RAJYA SABHA
Monday, the 12th August, 2013/21st Sravana, 1935 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE. SITUATION IN JAMMU AND KASHMIR

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, the Leader of the Opposition
was not allowed to enter Jammu and Kashmir, Kishtwar district. ...(Interruptions)...

Sir, we are the Council of States. ...(Interruptions)...

M NT PIR FRT (SR UY¥): FEIGY, STRLHTIR H qgol Aol UIC...(STaH)...
SHPTR & B dgd WAEE 8, W SRLATER A BW o g P l...(aum)...

SHRI M. VENKAIAH NAIDU: It is a very serious matter concerning the security
and integrity of the nation. ...(Interruptions)... The Leader of the Opposition
...(Interruptions)... has not been allowed to go to Jammu and Kashmir second time.
...(Interruptions)... So, | would like the Chair to give him permission to explain
what situation there is. ...(Interruptions)... And, then, we can discuss it later.
...(Interruptions)...

M TE FIR FRT F8lcd, SHHTR 4 sl @l & q6M Ocl  B...(STEEM)...

qumfd Sff, AFen dgd TR T .. (EEE)...

MR. CHAIRMAN: LoP has a right prescriptive to speak. ...(Interruptions)...
Mr. Jaitley, do you wish to say anything? ...(Interruptions)... One minute, please.
...(Interruptions)...

S wfler o s (SR UQw): W), SHGIER A ggo WAl Uid $ USe &
TSHT ART AT T (HFEH)...

MR. CHAIRMAN: Please alow the Leader of the Opposition to speak.
...(Interruptions)... Please don't come into the Well. ...(Interruptions)... Please don't
come into the Well. ...(Interruptions)... Please don’t do that. ...(Interruptions)... No,
no, please don't do this. ...(Interruptions)... The Leader of the Opposition, please.
...(Interruptions)... No banners. ...(Interruptions)... No banners here. ...(Interruptions)...



Seeking to make statement [12 AUG, 2013] in Kishtwar, Jammu and 379
on the issue of clashes Kashmir

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and
(b) The State of Karnataka was formed on November 1, 1956. As such, the question
does not arise.

(c) Various steps for creation of irrigation potential are undertaken by respective
State Governments including Karnataka. In order to supplement the efforts of the
State Governments, Government of India provides technical and financial assistance
to State Governments to increase Irrigation potential through various schemes i.e.
"Accelerated Irrigation Benefits Programme” (AIBP), "Command Area Development
and Water Management” (CAD&WM) and "Repair, Restoration and Renovation"
(RRR) of Water Bodies.

SEEKING TO MAKE STATEMENT ON THE ISSUE OF
CLASHES IN KISHTWAR, JAMMU AND KASHMIR

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, the LoP must be allowed to raise
the issue of Kishtwar. ...(Interruptions)... It is an important issue. Give him some time.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. LoP can raise the issue if he would like to
raise. ...(Interruptions)... Please, LoP should be heard. ...(Interruptions)...

st Tt v s SR wew) - W, 3T9H e Redwe § P U veeidt & diem
T ag B A B ft dem @ w_fem ARl @aem)..

MR. DEPUTY CHAIRMAN: No, no, please. ...(Interruptions)...

st wedter o s W, oMU ¥E wRY ¢ ARULL (EgF).. ' I8 UsRd 9rfey
6 teRift & dleM & 9% BAR < A< dlad 98, S dlad @ sead & vl
...(TTET)...

sft Suawmfe: oo AT I.(@EuE).. M oft IRV I..(aaum)...

sit Rams fadt ([BR): a), $9 W 99 aF GO 9ed € 1.(@aEm). & Ul 9
AR B S BT Hier el | (aEH). .

sft SuRumUfer - oo AU (eaum).. ey 9foy, IOV I.(@au).. ey @ sl Let
me speak. ...(Interruptions)... | will tell you. ...(Interruptions)... If you take your seat,
I will tell you. ...(Interruptions)...
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SHRI SATISH CHANDRA MISRA: Pleasetell us. ...(Interruptions)... ¥x, 3 goiroid
7

MR. DEPUTY CHAIRMAN: | don’t know what the hon. LoP is going to say. What
| am saying is that because LoP wants to speak, it is the practice in the House that
he will be allowed and he will be heard in silence by all. That is one. After that, there
is already Zero Hour. Those who have given Zero Hour notices, they will be alowed.
...(Interruptions)...

2t witer o fsm 81, s W B @it TRl aRd €1 'H AN Sl el g,
g SfeTM Wil $X31, dfdbd TAAdl & 9 STH-PTR b Al W, fhIdars & oAMC H
MM BF AN B dled @I W golold <9, B9 IMUN A8 URARY IR § |..(hIGH™)... &9
d @Ed € fF uaedt wied dl, g9 @ wifigde go iR s S gfevm ® a8 wiar
Bl SfeeM & WU 89 oMU ¥E AdlRd © b SHPI GIRI-NAR H dhde #G BRY, 39
Q99 W= oMu 'F @ & dem B WREARE ARY $E I B BH U9 TRIRE dmEd
gl oMY B THGT THRE T T, B9 AN 98 U SR Uil WEd & Al & 91§ 8d
AT 9 | (FaEH)... S99 UF BRU T, Sl BF IMUBl g1 <1 98 IE ¥ & fivad @
St Rreener €, S9®1 a@edl 399 ART 17 1 He has been killed and, therefore, you

can understand our anxiety. ...(Interruptions)... You should understand our anxiety. We
are not saying that he should not be alowed; we say that he should be allowed. The
son of BSP's District President has been killed. So, we want to speak on this. You
have to give consent for that. After LoP's speech if you say that now normal procedure
will follow, then we will have difficulty. Therefore, we would like to have this assurance
from you. You may allow LoP, and then you may alow us. ...(Interruptions)... Zero
Hour is something different. You are allowing LoP to speak on this issue; you kindly
allow us aso. ...(Interruptions)... | have given you the reason also. District President’s
son has been killed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Misrgji, | see your point. ofd oo s99% IR # Aiifes
T T8 e

st wciter av frsm ;g9 Aifew R 21 oMo SRay sRT AIftw TRiw gem g It
has been accepted. ...(Interruptions)... It has been accepted. ...(Interruptions)...

2 IUFUTIRY : o<, BTl AU JHY, IE SIRKSTR H B, sAfy SRR A Tdrs
BRI |....(TTENH)..

it wcirer 7= frsmm : SIRT offar @1 a1d 21 €1 9/ AU I @R = & ...(Interruptions)...
He is not speaking on Zero Hour issue. ...(Interruptions)... He is speaking on the subject
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of Jammu and Kashmir, Kishtwar. The son of BSP's District President has been killed.
Therefore, we need to speak. ...(Interruptions)... After LoP, BSP would like to speak,
but not as Zero Hour. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me listen to the Minister also.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Hon. Home Minister is ready to make a statement on
this issue. After that, everybody can speak and clarifications can be sought.
...(Interruptions)...

SHRI SATISH CHANDRA MISRA: After LoP, we would like to speak.
..(Interruptions)... We would like to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Misrgji, please alow me to speak. Misrgji, allowing
hon. LoP is the practice of this House. Whenever LoP wants to speak, he is alowed.
That is true. If | alow you, then | have to deviate from the rule and the practice.

SHRI SATISH CHANDRA MISRA: This is the situation. ...(Interruptions)... This
is the situation that you have to alow us. ...(Interruptions)...

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, it is the same subject on which
the LoP is speaking, and the subject of death of the son of BSP's District President
is also same. You might link it together. It is the same subject. ...(Interruptions)...

sft Syl ;- ey SV LL..(TE)...

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, while |
appreciate the views expressed by hon. Members that each one of them, led by the
LoP and others, wishes to make a statement, | want to submit respectfully that the
Government is ready to make a statement and then everyone else can speak. If you
are demanding a statement, we are ready to make a statement. We are not fighting shy
of a statement. ...(Interruptions)... We must make a statement first. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, the Leader of the Opposition, who
happened to go to Jammu and Kashmir, was stopped. He is the Leader of the Opposition
here. Let the Minister wait. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, | have alowed him. ...(Interruptions)... Now,

Mr. Rajeeve, please co-operate. ...(Interruptions)...
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SHRI P. RAJEEVE (Kerala@): Sir, | have given a notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, please co-operate. ...(Interruptions)...
| cannot alow all like that. ...(Interruptions)... Therefore, | am taking a decision like
this. Hon. LoP wants to speak and, in any case, he has to be alowed. And, because
Mr. Misra said that son of District President of their own Party has been killed, | will
allow Misrgji aso. Only these two are allowed. And, then, | will go to the normal
business and after this and after finishing laying of papers and Zero Hour, | will call
Mr. Chidambaram to make a statement. After that, anybody who wants to
speak...(Interruptions)... No, | called Mr. Chidambaram. ...(Interruptions)... | called him.
You could have told me. ..(Interruptions).. No, | called Mr. Chidambaram.
...(Interruptions)... You could have told me before | called you. ...(Interruptions)...

SHRI P. CHIDAMBARAM: If you want us to make a statement...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Chair has dlowed the LoP
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, | told him...(Interruptions)...

SHRI P. CHIDAMBARAM: We have given notice. ...(Interruptions)... Demand is
made. No demand was there till 12 o’clock. ...(Interruptions)... We are ready to make
a statement. ...(Interruptions)... This is a new practice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please...(Interruptions)... &1 st 3fs...(saaem)... Since
the LoP has indicated his willingness to concede, | am allowing Mr. Chidambaram.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, when the House sat, the issue was raised with
the Chair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, | am still on that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Even the Deputy Chairman also
allowed...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am still on that. If the hon. LoP wants to speak,
| am alowing him to speak. That is first. ...(Interruptions)... No, Mr. Chidambaram
...(Interruptions)... Now, hon. LoP. ...(Interruptions)... | told you first...(Interruptions)...

SHRI P. CHIDAMBARAM: You are demanding a statement. We are making a
statement. ...(Interruptions)... | am here at 12 o’ clock. If you want us to make a statement,
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we are ready to make a statement. The Government must make a statement. Then,
everybody may speak...(Interruptions).... This is a new practice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, but this was known...(Interruptions)...

SHRI P. CHIDAMBARAM: This is a completely new practice. ...(Interruptions)....
| must record my respectful protest to this completely new practice. ...(Interruptions)...
We are ready to make a statement.

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): When the Minister is ready
to make a statement...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, Mr. Venkaiah, | came here and | alowed the
LoP. I had no intimation from the Government earlier. ...(Interruptions)... Yes, | had
no intimation. 1 am telling you. ...(Interruptions)... Then, you should have intimated
me. ...(Interruptions)... | stand by the LoP. ..(Interruptions)... No, after this
...(Interruptions)... What is the harm? ...(Interruptions)... No, you have not intimated
me. ...(Interruptions)...

SHRI P. CHIDAMBARAM: This is a new practice and | request that you do not
succumb to that. ...(Interruptions)... We are ready to make a statement. ...(Interruptions)...

sit W e Peat (SWES): 99 RRAT ARd T U $l oS fhar em, 9
B e wet 9. (caaum)..

MR. DEPUTY CHAIRMAN: Mr. Chidambaram, nobody has intimated me.
..(Interruptions)... 1 alowed the LoP and | stand by that. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, this is totally unfair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | told you, | caled him first. ...(Interruptions)... |
have called the Leader of the Opposition. ...(Interruptions)...

SHRIMATI AMBIKA SONI (Punjab): Sir, the whole House...(Interruptions)....

SHRI PRAKASH JAVADEKAR (Maharashtra): Mr. Deputy Chairman, Sir, the
Government is...(Interruptions)...

DR. NAJMA A. HEPTULLA: Sir, the Leader of the Opposition wanted
to...(Interruptions)...

MR. DEPUTY CHAIRMAN: How can you do that?...(Interruptions)... | have no
information. ...(Interruptions)... There is no paper with me. ...(Interruptions)... There
is no paper with me. ...(Interruptions)...
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SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): The Minister has to make
the Statement first. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is no paper with me. What can | do?
...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir, it was to be taken up by.. ...(Interrup-
tions)... Sir, the Question Hour ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, then, | should get the intimation. You have not
given me intimation. What is this? ...(Interruptions)... No, no. Then, | should get
intimation. ...(Interruptions)... No, no. ...(Interruptions)...

st wrn R (v wdw): Suwvfa SN, U ERY @ SR H WSyl (caaem)...

MR. DEPUTY CHAIRMAN: | have caled the Leader of the Opposition.
...(Interruptions)... You have not given me the intimation. How can you say it now?

...(Interruptions)...

sl Arm fw . W ue 'S @ WEl ge YT R LL(Q9UM).. Uelsldl Bl 3rge
91 BEd @l Hiel T8l A S X1 ¥l..(FIUH)... O Ul Wed Bl 8l "o © &l §
IR fuer & FW ...(ATEF)...

MR. DEPUTY CHAIRMAN: The House is adjourned for 30 minutes.
The House then adjourned at eleven minutes past twelve of the clock.

The House re-assembled at forty one minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: | request all of you to...(Interruptions)... Let me give

my ruling, my decision. ...(Interruptions)...

# T PEA (SR U<¥) : IuQHEfy Sff, fpwqars &1 s b a1 Tl &1 39Y
TE ©...(qU ). q8 TSI 39 ©...(FAUM)... <lfebs] fheaars @1 $3g a1 Tl b1 3 a1
ST BT T..(FIUF)... B9 SU9 WERd el E...(9UT)...

SHRI M. VENKAIAH NAIDU: Sir, you have taken a decision. ...(Interruptions)...
You have already called the Leader of the Opposition. ...(Interruptions)...

S T WA : I8 3P W G P RARN g L.(F@UM).. I8 R Hob Dbl HEl
T (aEH)... V1 TE R.(TaEM)... I8 $ad ©1 Tal B GEAfd W el 8 Wahdl ¥ (Qhe)...

I e U §...(hGEM)... SHB! VA 1 a1 ST Aol ¥....(&eIM)... S U8l BIdT o, (e )...
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SHRI M. VENKAIAH NAIDU: It is a very serious issue. ...(Interruptions)... We
should be allowed to raise the issue. ...(Interruptions)...

St R AT : I’ WA FAA ol (HAE)... WID! AT A AT (). A
U AT 7 P AR 9ed 99R E..(auH).. R Q1 urdl o] (@au).. 9 w)

SHRI M. VENKAIAH NAIDU: Sir, the Opposition must be alowed to have its
say. ...(Interruptions)... You have already given the ruling. ...(Interruptions)...

M REam= e @ER) 0 38 @1 ufédl &1 3o T8 §.(@auE). 98 TREd 39
T.(FIF).. 39 W B URT B (N I S BT JReAR e ARy (caaem)...

S T AT : IE & Tl B 3G G ©..(FGUM)..3H R GAER] Ul bl W

st Bram< fart . ot fafag €.(@aum).. 59 o w® 91 Qo fafa 2. ().

it SuxrTafey : oMo A3y (=aem).. Nareshji, | see your point. smus St dielm €, a8
dF T, w9 T W W A @ FgEEfd 2 A (@m@um)...

oI, YW T 189 (STR UST) - I8 o "dfee §, I8 e € 2..(@aum)... [t makes
a difference. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me say this. | agree with you. | occupied the
Chair at 12.00 noon. The hon. Leader of the Opposition wanted to stand up and
say something. And you also know what happened. It is always the convention and
practice of this House to alow the LoP if he wants to speak. That | allowed. Then
Misrgji stood up and said that the son of the District President of his Party had
been killed. Being a human being, | was a little moved over that and, therefore,
| said that Misrgji would also speak. Mr. Chidambaram, in the meantime, stood up
and said that the Government had to make a statement, and that was the controversy.
Yes, the Government has the precedence. | agree to that. But after the LoP had
been called, naturaly | took the position...(Interruptions)... that the LoP should be
allowed. My request is that let us run the House smoothly. Misrgji, Nareshji, everybody
will get an opportunity. ...(Interruptions)... | give you an assurance. ...(Interruptions)...
Please listen to my ruling and go by that. Since | have given a ruling, | don’'t think
you will ask me to withdraw my ruling, my decision. =¥ sft # good friend 2...(@aem)...

AU A ().
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3 F.UA. N (BRA) ;- T BH AUS QAR el 87..(JAUM).. H W AUD

SHRI P. RAJEEVE: We gave a notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please cooperate. ...(Interruptions)... You want Zero
Hour. ...(Interruptions)... That will be there. ...(Interruptions)... | am on my legs.
..(Interruptions)... Zero Hour will be there. ...(Interruptions)... Please sit down.
...(Interruptions)... You want Zero Hour. ...(Interruptions)... | am not able to hear you.

...(Interruptions)...
SHRI P. RAJEEVE: We gave a notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am on my legs. ...(Interruptions)... Please sit down.
..(Interruptions)... You see that | am standing. ...(Interruptions)... Yechuryji, please rein
in them. ...(Interruptions)... First, you listen to me. ...(Interruptions)...

SHRI SITARAM YECHURY (West Benga): You say that you will alow it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am not disalowing them. ...(Interruptions)... Please.
..(Interruptions)... | am not disallowing anybody. ...(Interruptions)... | told you.
..(Interruptions)... Let me complete what | have to say. ...(Interruptions).... No.
...(Interruptions)... Listen to me...(Interruptions)... 3mu JH...@@e™)... Let me complete

what | have to say.

First allow me to complete. ...(Interruptions)... First allow me. So, what | said was
after these two Members, immediately Mr. Chidambaram will make the statement; and
after Mr. Chidambaram’s statement, Zero Hour will be allowed. After that, clarifications

on the statement, or, after clarifications, Zero Hour. ...(Interruptions)...
st RE AT : W, T F I (FIUF)... FGH G SIRIT | (TIE)...
sit Ram< et - W), ORT offek &1 @1 Jded 27...(aem)...

MR. DEPUTY CHAIRMAN : Okay, clarifications immediately. Let me take a
decision. ...(Interruptions)... Mr. Chidambaram’s statement and clarifications on that will
be taken up; and Mr. Naresh can speak first. Nareshji, what do you want?

sft T WA . W, U fofdee Ad FINTL..(TTEH)...
st Rram< e W, 39er IR SR & W " SIfSU L. (aem). .
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SHRI NARESH AGRAWAL: First LoP, then BSP Member and then other Members
can speak.

MR. DEPUTY CHAIRMAN: Today, there will be no Zero Hour. Clarifications on
the statement will be there. Later Zero Hour. ...(Interruptions)...

st W WA : UBA dodl, SHH g€ ITAdl, SHS I8 FEeEEl iR ey
...(TTET)...

MR. DEPUTY CHAIRMAN: Nareshji, | have already said, then, why are you
guestioning?

SHRI NARESH AGRAWAL: Then, you cal in order. ...(Interruptions)... Then, you
cal in order. ...(Interruptions)...

SHRI SITARAM YECHURY: After the LoP, it will be BSP, then, Samajwadi Party
and others. It should be in this order.

MR. DEPUTY CHAIRMAN: Mr. Yechuryji, | said Misrgji because he said that
his party’s leader was killed.

SHRI SITARAM YECHURY: Even otherwise BSP ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then, what about Government's statement? The
Government wants to make a statement. Do you want to hear that statement or not?
...(Interruptions)... You came now only. The Government wants to make a statement.
...(Interruptions)... Please allow me five minutes. ...(Interruptions)... Nareshji, all 1 am
requesting is that | am between the two issues. Number one the Government wants
to make a statement. Mr. Chidambaram is ready with that statement. He stood up to
make that statement. But before that | have called the hon. LoP. Therefore, | said that
the LoP would speak. In the meantime, Misrgji said that his party leader was killed.
So, | allowed him on sympathetic consideration. Why don’t you allow that? Mr.
Chidambaram will make a statement. <R3 <Y, el BRIWRE HINTT|...(Hae )... RT 8

SAQIT?....(STTEM)...

it R SFATE : YT HA SN T AR H...(Fer)... T8 JA S Fad IMRasy H... (SHaer)...

MR. DEPUTY CHAIRMAN: | have aready told you, | am not against you. You
are all creating problems. Go by my decision. ...(Interruptions)... Only during Zero Hour
that issue will be alowed. ...(Interruptions)... It is aready there.
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2t REm= fErd : W), 98 i e amar T8 2 1..(@@ue).. I8 TeEd 39§ L. (@EEm)...
R W 39 W fafad € ok 59 W 99 @M die 9'd € L. (Fa).. 98 URAd ATer
T B, I8 WEA 39 T |...(aEE)...

MR. DEPUTY CHAIRMAN: After Mr. Chidambaram’'s statement all will be
allowed. ...(Interruptions)... | am repeating, after Mr. Chidambaram’s statement all will
be alowed. Here the dispute is only over one thing. The Chair has alowed.
..(Interruptions)... It is in Zero Hour. ...(Interruptions)... What is this? Your issue is
in Zero Hour list, I will call you. & <mgmi | will cal you.

SHRI SITARAM YECHURY: May | make a suggestion?...(Interruptions)...
MR. DEPUTY CHAIRMAN: Why do you trouble everybody?

SHRI SITARAM YECHURY: May | make a suggestion? Either you take up the
situation in Kashmir, you alow the hon. LoP to speak, let him speak, let the Minister
make the statement, or, ...(Interruptions)... if you are allowing the BSP Member to raise
the very humanitarian issue, correct, | agree with that, you must allow him to raise
it. Allow other issues also to be raised.

MR. DEPUTY CHAIRMAN: Agreed. ...(Interruptions)... Agreed. Mr. Misra, Mr.
Yechury has given a suggestion. | concede. Having heard you that your party man has
been killed, | thought you should also be given an opportunity. But, you know the
problem. ...(Interruptions)... Please listen. ...(Interruptions)... If you agree...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, | cannot agree on this. ...(Interruptions)...
You know our sentiments. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You will be alowed first after the statement by Mr.
Chidambaram. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: In any case, BSP comes after BJP
...(Interruptions)... That is no concession. ...(Interruptions)... In any case, after BJP, BSP
comes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You will be allowed. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: So far as the suggestion of Mr. Yechury is
concerned, he can speak after the statement. ...(Interruptions)... We would like to speak.
...(Interruptions)... You have given the ruling in the morning. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are taking advantage of my ruling.
...(Interruptions)...
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SHRI SATISH CHANDRA MISRA: We would be sticking to that because there
isadifficulty. ...(Interruptions)... Thereis no justification. ...(Interruptions)... Mr. Yechury
can speak after the Minister. ...(Interruptions)... He can speak after the Minister.
..(Interruptions)... He is agreeing to that. ...(Interruptions)...

SHRI SHIVANAND TIWARI: After LoP, BSP comes. ...(Interruptions)... After BJP,
BSP will speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Zero Hour will be there. ...(Interruptions)... You sit
down. ...(Interruptions)... | will decide that. ...(Interruptions)... Please sit down.
..(Interruptions)... Let me first have the papers laid.. ...(Interruptions)...

PAPERS LAID ON THE TABLE
Notifications of the Ministry of Corporate Affairs

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, on behalf of Shri Sachin Pilot, | lay on the Table,
under Section 40 of the Cost and Works Accountants Act, 1959, a copy each (in English
and Hindi) of the following Notifications of the Ministry of Corporate Affairs.—

. No. BY-EL-2013/1, dated the 4th April, 2013, regarding date of Fresh Election
(By-Election) to the Council, 2013 from the Southern India Regional
Congtituency.

. No. BY-EL-2013/2, dated the 4th April, 2013, regarding nomination for Fresh
Election (By-Election) to the Council, 2013 from the Southern India Regional
Constituency.

. No. BY-EL-2013/3, dated the 4th April, 2013, regarding Constitution of
Southern India Regional Council of the Institute of Cost Accountants of India.

. No. BY-EL-2013/4, dated the 4th April, 2013, regarding payment of fee for
Fresh Election (By-Election) to the Council, 2013 from the Southern India
Regional Constituency.

. No. BY-EL-2013/5, dated the 4th April, 2013, regarding payment of Security
Deposit for Fresh Election (By-Election) to the Council, 2013 from the
Southern India Regional Constituency.
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. No. BY-EL-2013/6, dated the 4th April, 2013, regarding qualifications for
nominations for Fresh Election (By-Election) to the Council, 2013 from
Southern India Regional Constituency.

. No. BY-EL-2013/7, dated the 4th April, 2013, regarding list of members
eligible to vote (list of voters) from the Southern India Regional Constituency
for Fresh Election (By-Election) to the Council, 2013.

. No. BY-EL-2013/8, dated the 4th April, 2013, regarding fixing the ceiling
of expenditure to be incurred by a candidate for Fresh Election (By-Election)
to the Council, 2013 from the Southern India Regional Constituency.

...(Interruptions)...
[Placed in Library. See No. L.T. 9317/15/13]

Reports and Accounts (2011-12) of Mahila Samakhya, Sarva Shiksha
Abhiyan of various Sates and Navodaya Vidyalaya Samiti,
New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers.—

() (@ Annua Report and Accounts of Mahila Samakhya Uttarakhand,
Dehradun, for the year 2011-12, together with the Auditor’s Report on
the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
a (i) (a) above.

[Placed in Library. See No. L.T. 9111/15/13]

(i) (@ Annua Report and Accounts of Mahila Samakhya Gujarat, Ahmedabad,
for the year 2011-12, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.
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Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above.

[Placed in Library. See No. L.T. 9114/15/13]

Annual Report and Accounts of the Mahila Samakhya Bihar, Patna,
for the year 2011-12, together with the Auditor's Report on the
Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above.

[Placed in Library. See No. L.T. 9112/15/13]

Annual Report and Accounts of the Mahila Samakhya Karnataka,
Bangalore, for the year 2011-12, together with the Auditor’s Report on
the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
a (iv) (8 above.

[Placed in Library. See No. L.T. 9383/15/13]

Annual Report and Accounts of the Mahila Samakhya Uttar Pradesh,
Lucknow, for the year 2011-12, together with the Auditor’s Report on
the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (v) (a) above.

[Placed in Library. See No. L.T. 9382/15/13]

Annual Report and Accounts of the Kerala Mahila Samakhya Society,
Thiruvananthapuram, for the year 2011-12, together with the Auditor’'s

Report on the Accounts.

Statement by Government accepting the above Report.
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Statement giving reasons for the delay in laying the papers mentioned
at (vi) (8 above.

[Placed in Library. See No. L.T. 9384/15/13]

Annual Report and Accounts of the Assam Mahila Samata Society,
Guwahati, for the year 2011-12, together with the Auditor’s Report on
the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (vii) (@) above.

[Placed in Library. See No. L.T. 9113/15/13]

Annual Report and Accounts of the Himachal Pradesh Primary Education
Society-cum-Sarva Shiksha Abhiyan State Mission Authority, Shimla, for
the year 2011-12, together with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (viii) (@) above.

[Placed in Library. See No. L.T. 9385/15/13]

Annual Report of the Navodaya Vidyalaya Samiti, New Delhi, for the
year 2011-12.

Annual Accounts of the Navodaya Vidyalaya Samiti, New Delhi, for
the year 2011-12, and the Audit Report thereon.

Review by Government on the working of the above Samiti.

Statement giving reasons for the delay in laying the papers mentioned
a (ix) (8 and (b) above.

[Placed in Library. See No. L.T. 9731/15/13]

Annual Report and Accounts of the Axom Sarba Siksha Abhiyan
Mission, Guwahati, for the year 2011-12, together with the Auditor’s
Report on the Accounts.
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(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
a (x) (a) above.

[Placed in Library. See No. L.T. 9380/15/13]
...(Interruptions)...
. Report and Accounts (2011-12) of NCMEI, New Delhi and related papers.

II. Report and Accounts (2011-12) of various educational institutes and training
institute and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): Sir, | lay on the Tablee—

l. () A copy each (in English and Hindi) of the following papers, under
Section 17 of the Nationa Commission for Minority Educational
Institutions Act, 2004:—

(& Annual Report of the National Commission for Minority
Educational Institutions (NCMEI), New Delhi, for the year
2011-12.

(b) Annual Accounts of the National Commission for Minority
Educational Ingtitutions (NCMEI), New Delhi, for the year
2011-12, and the Audit Report thereon.

(0 Memorandum of Action Taken on the recommendations of the
above Commission in its Annual Report, for the year 2011-12.

[Placed in Library. See No. L.T. 9284/15/13]

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

1. A copy each (in English and Hindi) of the following papers.—

(i) (@ Annua Report and Accounts of the Indian School of Mines (ISM),
Dhanbad, for the year 2011-12, together with the Auditor’s Report
on the Accounts.

(b) Review by Government on the working of the above School.
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(b)

(©)
(d)

[RAJYA SABHA] on the Table

Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.

[Placed in Library. See No. L.T. 9276/15/13]

Annual Report and Accounts of the Board of Apprenticeship
Training (BOAT), Northern Region, Kanpur, for the vyear
2011-12, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.

[Placed in Library. See No. L.T. 9387/15/13]

Annual Report and Accounts of the North Eastern Regional
Ingtitute of Science and Technology (NERIST), Itanagar, Arunachal
Pradesh, for the year 2011-12, together with the Auditor’s Report

on the Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) above.

[Placed in Library. See No. L.T. 9388/15/13]

Annual Report of the Atal Bihari Vajpayee-Indian Institute of
Information Technology and Management (ABV-IIIT & M),
Gwalior, for the year 2011-12.

Annual Accounts of the Atal Bihari Vajpayee-Indian Institute of
Information Technology and Management (ABV-IIIT & M),
Gwalior, for the year 2011-12, and the Audit Report thereon.

Review by the Government on the working of the above Ingtitute.

Statement giving reasons for the delay in laying the papers
mentioned at (iv) (a) and (b) above.

[Placed in Library. See No. L.T. 9386/15/13]



Seeking to make statement [12 AUG, 2013] in Kishtwar, Jammu and 395
on the issue of clashes Kashmir

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COMMERCE

3t o= AR (RMMEE USEn) - WERd, § UEROU &5 $1 PR-Fued—a iR B!
ST R e S aiftrey et Sy @l 9 & ue 9t S19 ufdes | efdfase
afffd & RaA/RERel R WER gRT SHEeRIE & e 4 9y @1 e W@
diai ufEed @Eeh qer Bl #) wgd wRar g

SEEKING TO MAKE STATEMENT ON THE ISSUE OF CLASHES
IN KISHTWAR, JAMMU AND KASHMIR — Contd.

..(CTTEH)...
MR. DEPUTY CHAIRMAN: Now, hon. LoP. ...(Interruptions)...
ot wwiter o= B @R fefie a8 & S oue gaw e el
sit SuwHEfy ¢ MY gHY, g (caaEm)...
sft ReT AT : §9% 91§ BH @Ml Bl WGl fSAr S ARl (ae). .
st R fRad : oy & wferm & off f5 diodt & a1 figadt arar S | (raeT). .

st TR AT ;B AN YE HAl S b qe eI aleldl .. (@aEH)... I8 HA S B
WeHe & 91 IR dld &l By N & & BIL..(HaEm)...

sft Suwumafer ;o9 ANt fugERE St & wede 81 Wil SEe 918 AU, (). .
st NI AT : L], Sb € A BT Pl AU O B..(AEF)...

MR. DEPUTY CHAIRMAN: You don't want to listen to the statement.
...(Interruptions)...

sft X9 I[ETT : BH Sb i€ qel dlell, SHel Big dfuea g R ... Ig
TET &1 bl |...(TI)... & AN T JATSY I dlei |...(Fqe)... ST IRERT I8 8, 99 URAERT
BT Ul BT AIRY L. (FEEM)... 89 TRERT @l 91 &) I 8, &H Bly SENewl &l Y
g €l Th WAERT RE ® fb offeR 3% § SuNiied & dg digddl ok SWe 918 guw

SHRI D. RAJA (Tamil Nadu): Sir, | have one clarification. ...(Interruptions)...

SHRI K.N. BALAGOPAL: Sir, what about Zero Hour? ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You don't want to listen to the Government statement.
...(Interruptions)...

SHRI D. RAJA: Sir, | have one clarification. ...(Interruptions)... Let me finish.
...(Interruptions)... After LoP speaks, can we express our opinion on LoP's statement?
That is the first thing. You please clarify that. Secondly, an issue in respect of Kerala
has been raised. ...(Interruptions)... When are you going to give time? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is Zero Hour. ...(Interruptions)...

SHRI D. RAJA: When are you going to take up the issue? ...(Interruptions)... Firstly,
after LoP, are you going to alow us to speak on that? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, every party. ...(Interruptions)... Nareshji, please
cooperate. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, what is your decision?

MR. DEPUTY CHAIRMAN: You are not alowing me. That is my problem.
...(Interruptions)... First, tell your party colleagues to take their seats. ...(Interruptions)...

SHRI SITARAM YECHURY: They want an assurance that you will allow them
to raise. ...(Interruptions)... They want an assurance from the Chair that the issue will
be alowed to be raised.

MR. DEPUTY CHAIRMAN: Yes, | assure you. | have already said it. Today it
will be alowed. ...(Interruptions)... Mr. Yechury, they want the Zero Hour. That will
be there. | assure you. What more do you want? You ask them to go to their seats.
...(Interruptions)...

sft TReT SnMETe : SUWHUT Sft, . (FEUH)... ¥ TR W Wl dEd E..(AdHH)... IR,
(FaEH)... 78 T SfeeE ¥I.(@hEE).. TR AU Ry ¥ f5 Ugel &9 W9 91 of, SHd
q15...(HTETH)...

MR. DEPUTY CHAIRMAN: | have aready given a ruling. You co-operate with
me. ...(Interruptions)... Now please sit down. ...(Interruptions)... Let me sort it out.
..(Interruptions)... e SN, MU AT L...(@@E)...

it e aEE ([SER) - Stwvfy S, ART omuw emiE ® f emm @ § W@ e
FIVTY| PR 3T YAl &1 dle I & o 9R Ui & oFl & 9l o 4Ry ek
e H 8W fifRer S99 § @1 ugd 8M fIReR @1 @id o ST ok @@ R dmil
P dEE b AT BRI (@EEH)...



Matter raised [12 AUG, 2013] with permission 397

it SywHfer ;M A 919 g l...(@@eem)... Hon, Members, | crave your indulgence
for two minutes. After hearing the views of al of you, including, Nareshji, Satishji and
Ram Vilagji, and also of the Government, this is my ruling. First the hon. Leader of
the Opposition will speak. Then, as per your wish, the leader of each party will speak
on the subject.

After that, the Minister will give reply either in the form of statement
or...(Interruptions)... The second point is,...(Interruptions)...Yes, | said that it is in the
form of a statement. ...(Interruptions)... Now, listen to me. Let me say one thing.
..(Interruptions)... What Minister replies is up to him — whether statement or reply.
But once Minister replies, discussion on this subject is over...(Interruptions)... No, no.
..(Interruptions)... | am alowing every leader to speak now. After that, the Minister
will speak. After the Minister says whatever he wants to say, the discussion is over.
...(Interruptions)...

Now, | want to say something more in the House. ...(Interruptions)... Now, please.
..(Interruptions)... Please. ...(Interruptions)... Now, | want to say something more.
..(Interruptions)... It is my agony. You don't allow me to take action against them and
you want me to run the House! This is very unkind and unfair. That is what | am
saying. ...(Interruptions)... Now, hon. LoP. ...(Interruptions)... After that, there will be
Zero Hour. | told you. | gave you the commitment. ...(Interruptions)... | gave you the

commitment. ...(Interruptions)...

it IEfeT e ;0 W), ¥ R 8 TET T, 99 Ueeld died E..(smaem)..When
he speaks, you keep silence and when others speak, you start shouting slogans ‘ Save
Andhra Pradesh.’ ...(Interruptions)...

MATTER RAISED WITH PERMISSION
Communal clashes in Kishtwar

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, | am
extremely grateful to you for allowing me to raise an issue which is extremely sensitive
and extremely important for this country. It is an issue which is not merely relating
to relations between two communities in the State of Jammu and Kashmir, but | take

it as an issue which relates to India's sovereignty and integrity.
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Sir, unfortunate developments took place 23 years ago. They were selectively
targeting a community. It turned into a mass protest and one community was compelled
to leave the Kashmir Valley. We are even today extremely sad about those developments.
This country is still struggling to restore the status quo ante and send those people
back; but we have not been able to do so. But, fortunately, in the last few months,
the situation, as far as terrorism is concerned, within the Valley, has, somewhat, improved
and we are al encouraged by that factor. We want the situation to improve further so
that in a state of tension — there are anti-national elements which try and take benefit
— we don’'t want them to take the benefit. But, then, two important developments, in
the last few days, have taken place. One on which the hon. Defence Minister, a few
days ago, made a statement, namely, that there has been an increased pressure from
across the border on the LoC and that the number of incursions have increased. The
second one is, even though the Valley was relatively peaceful, there has been some
activity in the hilly regions of Jammu which has been a matter of huge concern even
before the recent developments that took place. Now, Kishtwar is a district of mixed
population, as most of the districts in that region are. Historically, the community
relationships in those districts have been extremely cordial. Tension between
communities, etc., have been very rare. There were a few instances of tension. Five
years ago, during the Amarnath Yatra, there were some, but they were all short-lived.
And, finally, the situation there also had improved. For the past few days, several anti-

national activities in Kishtwar, which was otherwise a peaceful area, had increased.

On the day of the holy festiva of Eid, small instances led to a protest, a
demonstration, and what took place thereafter has been extremely unfortunate and sad.
The procession again started selective-targeting, and when selective-targeting started, it
was brought to the notice of the Government of India at the highest level. The hon.
Prime Minister was spoken to within, literally, minutes of these instances — because
between 1990 and 2013 there is a difference; people communicate on mobile phones;
and now, they communicate on the Twitter, on e-mail. And, within minutes, the
information started reaching Delhi as to what had happened. People were crying out
of helplessness and the Police was a mute spectator. There were complaints that a senior
functionary of the State Government could have been involved, and that is a matter

which requires to be investigated.
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After this was reported, the matter was immediately brought to the notice of the
highest in the Government, the hon. Prime Minister. In the early afternoon, we were
all told that the situation was tense and the Army was being moved in. We kept telling
everybody who communicated with us that the Army was being moved in and, hopefully,
the situation would come under control. The functionaries of the district, whether it
was the District Magistrate, the Collector or the Senior Superintendent of Police, were
all spectators. They took no action.

As of yesterday evening, that is, three days after the incident, you have hundreds
of shops being burnt, you have houses being ransacked and you have dozens of people
injured. They could not be treated in the Civil Hospital — that was the extent of tension
— and they had to be taken to the Army Hospital. Some of them had even to be moved
out. You had vehicles being burnt. Also, you had some innocents who lost their lives.
This situation should have been immediately brought under control. But, for the next
few hours, whereas we were saying that there was an assurance from the Government
of India that the Army was being moved in — | do understand that the Home Ministry
and the Defence Ministry went into action and said that the Army should be moved
in — it was only till late evening that the Army, which was otherwise present close
by, got into positioning. And in these six-seven hours, there was mayhem in the town
of Kishtwar and, obviously, when the word spread — now you have more means of

communication — there was tension in al the neighbouring areas as a result of this.

| do understand that the two concerned officials, the District Magistrate and the
SSP, had to be moved out because of their complicity or inaction. A friend from the
BSP has been complaining that the son of their District President has, unfortunately,
died. | am sure, this would have happened to some others also. We sympathize with
them.

Now, what do we do in a situation like this? Do we impose censorship so that
nobody comes to know? Do we have an ostrich-like approach, that media would not

be allowed, nobody would be alowed into those areas?

| do remember, Sir, when the Amarnath movement took place and there were vast
protests both in the Jammu region and in the Valley, Mr. Shivrg] Patil had taken a
delegation of Members of Parliament there. We went to both the regions; we tried to
cool down tempers. Thereafter, when the stone-throwing agitation took place, Mr.
Chidambaram had taken an all-Party delegation which tried to meet everybody so that
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people exhausted their anger. And here, we have an approach, ‘let us just put an iron
curtain on the State; let us not allow anybody to enter the State; and whoever is entering
the State is only entering with the idea of disturbing!” The media does not publish
anything saying that you had this kind of a mayhem in the State. This was not merely
a problem between communities. | can tell you, if it does not stop in this region, it
would send a signal of the kind it happened in the Valley in 1990 — which still hangs
around our neck as a garland of shame — when you had tried a system by which nobody
came to know of what is happening. What happened to me personally yesterday, |
consider it absolutely secondary. But, let me tell you, Sir, that even on that issue, the
State of Jammu and Kashmir is not a personal property of one family. It is an integral
part of India. And, you will have to decide how it is to be governed. One-and-a-half
years ago | and my colleague from Lok Sabha, Shrimati Swargj, went there. | respect
Shri Chidambaram’s acumen as a lawyer also; please examine it. Now, Section 144
is used to prevent our entry into the State! What did we go for? We wanted to address
a rally in Jammu where the National Flag was to be hoisted. Section 144 is used to
prevent our entry into the State; the two of us were physically lifted and sent outside
the State. Externment order under Section 144 was issued. Started this practice. This
is exactly what happened yesterday. What if the BJP Governments start imposing section
144 to prevent the entry of any AICC leader into their States? Will the media, which
has been maintaining a stunning censorship on the issue, have the same double standards?
India is not a banana republic where you can say that section 144 will be imposed

and you will extern people from the State and prevent their entry.

| was stunned to read the order; the order banning me from entering the State was
open ended and indefinite. It is not even limited in terms of a date. This is the plight
of democracy in that State. And, this is happening. Forget Kishtwar, you can't even

enter Jammu which was otherwise absolutely peaceful.

What have we done earlier when we had gone to Srinagar and Jammu when tensions
were on? You go to guest houses and circuit houses, you call the people, you bring
tempers down, you listen to them, you find out what the facts are. And these details

should have been known.

Sir, this whole incident requires to be investigated. This incident is not merely, |

repeat, an inter-community disturbance. In an inter-community disturbance, flags of a
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neighbouring country are not brought out. Those who have waged a war against this
country and have been given death sentence, their photographs are not displayed. It
is not a law and order situation. This is an issue of India's sovereignty. Therefore, |
would urge the hon. Home Minister and, especially, the Finance Minister who is replying,
to please treat it in that manner. Though who have suffered must be compensated and
the guilty must be brought to book, we would also like to know, with the levels of
accountability that we are being told, with regard to other States where all this has
happened, why people are not arrested there so far. As of yesterday, | was told by
informed sources that that was the position; if something has happened overnight after
yesterday when | was given this information, | would be too happy to know this. It
is a serious matter and, | think, if the Government of India takes it lightly, then, we
will have to pay the same price that we paid in relation to the Valley in 1990.

MR. DEPUTY CHAIRMAN: Okay, thank you. Ms. Mayawati how. ...(Interruptions)...

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): Sir, before the hon. Member starts, | would like to reply to Shri Arun
Jaitley on two points. ...(Interruptions)... | am on a point of order. ...(Interruptions)...
He raised a point and to give this information to this House is important. In 2002,
Gujarat, in the riots period, didn’t allow people to go to Ahmedabad. They didn’t deploy

the Army. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, that is not the issue we are
discussing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Kumari Mayawati now. ...(Interruptions)...

Pt AEd (TR TSy AFGY SUNWRT S, 99 @ & 9 g8 dedl usdl ©
f5 orft g5 T wed SHFTIR F Yo dgeX H TR ¥ B AW IR HREb QI
Al 7 TR RGO el @ gRm @R @ SEH FERT S ge dfe Sielt g1
o, IFH A Y B TS T THBT BTARI UK B I T, WE Tl MBI TEG ALY
BN Ul ¥E AEexR e el Al fb o iR SR A Wl P Bl el 8, WM AR
¥ WH OUR W, U9 98 @I e TMade R Wod TaWdHe Bl Add 81 ol 3R
B UBR P AEEMl Rad gY, 98 W Wl US ASX Bl & H @B el o ag
ERE T 8 MR S BRI WG €, SHel ff JRIEA W AdAfeT g b @iy dea usdl
g P 9 I @ W dR A fewaars d 9 d¢ 9 & gg 2 H Sal s A
T& S @ Afed favdae # s MR W ff g2 iR v W o & e &
A @ gEN SerE S, SHel Sl fRa T, S9el ARdel Tl 39 USR SEH B
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RSEIRIRICR])

A g e A SRl g SR PP A AR W Ul S 9 aR @ fFEr & oefR
AN Uit &1 fheaars el &1 O Uoiee v, SUbT aedl fl SWH ART T S dsd
P Td Bl T W9 fEA R Al Bl I8 qeell B TS fH @ IE AR O B
9 BN g8l @ gfe ¥ Rue freft @ fF Sw dsd w odmw 17 et qrh e
17 el I F 9% T4 EWe Ufedicd B I8 q9@eel B T3 [P W IE dASH W
T 7, a9 I9P BISHR M| IE IS §F B d1d g1 SUS d6 s W JET g9
B aa wE T P o T a8 dgem udl, S9 W fevadrs § SRR 6 8 I
# vH gT A @I RN g off f6 fewdars d S Al ¢S oM} wRE@ 8l @
g 99 W SR N AR A &M S @Y ATl g8l STl Bkl Ve, JeHR Bkl e,
AT PR TR a1 df U MR @ Rfd @ dgid @) wdd A1 AfeT df U ameR
P Rafd w Fgia & fear T, Set oo 9 AR 98l W) emauNT R e o
3R el W g8l wG-ae el b sfex PW] W gl € 98l W By faAl d@ slerd
g8 WRE P AR T8 B We TaHe Al e S o B o witrrie &1 W g
BN die §, A Sl Wi gel g8l W 39 e @ e S & ooy T Ry
M Fl 39 e Wi | FEAR Ul epd WEdd T &1 39 AMd A STewR o
B @IfRY SR Wgd WaHc @ $9H S@d ol Ay R WM dR ¥ 98l & Sl T8
I A#A O, ST 98l W WRde @ SR Wd PB IWd I®, S RIS YHRATEAR g
g Ul ¥We TaHe W Wigelc el ® Al d8aR I BN [ THBER B TMEHe Bl
TG HRF g8 W Usiiee Wl oAl S|

MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)... Please conclude.

...(Interruptions)...

Rt AR SR gHe WY ga € A8, g8l W) oWl e weddl o @

st SRy . AT BINT, AT BT

g ARmEh S Qw fRE sramfve @ €, weiie 9@ €, 996 W EER gitear
furT B Ry FoR J@A ATl S 39 RE P UdMed ©, W 39 R Pl IR
Uqr #) 8 € U AN o o MR HTR P e PR @ 8, b Bl QU P IR
=y A " Oft B (aeET). .

sit Swwufay - ufg fee & g €, s e Sfsyl



Matter raised [12 AUG, 2013] with permission 403

ol wrmEdt - gE 9gd foar @ @ € SR S @1 vy g1 dgd e @l g9d
IPY, STWERE S PRIRR ol W Toide 3HH ¥ §, S9e g eRdE &Rl
AIFRY|...(TEIH)...

Y STaualy ;. 9999 |

gt ARl ;- SR T ARl H W e 9 Wl SeEdead $RAl @Ryl SR v
P A H Ul 9 W BRdl g1 gae |

SHRI SITARAM YECHURY (West Bengal): Sir, | rise ...(Interruptions)... You will
allow them to raise their issue after the reply of the Minister. ...(Interruptions)... Sir,
| rise here ...(Interruptions)...

MR. DEPUTY CHAIRMAN: After this, we can do that. ...(Interruptions)... It is
our decision. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, | rise here to express ...(Interruptions)...

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): If you want, | will
interrupt everyone. ...(Interruptions)... You alow me. ...(Interruptions)... Is there any
secret understanding? ...(Interruptions)... You did not interrupt him. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ramesh, it is in the Agenda, it will be there.
..(Interruptions)... It will be allowed. ...(Interruptions)... Your discussion will be there
today. ...(Interruptions)... After this... ... (Interruptions)...

SHRI SITARAM YECHURY: After this discussion, you please tell them that you
will alow a discussion to take place on their issue. ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Their issue will be taken up today, you give
an assurance. That is all. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We are doing that. ...(Interruptions)...
SHRI SITARAM YECHURY: They are doing that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: After Zero Hour, their subject is coming up.
..(Interruptions)... Today it will be there. ...(Interruptions)... I am giving you this
assurance. ...(Interruptions)... After this.. ...(Interruptions)... Thisis an important subject.
...(Interruptions)... You can say it isimportant, others are not saying it. ...(Interruptions)...
Please. ...(Interruptions)... Mr. Chowdary, today it will be taken up, so now keep quiet.
...(Interruptions)...
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SHRI SITARAM YECHURY: | rise to express my anguish and agony.
...(Interruptions)... But we will take up your issue after this. ...(Interruptions)... He has
assured about it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am assuring again. ...(Interruptions)... It will be taken
up today. ...(Interruptions)... Let the Zero Hour be over. ...(Interruptions)... After that,
their subject will be taken up. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, | rise with a deep sense of agony and anguish
at what is happening in Kishtwar and the deteriorating situation there, which, | think,
is not merely alocalized law and order problem. It is a much larger question that affects
the unity and integrity of our country and its sovereignty. | would like to place on
record here my disappointment at the fact that this situation was alowed to deteriorate
to this extent. The information was available, according to what the media tells us. We
would like the Government to inform us. But why has a timely intervention not taken
place and the situation being allowed to degenerate to this level? You had unfortunate
deaths, innocents have been lost and the situation continues to remain tense. This is
the first point. ...(Interruptions)... We will take it up. ...(Interruptions)... Secondly, Sir,
all those who are found guilty will have to be brought to book. Proper relief, rehabilitation
and compensation have to be given to the innocent victims. On these demands, | do
not think there can be any dispute. But the point is to please have a proper inquiry.
A judicia inquiry has been announced. | also agree with other leaders, who have spoken
here, including with what Ms. Mayawati has said, that this is not adequate. It does
not instil confidence and that the truth will come out. The point is that the truth has
to come out and what is really disconcerting is that why such tensions also come up
when the political situation in our country is moving towards the general election. Now
that is also an issue. ...(Interruptions)... You had the Amarnath Yatra before the last
elections. Now you have this issue coming up before 2014 election. What has been
pointed by the Leader of the Opposition, | would agree, we still have these wounds
to be healed. They have not been healed. That one entire community that has been
targeted and sent out from there, this is something which is amuch larger issue. Therefore,
we should not do anything. My appeal, Sir, is that we should not do anything which
will provide further grist to the mill of separatists, who are becoming very active,
according to the statement made by the hon. Defence Minister the other day. Now we
know — please bear with me for a minute, this is a very serious point with regard

to our sovereignty — that the number of LoC transgressions have increased, we know
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the number of infiltration attempts have increased. That is what the Government has
informed this House and informed the country. In spite of all that, in spite of the
intelligence inputs, why was this laxity shown? The allegations about the State's Home
Minister who comes from the same constituency was there when the incident was
happening and yet no intervention took place. These are serious matters that require
a proper investigation and proper information and the facts have to be put forward here.

So, my final point is that Centra intervention is necessary and that Central
intervention will have to be done and normalcy has to restored immediately.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Sukhendu Sekhar Roy, would you like to speak?
...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Yes, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROQY : Sir, | express my sincere...(Interruptions)...

MR. DEPUTY CHAIRMAN: You meet me after the House adjourns.
...(Interruptions)... You meet me after the House adjourns. ...(Interruptions)... 1 will do
that. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, first of all, as rightly pointed

out...(Interruptions)... We will join you, but please allow me to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don’t want me to take action? ...(Interruptions)...
Also, | assure them, when they are standing here, we are taking their subject today.
..(Interruptions)... Yes, after this. ..(Interruptions).. This is very important.
...(Interruptions)... Please...(Interruptions)... You are there because the House is kind
to you. ...(Interruptions)... The House is kind to you. ...(Interruptions)... Please keep
quiet. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, as came out in the newspapers, it is
reprehensive. This is number one. Then, as rightly pointed out by the hon. Leader of
the Opposition, there cannot be blanket prohibitory orders under section 144 to deny
entry into Kishtwar or any other place, particularly against the hon. Leader of the
Opposition, or, for that matter, any member of the Press. So, | strongly condemn this
attitude and the action on the part of the State Government of Jammu and Kashmir.
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Secondly, Sir, on behalf of my party, | aso strongly condemn the anti-social
activities, perpetrated in Kishtwar and other areas of Jammu. And, when the territorial
integrity and the sovereignty of the country is at stake in view of the consistent attacks
perpetuated by the Pak Army and the terrorists groups in a State, like Jammu and
Kashmir, such incidents will embolden the spirit of the anti-Indian forces. Therefore,
the State Government and the Central Government should together take strong measures
to curb all such activities. However, | sincerely hope and believe that with the deployment
of Armed Forces and with the order of judicia probe by the State Government, the
situation will improve. The State Government must ensure that there is no recurrence

of such incidents in any part of Jammu and Kashmir. Thank you, Sir.

W IH MO AeT (SR UQY) - A, (@agE).. § @ 99 & oony uew & uE
q gl
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IR YRS 3R I H1e ¥ &1 BRIl & 4| <ue U1 R @ Jiforr amarR
BI TEdl €1 A s WAl S sl 99 8¢ €, ..(FEUM).. Y§ WA & wU H dld E
g a g w&l €1 e W Sh ¥el € d ¥® FE Aear § 6 o @l dmel wode]
RS w o g 71 omi ot oft g€ & AT 3o A ff 39 zae § R
AMdHaTEl M TEd € R 'H O3 W AF M P BIY UM $HeH FE Sol w W
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oM H W I uS 2l

39, PR BN @ SMaR a8l SIReRal U1 &=+ & SR 9 IN, I ANl &
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g1 BAR War Sl YW HAER difedr 9 f@g ok guemml & Redl & fau w1 or fo swe
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B S FEN B BN G @Ry IE wET UST SRA @ GIRe g Ry, e
S UGSl were Uferdied €, Sl 9eR d W €, S s <9 H SAReRdr U @R Ared
g 9 78 wed & eeik d wifd 8 ek g7 gomedl A wif s S Refd gei € A
gg HegW HRAl § [P fbddl 0¥ WHR 9D FRFGM T8l B Wedl | hu WHR Bl
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SEfle BN 6 I WWMBR (el IO Fogd W g9 Il B HPEA BR o], a8 ¥
TE Bl A 3@ aid 9 W WeHd el g f6 R H R 'H fRl WeR Bl q@iRd
PR T, A THY IR gAs A | UH gR 9gd Ul P dgAd dlell AR Bl @i
FRA BT AT B AN <@ gb ©, Sl "Ml Ml aF Je TGl B U BT B, IAD qa
# g€l 99 W@ P oM Th WReR B sEiRda fhurl . (awg $ ") @ s@iarlt saar
PIg FAST T8l B, Afbd Wod Ta¥e BT IO BIRIST Bl R SRl W W o '8Nl

st Sy - e T

o I MU AR WY, H TE dape SR ol AR Rifafacdt wRf #, ar o
B TfafafeEt g, SAel ' SR WIeT Wihd HRAl BN, dife A b UR A Aldbaral
Y TR TR &9 H el e B . (@EuN).. T FR FS | (@EEH)... ST AT 98 AR
MY, S9b Ui BAR) ggd weryfd g # STl sgioie i erar g1 duadl. & fanee
F 9 P SN A gL B, T8 TBA B SES ©, H TP bAd Pl @Eel g R H o
STh W AU IUD! WEE bRl g, gIda |

MR. DEPUTY CHAIRMAN: Now, Shri K.C. Tyagi.

M F/M @ ([ER) - SuHEUld wElRy, .(@EUH).. § AU S G g feoag
T He9 g & A1 AN Hed W

MR. DEPUTY CHAIRMAN: Speak only for three, four minutes. If it is your maiden
speech, then you don’t speak now.

st Fft @rft - T AN AT W T ow W1 oAed eRdwN w7..(Fau)...

MR. DEPUTY CHAIRMAN: Then, you don’t speak. ...(Interruptions)... If you want
the advantage of maiden speech, then, don't speak now.

SHRI K.C. TYAGI: Okay. This is my maiden intervention. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Tiwariji will speak. ...(Interruptions)... Otherwise, you
take only three minutes.

SHRI K.C. TYAGI: Sir, this is my maiden intervention. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot take advantage of your maiden speech
now. 9 fime aifery, =81 @ foat S 9ie ... (craem). .

it Rrame farht ((@eR) © sl #s9 i arg & 8rf, ondt ey 59 W) STy | (e )...
I Aed W 9§ 'rI

MR. DEPUTY CHAIRMAN: Okay.
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st . @l . Syauefy Aeiey.. (eaaem)...
ot Suwamfy - Al S, emu SifeT ... (cuaEm)...

M FAM AEN W, AR HA G gART Frded & 6 S omuds gud) udl & el
g, ST®I 919 B AU G |..(@@em)... This is very bad. g9 smue Reemes T8 1 Please
listen to us. We are not opposed to you. Please. This is a selective opposition.
...(Interruptions)...

sit Suwfay - Qifel, SMUd! R FHEAT B (HIEH)...

st F3ft @rfht 5w 9R W F oug # SNy URW R T2..(WAHM).. Helgd, ot
qa ufauer U 919 e IR 91 BH fUGWRA AEd & 9 Iffd el Selhree H S
F Hiwr e onl. (@), s dF adieR 98t & fav fgea e 9 s dE A
S oot RUIE 1. (Aaqe)... I8 $Ig A 87 91 89 3D Rgellh 87 R ETSH Bl AT...(JFETH)...
d dEdl g NG HRC..(EUM)...

SHRI RAM VILAS PASWAN (Bihar): Sir, | am on a point of order. T®
fie |...(caaem)...

sft Suwwmafy - Sifewl LL.(Interruptions)... What is the problem? Let him speak.
...(Interruptions)...

sft Yl UREE - W), AR WiEe 3% e} ¥ L...(cadem)...

MR. DEPUTY CHAIRMAN: Mr. Tyagi, go back and speak. ...(Interruptions)... |
told you that there will be a discussion on that today. ...(Interruptions)... One second,
please. ...(Interruptions)... See, | know | am not supposed to respond to those who are
standing here. ...(Interruptions)... But yet | am requesting them ... ... (Interruptions)...

AT |...(Eer)...

SHRI RAM VILAS PASWAN: Sir, | am on a point of order.

MR. DEPUTY CHAIRMAN: | am on my legs. See, this discussion will be over,
maybe, in half-an-hour. There are only three-four Members more. Then, there will be
Zero Hour mentions. After that, your subject will be taken up, that means, after lunch.
...(Interruptions)... There are only four Zero Hour mentions. ...(Interruptions)... |1 told
you that it would be taken up today. What more do you want? ...(Interruptions)... No,
no. ...(Interruptions)... @it <N, gl (@aem)... § ®&1 &2 (@aum).. Tyagiji, | am
helpless. ...(Interruptions)...

it Rram< far : a8 3F 99 721 81 39 TRE A Aoifeeg <1 | 81 N1 IR0 1. (cae)...
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MR. DEPUTY CHAIRMAN: The House should alow to take action against them.
...(Interruptions)... But the House is not alowing it. ...(Interruptions)... See, | wanted
to take action. But the House is not agreeing to it. What can | do? ...(Interruptions)...

ot REr< ad : g9 e 9y € fed 39 oRE ¥ Y BENT Ul & HeR Bl
i T8l T W 99 5 gt At @ e dlew fou | (@),

MR. DEPUTY CHAIRMAN: Tyagiji, please speak. ...(Interruptions)... | can’t hear
if both of you speak together. ...(Interruptions)... | will be forced to adjourn the House;
| am telling you. ...(Interruptions)...

St YW UREN ;. WX, WRT WEe B e T ... (ATE)...

MR. DEPUTY CHAIRMAN: | told you that it would be taken up. ...(Interruptions)...
There are only four Zero Hour Mentions. ...(Interruptions)... What are you saying? You
can go and tak to the Members who have to raise their Zero Hour Mentions.
..(Interruptions)... Tyagiji, are you speaking?

SHRI K.C. TYAGI: Sir, | will speak only when they will sit down. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What can | do? ...(Interruptions)...

SHRI K.C. TYAGI: We will aso not allow them to speak. ...(Interruptions)... 37~
I T IS A ' el W T8 Qe <AL ().

MR. DEPUTY CHAIRMAN: Then, what can | do? | have to call Dr. Maitreyan.
...(Interruptions)... ¥ w1 F&?...(TEM)...

st waf @l ;- 3 JAafded b T BT ..(HaEE)...

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, it is past 1.30. Please decide
whether you are going to have lunch hour or you are going to dispense with it.
...(Interruptions)... You should have adjourned at one o'clock... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeev Shukla, the hon. Member is asking about
lunch hour. ...(Interruptions)... Can we adjourn for lunch? ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, we can have lunch after finishing it. ...(Interruptions)...
It is not that we listen to the Leader of the Opposition, and then don't listen to...
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: We will finish it and then we will adjourn for lunch.
..(Interruptions)... It is there. Please sit down. | told you. ...(Interruptions)... Don’t you
see this? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Dr. Maitreyan, you may speak. He would speak
later. ...(Interruptions)... Mr. Tyagi, are you speaking? ...(Interruptions)...

31 I R WEAl ([WBR) - W =Ed £ B 39 OF AR 9 WRARE de” e
SIG...(SFET)...

SHRI RAM VILAS PASWAN: Sir, | am on a point of order. ...(Interruptions)...
According to the procedure of Rajya Sabha...(Interruptions)... &R & o I8 ¢ f&
g W B Sl & b oW Bl AR A A (FFUF)... TR T, BF Y8l <@ L ©...(FqEM)...
T U8l W e @ ed 98 wRd..(@9u).. M A7 A B9 B 3} # sy a1
faeifecs oF 9. (@au™).. I AN I B B e W F.(awE).. 9 @9 are
i € A g @A E.(@EUE).. 99 gER AN died § @ gedll BRA B.(JGEM).. UF
fore..(@aum)... gHY.. (@auF)... e e (@bam)..

st o<t @l - & W eue Wy €L (caum)...

sit Ram< et . Stawmfa S, 98 wod 9d ®.(car)..

st FA @rft - T o REw o) B 2. (@auE)...

MR. DEPUTY CHAIRMAN: No, no; please, Mr. Tyagi. ...(Interruptions)...
st Ram< e . Sty S, 98 Tod 9a E (@)

MR. DEPUTY CHAIRMAN: Tiwariji, the way out is to take disciplinary action.

...(Interruptions)...
SHRI RAM VILAS PASWAN: Sir, | am on a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: | got your point. ...(Interruptions)...

sft I TNEE - STwamfa Sft. (@)

o SURUERT : URIEE SN, SMUB! HIGH B..(FGUM)... dlfbAl Pl Ao al..(FEEH)...

A AR IREE ¢ Tl TAg B A BRA BLL(FAF)... A, Q¥H Bl ad bR
Bl (auF).. 89 99 W @ € 5 98l w9 @) (caum).. g gER..(SauT)... B
o™ ()., T VAT R HRA B (FGHH)... 3T U= UeT B Fbl ERE B ©

...(ET)...
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DR. V. MAITREYAN: Sir, | wish to only make an appeal. | am not speaking.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don't allow me to take action. ...(Interruptions)...
Both ways, it will not run. ...(Interruptions)... The Chair wanted to take action against
them. Even now, the Chair is ready. On the one side, it is being objected to; on the
other side, | am being asked to keep order in the House. How can | do that? Am |
God to do that? ...(Interruptions)... | will have to adjourn the House. ...(Interruptions)...
You must alow me to take action against these people. ...(Interruptions)...

DR. V. MAITREYAN: Sir, | am not speaking. | am only making an appeal to them.
...(Interruptions)... The Members of Parliament from Andhra Pradesh as well as the
people of Andhra Pradesh, the present Andhra Pradesh, are patriotic people.
...(Interruptions)... They have alowed a discussion on Pakistan last week. | appeal to
them, let us finish this important issue also; after that their issue would be taken up.
...(Interruptions)... Allow this matter to be over. After that, your issue would be taken
up. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Chowdaryji, please alow this. ...(Interruptions)...
Allow this. ...(Interruption)...

DR. V. MAITREYAN: After this discussion is over, let us take...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. You may go back. ...(Interruptions)...
T S, Sife...@aem)... Thank you, Dr. Maitreyan. ...(Interruptions)...

st A @ Suwwfa S, qar ufide 9 R 989 @ goerd @, § @mear o
f6 30 W &l 989 B, Hifld TR B BICHAR] @ el gl b7 s« 4 39
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5 FAL @)
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Bl AT ..(AF I €. § TP AH a1 HE P AU a9 GHIE B 8T Gl 2014
H 3FR®T 3R ATC] AGMARE & qud 1 I8 & | dfeia, Jadral R Taified Bl
BT ART P ART JHAl HTAR H @M dlell &1 FAY 39 Jalel W ol AR @S 989
Bl AT $AR & A B JHM P qdls <R AU P T8l PR G | gga-dgd g7as |




Matter raised [12 AUG, 2013] with permission 413

sft T viwT yae (TR - @ S, e wE f o'W ey M IRa £ eiNad
AqMEH A¢ TRA DA &, I§ W O AR

Mt HM @l el =, e & TE €

DR. V. MAITREYAN : Sir, the recent incident in the State of Jammu & Kashmir
is an attack on the sovereignty and integrity of the country. It is not surprising that
the State Government of Jammu and Kashmir, probably, treats this matter as a conflict
between two communities or as a mere law and order problem. It is but expected. But
what is surprising is that the Government of India is also, probably, treating this issue
asamere law and order problem or a conflict between two communities. The Government
of India has been so calousin this issue is explicit. Today morning, notices were given
for the suspension of Question Hour and the Government is well aware that the notices
are pending. At eleven of the clock, when the House assembled, the Government could
have stood up and said that the Government is coming up with a statement. They did
not say anything. That shows the attitude of the Government. In fact, the Parliamentary
Standing Committee on Home Affairs is discussing the issue of Jammu migrants. | am
not supposed to quote so many things here, but only one factor. The migrants in Jammu,
who are there from the days of partition, have the right to vote for parliamentary elections,
but they don't have the right to vote in the Assembly or Panchayati elections. There
cannot be a more ridiculous thing than this. In fact, that is one of the main reasons.
| urge upon the Government to take this issue in al seriousness and not treat it as
a law and order problem. A mere Commission of Inquiry by a judicial body pertaining
to the State Government, especially when the needle of suspicion points to involvement
of a member from that Cabinet is not suffice. The Government of India should order
a probe at the highest level.

SHRI T.M. SELVAGANAPATHI (Tamil Nadu): Sir, the situation in Jammu and
Kashmir has gone to such an extent that it not only affects the basis of democracy,
but, for several decades, even peace in the State is almost a mirage. Sir, we will have
to get to the root of the problem. This is not a mere law and order problem where
curfew is imposed or Section 144 is imposed. In every part of the country, we have
communal tension, law and order problem.

As far as Jammu and Kashmir is concerned, when it is a question of security and
integrity of the country, we will have to dea with it with a firm hand. The root of
the issue is that all our neighbours are inimical and create instability in the nation.

The daring example that happened recently was the attack on our jawans to pave the
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way for the terrorists to enter into Jammu and Kashmir. This is not one occasion, but
there have been several occasions and this is the problem of terrorism that really shakes
our country. Therefore, on behalf of my Party, we urge upon the Centre to intervene
effectively and see that the border is secured properly; not to be treated casually that
they have been doing it just as a law and order problem. Sir, there are some Members
who were discussing about the suspension of the Assembly or the dismissal of the
Government. Sir, our Party is totally against such undemocratic way of dealing with
the State Government which is popularly elected. We were victim of such a situation.
On several occasions, this happened in Tamil Nadu. Sir, on that count, the Centre must
co-operate and intervene in the State to extend all possible help and see that the situation
comes to normalcy. Also, our hon. LoP was not allowed to enter. In this situation, we
have no doubt that our leaders are responsible and they will act responsibly. That is
not the issue today, but this is the country’s issue. Therefore, the Centre, not treating
it casually, must probe into this matter and intervene effectively and see that normalcy
is restored and our own citizens are not made to live as refugees in their own land.
Therefore, the Centre must cautiously deal with it. Otherwise, peace will not be restored
in Jammu and Kashmir. This is high time that we al should wake up and terrorism
must be put down.

SHRI SHASHI BHUSAN BEHERA (Odisha): Sir, | must thank the Chair that you
have taken up this issue not as a localised issue and has considered it as a national
issue and alowed this discussion. | must share the concern with our LoP and what
Behenji has said. This is not a localised issue of Kishtwar and it is not a clash between
two communities. It is not also that the victim is the son of a local BSP leader; we
must treat him as the citizen of this nation. When we think that Kashmir is integral
part of our country, we must see it accordingly and we must think accordingly that
the issue of Kashmir is the issue of the nation. Disturbances in all other States are
different because whenever we look at any incident in Jammu and Kashmir, it is always
related to internal security as well as externa security. External security is a continuous
process. In the border areas, we see at regular intervals that there are extremist attacks,
there are border issues, there is firing at Army, intrusion into our country, etc. So, this
State is somewhat different from other States of the nation. The Government is not
able to control this internal situation. Whenever we have visited, we have observed

the minds of the young people as to how shaky they are. We must assure this. The
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Central Government, whichever Government, has not been able to bring peace in this

piece of land of our country. So, this case is not a singular case.

These cases are happening continuously. So, the Government must be serious about
internal as well as external security of that region. On this issue, the whole House is
one with the Government. The Government should take proper steps and do proper
investigation so that we can know what is happening there and what is the root cause
of the continuous disturbance in the Valley. We take all the pride when we say that
Kashmir is an integral part of the country. So, we must take serious steps to bring

peace back to this land.

MR. DEPUTY CHAIRMAN: Now, Shri Ram Vilas Paswan.

it Iefdeme urE - Suawfa i, fevaars § S g genm § S Ul # e
T Sk ¥ae ad FRal § iR SMl R® W S Al A W OE, S uRari & oufd
H Ao e HRal gl

W, onfl &9 @rf 7 el Tl @ 5 TR R W w98l 'R U SEN
e gr, 9 9 IR fer & 91 e foeft v smE @1 W@ g 21 H ond faEw
T AT R IAF URAGR A e o7l o A WRE & ged € SO oFar ¥ f 'R
deR W WRT B, dEl gl @G, W b HIR Weldell WAl gg Bl IE W b =R D
SISl ', 399 P9 GRS BN aiel 87 YW BH el oAl 8, SId 89 ded
g & ¥R wRa &1 Aff= 3 T W9 3 PEd T B I|® WRT F1 oAfE g,
I sdl A IS gIN [ HE-A-dEl AR FA H S9e € fb ¥E SN o1 A TS e
spIET ST B A1 T8 Bl B89 el g T8 ded ¥ R 9RA &1 Afv o ¥, ' P
Jg T8 FEd & SR QW WRA F IS SFT ¥, Al B IRER IE R FEd B
FER AR BT A T 7 PR WRT Tl TA WY UH B Uewen H U gY gl
AR W B AFN S A 370 B AW PEl, O 370 g AG-GHS B SIAT I
ol, RTFH o @WH PRI B ad B S B T

B @M TS IR T8l dfcd W A Bk 9 &l 9 e g8l kR 9 eiR
SR BRAS T8l TN W A, B9 A F8l MW 91 89 d8f 9 §, d8l W 'A AN
SRR Ul FRA € SR g8l b SIodersd uRdAT H Iom W dred &1 g8 gART Uit
& Ad o WH o €, 9 e ufdq €1 ' S Tel W g1 fergydem i
FER O &1 R P8 ANl F BRU A R A ddd B IR d& 2l B8F AN
2009 # @&l Y ¥, GHM Ul & AN g8l Y 91 2009 H ¥Rl AN WEM P IR
118 Wpell g2 AR MY | foefl g@Rk I H R BEl g A Vb Afdd WOl B,
d1 gel Sffele fos ofmar € @ & a8l 118 Wpell = AR WY, Wfpd S@H Al @
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EIRGICEIRERCISEIS]

Rae®s @15 HRas el 5| I8 AN IRIR I8 <&l ¢ % a8l ¥ AFSPA &1 9w faan
STl S ufdd AW Vg §, 98 AUed & [l 9 AT o, offdd oS W IW Ud
PR & Rgems @ FRA B FW 98l a9 @ 2l

W, § A F AN Bl gy oA Aedr g1 fevaare # Siowed wdl SR ggl o
TE &1 <A o, ITH A1 7 W q8T SR U o®H e IaT fhar g, o ahe | g
U Il IIRIES H &7 fmar el g8t 20-20 SEMl 7 WAl o & giiferg W osw fe
S ®El o1, Afed 98 Bl e vur f5 A b S ff A 3 RE B PRAS A,
SH A B WAIR T e a1yl W F S AT 39 e 9 R €, SR UHUd
Ixre vU fiem =IRTI R @IS Raors) fod) W # fAso Oid #x) omar ¥, O SW EH
1 IS FUY S &, AfGd R I & Pl oG AXal §, d S9 IAT &9 Hed ¢ &
5 dRg BUY of ol A 10 G BUY of ol 3T b T SHBl Th INI$ BUT od 22

W, g aid # FE Pedl AW b I8 S dR-AR SF 48 fRAr omar § 1 e
AR S d€ A GER dren el g, dfed S de A I AW R famed aren ¥l
(AT B G, SF] §8 W "l fwed aren €1 2008 W ogAA <l € 6 @ goem ol
SE S O W RS d BN, O W UHl 48 BN, o A gdly §8 BNl R BTHR
H T EN ael §, BIHR N ft 09 o7 €, S T8 9ed € P 98 eme-ae SrH I | (cae). .

sft Sl @ ST MU W HIY |

A IR A W, H S0 S BRAT Aedl § (b dfe 9Rd Ue @i 8, S
T § 88 Re & Ppa §, g W & q@odq @ €, 4@ ¢ € 9 W € sforg
g arEm @ € iR i &1 9El AWl oest g 7, e @i § ') e & opa faen
g1 safoy &9 ared € % &% ' # g8l W U 9aeRe fhue fRar Sl ARG WRaR,
I WHR 3R B A & Ar &, g8l dad a1 W g, suferg 1 il & foag AR
TE B ARy, MU H 98 IR Ig A ARy & e & fhw wRe 9 |HEe gl
5 SR [qaR-fGa ST =A1EY 1§81 W=l &b W, § AU Igd-9gd gare odl g | g=yars |

SHRI ANIL DESAI (Maharashtra): Thank you, Mr. Deputy Chairman, Sir. The
situation in Kishtwar is tense after the incidence which took place on Friday. After the
Eid namaaz was offered, a procession was taken out. After that, hurl of abuses and
stone-throwing from one community on the other escalated the tension in the area which
resulted into loss of property and loss of lives. We condemn the situation there. But,
at the same time, if you happen to look into the matter, look into the issue, the roots

of the matter go back to 1990 when Hindu community was thrown out of the Kashmir
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Valley and they had to seek refuge in their own country. | would like to bring to the
attention of the Home Minister and the Jammu and Kashmir Government also that these
kinds of incidents are escalating or taking place when Amarnath Yatra is in progress.
When Amarnath Yatra is halted, the fedlings of the people of one community are
definitely hurt. These kinds of things are fomented when instability is there within the
Jammu and Kashmir region. Pakistan, who is known to infiltrate terrorism into our
country, is giving more or less help. That is obvious and we have often seen that this
kind of thing has happened. Now, the Chief Minister addresses the people of Jammu
and Kashmir asking them to hold on the endeavour which is being put forward by the
Government to instill confidence, which was not enough because he was lacking it.
He displayed feebleness of the Government. Same thing has done by the Home Ministry.
It has done induction of Army into that area to see that law and order is restored.
That apart, if we are instable in our own areas, then things are not going to be the
same. India is fighting for integration.. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Please conclude. Please conclude.

SHRI ANIL DESALI: Sir, these communal tensions have to be looked into because
anti-national elements and anti-social elements are being fomented from within.

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI ANIL DESAI: If one community tries to prevail all over the other, this will
not be tolerated. ...(Time-bell rings)... The tension will spread al over India
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. That's al. ..(Interruptions)... Now,
Shri Mohammad Shéfi. ...(Interruptions)...

SHRI ANIL DESALI: If you really want the sovereignty to be protected, then steps
have to be taken. ...(Interruptions)... It is in the interest that the Amarnath Yatra ...

MR. DEPUTY CHAIRMAN: Okay. Shri Mohammad Shafi.

SHRI ANIL DESAI: When the Amarnath Yatrais in progress, this kind of incidences
are on the rise.

MR. DEPUTY CHAIRMAN: Yes, Shri Mohammad Shafi.
SHRI ANIL DESAI: That should be looked into.

MR. DEPUTY CHAIRMAN: Now, please conclude. Your time is over. Thank you
very much.
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SHRI ANIL DESAI: What we need is, not only judicial inquiry but also perpetrators
of crime should be brought to book. This is watched by the nation. Thank you.

A AeFe AW (T SR FHR) ;. AEad W SwRAT WEd, g gdE 9, sffern
S fwaars & Al W ATHIE Y B, ST W olleY IME UM iR IR WERME B
THRR G| 9ad ggel § ¥8 g o ded g 5 g8l S anm 9 e € 9 e fav
g4 Al ferd swdN ok 3@ 8, @ 98 &l ofiex &1 oM der 8, 918 a8 Ao
Bl el frar Sen faar =g 98 fedll pRgEl 9 dlegd @l Bl TR 98 i
o IR fFdl Ul & Rfem §&x &1 de1 a1, a1 v A Al 7 o#w de a1 e g8
W =T SR WL, R g qHedE ol 98 or Rt & an, el i &
AR T et B T s R, S W R Rd € OaRAre ged d 39 d9d Wl gelo!
d € S9 f6 Th B AR BR A H S A WA 9 YoR FAAHHE I gH B
W AW P R ok guemE # TR ¥ el <@l A, <@ g8 ' 5 ¥ gea
057 $9 B THGT WREGR R A7 ARl &1 AE W, 99 ¥ gARI SMieieN uiel |
2014 & SfREEE & U td T qW g @ B, b WAl P 9] g R IE 9
SR # SR gw P fF g8l WY 370 P WA FRAT AR §, SHP ¥ sfedie eRe
I B, o9 fF I RIa Jep & W off & TR @ A IFB 2014 F R@Ed
¥ dic dpx Ifcdic ®RA1 dEd 21 IR, sfdemeRiiT desN ggi Bt g, o Hifsar |
TRl AT | (Saen)..

sit S yerer ARmer fE 0 AEIEy,. (g

it Aewe wE) : ST MU | T BT SN ad Tl BT 99 T IR PR B I | (FqeT)...
AU ST 91 H B I BRI BRN, O BRY| CH TS FRAT AMRY| TH W SR D
qHd I |...(FFEH)... oSy Ad .. (@aeH)... 3 e I8 quiRe 5 fise e W
¥, 3 A UH TR USA fUTE I H, FT F@ H A0 & gAd o JHEHM THN TS
S 9, aRlE Ued S 9, dfe a8l R qued el el §, A S9b Rl TR THEue
TR o ¥ R I By ARSEl W W URR o I . (FEEH)...

it ST UhTeT ARTY fE (IRES) : 981 qMUP! K TaHHe R B @ A7, (HTEH)...

st Aigw g AW : MY GHET A FE (). MY GAd TRl T (). (T B
g R ST W wd g @ ufed TE 22

MR. DEPUTY CHAIRMAN: Now, please conclude. ...(Interruptions)... Please
conclude. ...(Interruptions)... #Ig™e AGI Sl T AU HdS B |...(FEM)...

M WS AP Bae(s T8I, G AU A BT QIS |...(HIEH)...

M IUWURT 3 AU Beags  Gifoy, O e 8 U g L.(Feu). Please,
Mr. Punj. ...(Interruptions)... Please conclude. ...(Interruptions)...
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sft Aiewie et SRy, oy H fewa & A€ © W9 GE P .(F@uE).. AU g e
UBTe 9dd, fUcdisy A4 |...(dem)...

MR. DEPUTY CHAIRMAN: You please conclude it now. ...(Interruptions)... Your
time is over. ...(Interruptions)... Please, Mr. Punj. ...(Interruptions)...

st AigWE W U feesy WA, BH SXA dTdl el E.(EEm).. I Hodb MUt
SR 8l 81 I8 W91 Jeb Bl oy, quemH, f4w, 98 W@el o € |..([@u).. I8
qMUHT SRR & T ..(GEE). .

MR. DEPUTY CHAIRMAN: Your timeis over. ...(Interruptions)... Please conclude.
...(Interruptions)...

sft I vipy v (RER): WX, I8l 99 @ IOl 919 dEd B ANER Tl TS
d6 il 989 g% ©, TUD Vb WR Bl ©l UH WHeAwd fvd g & dEcE 39 W
TEH P UH WX IE Tl A U RE wwmW fR S W AR dd W § 9 e
d W T T I T Fe, N [ Aqee drgeiiie gon tel, I8 § U9 IWE &6

o STERY AW S, S/ AU (s B
o AEFe wW - W, g 9gd & AGA & A HEdl usdl E..(FFE)...

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Please conclude.
...(Interruptions)...

2 AEHE A W, I TP e @ ARG T8l W e a9l Bl TR A g%
g & w8 RAa fodfl tp @WHeM @ Sk 98 81 § I8 wedr wed g & g8
WHEGH..(AFHF)... 98 @HaE UG I A g8 d B & T ..(aaE)...

MR. DEPUTY CHAIRMAN: No, no. ..(Interruptions)... This kind of things
...(Interruptions)... Please conclude. ...(Interruptions)... That is over. Your time is over.
...(Interruptions)... Now, Mr. Raja. ...(Interruptions)... Your timeisover. ...(Interruptions)...
Now, Mr. Ragja, please. ...(Interruptions)...

sft Aigwe oW : d IMUB! HeRAM! § g8l I B I B ... (TGEH)...

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)... Take your seat.
..(Interruptions)... @ g 9fSTl..(=@aer)... Nothing more will go on record.
...(Interruptions)...

sft Ale™e ww o *

*Not recorded.
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it Suwwmfy : oMy AT I..(=@@e)... Mr. Raja, you stand up and start your speech.
..(Interruptions)... Only what Mr. Raja says will go on record. ...(Interruptions)...

sft Ale™e wE o ¢

MR. DEPUTY CHAIRMAN: Only what Mr. Raja says will go on record.
...(Interruptions)...

sft Ale™e ww o *
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*Not recorded.
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o o S S AR S B70 m Gy S S s st use use
o ot T € Sla a0y oS e a LS By £ S
SHa S &y £ B 8 J&s e cllanl _S2014 S i m ) ol
O G ome Wle s n e b o 58S daidl (Al e
RGACNEV

(R120)r 3 gen s gBen 1 U QS 1 o 5
Sofimeally il ol S0 Jaal Sy pdd daa s
B8 S B ST (SS e Sed f (Sla) g )
A (i) e Sy S O e e US e L
o o 28 S e S o G 8 e ol e (liae)
St Glalise g g Sl (e gnal (S e Gy a1 S
T g T N P B L T I x QU NG
st (S0 sl i K el G g S o)
() e B e

ot o) S S Sy g £ Sl (Sl g g GIE S 3 2 g4
oy S S e g e o WS (8 S i) (i)

fTranditeration in Urdu Script.
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e (i) TS Gl (lihae) o SACS Gl Bl g W ol (g i T
.-.(di\_u)-.- REN 3‘915\_5 QTJ PPN c.zs.u:
(Al iy Sl S g e SASS 3 i daaa Gilia
S (CAENRVS WP PR < CH P, P PN 1. U N R . PR VIV P
S (CAENRVY W P L P (CREN VN WS PV RO
---(dih.o)--- S ez 2oyt (o ey (e c_J PTLNE ;@5& daaa ilia
(130 0 il ¢ ey o e

MR. DEPUTY CHAIRMAN: You please conclude it now. ...(Interruptions)... Your

time is over. ...(Interruptions)... Please, Mr. Punj. ...(Interruptions)...
~ (c_dab.a) oE C“J C'UJS PRI gulj; n_a\ : @5& daaa s
1S o g engSaus ¢labina ¢ gay .d'_ﬁ.a\Sg.u,\,g .dd.u!.a);héc_ﬂ [l

...(C'_\B\JA)... U JS\A S ~_J &...(&L\B\JA)... = Sk

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Please conclude.
...(Interruptions)...

i - SR S S8l (Al S ol e sl S 9 g 4

by dal-Oisin Sl - o by il SIS Gl (o g o SO
B s SdiIR el s o by il S8 Gyl S S
o oS Al o Syl e s U o) Js Olome s s S
B s 8 KT ol e g ¢ gy U g8 Sl palas o Uy s

S ISl o it 1l e ) g

20 US e S el o O e u il L gk
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fTranditeration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Please conclude.
...(Interruptions)...

ub\_)ic\dg\ﬁdjgd,g\_);gutﬁ -C‘:*’JLJ&@\%icﬂ;@ﬁﬁwgﬁT

Lla BS e -2 oz 08la (S Qs Sl S iy S o i
L"J JS C\SJ\S QL"}C“C"‘JéUT u‘.l.i\; P ...(QB\JA)... u\.l.i\; DJ/\S s
...(QB\AA)... =

MR. DEPUTY CHAIRMAN: No, no. ..(Interruptions)... This kind of things
...(Interruptions)... Please conclude. ...(Interruptions)... That is over. Your time is over.
..(Interruptions)... Now, Mr. Raja. ...(Interruptions)... Your time is over. ...(Interrup-
tions)... Now, Mr. Raja, please. ...(Interruptions)...

(i) o ) Sy oo e S Gles s gl s clis

MR. DEPUTY CHAIRMAN: That is over. ..(Interruptions)... Take your seat.
..(Interruptions)... 3@ amy ST (@Eem)... _~dilre ,551_._, i« Nothing more
will go on record. ...(Interruptions)...

* s aadd saeaa Glia
(el ae) et b s W f Glia

Mr. Raja, you stand up and start your speech. ...(Interruptions)... Only what Mr.
Raja says will go on record. ...(Interruptions)...

* ;@\.&.&Mgﬁ;

MR. DEPUTY CHAIRMAN: Only what Mr. Raja says will go on record.
...(Interruptions)...

* o Al aaaas lia

(35 2)

*Not recorded.
fTranditeration in Urdu Script.
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MR. DEPUTY CHAIRMAN: | will go through the record. If | find anything
objectionable, | will expunge it. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, | share the concern and anguish of the entire
House on the recent developments in Jammu and Kashmir. The Kishtwar development
is an outburst of the deep-rooted problem that continues to exist in Jammu and Kashmir.
Jammu and Kashmir is a sensitive State. It is a strategic State. Whatever we discuss
and whatever we want the Central Government to do must be very strategically calibrated.
The Centre should tread very cautiously in dealing with the situation in Jammu and
Kashmir.

Sir, | agree with Mayawatiji that there must be a high-level inquiry into the recent
killings of innocent people. ...(Interruptions)...

SHRI MOHAMMAD SHAFI: That has aready been ordered.
MR. DEPUTY CHAIRMAN: Mr. Shafi, don't do that. 31 #q &7

SHRI D. RAJA: And innocents must be protected. Sir, | was part of the All-Party
Delegation led by the former Home Minister, Mr. Shivrgj Patil. | was with the Delegation
which visited Jammu and Kashmir. We interacted with a cross-section of society. We
talked to them, including students of the Kashmir University. They raised some serious
issues. The biggest issue is winning the confidence of the people of Jammu and Kashmir.
During our interactions, they raised three issues. One, they asked for the restoration
of Article 370 and for granting more autonomy to the State of Jammu and Kashmir.
Two, they also asked for a genuine review of the Armed Forces (Special Powers) Act.
The third issue, which they raised, was about the protection of the fundamenta rights
of al the people belonging to various communities, those who continue to live there
and those who have migrated. When | talk about the fundamental rights, that includes
the right to vote, at al levels, in al elections. These issues were raised. Now the Centre
must address these concerns with all seriousness.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI D. RAJA: When we discuss such a sensitive issue, it is not proper and |
don't think imposing President’s Rule will produce any proper solution to the situation.
Imposing President’s Rule will further deteriorate the situation there. We should see
how the elected Government in that State can address these issues, these developments
in a more positive way, in a more accommodative way, protecting the interests of all
communities in Jammu and Kashmir.
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DR. KARAN SINGH (NCT of Delhi): Mr. Deputy Chairman, Sir, it is with a heavy
heart that | rise, because it was my ancestors, 160 years ago, who created this State.
It is a unique State. This State is multi-racial, multi-religious, multi-geographical, multi-
cultural and multi-lingual. There is no State like that anywhere in India. This State
survived for a hundred years. Then democracy came. | must point out that we have
lost half of the State. Please remember that out of the original 84,000 square miles
of my father's State, we only have 42,000 square miles under our control at present.

But that is a different point.

Let me, first of al, talk about two points. | want to raise only two points. One
is related to Kishtwar. Kishtwar was part of my Parliamentary constituency for 18 years.
| used to go there every year. It is a very beautiful area. If you go to ‘ Chhota Kashmir’,
it is always a pleasure to be there. It has an evenly balanced population. There are
two famous dargahs. A temple is there. There has always been some underground tension,
but this time things have blown up. Therefore, | think a high-level inquiry alone will
be able to pinpoint as to who was responsible and whether this could have been
prevented. It was mentioned that a Minister belonging to my colleague’s party was
there.

What did he do, what did he not do. These are old things. | don't think |1 would
like to comment upon that at this time. Let a high level inquiry be done. Let the inquiry
be credible. Let it not just be some kind of a departmental inquiry, let it be a credible
inquiry so that we get to the bottom of this. Meanwhile, | appeal from the bottom of
my heart to all communities, not only in Kishtwar but in the whole of Jammu and
Kashmir State, to please remain calm because it is very easy to ‘ubharo’ people. It
is an inflammable situation. A spark here can ignite a lot of fire. Therefore, | appeal
to everybody, particularly the people of Doda district where Kishtwar is and from where
my friend and colleague, Shri Ghulam Nabi Azad comes, to remain calm to try and
reingtitute the goodwill that existed between them.

The second and the final point that | want to make is, Sir, over the last 40 years,
there have been a whole series of commissions, committees, round tables and
interlocutors in order to deal with the complex problems of Jammu and Kashmir including
the regional problems and other problems. Unfortunately, if | may say so — my esteemed
friend, the Home Minister is here — despite al those commissions and despite a series
of very concrete suggestions, no action has been taken on that. Whose responsibility

it is? It is not for me to say. But, you cannot simply sit on that and wait ad infinitum.
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You had the Gajendragadkar Commission. You had the Sikri Commission. You had five
round tables by the Prime Minister. You had the interlocutors. What are we doing with
this? We haven't even seen the report of the interlocutors in this House. So, if 1 may
say so, because of my very deep empathy with the people there, and as a national problem
— it is not because | come from Jammu and Kashmir — we have got to confront
the problems and solve them. We have got to take some steps. | do not want to go
into what steps can be taken. We cannot simply say that status quo is there, I o1&
REl &1 WSl el " & ¥l Let me say to this House, SM-aeiR @l el Rl Te
W T, TP IR H B PN g

We have to be bold, we have to be imaginative and we have to be compassionate.
A vast number of people have lost their lives. The widows are wailing; the orphans
are wailing. There is such terrible pain in that State. The psychological trauma in that
State in the last 20-22 years has been absolutely unbelievable and, therefore, something
must be done. We have to heal. We have to see what the real problems are. | am speaking
now as a private Member. | am not a member of the Government. May | urge upon
the Government of India that they must not ssmply sit on this problem? They must
move creatively, compassionately and effectively.

MR. DEPUTY CHAIRMAN: Now, Mr. Chidambaram.

SHRI P. CHIDAMBARAM: Mr. Deputy Chairman, Sir, | am grateful to the hon.

Members. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI P. CHIDAMBARAM: | will tell you. Sir, | am grateful to the hon. Members.
Without exception, all of them have been very restrained in their speeches and also
brief. In keeping with that spirit, | am not reading out the statement that | have prepared,
but I will, of course, share some of the factual parts of that statement and respond

to the concerns raised by hon. Members.

Sir, | am fairly acquainted with the challenges that Jammu and Kashmir faces and
consequently, India faces. There is the challenge of infiltration and aggression. There
is the challenge of terrorists operating in Jammu and Kashmir, especially in the Valley.
There is also the challenge of an undercurrent of tension between one community and

the other. In my respectful and humble submission, it would not be correct to assume
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or believe that an undercurrent of tension between one community and the other. In
my respectful and humble submission, it would not be correct to assure or believe that
an under current of tension between one community and another is necessarily related
to terrorism or to external aggression. There could be some forces which are supported
by or support terrorists. There could be some forces that are instigated by forces that
are inimical to us from across the border. But, | think, it would be wrong, and | say
it with responsibility, to assume that every incident must be regarded as an incident
that has relations or links to terrorism or external aggression. Now, what happened on
the 9th August, 2013? We have been able to reconstruct it on the basis of the information
available to us. On the day of Eid-ul-Fitr at about 1015 hours, around 500 members
of the Muslim community from villages Hullar, Punoo, Bandna and Sangram Bhata or
Police Station Kishtwar, came in a procession. Some of them raised pro-Azadi slogans,
but in a procession of this kind some misguided hot-headed elements raising Azadi
dogans is not a new phenomenon. It happens virtually on every Friday. Some of them
raised pro-Azadi slogans. They were proceeding towards Chowgan in Kishtwar where
Eid prayers were being held. At Kulheed Chowk, Kishtwar, an atercation took place
between an individual and the processionists — let me underline it — altercation between
an individual and processionists. Subsequently there was a scuffle between the
processionists and some members of the Hindu community in Kulheed Chowk. This
was followed by stone pelting and group clashes. Eid prayers were over at around 1030
hours, but the protest and clashes continued thereafter. Members of the two communities
indulged in stone pelting and arson forcing the security forces to resort to cane-charge,
teargas shelling and finally firing in the air at a few places. The clashes spread to some
other areas of the town making it difficult for the police to control the situation. Hence,
the Army was called in shortly after noon. The Army came in; and a flag march by
the Army was held at about 1700 hours; and thereafter there was strict enforcement
of curfew by the District Administration. It is a matter of tribute to our Army and the
security forces have helped them. Thereafter no untoward incident from Kishtwar town
has been reported.

Sir, in the clashes between the two communities and violence till the evening of
9th August, two persons — one belonging to one community and the other belonging
to other community — were killed; and | deeply regret these deaths. Twenty-nine others,
including three Security Force personnel and one DSP, were injured. Of the 29 injured,
four persons, who suffered pellet injuries, were taken to the Army Command Hospital;
and others are being treated in the civil hospital. Three others are being treated in a
hospital in Srinagar. Some shops, houses and some vehicles were set ablaze by the
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rioters. The Deputy Commissioner and the Superintendent of Police have since been
transferred. New officers have joined the posts. Initialy the State Government has
directed the Divisiona Commissioner, Jammu to inquire into the incidents of violence
and submit his report within a period of three weeks. But since then another inquiry
has been ordered which | will presently refer to. This is what has happened in Kishtwar.
| sincerely pray that the near normalcy that has been restored in Kishtwar after the
evening of the 9th August that has held so far will hold; and we will make every effort
to ensure that normalcy is fully restored.

As far as other regions in Jammu are concerned, there were some incidents when
two communities from village Atholi and village Kegjai took out separate processions.
Then the VDCs belonging to the two communities near Tattapani, Kegjai clashed. Some
people have been injured. The condition of one is critical and one dead body of a
resident of Kegjai was recovered late in the night of 9th August. So far the death toll
is three, one belonging to the Hindu community and two belonging to the Muslim
community, but al of us are Indians; three Indian lives have been lost and | deeply

regret the loss of these lives.

There have been some sporadic incidents of violence reported in the Jammu city
and Rajouri, but they are not serious and they have been brought under control. In
view of the situation, curfew was imposed in 10 police station areas in Jammu city

around the midnight of August 10/11 and 18 columns of the Army have been deployed.

Concerned by the communal tension, the State Administration imposed curfew in
eight out of ten District Headquarters of Jammu region, with the exception of Poonch
and Ramban, from the early morning of August 10/11 as a precautionary measure. The
Army has been called in to stage flag marches in Jammu city and some other towns
to prevent assembly of people and to ensure strict enforcement of curfew. Besides, the
Army continues to remain deployed for the fourth consecutive day in Kishtwar where

no further incidents, as | said, have been reported.

Sir, the efforts of the State and District Administration to reach out to civil society,
religious leaders and social leaders of both communities have continued since 10th of
August. At a meeting in Jammu on August, 10 attended by Cabinet Ministers and
representatives of civil society and political parties, appeals were made to the people
not to politicize the issue. At a similar meeting held at Poonch, the participants assured



Matter raised [12 AUG, 2013] with permission 429

the District Administration that they would maintain peace. There was another rally in
Doda, where both the communities have promised peace. Meetings have been held in
Batote in district Ramban. The overall situation, though tense, is under control since
the 11th of August, 2013.

Sir, the Leader of the Opposition expressed his disappointment and regret that by
an order made on the 11th of August, 2013 he was not alowed to leave the Airport
and visit some areas in Jammu city and Jammu district. That is true. As | said, assembly
of people has been prohibited; strict curfew has been imposed. The District
Administration, the District Magistrate in this case, came to the conclusion that this
was not an appropriate time for the hon. Leader of the Opposition to visit either parts
of Jammu city or parts of Jammu region. This is not, Sir, | submit with respect, an
unusua order. State Governments have passed such orders in the past. They are the
best judge of the situation. The Central Government is here to help and we will extend
help to the State Government. But it does not mean that we support censorship; it does
not mean that we support restriction on visit by political leaders. Member after Member
has mentioned that. | led a delegation of all political parties to Jammu and Kashmir.
It was one of the most successful visits in recent times. In fact, following that visit,
the situation improved dramatically for nearly a year-and-a-half. It is a different matter
that we have not been able to follow up on some of those issues and | will explain
briefly why. | assure the Leader of the Opposition as well as...

SHRI RAVI SHANKAR PRASAD: Mr. Minister, would you yield for haf a

minute?

SHRI P CHIDAMBARAM: Let me complete. | will complete the sentence and
then yield. | assure the Leader of the Opposition and other political leaders that the
Government of Jammu and Kashmir, once the situation returns to normal, which | believe
will take place in a few days, will certainly alow political leaders to visit these places

to meet not only their party members, but aso the general public.

Thereisatime for restraint. There is atime for proactive measures. In the judgement
of the District Administration and the State Government, this is the time for restraint.
But, surely, there will be an opportunity for every political leader and the Leader of
the Opposition to visit Jammu and Kashmir.

SHRI RAVI SHANKAR PRASAD: My one-line to the hon. Home Minister who

is, currently, in charge is this. Can under the provisions of section 144 of the Cr.R.C,,
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aleader of the stature of Mr. Jaitley or anyone, be externed? This is one simple question.

There is a larger question of misuse of section 144.

SHRI P. CHIDAMBARAM: Sir, both the Leader of the Opposition and the hon.
Member are eminent lawyers, and | concede that they are more eminent than any one
on our side. But, section 144 is a provision which is available to the District Magistrate
of the State. It is a status neutral section. That is the answer. It is a status neutral section.

It is also gender neutral, religion neutral and caste neutral.

Sir, let me continue and complete. It is aready haf-past-two. The Ministry of
Home Affairs has extended all logistic support to the State Government for maintaining
peace and law and order in the State. The Union Home Secretary is monitoring
the situation. | have been in touch with the Chief Minister more than once. He
has visited Jammu. He has issued instructions. He has taken some steps. Sufficient
numbers of Army columns have been deployed in Kishtwar as well as in other districts
of Jammu region. Air support has also been provided for airlifting of security forces.
Sir, contrary to popular perception, the State Government has arrested a number of
people, and | want to repeat, “will continue to make further arrests, as required,
in order to bring the situation back to normal and to maintain law and order as
well as communa harmony”. The State Government has also informed us that a
judicial inquiry will be conducted by a retired judge of the High Court. |1 have
taken note of al that the hon. Members have said about the judicia inquiry. There
are two issues to be addressed. One is the Terms of Reference, and the other is
how to make it a credible inquiry. | will, certainly, convey this immediately to the
Chief Minister to ensure that this inquiry is a credible inquiry and the Terms of

Reference are comprehensive enough.

Finally, Sir, references have been made to a number of issues which have remained
unattended. It was my honour and privilege to address some of these issues when |
was the Home Minister. It is also a matter of regret that | was not able to complete
the unfinished agenda. There has to be a consensus before we address these issues.
| have a very strong view on AFSPA. | have a very strong view on the Interlocutors
Report. But unless we are able to build a consensus, not only within the UPA but across
the aidle of this House, among the Opposition and the Treasury Benches, it is not possible
to find solutions to these issues.
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| would like to conclude the statement, Sir, by assuring the House that the Central
Government will extend all possible assistance and support to the State Government
to maintain law and order as well as peace and harmony among al communities. |
can only echo the words of Dr. Karan Singh. He spoke as someone who, understandably,
is intimately connected with the history of this region. He spoke for all the people of
Jammu region, for al the people of Kishtwar, which is the affected area. The State
Government and the security forces on the ground are the best judges of the situation.
| see the responsibility of the Central Government as one that provides help to any
State Government which is faced with such a situation. But let me assure this House
that we will not alow a repetition of 1990. We will not allow forced migration. We
will not alow forced resettlement of people. Everybody will be protected in the area

in which he or she lives today.

Nothing should be said and nothing should be done to interfere with the efforts
being made by the State Government and the security forces, nor should anyone try
to take advantage of the situation.

| would, once again, sincerely appeal for restraint, both in words and deeds, so
that the State Government can restore normalcy as soon as possible in the whole of
the State and, in particular, in the Jammu region.

| look forward to returning to this House in a few days and reporting that normalcy

has been restored...(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned for thirty minutes.
The House then adjourned at thirty-five minutes past two of the clock.

The House reassembled at five minutes past three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHRI RAVI SHANKAR PRASAD: Sir, | have only one thing to say. As far as
the reply of the hon. Minister on the Kashmir issue is concerned, = @ri & g&™
el €, I HUARHE & IR § $B g1 a1fey| That issue, at least, needed to be addressed.
That is very important. Lastly, Sir, al the arrests were made this morning. We did not
ask that question because you had stopped us from doing that. But that was the point
on which the hon. Minister, Chidambaramji, ought to have said that all the arrests in
the Kishtwar riots were made this morning, when the issue was raised here. These are

only the two or three points | wanted to make.
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MR. DEPUTY CHAIRMAN: Parliamentary Affairs Minister should convey this
sentiment to the Minister. ...(Interruptions)... Yes, Mr. Ramesh.

SHRI C.M. RAMESH (Andhra Pradesh): Sir, ... ...(Interruptions)...

DR. V. MAITREYAN: But the Minister is not here, Sir. ...(Interruptions)... He gave
us the assurance that this issue would be taken up. ...(Interruptions)...

SHRI C.M. RAMESH: Sir, you had promised us. ...(Interruptions)... Sir, you had
promised the House that the Home Minister would make a statement on the Andhra
issue. ...(Interruptions)... Sir, the Chair had assured us on last Thursday that the House

would take up this issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: If all of you speak, what can | do? ...(Interruptions)...
DR. V. MAITREYAN: Sir, please call the Home Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. K.S. Rao, according to the List of Business, the
next item is about clarifications by the Home Minister. Mr. Chidambaram has to come.
Please call Mr. Chidambaram.

THE MINISTER OF TEXTILES (DR. KAVURU SAMBA SIVA RAO): Sir, he
has come.

MR. DEPUTY CHAIRMAN: The Minister has come. ...(Interruptions)...

siFelt W fig (W27 UQY) W), g 9gd TR A9en ® g9 9 SoM @ Sofe
7 SYl

MR. DEPUTY CHAIRMAN: Maya Singhji, | am alowing Mr. Ramesh. | will call
you after Mr. Ramesh. ...(Interruptions)... Yes, | will allow you. | am calling you after
Ramesh.

SHRI C.M. RAMESH: Sir, on last Thursday, the Chair had promised that the
Minister would make a statement on the issue of Andhra Pradesh.

MR. DEPUTY CHAIRMAN: It is about clarifications. ...(Interruptions)...

SHRI C.M. RAMESH: No, Sir. It was not a statement. It was only about the
procedure.

MR. DEPUTY CHAIRMAN: Anyhow, the Minister is here. ...(Interruptions)...
Mr. Ramesh, hon. Minister... ...(Interruptions)...
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You sit down, please. Let me deal with this. ...(Interruptions)... 1 will call you, if you
want. ...(Interruptions)... | am dealing with this. | will call you if you want. Please
sit down. ...(Interruptions)... | have no problem in giving you time.

SHRI C.M. RAMESH: Sir, our State is burning. He has not given us any
clarifications.

MR. DEPUTY CHAIRMAN: Mr. Ramesh, Mr. Chidambaram is here. He is ready
to answer any of your questions.

SHRI C.M. RAMESH: Sir, for the last five days, we were protesting there in the
WEell of the House. He made a statement only about the procedure. He did not make
any statement.

MR. DEPUTY CHAIRMAN: You can ask him more. He will give the reply.
...(Interruptions)... He will give you more information. You can ask him more questions.
...(Interruptions)... He is ready.

SHRI C.M. RAMESH: We are aso ready to put questions, Sir.

MR. DEPUTY CHAIRMAN: He is ready to give you more information.
SHRI P RAJEEVE: Sir, ...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, | will tell you. ...(Interruptions)...
sl wmr R o *

MR. DEPUTY CHAIRMAN: No, it is not going on record. ...(Interruptions)... What
Shrimati Maya Singh is saying is not going on record. ...(Interruptions)... What
Shrimati Maya Singh is saying is without permission and it is not going on record.
It is without permission. ...(Interruptions)...

Mr. Rajeeve, please take your seat. ...(Interruptions)... Shrimati Maya Singh, | have
not permitted you. ...(Interruptions)... It is not going on record.

SHRIMATI MAYA SINGH: *

MR. DEPUTY CHAIRMAN: Mr. Ramesh, | am taking up your discussion; go to
your seats. ...(Interruptions)... Yes, Mr. Rgjeeve, what isit? ...(Interruptions)... Whatever
a Member speaks, if it is without my permission, it is not going on record.
...(Interruptions)... That is without my permission. ...(Interruptions)... Go to your seats.

*Not recorded.
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SHRI P. CHIDAMBARAM: Shri Ramesh, whatever you ask, it will be responded.

Please go to your seats...(Interruptions)...

MR. DEPUTY CHAIRMAN: All the subjects can't be taken up right now. They
can be taken up tomorrow. ..(Interruptions).. You may give notice tomorrow.

...(Interruptions)... You give notice tomorrow.

It is not Zero Hour time. ...(Interruptions)... Whatever is permitted will be taken

up tomorrow. ...(Interruptions)... SR 3ffaR FH  BITI...(STGETH)...

Shri Rajeeve, please take it up tomorrow. ...(Interruptions)... 3Tt =&l & W, el
BN (QE)... &1 99 OiRT 3ffax <&l &Iar...(ae)... You believe me. You trust me, &t
ewpa 8 Q... (@ae).. What is this? ...(Interruptions)... Zero Hour submissions are
not possible to be taken up now. ...(Interruptions)... Mr. Yechury, it can be taken up
tomorrow. ...(Interruptions)... | will not change it. Mr. Yechury, tomorrow

...(Interruptions)...
The House is adjourned for fifteen minutes.
The House then adjourned at fourteen minutes past three of the clock.

The House reassembled at twenty-eight minutes past three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, we take up clarifications on the Statement made

by the Minister on the issue of Telangana. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, we gave a notice for Zero Hour Mention. Our Zero Hour
notice was admitted for today. ...(Interruptions)... You gave us an assurance that it would

be taken up today. But... ... (Interruptions)...

SHRI K.N. BALAGOPAL (Kerala@): Sir, in the morning, you gave an assurance;

that is why we are standing here. ...(Interruptions)...
SHRI P. RAJEEVE (Kerala): Will it be taken up tomorrow?
MR. DEPUTY CHAIRMAN: Yes, that is already committed.

SHRI SITARAM YECHURY: Is it committed for tomorrow?
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MR. DEPUTY CHAIRMAN: Yes; you have to repeat the notice. The Chairman

will consider it. For tomorrow... ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: On the solar scam, we support their cause.

...(Interruptions)... On corruption, we support their cause completely.

SHRI SITARAM YECHURY: Sir, let it go on record that it has been assured that
it will be taken up tomorrow as the first item in the Zero Hour.

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... Now, clarifications on the
Statement made by the Minister on the issue of Telangana. See, those Members who
are agitated and standing here are requesting that, out of them, Shri Chowdary should
be allowed to speak first. If you agree, | can do that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the general practice is that the main Opposition
initiates it. But because they have been continuously agitating, | suggest that let one
of them speak first; then, BJP and other parties, and, again their second Member, and
like that.

DR. K.V.P RAMACHANDRA RAO (Andhra Pradesh): Sir, | also want to speak
on this issue.

SHRI M. VENKAIAH NAIDU: Even the Congress Members, no problem.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Give the names. ...(Interruptions)...
Sft R WA (SR USY): WX, 39 vy ™ &R ot ff S arEdt 2 (aer).

SHRI SITARAM YECHURY: Sir, the normal convention and practice is that when
an hon. Minister makes a statement, there are clarifications asked. You go by the list
of the Members who have given you the name. Instead of that, given the importance
of the discussion, you have a proper structured thing party-wise. Let those from Telangana
who want to speak, both from Telugu Desam and Congress, let them speak. After that
based on the party strength, you please call.

MR. DEPUTY CHAIRMAN: Okay, anyhow, first Mr. Chowdary, then Mr. Venkaiah
Naidu, and then | will go accordingly. It will be included. ...(Interruptions)... Give the

name. ...(Interruptions)...

AN HON. MEMBER: | have given my name. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: It is there. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Both views should come as to who is trying

to represent what. The country should. ...(Interruptions)...

CLARIFICATIONS ON THE STATEMENT BY MINISTER

On the statement made by the Minister of Finance on the

reported formation of the State of Telangana

SHRI Y.S. CHOWDARY (Andhra Pradesh): Thank you, Sir, for finaly giving time
to discuss such an important matter. | apologise first to this House the way five valuable
working days of this House had to be disturbed. It is very unfortunate that in a democratic
system the Chair wanted always to bulldoze in spite of particular Members are agitating
for something which is happening in the State of Andhra Pradesh. However, the main
subject is that the entire nation knows what is happening in the State of Andhra Pradesh
from the evening of 30th July of this year, for the past 12-13 days. It is very unfortunate
that the decision which is announced in an autocratic manner has ignited fire in the
State of Andhra Pradesh. All of us are aware that with great fight our forefathers and
freedom fighters had done Quit India Movement and finally made the British to give
us independence. But now, whether Congress or UPA, whatever it is, they have
communicated the decision in a hasty manner which has ignited ‘ Quit India Movement’
in this country.

Sir, | may be permitted to remind this House that a similar kind of decision was
taken by the same Government on December 9, 2009. When they saw the backlash
and the similar kind of agitation from various parts of Andhra Pradesh, they reversed
the decision in the same month on 23rd. This again led to various agitations and we
have lost amost 1,000 lives of our Telangana area brothers and sisters which could
have been avoided and also it is purely unwarranted. Based on the understanding, the
Government thought that a proper Commission had to be appointed and based on which
Srikrishna Committee was appointed which spent about Rs.25 crores and also about
10 months' time and finally in the month of December 2010 the Srikrishna Committee
Report was submitted. It is avery voluminous report whereof six chapters were disclosed.
Apparently there was a mention that the 8th chapter is supposed to be confidential.
I, as a Member of Parliament and many other Members of Parliament, do not understand
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what can be confidential about a Government report which is prepared for a specific

purpose and the terms of reference was given.

Today, again, after 30 months, there was no reference of any of the chapter of
that Report. We don’t know whether they have already dumped that in the dustbin or
what. Without any reference, a similar decision was communicated, in an autocratic
manner, by the Congress Party about the bifurcation of the State. It is important to
mention here that the city of Hyderabad attained the glory of ‘Jewel in the Crown’
of the State and the people of the State, in general; and, those living in it, developed
an inseparable, emotional and economic bondage, as al their generations contributed

their might in shaping the city to the status.

| am really pained to bring to the notice of this House that the same people have
now been living in jittery for the last couple of weeks, unsure of their well-being in
future due to the fear of uncertainty, insecurity, fomented by the unlawful and
unconstitutional statements made by a section of irresponsible politicians. Recently, the
Chief Minister of Andhra Pradesh, who incidentally belongs to the Congress Party, gave
a statement to the effect that the decision to bifurcate the State of Andhra Pradesh should
have preceded addressing the concerns of the affected regions and the people, affected
by such a critical decision. This clearly left an impression in the minds of the people
that there is a conflict between the State and Central administrations on this particular
issue, leading to severe doubts and uncertainty in the minds of sisters and brothers in
nine districts of Telangana also. | would like to place the following facts before the
nation to demonstrate that the said decision was taken by the Congress without doing
even the basic simple homework and it clearly aimed at reaping political mileage, which

is very unfortunate.

The UPA Government spent so much of time and money on the Justice Srikrishna
Committee. But there was absolutely no mention of Justice Srikrishna Committee Report
while communicating this decision. | would like to question as to what are the reasons
for not taking the said Report into consideration, while taking a decision on the division
of Andhra Pradesh. Had it been decided to discard the same? Is it a fact that the said
Committee annexed a chapter, said to be confidential, to its Report? What are the
circumstances under which the said chapter, claimed to be a confidential one, was kept
away from the Parliament and Assembly? Had the said Report been taken into
consideration, the Congress and the UPA would definitely have had an opportunity to
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visualize the steps, needed to be taken in the eventuality of bifurcation of the State.
But, unfortunately, no respect was shown to the findings of Justice Srikrishna Committee,
before announcing this autocratic decision.

My understanding of the said Report clearly indicates that the decision taken to
bifurcate the State does not fall in line with any of the recommendations of the
Committee. Therefore, | am left with no option but to say that the said Report was
totally ignored while reaching such a critical decision. Now, while agitation is going
on in the State of Andhra Pradesh, almost like a civil war, which we have been voicing
here, the Anthony Committee has been announced. Redlizing the above folly, the
Congress suddenly came out with appointment of another Committee, headed by Shri
Anthony, on the pretext of taking views of the people of Seemandhra and understanding
their grievances. We don’'t know whether it is a political committee or a Government
Committee. Is it for resolving issues amongst their own party Members? Isn't it clear
from the above that the Congress and the UPA went ahead with announcing the division
of Andhra Pradesh even without taking the views and sensing the moods of, at least,
the immediate stakeholders? How can they defend it, Sir? Is the Anthony Committee
a substitute to the Justice Srikrishna Committee? If so, how could Shri Digvijay Singh
claim that their decision was on the basis of the Srikrishna Committee Report? In many
news articles, such kinds of statements have come, Sir. Isit not demonstrating the unholy
approach of the Congress to the sensitive issue and their attempts to cover up their
mistakes?

Now | come to the importance given to deliberations. The conviction and sincerity
of a person addressing a complex issue reflects in his approach to the issue. The claim
of the Congress and the UPA that they took all issues into consideration is a big lie,
considering the manner in which the UPA deliberated the subject. The media reports
indicated: Originally, the CWC meeting was likely to take place on 31st July, but for
whatever reasons, best known to them, the meeting was held on 30th July, this year.
The UPA partners took part and immediately after that a decision to divide Andhra
Pradesh was announced. | demand the Government to place before this House the
agenda and the supporting documents given to their UPA partners in that meeting on
the bifurcation of the State if the Government is serious in refuting my allegation,
Sir. ...(Time-bell rings)... Sir, | need time. You cannot push me. This is a very, very
deep-rooted problem of the State of Andhra Pradesh. ...(Interruptions)...
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DR. V. MAITREYAN (Tamil Nadu): Sir, | think the Members who want to seek
their clarifications should be given full time to express their views. It should not be
treated as a routine clarification.

SHRI Y.S. CHOWDARY (Andhra Pradesh): Yes.

DR. V. MAITREYAN: Sir, we are deding with a very sensitive subject.
...(Interruptions)...

SHRI Y.S. CHOWDARY: Otherwise, we have no option, but to agitate.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am ready to give more time to Mr. Chowdary,
because he is the most agitated and also the most affected man. | understand you and
Mr. Ramesh. But when it comes to others, they should stick to clarifications. And, in
your case aso, there should be a time limit. You can’t go...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): You seek clarifications.
...(Interruptions)...

SHRI Y.S. CHOWDARY: No, no, there is a history which has to be told, Sir. It
cannot be just seeking clarifications. ...(Interruptions)... There is a need to tell some
history. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No clarifications, no party time, what is this?

DR. V. MAITREYAN: Sir, only those Members whose hames are given be allowed.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Already, 18 names have come. What can | do?
...(Interruptions)... You have taken 13 minutes. Take 7 more minutes. ...(Interruptions)...
Finish in 20 minutes.

SHRI Y.S. CHOWDARY: Sir, assuming that some documents were given to the
UPA partners, can anyone believe that the time of 40 minutes spent by about eight
UPA partners was sufficient enough on a major issue like the division of a State? Total
non-application of mind, indifference and bias is quite apparent from this alone. Sir,
this is a subject which, supposed to have been handled with a give and take policy,
really holds the key, Sir. In fact, this is a matter which | would like to mention in
this House. With regard to the legality of the decision taken on the issue of State capital,
there was no clear statement on the issue of the State capital. It is giving rise to doubts
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in people’s mind. The July 30th Congress Working Committee Resolution on the State
capital issue stated as follows: “Hyderabad would serve as a joint capital for a period
of 10 years, once the State of Telangana comes into being.” Going by the Resolution,
the impression created was that both the States will have equa rights over the State
capital for a period of 10 years. For the two States to have equal rights on the capital,
it is unavoidable for the Centre to make Hyderabad as a Union Territory. There is no
mention about that. On 4th August, the Congress party observer on Andhra Pradesh
affairs, Mr. Digvijay Singh, in an interview to an English channel clarified that despite
Hyderabad being the common capital for both the States, it will be in the jurisdiction
of Telangana. The Government is exploring the possibility of adopting New Delhi model

of law and order supervision in Hyderabad city.

“Union Home Ministry will supervise the law and order in Hyderabad. The
possibility for amending the relevant laws is being looked into”. This is the statement
given, Sir. According to him, if Hyderabad were to be included in the Telangana State,
the Government of Telangana exercises full authority over the region, Sir. The law and
order issue will be within the Union Home Ministry and the rest of the issues with
the Government of Telangana. Even though the Government of Seemandhra functions
from Hyderabad, it will have no authority over Hyderabad. Leaders of Seemandhra
opined that it is possible for them to continue in Hyderabad on an equal status, provided
Hyderabad is declared a Union Territory.

Mr. Digvijay Singh also said that the law and order issue will be referred to the
Centre, as in the case of Delhi. The issue of Delhi and that of Hyderabad are entirely
different. Delhi is a Union Territory. Since he stated that Hyderabad will be an integral
part of Telangana State, the Delhi model is not applicable to Hyderabad. If the Centre
were to take the law and order of a designated place of Telangana State into its hands,
the relevant issue should also be included in the Bill seeking to create Telangana State
under article 4. On making Hyderabad the permanent capital to both the States, the
idea of running the administration of Seemandhra full from Hyderabad is meaningless.
Till a new capital is formed, it is better to run the administration from Hyderabad.
Efficient administration of a State is not possible if the State’s capital were to be located
somewhere else. This is al | am trying to tell you about the legality of this issue,
Sir.
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Now, | will talk about the Resolution to be passed by the Parliament. Andhra Pradesh
got specia arrangements like Presidential Orders and zonal system by virtue of article
371 D of the Indian Congtitution. To bifurcate the State, first and foremost, these special
arrangements should be removed from the Constitution. There are two opinions on how
to go about it. Article 371 D can be amended through article 4 which is invoked to
set up new States. The Bill to be introduced under article 4 to form a new State, issues
governing the amendment could be included. The Bill can be passed with a smple
majority, whereas article 371 D is a very specia article.

It came into existence through a procedure explained in article 368 of the Indian
Constitution. Article 368 of the statute explains Constitutional amendment procedures.
Adopting the same procedure, article 371 D can be removed. For the relevant amendment
to be passed in Lok Sabha, there is a procedure to be adopted. For the amendment
to be successfully carried, more than 50 per cent of the Lok Sabha Members should
vote in favour of it. The number of Lok Sabha Members means, not those who have
attended on the day of the passing of the Bill, the total number of Members of the
Lower House. The Bill must be supported by two-thirds Members who have attended
the House on the specific day. In Rajya Sabha too, the same procedure may be adopted.
The Bill can be introduced either in Rajya Sabha or in Lok Sabha first. The whole
idea of telling al this is, Sir, so much of procedure is there. They should have done
proper home work before giving the decision. To give no scope to controversy, arguments
and counter-arguments, article 371 D be dispensed with through invoking the procedures
laid down in article 368. While piloting the Bill seeking to form a new State, the Centre
should append two documents with the relevant Bill — one, the Statement of Objects
and Reasons and the other is the Financial Memorandum that deals with financial aspects.
The first document should explain the reasons for forming a new State and the
circumstances leading to the decision.

The Congress Working Committee Resolution stated that it would help the
Seemandhra State in setting up a new capital. We don’'t know what help it will give.
The Financial Memorandum should highlight the expenditure in the formation of a new
capital. The Bill should specify the share of the Centre to make it binding on whoever
comes to power subsequently at the Centre. Is it mandatory to send a proposa to
Legidative Assembly and Council on bifurcation? A lot of discussion was going on
about this, Sir. The UPA, particularly the Congress party, Mr. Digvijay Singh, said that
there is no need for an Assembly Resolution. What are the limits of Judiciary in such

a dituation? If a decision of the Legislature or Executive is unilateral, Judiciary has
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a right to look into the matter and pass judgement. Even though the matter pertains
to formation of a new State, the Judiciary has every right to verify whether the decision
was justified or not.

Hence, citizens can approach courts if there are any objections to the creation of
a new State. There was no example of Centre going ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI Y.S. CHOWDARY: ..with its plan to bifurcate a State and create a new State
... (Time-bell rings)...

MR. DEPUTY CHAIRMAN: Twenty minutes. Please conclude.

SHRI Y.S. CHOWDARY: .. even if the relevant Bill was rejected by the relevant
State Legidative Assembly.

MR. DEPUTY CHAIRMAN: Please conclude. Twenty minutes.

SHRI Y.S. CHOWDARY: The Centre can only reject such adecision of aLegislative
Assembly when it is not justified.

MR. DEPUTY CHAIRMAN: It is for clarification only. You have been given a
specia privilege. Mr. Chowdary, please conclude.

SHRI Y.S. CHOWDARY: The Centre should not treat sending the relevant Bill
to the State Legidative Assembly as a matter of routine.

MR. DEPUTY CHAIRMAN: It is a very special privilege. Others are getting
three-five minutes.

SHRI Y.S. CHOWDARY: Sir, you promised me that | could take time.
MR. DEPUTY CHAIRMAN: No. You have already taken 20 minutes.

SHRI Y.S. CHOWDARY: Sir, unless | express the entire view the House cannot
understand it.

MR. DEPUTY CHAIRMAN: No. This is only a clarification. Then you will not
get the answer.

SHRI Y.S. CHOWDARY: However, it was not binding on the Centre to take into
consideration the decision of the Legidative Assembly.
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MR. DEPUTY CHAIRMAN: You can seek clarifications in three-five minutes.

SHRI Y.S. CHOWDARY: Rejecting the State Legidative Assembly’s decision
without showing valid reasons...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. Don't take too much advantage of leniency.
...(Interruptions)...

SHRI Y.S. CHOWDARY: ..and without exercising necessary prudence is violative
of the spirit of the Indian Constitution. If such an existence emerges and if anyone
were to complain about it ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Your point is very clear. It is aready known to
everybody. Now take your seat.

SHRI Y.S. CHOWDARY: What | am trying to tell you, Sir, is this.

MR. DEPUTY CHAIRMAN: | have to control the House. ...(Interruptions)... You
have taken 20 minutes. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Such * statement ...(Interruptions)... | am telling it
forcibly, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... You withdraw the word ‘*.’
How can you say that? ...(Interruptions)... The word ‘*’ is expunged.

SHRI Y.S. CHOWDARY: Sir, nobody will perform a marriage with an intention
to only taking divorce. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: How do you know? There may be such people also.
..(Interruptions)... Take your seat. ...(Interruptions)... It is an unnecessary thing.
...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, no architect will design a house or a building
eventualy to fall...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have taken 22 minutes for clarifications.
...(Interruptions)... Don’t take too much advantage of my leniency. ...(Interruptions)...

SHRI Y.S. CHOWDARY: No, Sir. You promised one hour. ...(Interruptions)... There
is no doubt about that. ...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: One hour is for the whole discussion! ...(Interrup-
tions)... One hour is for the whole discussion! ...(Interruptions)... There are 19 names.
What do you do? ...(Interruptions)... Maitreyanji, there are 19 names. ...(Interruptions)...
What do | do? ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, there are some people...(Interruptions)...
MR. DEPUTY CHAIRMAN: Then you sacrifice your time. ...(Interruptions)...
SHRI Y.S. CHOWDARY: No.

MR. DEPUTY CHAIRMAN: Are you ready? ..(Interruptions).. There are
19 names. ...(Interruptions)...

SHRI Y.S. CHOWDARY: It has a long history. One has to understand it.
..(Interruptions)... Our founding fathers and freedom fighters have brought us
Independence. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You conclude otherwise | will say that nothing is
going on record. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Potti Sreeramulu died just for formation ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will have to do that. You are not the only Member.
..(Interruptions)... There are others also who are agitated. ...(Interruptions)...

SHRI Y.S. CHOWDARY: We have said very clearly that it is a matter of concern
for ten per cent of the country’s population. We cannot simply take it so easily.

MR. DEPUTY CHAIRMAN: Mr. Chowdary, for clarifications, usually two-three
minutes are allowed. ...(Interruptions)... You are allowed 23 minutes. ...(Interruptions)...

SHRI Y.S. CHOWDARY: No clarifications; we made it very clear, Sir. | am very
sorry, Sir. ...(Interruptions)... That is not true, Sir.

MR. DEPUTY CHAIRMAN: You conclude now.

SHRI Y.S. CHOWDARY: Please fulfil your promise, Sir. ...(Interruptions)... That's
al. ...(Interruptions)... | don't want anything. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One hour is for the whole discussion! ...(Interrup-
tions)... You conclude. ...(Interruptions)... You have to conclude now. ...(Interruptions)...

SHRI Y.S. CHOWDARY: We have to go back to 1956. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Maitreyanji, then you have to sacrifice your time.
...(Interruptions)... Maitreyanji, you argue a good case. ...(Interruptions)... Don’t argue
such a case. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Pandit Jawaharla Nehruji visited Hyderabad, the State
of Andhra Pradesh to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then how can | run the House? ...(Interruptions)...

SHRI Y.S. CHOWDARY: What | was telling, Sir, is this. ...(Interruptions)... Such
a complex, contentious point can be handled only ...(Interruptions)... | know what to
do. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)... Mr. Chowdary, there
are other Members also from Andhra Pradesh. ...(Interruptions)... | cannot alow like
this to everybody. ...(Interruptions)... You conclude. ...(Interruptions)...

SHRI Y.S. CHOWDARY: That is for the Chair to manage the House.
..(Interruptions)... That is for the Chair to manage the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing more is going on record. ...(Interruptions)...
That is enough. ..(Interruptions)... Mr. Venkaiah Naidu. ...(Interruptions)...
Mr. Chowdary, please conclude. ...(Interruptions)..What are you taking about?
...(Interruptions)...

SHRI Y.S. CHOWDARY: *

MR. DEPUTY CHAIRMAN: That is for the discussion! ...(Interruptions)... What
are you talking? ...(Interruptions)... One hour means you have to sit the whole night.
..(Interruptions)... If | allow every Member one hour, you have to sit for 18 hours.
...(Interruptions)...

SHRI Y.S. CHOWDARY: *
MR. DEPUTY CHAIRMAN: Nothing more will go on record. ...(Interruptions)...
SHRI Y.S. CHOWDARY: *

MR. DEPUTY CHAIRMAN: Now, Mr. Venkaiah Naidu. ...(Interruptions)... No, no.
There are rules in the House. ...(Interruptions)... Mr. Venkaiah Naidu, kindly speak.
...(Interruptions)...

*Not recorded.
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir, please bring the House to order.

..(Interruptions)... | am ready, but please bring the House to order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can | do? ...(Interruptions)... | can’t do that.
..(Interruptions)... If everybody speaks for 25 minutes, how much time would we
need? ...(Interruptions)... 1 cannot pay a dividend to indiscipline. ...(Interruptions)...
Because somebody is showing indiscipline, he should be paid a dividend. Is it?

...(Interruptions)...

| gave you 25 minutes. No more. ...(Interruptions)... | am giving only three minutes
to others and you are given 25 minutes. ...(Interruptions)... | am not expected to reply.
..(Interruptions)... Sit down. ...(Interruptions)... Venkaiahji, | have called you. Are you
speaking? ...(Interruptions)... Then, we will not have the discussion. ...(Interruptions)...
No, no. If you take one hour, there are others aso from Andhra. ...(Interruptions)...
How do | control the House? ...(Interruptions)... Do you want a reply from the Minister?
...(Interruptions)... | will adjourn the House if this goes on. ...(Interruptions)... Nothing
will go on record. ...(Interruptions)... You took 25 minutes. ...(Interruptions)... No one
hour. It's just clarifications. ...(Interruptions)... You want to show indiscipline and get
a dividend for that. How is that? ...(Interruptions)... | can’'t do that. ...(Interruptions)...
| said that usually for clarifications, it is one hour. ...(Interruptions)... Now, here, how
can one Member take one hour when | have 19 names? ...(Interruptions)... There are
six or seven names from Andhra. ...(Interruptions)... Everybody will ask for one hour.
...(Interruptions)... What do | do? ...(Interruptions)... Do you want me to run the House?
Or, | will adjourn if you don't want. ...(Interruptions)... Do you want a reply? If you
are sincere to the cause, you should get reply and wait for that. ...(Interruptions)... It
means you are not sincere. ...(Interruptions)... You only want news. ...(Interruptions)...
You are not sincere to the cause. That is the problem. ...(Interruptions)... You are not
sincere. ...(Interruptions)... Mr. Chowdary, you want publicity only. That's why you are
doing this. ...(Interruptions)... Otherwise, you would like to hear the Minister.

...(Interruptions)... The House is adjourned for 30 minutes.

The House then adjourned at fifty-eight minutes past three of the clock.

The House reassembled at twenty-eight minutes past four of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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STATEMENT BY MINISTER
On Current Account Deficit

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, | lay a copy
of the statement on the Current Account Deficit (CAD) on the Table.

Last year, at thistime, the foremost challenge to the Indian economy was the growing
fiscal deficit. Hence, on August 6, 2012, | made a statement on the path of fiscal
consolidation that we intended to take. Following the report of the Vijay Kelkar
Committee, we promised to contain the fiscal deficit at 5.3 per cent of GDP for 2012-
13. While presenting the Budget, | was able to say that the fiscal deficit, according
to the revised estimates, had been contained at 5.2 per cent, and you extended your
support to me. | thank you for your support. Actual numbers are even better, and the
fiscal deficit for 2012-13 stood at 4.9 per cent.

| recall this to underscore the point that, working together, we can meet the
challenges faced by the economy.

Since the world economy is challenged, India’'s economy also faces challenges. One
of the main challengesis the Current Account Deficit (CAD). In 2011-12, while financing
the CAD, we had to draw upon reserves to the extent of USD 12.8 billion. Last year,
we had a larger CAD at USD 88.2 hillion. Nevertheless, we were able to fully and
safely finance the CAD, and do even better. We added USD 3.8 billion to the reserves.
We contained the CAD at 4.8 percent of the GDP.

This year too, investors and analysts have raised concerns about the CAD.

Their concerns are reflected in the pressure on the exchange rate. The RBI has
taken a number of measures to increase the interest rate at the short end and this has
contained the deprecation of the rupee to some extent. However, we believe that we
have to do more to contain the CAD, to reduce volatility in the currency market and
to stabilise the rupee.

There have been extensive consultations among the Ministry of Finance, the Ministry
of Commerce and Industry, Ministry of Petroleum and Natura Gas and the Reserve
Bank of India. We have the Ministry of Commerce’s estimates of exports and imports
and of the trade gap. Based on these consultations, we have estimated the CAD for
the current year and have decided on certain measures that would ensure that the CAD
will be fully and safely financed in the current year.
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The measures that we will take to reduce the CAD include—
(i) Compression in import of gold and silver
(i) Compression in demand for ail
(iii) Compression in certain imports (non-essential nature)

We will also take measures to enhance the capital inflows into India and these

will include:—

(i)  Public sector Financia Institutions to raise quasi-sovereign bonds to finance

long term infrastructure
(i) Liberalising ECB guidelines
(i) PSU oil companies to raise additional funds through ECBs and trade finance
(iv) Liberalising NRE/FCNR deposit schemes

As a result of these measures we expect that the CAD will be contained at USD
70.0 hillion while the inflows will increase to a level that will be sufficient to finance
the CAD. We also expect that, like last year, there will be a small accretion to reserves

at the end of the current year.

If the CAD is contained at USD 70.0 hillion, it will amount to 3.7 per cent of
GDP (as against 4.8 per cent in 2012-13).

Notifications in respect of tariff rates will be laid before Parliament in the usual
course. Administrative measures, as and when taken by the competent authority, will
be put in the public domain. | am sure | can count on your support for the measures

that we intend to take.

CLARIFICATIONS ON THE STATEMENT BY MINISTER

On the statement made by the Minister of Finance on the reported
formation of the Sate of Telangana — Contd.

MR. DEPUTY CHAIRMAN: Now, hon. Members, | have a request. | have got
19 names in the list. Even if a Member takes three minutes each, as you know, it will
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need more than an hour. The Minister has to reply. ...(Interruptions)... Now, let me
complete. ...(Interruptions)... Don’t you see, | am speaking? ...(Interruptions)... Listen.
Let me complete. ...(Interruptions)...

DR. K.V.P RAMACHANDRA RAO (Andhra Pradesh): Andhra Pradesh State is

burning. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Rao, let me complete. That is what | am saying.
Let me complete. Without hearing me you are reacting. What is this? Therefore, my
request is, | am ready to allow hon. Members from Andhra Pradesh to have more time.

Let them take ten minutes each. Other Members will stick to three minutes.

SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, | am requesting you

personally as the Deputy Chairman and also as a friend, don’'t become disturbed please.
After all, we are looking towards the Chair. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Then how much time do you want?

SHRI M. VENKAIAH NAIDU: Secondly, as the main Opposition Party, we have
to put forth our point of view which needs time. Therefore, Sir, you give time to BJP,
the Congress and other parties which are there in Andhra Pradesh. Please give them

more time.

MR. DEPUTY CHAIRMAN: Venkaiahji, from the main Opposition Party you are
the first speaker. You know you can take more time. That will be there. That goes
always without saying. | need not say that. That is your privilege. It is already there.

SHRI M. VENKAIAH NAIDU: Sir, | am even speaking for the Congressmen. They
should be given enough time. It is not a question of BJP and the Congress. Please
try to understand it.

MR. DEPUTY CHAIRMAN: Venkaiahji, you have become so kind to the

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: My point is this. Sir, it is not a question of BJR,
the Congress or TDP. The State is burning. We have to find some solution somewhere.
Please have some patience.

MR. DEPUTY CHAIRMAN: Then you kindly help the Chair. How much total time
do you want? Let us decide it. ...(Interruptions)... Listen to me. Let both the sides,



450 Clarification on the [RAJYA SABHA] Satement by Minister

[Mr. Deputy Chairman]

the Treasury Benches and the Opposition side, tell me. ...(Interruptions)... You can also
tell me. What is the total time which should be alotted for the discussion? Usualy,
for clarifications, it is only one hour or a little more than that. ...(Interruptions)... This
being a specia subject, | am ready to concede. But there should be some decision
on this. | do not know whether it should be one hour or two hours or three hours.
| do not know how much time each Member is going to speak. Kindly fix some time.
Venkaiahji, how much time should we take on this? Please give your suggestion. | should
have some guidance.

SHRI M. VENKAIAH NAIDU: Sir, my suggestion is this. Like an important Bill,
which we discuss in the House, this is a matter of great significance. So, give it a
reasonable time. Let us al cooperate with the Chair to complete it today to the extent
possible.

MR. DEPUTY CHAIRMAN: So, two hours!

SHRI M. VENKAIAH NAIDU: Not two hours. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give your suggestion.

SHRI M. VENKAIAH NAIDU: It is a larger issue. Please alot three hours.

MR. DEPUTY CHAIRMAN: Okay. Venkaiahji says that three hours should be
alotted for this. This is an exemption. This is a decision of the House. Normally, for
clarifications on a statement, three hours are never alowed. Since it is a decision of
the House, | am taking that decision. So three hours are alotted for this. In the three
hours which | am going to alot, the Members from Andhra Pradesh will be given more
time. Now already half-an-hour is over. That means two-and-a-half hours still remain.
...(Interruptions)... Mr. Chowdary, how much time did you take? You take two to three
minutes more.

SHRI Y.S. CHOWDARY: Sir, based on the promise that you made
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are again saying it.
SHRI Y.S. CHOWDARY: Sir, let me complete. | am not demanding one more hour.

MR. DEPUTY CHAIRMAN: See, after reading whole Ramayana, somebody is
asking, “Who is Sita’? Chowdaryji, please take two to three minutes more.
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SHRI Y.S. CHOWDARY: No, Sir. | need fifteen minutes more. We need to go
into the history of this subject. ...(Interruptions)... | need to mention it. In 1956, this
State was formed. However, Pt. Jawaharlal Nehru came there and formed this State
of Andhra Pradesh as Vishal Andhra. So, | am just trying to highlight how indifferently
the present decision has been taken. He had visited the State and convinced each and
every person, every Legislator, brought unanimity and formed the State. Similarly, in
1969-72, when the similar kind of agitation cropped up, Madam Indira Gandhi visited
the State and addressed this issue amicably, in spite of the fact that a sub-regiona party
had got 10 Members of Parliament. She never looked at it for political benefits. They
convinced all the people and then took the decision. Whereas, today there is no question
of taking anybody into confidence; no Legislator has been taken into confidence; none
of the stakeholders have been involved before coming to a decision. If the division
of the State was unavoidable, why did the Congress fail to take al the stakeholders
into confidence? Safeguards for the future well-being of all the people living in
Hyderabad as well as all the people in Telangana and Seemandhra should have been
addressed.

Another important point is that fifty-five to sixty per cent of the GDP is concentrated
in Hyderabad alone. This should have been addressed first. Sharing of river waters,
power, natural resources, debts, possible realignment of Government employees,
provision of funds for creation of new capitals, etc., have not been addressed. And,
generaly, in a democracy, deliberations always precede decisions and not vice versa.
This is a clear-cut case of negligence, especially, given the fact that they had ample
time. For the last nine-and-a-half years, the UPA has been in power, and in 2004 itself,
in the Common Minimum Programme, they had committed about it. They should have
done proper home work and taken the decision well within the time. How is it ethically
right, Sir, that six months prior to General Elections, they now want to take this decision
and force it upon the people of Andhra Pradesh? Sir, though we were agitating for
a regional case, the position that importance should be given to a national cause was
never ignored. This is evident from the fact that when the discussion on Attack on our
soldiers by Pakistani Army at LoC came up, we kept aside the State issue and allowed
the discussion. But there is no appreciation of that, and you are not giving enough
time for us to address the State issue. | take this opportunity to remind the House that
attempts made by the Congress (1) earlier to divide the people of this country for selfish
political gains, through unholy alliances, only led to the birth of divisional forces like
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Khalistan, etc., and there is no need for me to elaborate on the losses suffered by the
nation at the hands of such forces. This reminds us of the necessity of displaying
statesmanship while addressing a highly emotional and contentious public issue like this.
I would like to remind the House, at this juncture, what Mahatma Gandhi stated. He
said that greatness of a nation, particularly, a democratic nation, can be seen by the
way its animals are treated. But in the entire episode, the Telugu people are being treated

not even like animals.

Sir, while concluding, | would like to say that our country is supposed to be the
largest democratically managed country. So, this has to be stopped and we demand the
immediate formation of a specific legal committee comprising leaders, all the stakeholders
of the State, from all the regions, and find a proper amicable solution for this, rather
than doing it in a bulldozing manner. With these words, | conclude. Thank you.

SHRI M. VENKAIAH NAIDU: Hon. Deputy Chairman, Sir, | rise to take part
in this discussion or, what you may say, clarifications, with a heavy heart. My party
had taken a principled decision after discussing the issue threadbare, discussing the
various aspects about the division of the State and creation of Telangana. The present
Minister-in-charge, who was the Home Minister earlier, when he caled an al-party
meeting, in the first meeting, my party took an unambiguous stand, and he also mentioned,
| was told, that the BJP was the only party which had taken a clear stand. My point
is, today, let us try to understand the situation in Andhra Pradesh, let us try to evolve
some response to the situation and address the issues and concerns raised by the people.
I would like to know from the acting Home Minister as to whether the Government
and the Congress (1) Party have done enough home work. If they have not done enough
home work, | would like to know from the acting Home Minister as to why the Chief
Minister of Andhra Pradesh signed a memorandum along with the Members of Parliament

and Members of Assembly saying that the decision has to be reviewed.

This is a very important aspect, because the Chief Minister of a State signing a
Memorandum is something very important to be taken note of. Then, my query is this.
| am not trying to score any political points. | have so many; | can do it outside. Sir,
the Chief Minister of a State was supposed to have been consulted before taking any
major decision, that too about bifurcation of a State. Sir, bifurcation of a State is not
an ordinary thing, not a happy thing and not a thing to be taken in such a way to
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score political points. The State has got a historical background. So many sacrifices
have been made. But, in spite of all that, successive Governments, for a variety of
reasons, could not implement the Gentlemen’'s Agreement and provisions and promises
made therein with regard to Telangana and with regard to Andhra. It is because of this,
there was unrest in different sections and different regions of the State.

In 1969, there was the Telangana Movement demanding for separate Telangana.
In 1972, there was the Jai Andhra Movement demanding that Andhra should be declared
as a separate State. Both the agitations ended with the intervention of the Centre. And
in both the agitations, 300 people from this side and 300 people from that side lost
their lives. | don't want to recall as to what had happened at that time fully and again
create passions among the people. But the sacrifices that were made at that time aso
have to be remembered.

Subsequently, in 2004, again this issue had become very important and prominent.
In 2004, Congress Party had an understanding with the TRS and went to the polls saying,
‘If we are voted to power, we will create the State of Telangana.” So, it was a clear
stand, not any hotchpotch or under-the-table agreement. The Congress President herself
shared dais with the TRS and got the benefit in the electora politics of Andhra Pradesh.

Again, there were eections in 2009. In that election, the TRS and TDP had an
alliance. The Left Parties had also joined with them. Subsequently, the Congress L eader
in the Assembly — during our regime also — led a delegation to Delhi saying that
the aspirations of the people of Telangana should be met. These are al facts which
cannot be denied by anybody.

Subsequently, two all-party meetings were conducted — one by Shri P
Chidambaramji and another by Shri Shindeji — and opinions of all parties were taken.
Sir, what | am trying to pinpoint is this. You had taken a principled decision in 2004.
You came out openly. What is it that you have done between 2004 and 2013? If you
have a commitment towards creation of a State, you should have evolved a roadmap
and you should have acted accordingly. You have not done it. You have appointed Pranab
Mukherjee Committee. Sir, | am sorry to take the name of the hon. President. | am
mentioning it because he was Minister at that time. Subsequently, you had appointed
Rosaiah Committee. He is the hon. Governor of Tamil Nadu now. Then, you had
appointed Justice Srikrishna Committee. Afterwards, it was said that the matter is left
to the High Command of the Congress Party. After that, again, there were two meetings

by successive Home Ministers. What is al happening?
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SHRI Y.S. CHOWDARY: There was Core Committee as well.

SHRI M. VENKAIAH NAIDU: Core Committee is the Congress affair. They have
every right to discus within themselves. | am not denying that. What is all happening?
You don't have a clear-cut policy. Sir, it takes time. | do agree. A State cannot be
carved out overnight. It needs consultations. | ask: Consultations for how many years
and how many days? That is the issue. Look at how much time has been passed between
2004 and 2013. What has happened? But, now, suddenly you have taken a decision
on the eve of elections. That is where it has ignited the fire. And, now, you are saying
and dedling it as if it is an internal matter of the Congress Party. My abjection is here.
Sir, even before you said it officially, your General Secretary, my friend, Mr. Digvijay
Singh, comes out and make a statement that ‘they are going to form a Committee and
| am..” — it is not me; it is he — ‘...going to be there in that Committee. And the
Committee will talk to different leaders and al that. That means, you have conceded
that you have not talked to anybody, you have not talked to your Chief Minister, you
have not talked to your Union Ministers from Seemandhra region, you have not talked
to your MPs and you have not taken your MLASs into confidence. You should have
thought about the consequences of taking such a decision. There was an announcement
in December, 2009, by Shri Chidambaram, the then Home Minister.

After 2009, another four years have passed. What is it that you have done in-
between? Whom are you consulting? Your Chief Minister says that he is not being taken
into confidence. Your Ministers are saying that they are not taken into confidence. Your
Central Ministers are also saying that they are helpless and they cannot do anything.
That is why the present situation has arisen. You are the ruling party. You take a stand.
Then, you try to change your tone and tune. Then, you expect other political parties

to be reasonable towards you.

| would like to tell the House with all the politeness that it was the Congress Party’s
decision. The Government has not taken any decision. You should have gone into the
nitty-gritty of the whole issue and the various problems that were likely to arise
in the event of the creation of the State and, then, you should have addressed those
problems and you should have talked to other political parties. You should have
talked to experts; you should have formed a governmental committee to deal with that
situation.

What is it that you have done? You announced it in the Congress Working
Committee. Your people were told in Hyderabad to celebrate it immediately, as if
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everything was over. Sir, | can show it to you; cut-outs are there in Hyderabad and
also in the other major cities of Telangana saying that this is a gift given by the madam
and this is a gift given by amma. ...(Interruptions)... Then, you distribute sweets. This
was shown extensively on television. This was published in all the newspapers. Then,
your own counterparts, your own Congress friends from Circar districts and Rayalaseema
districts started saying that, on Telangana, it was a decision of the Congress leadership;
on Andhra, it was necessitated because of the rigid stand taken by the BJP. This is
what you are saying. You are also saying that it is because the Telugu Desam Party
has given a letter; you go and ask Telugu Desam people; this is what your people are
saying. You are saying that this decision was necessitated because these parties have
given letters; we were forced to take the decision. Why don't you say the same thing
from Hyderabad for both the regions? You do not want to give any credit to other
political parties. You take all the credit. But | can tell you that if you try to take the
entire credit, you will end up being discredited. This is what is happening.

The point | want to make here, Sir, is that the entire issue has been totally
mishandled. It was dealt with asif it was an internal party affair of the Congress Party.
Chidambaramji, Jaipal Reddygaru, Dr. Samba Siva Rao and all the senior leaders are
sitting here; please try to understand this. Do not treat this as your internal party matter.
In Telangana, more than a thousand people have lost their lives. Many of them were
youngsters who had a bright future. They have lost their lives. In the Andhra region,
scores of people are committing suicides. There also, people are losing their precious
lives. The State is really bleeding, Sir. What is it that you are doing? Are we responsible
politicians? Are we serious politicians? Are we addressing the issue dispassionately and
trying to do justice to the concerns of our people? We are not dealing with India and
Pakistan. We are dealing with the Andhra people, the Telangana people and the
Rayalaseema people. They are al a part of our country. They are al our children. They
are all Telugu people. We have to take a holistic view and address the concerns raised

by those people.

Sir, in-between, some irresponsible people start making statements. They make
irresponsible and provocative statements. Some people use language like S, 9FN | &l
{ L, HEf W OWEER VAl $E 9l A @ BH B 22 T HE AE ¥ fR oEEwr
AR U& | 37l W, afer J9, fR oft e ua <@l We are al a part and parcel
of this country. Every Indian citizen has the right to live wherever he chooses to. That

being the case, yet these sorts of provocative statements are made.
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| want to bring to the notice of the acting Home Minister and the other Congress
leaders that the day before yesterday there was a statement made by one of your MLAS.
| do not want to take his name because he is not here. He made a statement on television.
It was widely publicized. He said, ‘if Narendra Modi did not speak about the integration
of Andhra Pradesh, people should go and break al the gas pipelines which are going
to Gujarat’. This is the statement made by a Congress MLA. This is on record. What
else do you need? These are the sorts of provocative statements being made by MLAS,
provocative statements arousing regional passions are being made from this side and
that side, and ordinary people are thinking as if Telangana leaders and Andhra leaders
are fighting. Actually, it is the Congressmen who are fighting amongst themselves. L ook
at the language the Ministers are using against their own Chief Minister. The Cabinet
is not able to meet. They are not on talking terms. They are not addressing the issues
of the State.

Sir, Andhra Pradesh, once upon a time, not only in the alphabetical order, even

on the development side, used to be the number one State.

We were marching forward. Sir, | am a Bharateeya; but, at the same time, being
born there, naturally, when somebody spoke in Telugu and appreciated us, we used to
feel proud and happy. But, for the last ten years, there is no investment coming in;
there is no progress being made. Andhra Pradesh has been pushed to a lower position.
It is really causing pain and agony to many people. Instead of addressing that issue
and sending a message to al the people, we are trying to fight amongst ourselves and
then trying to rake up regiona feelings and then rousing passions. This is what is
happening in Andhra Pradesh.

You are saying that al political parties have agreed. My poaint is. Has the Congress
Party agreed? This is the basic question. Are you acting as a party? Are you a political
party? If you are a political party, then you have to take one stand. | do admit—some
friends have told me that in a political party also there could be a difference of opinion.
Definitely, yes; that too on a regional issue there will be difference of opinion. But,
difference of opinion for how long? The difference of opinion from 2004 to 2013, for
nine years! Can there be a difference of opinion on an issue on which you have made
a commitment? You went for an electoral alliance with a political party which is known
for a separate Telangana State. That means, the Congress Party not only failed to do
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its work and failed to contain its own cadre and its own leaders, but also—I am afraid;
but, I hope, | am proved wrong—today it is playing a very dangerous game of asking
its leaders on both sides to take credit here for formation of the new State and take
credit there for opposing division of the State. It is very dangerous. Please note that
you are playing with fire. Then, you are doing immense damage to the cause of the

people of the State, be it Telangana or Andhra or Rayalaseema.

Sir, now | come to another important point. ...(Time-bell rings)... Now, the
Government should address the genuine concerns, fears and apprehensions expressed
by the people with regard to safety and security of the people in Hyderabad. What
is the mechanism evolved? What is the solution you have in mind? Come forward and
explain it to the people. The people from the entire Andhra Pradesh came and settled
in Hyderabad because it happens to be the capital, not because of anything else. It
happens to be the capital; so, naturally, everybody has got a right; they came and then
most of them settled in Hyderabad. They made investments. They are now part of the
developmental process. | don't attribute the development only to the Andhra people
or only to the Telangana people; | don't want to get into that argument. It is the Telugu
people. Not only the Telugu people, but even some Hindi people, Gujarati people,
Marathi people also came and they invested. They are all living together. | can tell
you to the credit of the people of Hyderabad, there is no regiona fight or tension or
attack on anybody worth the name all these years. That shows their maturity. We,
politicians, are trying to create differences amongst them.

Sir, | will give one example. Yesterday, we had a rally in Hyderabad. | am not
going into the political side of it. The leader, my colleague, Shri Narendra Modi, who
addressed that rally—Hyderabad means, you know that predominantly it is Telangana,
though there were people from other regions also—at the end, gave a slogan ‘Jai
Telangana, Jai Seemandhra’. The slogan is given in Hyderabad. The entire stadium
reverberated three times saying ‘ Jai Telangana, Jai Seemandhra’. Everybody shouted and
responded like that. That should be the leadership.

We should, Sir, think in terms of separation as family members separating. Instead
of that, unfortunately, what is happening is this arousal of passions. My question number
one is: What are the arrangements for the safety and security as also for the concerns
of the people of Hyderabad? My second question is: What about the issue of the capital ?
By giving the suggestion of sharing it commonly for ten years, you show that you want

to put them in problems. It is not a case where you have the same capital for Punjab



458 Clarification on the [RAJYA SABHA] Satement by Minister

[Shri M. Venkaiah Naidu]

and Haryana. It can’t suit Andhra Pradesh. Haryana is connected with Chandigarh and
Punjab too is connected with Chandigarh whereas if you want to go to Hyderabad,
you have to cross two districts or one district or whatever it is. ...(Interruptions)... What
solution are you offering? Then, why have you not thought about this and made some
arrangements of investments being made that side and this side Rayalaseema, which
is aso equally important, which is also feeling betrayed and deceived after the agreement
of the Gentleman’s agreement called ‘ Peddamanushula Oppandam’?

Sir, about developing airports, making them international airports, what is the
strategy and plan that you have? Then, what about the location of Central Universities?
All the universities are located in one city. So, what about establishing Central
Universities in other regions? Do you have any suggestion on this issue? Then, what
about the location of 11Ts? Then, there is the question of location of AlIMS-like
institutions in this region and in that region also. Then, what about research and Defence
labs? Most of the Defence establishments are situated in Hyderabad. Do you have any
suggestion to have them in different places of the State? Then, there is the question
of expansion of the ports also. Then, there is the question of growth corridors also.
Then, there is also the question of giving tax holiday for backward regions in both
the areas. Instead of concentrating everything in Hyderabad, even in Telangana, there
are districts where there is not even a single industry; there are districts in Rayalaseema
where there are no industries worth the name; even in the Uttara Andhra also. So, what
is your suggestion about giving tax holidays for people who are going to set up industries
in those regions?

Sir, more importantly, what is your mechanism for sharing water? River water
has become the biggest issue in the country, wherever it is; it is not just here.
We have river water problems in Maharashtra-Andhra, Karnataka-Andhra, Tamil Nadu-
Andhra, Kerala=Tamil Nadu. Like that, so many issues are there. That being the
case, naturally, people’'s apprehensions are there. You can't simply brush them aside.
So, what mechanism are you evolving for that? Then, there are the questions of
distribution of power and distribution of water. Then, there is the question of sharing
the revenue. Then, you have to decide about the employees, their safety. Some of

them are working for...

MR. DEPUTY CHAIRMAN: Yes; yes.
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SHRI M. VENKAIAH NAIDU: Please, please. We are not children, Sir. Please

try to understand. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Don't interrupt. Let him speak.

SHRI M. VENKAIAH NAIDU: So, my point is, without doing any homework on
any of these things, you simply make a hurry-burry statement just on the eve of elections
as you are making other announcements also, having forgotten the last nine-and-a-half
years, you want to make al announcements in these last six months, you made this
announcement also for your political purpose. You do not have the welfare of Telangana
or Rayalaseema or Andhra Pradesh. As | told you, | would like to tell the Finance
Minister, Rayalaseema also is equally backward; they are also agitated; they are aso
feeling let down that their concerns have not been addressed to by the successive
Governments all these years. So, how do you alay their fears? That is also another
important aspect. The so-called figures are being given of NGOs on this side — NGOs
means not the routine NGOs, not Non-Governmental Organisations — it means, Non-
Gazetted Officers. Sir, in our State, we call the Non-Gazetted Officers as NGOs. About
Andhra NGOs and Telangana NGOs, different figures are being given. What exactly
is the position? Let us place that position before the public of Andhra Pradesh, and
let us come with some meaningful proposal. Can you do all these things simply through
your party? Do you want to do all these things at your own party level? Do you want
to treat this as an internal matter of the Congress Party? You are not bothered to consult
other political parties! If that is the case, then, why should we take the responsibility
and come to your rescue? Sir, | have the cuttings with me. The Congress people are
telling the people; go to BJP, go to TDP, go to CPl, go to CPM, go to other parties
and bring letters from them also, then, the Congress leadership is ready; they told us
that they would reverse the decision. This is the propaganda going on there. Please
try to understand. ...(Interruptions)... I can show you the cuttings. Sir, we have the cuttings

of the statements given by the leaders there; please try to understand.

Mr. Deputy Chairman, Sir, there were demonstrations in front of political parties
offices. There were attacks on my party office. You are just taking it casually. We have
not committed any sin. We have not done anything wrong. We have not deceived the
people. We have taken a principled stand, and we stand by that also. But, at the same
time, do you alow this sort of athing to happen, like gheraoing the Ministers, gheraoing

the leaders of opposition political parties? Is it the way to do it? You want to hold
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us responsible because the BJP has taken a stand, the CPI has taken a stand, the Telugu
Desam has taken a stand? You are trying to score political points. Please leave this
path; leave this path of confrontation. Don’t try to mislead the people. If you really
have a re-thinking, if your leadership is really having a re-thinking, then, be frank, be
open. There are nine Ministers from Andhra region in the Central Cabinet. They are
also kept in the dark. | am saying it with al responsibility that they are also kept in
the dark. The Chief Minister himself has gone on record. He signed a memorandum;
| have a copy of that memorandum with me.

That being the case, do you expect ordinary innocent people, ordinary students,
ordinary youths who are being fed with so much other information to just keep quiet?

MR. DEPUTY CHAIRMAN: Venkaiahji, please conclude. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The State is burning, Sir. People are losing their
precious lives. The attacks are going on. From day after tomorrow or, | think, today,
there is a general strike announcement, Sakal Jana Samme. There was a general strike
earlier in Telangana also. Now it is a general strike in Andhra Pradesh. Different unions
are taking part in that. People are being compelled. They are being asked that they
should change their stand. Should we alow this situation to go on? Is it not the duty
and responsibility of the matured political leadership of the country, particularly the
ruling party, to understand the situation and then address those problems? That is the
question | want to put as to what is this Antony Committee. | have no problem with
Antonyji. | am sure that he is known for not taking this decision because it will affect
his image. He is a very honest and straightforward person. We are seeing what is
happening in Defence aso. That is not the issue. The issue is that thisis a larger issue,
not of one political party. If a al the Government wants to consult everybody, wants
to address the problems raised by Seemandhar people, Rayalaseem people, Andhra
people, including even Telangana people, you cannot expect Telangana people just to
keep quiet because something is happening. They have also their own things. So, that
being the case, let us think in terms of a governmental mechanism to address all these
concerns and try to understand and work out a solution to this problem, otherwise we
will be doing irreparable damage to the State of Andhra Pradesh, be it Telangana, be
it Andhra, be it Rayalaseema. Thank you.
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MR. DEPUTY CHAIRMAN: Shri Prakash Javadekar, not present. Shri Ajay
Sancheti, not present. Shri Birendra Prasad Baishya, not present. ...(Interruptions)... Your
name is there, | will cal you. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Let this go on record. ...(Interruptions)... Before doing
it, they should restore peace in Andhra Pradesh because they have not taken any decision
with conviction or for any administrative reasons. ...(Interruptions)...
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AT BT FGHAEM PR DI AT BN | FH b AT H TN BT FHAT bR g 3MR

amen Rl & f e b W gHR S W ®, S9dr Al He g S| g=dis |

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, as far as the Telangana
issue is concerned, the fact remains that for decades together, successive Governments
at the Centre did not accede to the demand for separate Telangana for reasons better
known to them. But in December 2009, the Central Government unilaterally decided
to form a separate Telangana State, although the decision was put on hold for long
four years. Now, keeping an eye on the forthcoming Lok Sabha el ections, the Government
is, reportedly, going ahead with the formation of Telangana without addressing the
problems of Seemandhra, Rayalseema and the related issues. Sir, this announcement
has opened a pandora’s box all over the country, because, aready, there has been a
demand for more than 20 new States all over the country. So, it has created a huge
impact all over the country. This is limited not only to the Telangana or Andhra region,

but, as my friend from Assam said, Assam is also burning.

Some parts of Benga are also burning. Kindly take the example of Gorkhaland.
The Gorkha Territorial Administration (GTA) was formed, pursuant to a tripartite
agreement to which the Central Government is a signatory, the State Government is
a signatory and the Gorkha Janmukti Morcha is a signatory. As soon as the Telangana
announcement was made, the chief of the Gorkha Territorial Administration (GTA)
unilaterally resigned and also started demanding a separate State of Gorkhaland. Sir,
what will be the formation of Gorkhaland if at all the demand is heard sympathetically?

The hills of Darjeeling comprise half of the district, half of a Parliamentary seat
and only three Assembly segments. With this tiny territory, can a State be formed? Is
there any State in India with such a tiny territory, having only half a district, haf a
Parliamentary Congtituency, and three Assembly segments? If we concede to such
demands, then there will be demands for city States, as it existed in the Ancient Greece
like Sparta, Troy, Athens and Olympia. The cities are sovereign. All are sovereign States.
All tiny cities are sovereign States, with their own monarch, own currency, own soldiers

and only a tiny territorial area of a city.

Already, someone has demanded that Mumbai should be a separate State. Tomorrow
someone will ask Bengaluru as a separate State or, for that matter, Jaipur as a separate
State. Is the Government of India going to accede to such demands from different parts
of the country? The entire country is engulfed by the fire of division. The divisive forces
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and fissiparous elements are raising their ugly heads everywhere with the announcement

of a separate Telangana.

Therefore, | think a serious relook at the situation should be made immediately
by the Government of India, otherwise the entire country will experience a very volatile
situation. Sir, Bengal has once withstood the shock and trauma, the irreparable loss
and damage due to partition in 1947. We have not forgotten that experience. Generations
together, we are suffering from that partition even today. Therefore, we cannot afford
another division of the State. People of Bengal will never allow such demand for division
of the State. Therefore, | want a clear-cut clarification from the hon. Minister in charge
of Home Affairs, because they are having secret parleys with the agitators very often
and they are encouraged with the reported assurances being given by the Central
Ministers from time to time. | would urge upon the Central Ministers — they are
responsible people — that they should act responsibly. They should not encourage
physical assailments in my State.

Finally, I, therefore, want a clarification from the hon. Minister in charge of Home
Affairs whether the Central Government will allow a demand for a separate State of
Gorkhaland or not. In no unclear terms, the Home Minister should tell the nation because
the mandarins of North Block and South Block have miserably failed to tackle the
situation and, therefore, everywhere we are suffering. This is my submission through

you, Sir. Thank you very much.

SHRI SITARAM YECHURY (West Bengal): Thank you, Mr. Vice-Chairman, Sir,
for having given me this opportunity.

Sir, | risewith a sense of despair — *anguish’ isamild word; | want to use something
more than that — and with a troubled state of mind because, Sir, | personally happen
to be a victim of such a demand for a separate Telangana way back in 1969. | had
to move out of Andhra Pradesh and come here and lose two years in my academic
life asaresult of adisruption that happened there at that point of time, and what happened
40 years ago, now 44 years ago, the same thing is repeating itself. The Congress Party,
right from the time of the linguistic reorganization of the States, was always prevaricating
whether Telangana should be a separate State or not. After 300 people died in police
firings in the sixties when | was a student there, they finally came to the conclusion
that the State should not be divided, and, by that, they said the way in which the issues
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of development of backward regions would be addressed is by bringing a Constitutional

amendment, which was enshrined in Article 371D.

After 1969, a huge agitation took place in the other part of Andhra, which was
the Jai Andhra agitation. Many lives were lost there, and, after that, in 1973, the then
Prime Minister, Mrs. Indira Gandhi, initiated this discussion and Article 371D was added
to the Indian Constitution as a solution to solve the backwardness problem so that the
demand for a separation would not arise again. | read out from the provision of that
amendment, Article 371D (Special Provisions with respect to the State of Andhra
Pradesh); This Section amongst others provided that, “the President of India, may by
order, provide for equitable opportunities and facilities for the people belonging to
different parts of the State in the matter of public employment and in the matter of
education, and different provisions may be made for various parts of the State.”
..(Interruptions)... Sir, this provision ... ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don't
disturb.

SHRI SITARAM YECHURY: Sir, the reason why | am reminding this august House
isthis. Forty years ago, in 1973 — forty years ago exactly — we considered and amended
the Indian Constitution as a solution to this problem. But during these forty years, this
problem has not been solved. It has reached a stage where now the separation of
Telangana has actually become a redlity.

Now why did this happen? For forty years, why was this not implemented?
Who is going to answer that to the nation and to the people? For forty years, there
has been a complete mishandling of the situation both by the Central Government
and the State Government, and for a majority of these forty years, both were controlled
by the Congress Party. And, for these forty years, why were these provisions that
they themselves initiated and brought in not implemented? If they had, this situation
would not have arisen today. If you had addressed these problems genuinely, this
situation would not have arisen today. | happened to be born into an Andhra family,
but | was born in the city of then Madras. But | am a Mulki of Telangana because,
by law, having studied there in Hyderabad for a certain period of time, | am a
Mulki of Telangana.

So, | am not taking a partisan position, and | belong to a political party which
| can say very proudly is the only political party in Andhra Pradesh, which has openly
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taken the stand saying ‘do not divide the State.” And, we are saying this on the basis
of the principle that we adhere to after a huge struggle in India. Sir, remember, in 1947,
we became Independent. States were re-organized nearly a decade later, in 1956. The
first article of the Indian Constitution says, “India, that is Bharat, shall be a Union
of States.” This is the first article of the Constitution. The question then came, ‘what
are those States? Which States are we talking about? It was then that the whole discussion
was opened up. Our then Prime Minister, Pandit Jawaharlal Nehru, initially toyed with
theidea of ‘A, B, C, D’ Sates. He had said in this august Parliament that States would
be divided according to administrative efficiency. Then he was reminded that in 1928,
his father, Shri Motilal Nehru, had chaired a committee, which gave a report saying
that the Congress Party’s organization, then, would be on a linguistic basis. And he
said, when India becomes independent, this would be the basis for the foundation of
the modern republic.

Now, the question of linguistic re-organization of States was an idea that was a
part and parcel of our freedom struggle. And it is only after 1947, when the question
came up — on what basis the States would be formed, that the basic movement started.
And, very ironically, it was Andhra Pradesh that had fired the first salvo. The Telugu-
speaking people fired the first salvo in the country, saying that language should be the
basis for formation of States. And, it was after the martyrdom of Potti Sreeramulu, who
was then on an indefinite hunger strike, that this issue became an issue of national
importance, and soon followed the movement for Samyukta Maharashtra, the movement
for Aikya Kerala and then, the linguistic re-organization of India got into motion. We,
as a party, had taken a position; we agreed finaly, after tremendous sacrifices, very
big mass movements, on one basis, for the formation of Indian States, and that is,
language. Do not disturb it. If you disturb it, you will open a Pandora’'s Box, and the
moment you open that box, there is no end, because there is no country in the world

with so much of plurality and multi-diversity.

If we disturb the criteria for the formation of States, then we would get into problems,
and that is precisely what is happening today. That is why, we had urged the Congress
Party, not to mishandle the situation. The then hon. Home Minister, now the Finance
Minister — he was here a little while ago — on December 9, 2009, made the statement

for a separate Telangana. The Government’s intention was made clear then. If they were
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to implement it in 2013, what is the homework that they have done? Today, in the
statement that he gave us, he says, “Many matters are under consideration of the
Government.” | am reading from the statement of the hon. Finance Minister. He says,
“The Ministry of Home Affairs will bring a comprehensive note.” When, Sir? Four years
ago, he had made the announcement himself. Till now, there is no note, comprehensive
or incomprehensive. And then, he says, “1t will deal with subjects that will include sharing
of river waters, generation and distribution of electricity, safety, security, guarantee of
fundamental rights of al citizens, etc. Once the Cabinet takes decisions on these matters,

there will be opportunity in the House for a structured discussion.”
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please, conclude.

SHRI SITARAM YECHURY: Sir, this is important. This is a subject connected
with me emotionally too. | had to relocate because of Telangana.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | know that, but
please be brief because your time is over. ...(Interruptions)...

DR. V. MAITREYAN: Sir, it is a birthday speech! ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, | am not claiming any specia rights. | just want

to ar my points of view.

Sir, my point, therefore, is, in 2009, December, they made the announcement. If
they are actually going to implement it, they should have done the homework and thought
about all these things. They have not done it. And now, the timing; that is why, the
timing became suspicious. What is the reality? What is the Indian political reality?
Neither the UPA-1 Government nor the UPA-II Government would have been possible
but for the large number of seats that the Congress Party gets elected from Andhra
Pradesh — 37 & 33. Without those numbers, it would have been impossible to form
these two Governments, with or without our outside support in the first case. But, now,
with the situation in Andhra Pradesh, where there is going to be a complete possible
wipe-out, in order to cut the losses, they have taken such a decision, which is playing
havoc with the people of our country and with the people of the State. So, that political

opportunism is very evident.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI V. NARAYANASAMY): What is your support base?
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SHRI SITARAM YECHURY: Whatever be our support base, Sir, the point is, we
would test that support base on the field, not here. Here, you must take a principled
position. What is your principled position? You are today implementing what you say
the then Home Minister announced in December 2009. These four years you have done
nothing. The Chief Minister today gives a statement in Andhra Pradesh — we are aware
— that he is baffled at the decision. The Deputy Chief Minister is contesting the Chief
Minister himself saying the captain of a ship cannot speak in confused voices. That
is what the Deputy Chief Minister says. The Ministers are not able to come and attend
offices. The MLAs are going into hiding. People are totally confused about what is
happening there. So, that is the situation they are degenerating to? If this is what the
Government had to do, if this is the statement of the hon. Finance Minister that we
are discussing today, why didn’t they take the decision and then announce it? Do all
this and then announce. Why did you make an announcement earlier? And that is the
political opportunism of the Congress Party and that is the way in which they have
mishandled the situation. Sir, | lost two years of my life of education 40 years ago.
Now our children are losing their school and college years because of this agitation

that is going on for which there doesn't seem to be a solution.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI SITARAM YECHURY: | am concluding. | don’t want to stretch your patience
aso.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over
already.

SHRI SITARAM YECHURY: Sir, my sincere request to the Government, through
you, is that there are many contentious issues that need to be resolved. If these issues
have to be resolved, it cannot be done in a haphazard and knee-jerk manner like the
Government is planning to do. What needs to be done is to have a proper consultation.
If the Union Cabinet comes to some conclusions on the issues that the Government
itself has reiterated in this note, place those issues before an all-party committee or
bring them to this Parliament so that we can discuss them. But do that as urgently
as possible. We understand that the elections may come and code of conduct may kick
in and, therefore, you cannot announce the formation of a State. Therefore, you went
a hurry. In that hurry, you are messing up things much more than what they already
are. So, you hold consultations and bring everybody on board and that is the only way
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in which, | think, this problem has to be addressed. | want the Government to seriously
consider this approach. Through you, | am making this suggestion. | would be very
happy if the Minister concerned will reply to this and will categorically answer the
issues. Finaly, please don't play with the sentiments and emotions of people. This is
not in the interest of the country. Eventualy, if you, ‘you’ mean the Government or
the ruling party, think you are cutting your losses by trying to get some seats in Telangana,
you may eventually end up by actually falling between both the stools and then not
really gaining from either side. So, for the sake of the country’s unity and people’'s
unity, please do not play with the emotions like this. Sit down properly; consult

everybody; take everybody on board and then take the decision. Thank you.

DR. V. MAITREYAN: Sir, after nearly more than half-a-century of agitation by
the people belonging to Telangana region, ten days ago, the Congress Working Committee
and, subsequently, the UPA Coordination Committee had announced that Andhra would
be bifurcated to Telangana and Seemandhra. This decision of the Congress Party endorsed
by their left-out allies. It is not a decision made out of conviction but it is a decision
made out of political expediency and ramp political opportunism. Various political parties
across the board have been for the creation of Telangana State because of the historical
background. In fact, in 1999, it was the Congress Party which demanded Telangana
to be created. It was this Congress Party which went into aliance with the TRS party
in 2004 Lok Sabha elections with the promise that they would create Telangana State.
But from 2004 to 2009, for full five years, when they had a more stable Government,
they did not even think for a minute about Telangana State. In 2009 again, in the election
manifesto, they mentioned that they would create Telangana State. But then, suddenly,
on December 9, 2009, the then Home Minister, Mr. Chidambaram, gave a birthday gift
announcing that the Government is initiating the formation of Telangana State.

Exactly two weeks from then, from 9th to 23rd December, Mr. Chidambaram went
back on his word and announced that the formation of Telangana had been put on hold.
On 10th February, 2010, the UPA Government constituted Srikrishna Commission
consisting of five members. That Commission gave its Report on 30th December, 2010.
From 30th December, 2010, the whole of 2011 has gone, 2012 has gone and in 2013,
up to July, this Government — | do not know if they have even read Srikrishna
Commission Report — did not do anything. Suddenly, on 30th July, the Congress
Working Committee wakes up and announces creation of Telangana. What exactly is

the background behind this? During the last six months or one year, opinion polls after
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opinion polls in the country have virtually said that Congress is going to be routed
in Andhra Pradesh in the coming Parliamentary elections. A State, which gave 33 MPs,
virtually equal to the next largest party apart from Congress and BJP, from that State,
the Congress is going to virtually be wiped out. That was the result of the opinion
polls. But then, what happened? Two opinion polls, two surveys, which came just
preceding to this decision by the CWC, from 22nd July to 26th July, the CNN-IBN
and The Hindu surveys gave less than five seats to Congress from Andhra Pradesh.
On 29th July, the Times Now survey again predicted that the Congress was going to
be routed from Andhra and out of 42 seats, not even three to five seats were predicted.
It was this stark reality which made the Congress Party suddenly wake up that they
did not have even time to do home work with their own Party. A bifurcation is a major
decision. It was decided by many people but ultimately, before the Congress Working
Committee took that decision, forget about convincing the other parties and other people,
at least, they should have convinced their own Party. That is why, we have a note here
by the Chief Minister of Andhra Pradesh, their own Chief Minister, their own Andhra
Pradesh Congress President, with 24 Ministers and 72 MLAs signing, to the President
of the Congress Party, and what has that mentioned? It states, “To keep the State of
Andhra Pradesh united.” If they cannot convince their own Chief Minister, if they cannot
convince their Members of Parliament and MLAS, without all those things, they suddenly
and hurriedly call the CWC meeting and announce their decision to create Telangana.
See, there is half a century of struggle and within a matter of 45 minutes, the CWC
and the UPA Coordination Committee decided to create Telangana. So, what better
example of a rank political opportunism can there be than this? | think the result is
that they are playing with fire. Now, virtually in rest of Andhra, there have been many
agitations, demonstrations, suicides and other things. | do not know whether the Central
Government is doing anything. Their own State Cabinet and the Chief Minister are held
up in the Secretariat. There has been violence in Jammu and Kashmir. We may or may
not agree with the action taken by the Jammu and Kashmir Government, but, at least,
they are taking some action. Whereas here, the State Government of Andhra Pradesh
isin a convenient mode of silence and they have not done anything to douse the anger
created in the rest of the Seemandhra region. In this situation, what is it that the
Government is going to do? | want to ask now the acting Home Minister, who was

the real Home Minister at that point of time, as to what are the steps he is going to
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take to see that normalcy is restored in entire Andhra Pradesh. Number two, what is
the decision that he is going to take with reference to the demands which are coming
from other parts of the country? Now, is the Government going to create a second States
Re-organisation Commission? These are the things which he has to answer. And, above
al, what Mr. Chidambaram is going to answer today, the whole country will be waiting
to listen to him because of only one reason. In December, 2009, he made a statement.
Within two weeks, he went back on it. Whatever statement he makes today, we hope
he will not go back on it again after two weeks from now. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri C.M.
Ramesh.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, we would like to hear Shrimati
Renuka Chowdhury as well. | hope that she will speak.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): | am so flattered that you
are waiting to hear me. We will talk outside aso.

SHRI SITARAM YECHURY: Sir, he feels more protected if she speaks inside the
House.

*SHRI C.M. RAMESH (Andhra Pradesh): Thank you, Sir. Who is responsible for
indecisiveness in Andhra Pradesh? In 1969, Shri Marri Chenna Reddy formed Telangana
Praja Samithi Party and even after winning 17 Lok Sabha seats from Telangana, statehood
for Telangana was not given. Congress Party made Shri Marri Chenna Reddy, Chief
Minister of Andhra Pradesh after merging his party with Congress. Telangana sentiment
was forgotten at that point of time. For these many years, people living in these areas
are facing difficulties. In 1999, as TDP came to power for two consecutive terms, it
was felt that the only way to dislodge TDP from power is to go for bifurcation of
Andhra Pradesh by bringing back Telangana Movement. As Leader of Opposition, Shri
Y.S. Rgja Shekhara Reddy, took a resolution signed by 40 MLAs and submitted it to
Congress Chief, Shrimati Sonia Gandhi. Subsequently, that resolution was presented
before CWC. The main intention was to wesken TDP in Andhra Pradesh.

Andhra Pradesh was one of the best States, in our country. You look at it now,
Sir, and who is responsible for this situation? For the last 9 years, people are going
through tough times. In 2004, Congress Party had an aliance with TRS and after coming

*English version of the original speech made in Telugu
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to power, it included Telangana and Vidarbha in Common Minimum Programme.
Congress Party also passed a resolution to create Telangana and Vidarbha States and
made this part of President’'s Address. Why has Vidarbha been left out and why are
they taking up only Telangana? This decision is driven by political gains. Results of
recent panchayat elections shows majority for TDP and out of fear they made this
proposal and promoted disharmony amongst people of both regions. Otherwise, people
of both regions were having harmonious and good relations and they were contributing
to the GDP of the State.

Congress Party had taken this decision to create discord and disharmony amongst
people of Andhra Pradesh. When students were committing suicides and there was turmoil
throughout the state, the Congress Party had asked for letters from all political parties
regarding Telangana issue. When we noticed that the situation is worsening and the
growth of the State was adversely affected, we indicated our views in our letter. We
are standing by our letter even today. But, look at the way the Congress Party handled
this issue, people on both sides are going through hard times. Andhra Pradesh, which
was one of the best States, is in bad shape now. We were happy when we put Andhra
Pradesh on fast track of development. Today’s situation in Andhra Pradesh is saddening.
All this is being done for some petty political gains. People of Andhra Pradesh
contributed to a large extent in the formation of Central Government on two occasions
by sending 33 Members of Parliament to Lok Sabha

If you are in Government today that is due to people of Andhra Pradesh and you
are meting out injustice to the same people. People in both regions are facing problems.
Students are losing valuable academic days. When there was movement by Shri Marri
Chenna Reddy, schools were shut for one year. In last three years, most students fled
Andhra Pradesh in spite of having good number of medical and engineering colleges.
These colleges were set up during Sri Chandra Babu Naidu's regime. Students are scared
of studying in Telangana. Similar situation has arisen in other regions of Andhra Pradesh.
Who is responsible for this situation? Is it not Congress Party, Sir?

After 2004, for 9 years Congress Party did not do anything to fulfill it's promise
and indulged in politics only. Now panchayat elections gave a clear mandate to TDP
and as a result, on 30th July this resolution was passed by CWC to bifurcate Andhra
Pradesh. Congress Party also stated that it is only fulfilling Shri Y.S. Raja Shekhara
Reddy’s initiative of 1999 and also it is going to merge TRS party. We are not unhappy
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about the creation of Telangana. We are only concerned about fears and apprehensions
of people of Andhra Pradesh. When people from Hyderabad are leaving for their native
villages for festivals they are being told not to come back. What is this, Sir? There
are many persons from Seemandhra who are living in Hyderabad. There is, at least,
one person out of four families of Seemandhra. After this announcement, KCR says
that employees from Seemandhra should quit Hyderabad. We were born and brought
up in Hyderabad and we are in businesses and politics. We are being asked to leave
Hyderabad. When a person from a foreign country is doing politics in our country,
how a person born in Andhra Pradesh is not permitted to indulge in politics? People
of Andhra Pradesh are suffering and we cannot be mute spectators. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
..(Interruptions)... Please conclude now. ...(Interruptions)... Your time is over.
...(Interruptions)...

SHRI C.M. RAMESH: What is this, Sir? Sir, | have problems and | will speak.
When people from my State are suffering, Shouldn't | speak?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.
..(Interruptions)... Please conclude now. ...(Interruptions)... Your time is over.
...(Interruptions)... Your time is over. ...(Interruptions)... Nothing will go on record if

you continue ...(Interruptions)... Please conclude. ...(Interruptions)...

SHRI C.M. RAMESH: If people are being asked to |eave Hyderabad, where will
they go? We need to work to dispel fears amongst people of Andhra Pradesh.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): One speaker has
already spoken from vyour party. ...(Interruptions).. You have limited time.
...(Interruptions)... Your time is over. ...(Interruptions)... You are speaking out of turn.
...(Interruptions)... Please conclude. ...(Interruptions)... Your time is over. ...(Interrup-

tions)... Your time is over. ...(Interruptions)... Please conclude now. ...(Interruptions)...

SHRI C.M. RAMESH: | request all Hon. Members to listen to me. If | don’t air
views of people of my constituency, it would be my mistake. Shri Chidambaram says
that al parties agreed to this proposal, it does not mean that they can do whatever
they like. They should ensure that there are no problems in both regions.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.

...(Interruptions)... Please conclude now. ...(Interruptions)...
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SHRI C.M. RAMESH: Firgt, there should be peace in the State and then there
can be an All Party Committee. Earlier, there was a committee constituting five Chief
Ministers from different parties to solve Krishna water dispute between Andhra Pradesh
and Karnataka. In a similar manner, there can be an All Party Committee so that there

are no problems in both regions.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.

...(Interruptions)... Please conclude now. ...(Interruptions)...

SHRI C.M. RAMESH: Sir, we are getting to hear different statements every day.
Now, there is Anthony Committee, and there is no time limit for this Committee. On
the other hand, they state that the process of creation of Telangana is on. Why is this

confusion, Sir? They are stooping so low for 17 Parliament seats.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.
...(Interruptions)... Please conclude now. ...(Interruptions)... Now | will have to say that

nothing will go on record if you say...(Interruptions)... Your time is aready over.

SHRI C.M. RAMESH: | suggest that the Government should not play with emotions
of people. With folded hands | plead, Sir. No employee is working in Seemandhra region.
Even employees of Tirumala Tirupati Devasthanam boycotted their duties. For last 12
days, buses are off the roads. Schools are closed and getting essential commodities is
also very difficult. When we are airing problems of people of Andhra Pradesh, why
is there a hue and cry?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you very
much. You have made your point, Mr. Ramesh. Now please conclude. ...(Interruptions)...

SHRI C.M. RAMESH: Please establish peace in Andhra Pradesh and constitute

All Party Committee to ensure justice to all regions.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Now,
the next spesker is Dr. K.V.P. Ramachandra Rao.

DR. K.V.P RAMACHANDRA RAO (Andhra Pradesh): Respected Vice-Chairman,
Sir, actually, we thought today we are going to have only clarifications on the statement
made by the hon. Home Minister, but somehow it has turned out to be a discussion.
Very unfortunately, all reasonable and sensible limits have been crossed in the discussion
using very unparliamentary words and using very uncharitable words for our Congress
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President which cannot be tolerated by this House at any cost. ...(Interruptions)... Sir,

| want this to come on record. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): If there is some
unparliamentary word, we will check the record and it will be expunged.

...(Interruptions)...

DR. K.V.P RAMACHANDRA RAOQ: Sir, | thank you very much for your kind
consideration to look into the records and expunge all those uncalled for, unwanted,

unwarranted and uncharacteristic remarks.

Sir, coming to the point now, there are some half-truths and distortion of facts.
| am now going to reveal the facts. Actualy, | did not want to talk about my Party
and Party decisions, but | was forced to do so. As some of my colleagues have talked
about it, |1 should have the right to place some facts before you. If any committee
disproves these facts or any committee which goes into these facts says that these are
not the facts, | am ready to undergo any kind of rigorous imprisonment by this House.
This House can imprison me. The House has got that power.

Sir, coming to the facts, Congress Working Committee Resolution on Telangana
in 2001 requested the Central Government to set up another States Reorganisation
Commission for the purpose. This is the fact. People talk about so many things. Sir,
| really don’t know whether the political parties are informed or they are purposefully
hiding the facts. This was the Congress Working Committee Resolution on Telangana
on 30.10.2001. The Committee said that reorganisation of existing States raised large
number of issues. The Committee was of the view that the whole matter could be best
addressed by another States Reorganisation Commission looking into al the issues
involved. The CWC accepted the recommendations of the Pranab Mukherjee Committee
and decided to request the Central Government to set up another States Reorganisation
Commission for the purpose. This is the exact Resolution of the CWC in 2001.

Sir, the then hon. Home Minister and Deputy Prime Minister of the country, most
respected L.K. Advaniji, in Parliament on 1st August, 2000 on Vidharbha issue said,
“We have taken a line that we can accede to a demand raised from a particular region
only if due weightage is given to it by passing a resolution to that effect in the State
Legidative Assembly.” This is what L.K. Advaniji said on that particular day. Sir, L.K.
Advaniji, the Deputy Prime Minister, rejected the proposal of creation of separate State
of Telangana. It was dated 1st April, 2002.
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Sir, he has stated, replying to a letter to Mr. Narendra, M.P, dated 1st April, 2002,
“Dear Shri Narendraji, Please refer to the matter raised in the Lok Sabha on
26-2-2002 under Rule 377 regarding the need for creation of a separate State of
Telangana. | have had the matter examined. The Government of India is of the view
that regional disparities in economic development can be tackled through planning and
efficient use of available resources. The Government, therefore, do not propose creation
of a separate State of Telangana.” This is what he has stated.

The Andhra Pradesh Congress Committee manifesto in 2004 on the Telangana issue
stated, “However, the reorganisation of existing States raises a large number of issues.
The Congress Party feels that the whole matter could be best addressed by another
States Reorganisation Commission.”

In March, 2004, there was an understanding letter signed between the Congress
Party and the Telugu Rashtra Samiti to the effect that both the parties agreed for the
congtitution of the States Reorganisation Commission on the Telangana issue. This is
in black and white,

| am ready to put these facts before any Commission. If these are not facts, | am
ready to face any punishment.

SHRI PALVAI GOVARDHAN REDDY (Andhra Pradesh): There was no
Reorganisation Commission appointed at all.

DR. K.V.P RAMACHANDRA RAO: Whatever | am reading is a factual report.

On 12th February, 2009, a statement was made by the former Chief Minister of
Andhra Pradesh, Dr. Y.S. Rajasekhara Reddy, on the floor of the House. “The
Government of A.P. has no objection for the formation of the Telangana State. However,
before taking a decision many of the issues need to be resolved as serious concerns
have been raised by the stake-holders.” This is exactly what late Dr. Rajasekhara Reddy
has stated on the floor of the House. Subsequent to that they have appointed a committee
headed by Shri Rosiaha, presently the Governor of Tamil Nadu. The terms of reference
for that Committee were given vide GO.Ms. No. 93, General Administration (SR)
Department dated 28th February, 2008; and subsequently vide GO.Ms. No. 99 dated
4th March, 2009. “Order: In continuation of the G.O. read above, the Terms of Reference
for the Joint Committee of both the Houses of the State Legislature to deliberate on
the formation of Telangana State are issued hereunder.
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Terms of Reference:

1.

To identify the economic issues that propels Telangana sentiment and to
examine the facts relating to employment, exploitation of resources, etc.

To examine the concerns of minorities in the proposed Telangana set-up.

To examine the status of Hyderabad Metropolitan Area taking into
consideration the migrant population.

To examine the concerns of the migrant population in the rest of Telangana
(excluding Hyderabad).

To examine the issues relating to Maoist and Terrorist activities in the context
of proposed Telangana set up.

To workout the modalities for sharing of river waters vis-a-vis the existing
situation.

Infrastructure and service facilities at State capital — both State and Central

Governments — relocation and consequential issues.

To examine issues pertaining to existing demands for separate States by other
regions of the State.

To work out a strategy for the overall and harmonious development of all
regions in the event of formation of Telangana State.”

These were the terms of reference.

These are the Terms of Reference which were made on the floor of the House.

Can anybody find any fault with these Terms of Reference? Yes, the Andhra Government
under Dr. Y.S. Rajasekhara Reddy as the Chief Minister, appointed a Committee and
these were its Terms of Reference. ...(Interruptions)... Is there anything wrong in any

of the Terms of Reference?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over.

DR. K.V.P RAMACHANDRA RAOQ: Sir, | am the only Member of the Ruling
Party representing 60 per cent of the area and the population.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | can understand it.
But your time is over. Please conclude.
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DR. K.V.P RAMACHANDRA RAOQ: | am representing 60 per cent of the population
and the area. Please keep that in mind, Sir.

Then, Sir, there was an All-Party meeting on 7th December and there was a statement
of the Union Home Minister on 9th December and subsequently, there was another
statement of the Union Home Minister on 23rd. Everybody has talked about it. | am
not going into that. Then, Sir, a Committee was constituted on 3rd February, 2010 for
consultations on the situation in Andhra Pradesh headed by Justice Srikrishna and its
Terms of Reference were also decided. Justice Srikrishna Commission gave elaborate
recommendations after 11 months. They have toured the entire State, every nook and
corner of the State and they have given the Report. Justice Srikrishnais a highly respected
judge. Sir, these things were not there in my mind. As many political issues have been
raised here, | was forced to read all these things to dispel the misgivings. All these
things are on record. Sir, it was only a half truth that Dr. Rajasekhara Reddy encouraged
separatism. That is only a half truth. That can be interpreted in any way. Since you
have seen the GO with the Terms of References, if | have said anything wrong, please

correct me, Sir.

Now | would like to seek certain clarifications. Is the Centra Government going
to place the Srikrishna Commission Report on the floor of the House for discussion?
My humble submission is that the Sri Krishna Commission Report should be discussed
in the House. Is there Central Government considering appointing a second State
Reorganisation Committee in future? If so, when? Are there any demands for creation
of new States pending before the Central Government for consideration other than
Telangana? If so, how many such demands are there? For how long are these demands
pending in each of the State? Is it a fact that the hon. Home Minister made a
statement that the AP Assembly has aready passed a Resolution in favour of a
separate State of Telangana? If it is so, when was this Resolution passed in the
AP Assembly? Who was the Speaker and who was the Chief Minister at that time?
Is it a fact that a Resolution was passed for a separate State of Vidarbha in the
Maharashtra Assembly more than 12 years back? Is it a fact that the present Union
Home Minister belonged to the same State Assembly at that time? Is it a fact that
he was representing the Government at that time and was instrumental in having
the Resolution? What is the status of that Resolution with the Government of India

and the Parliament?
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6.00 p.m.

What were the steps taken so far in implementing the Resolution? Sir, | will take
two minutes more.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have no time
left at all. Please conclude.

DR. K.V.P. RAMACHANDRA RAQ: Isit afact that the Andhra Pradesh Assembly
passed a Resolution for dividing a State which has a population of 20 crores? Is it
a fact that the hon. Union Cabinet Minister, Shri Ajit Singh, from Uttar Pradesh was
demanding for a separate State of Andhra Pradesh? If so, what is the status? Is the
Union Government taking any steps regarding these issues and how much time is likely
to be taken for completing the process? Also, has there been any demand so far for

a separate State with the capital city?...(Interruptions)...

Mt RN AT (STR USY):  SUNHRIE  Sfl, I AU \IHT <[sH MRS
IRGET |...(aaens)... R Fad1 SFfAfics <gA B, W BR iid HRY|._(GEH)... MY FGHT
sEfdfies ezg AN L..(aem)...

DR. K.V.P. RAMACHANDRA RAO: Was there any State called Telangana at any

point of time in the Indian history? If so, what are the districts existing in the State?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude, Mr.
Rao. There are other speakers. ...(Interruptions)...

sft TReT IETeT : WX, 39 @Re 9 el o fb o Ria ) d% @R, 9d o | (@ae). .

DR. K.V.P. RAMACHANDRA RAO: What are the reasons for forming a separate
State of Telangana? Thank you, Sir.

it 3TFE WRBY WU (3NY USE) : A Suweds #eigd, exactly 360 days earlier,
on August 17, 2012, on the floor of this august House, | was making my observation
and submission regarding separation of Telangana from the forcefully united State of
Andhra Pradesh. At that time, | recollected certain verses from Gita,

IGIRTIRNT 5G:  JQdaR] S |
| Aq YA $od dldsaegadd |t

It means, “The nobles will lay the path and the remaining will follow suit.” My
leader, Hon. Congress President and Chairperson of the UPA, Shrimati Sonia Gandhiji,
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has laid the path for the formation of a separate State of Telangana through the Resolution
of the Congress Working Committee and the Resolution of the UPA Coordination
Committee on July 30, 2013. The case for Telanganais a case for demerger. The erstwhile
Hyderabad State of Nizam fought for inclusion and unification into Indian Union to
become a part of the Indian Republic. Our people of the then Hyderabad State made
a lot of sacrifices. From then on, our sacrifices have been going on. Immediately after
Sardar Patelji’s Hyderabad Police Action, it was made possible to have the Telugu-
speaking Hyderabad State. That comprised nine districts, which, subsequently, became
a State of ten districts. That State, Hyderabad, was in existence till October 31, 1956.
Thisis history. During that time, what we faced was mulki agitation. There were sacrifices

to retain the nativity, to retain the empowerment of natives, and these went on.

Somehow, my brothers of Rayalaseema and Coastal Andhra, who never respected
their leaders Sri Bagh Agreement, have entered into the Gentlemen's Agreement
dubiously. They have laid it on the Floor of their respective Houses. In 1953, the then
Chief Minister and the then Deputy Chief Minister who, subsequently, became President
of India, made their commitment. What has happened to that?

There was a proposal to have a great project on Krishna River called Nandikonda.
After formation of united Andhra Pradesh, it became Nagarjunasagar. But, it has deprived
water and other facilities to the people of Telangana which is having the largest catchment
area of Krishna River.

What has happened to Godavari River? At the time of forceful formation of the
united State of Andhra Pradesh, there was a proposal to have a project at Inchampalli
called Sriram Padasagar. But, it was shelved. There was a wonderful project by name
Nizamsagar. It is in existence till date. But, Godavari waters have the habit of drawing
some dling as well. To retain that mud, there was a proposal to have Devanoor Project.
As soon as the forcefully united State of Andhra Pradesh came into existence, Devanoor
Project was shelved and Nizamsagar became just a piece of land with mud which is

of no use for irrigation. This is the condition.

There were sacrifices in the 1969 Movement. All were respectfully recollecting this.
There was an extraordinary Movement. What had happened after that? Sir, kindly look
at the facts. There was a proposal for Srisailam Project and also to have a hydel project
to generate electricity. It was proposed to be on the left side of Srisailam project before
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the Movement of 1969. But, immediately after 1969 Movement by Telangana people,
my clever friends, my clever brothers from Seemandhra, so cautiously shifted the
proposal to the right bank of Srisailam Project. This is their justice-orientation! They
have only the imperialistic expansionist tendency. The division is self-respect. Praying
for separation is self-respect. That is the democratic urge. That enhances the participative
democracy. And forcing for unity is suppression. Demanding unity is oppression. This
is going on for sixty long years. To what limit can we bear?

The hon. Finance Minister, on behalf of the Union Government, on August 5, came
out with a statement. Telangana does not have any media houses — either print or
visua. But, Sir, you know what was the mood yesterday playing all across my Telugu
television channels — there is another statement going to be made by the hon. Union
Home Minister. This much of false they can create. This is the sort of ‘truth’ they will
prevail upon. This is how they live in fool's paradise.

The Congress Party is committed and sincerely moved further right from 2001 till
July 30, 2013. Sir, if you put together the initials of my two friends — lately joined
by my elder brother Nadamuri Harikrishna — who were agitating in the well of the
House, you will get the abbreviation of ‘CMYS." In my united Andhra Pradesh, the
name ‘CMY S is a sensation. They have shown their sensation in the well of this august
House. But, at the same time, they have also ‘enabled’ a point that my party would
have taken a little more time, | think, at least, a fortnight more to come out with its
own statement or further moves at the Union Government level. But, with your push,
with your anti-democratic demand, the hon. Finance Minister, on behalf of the Union

Government, made out a statement.

He explained the exact conditions, and the state of mind of the Union Government.
They had also mentioned that the substantive and procedural issues which would include
sharing of river waters, generation and distribution of electricity, safety and security
of residents of al the three regions and so on.

| come to a small point here. In Seemandhra, which is going to be a separate State,
we will have a wonderful dynamism; it has extraordinary entrepreneuria potential. My
brothers from the coastal Andhra and Rayalaseema are known for building and re-building
nations, cities and towns. You have Kakinada in coastal Andhra. Just just now our friend,
Shri Sukhendu Sekhar Roy, was mentioned about another Kakinadain West Bengal which
is there in North 24- Parganas District. It consists of only the Telugu people. This is

because of the enterprising nature of the Telugu people. You have Telinapada. There
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are certain cities and towns which have come up on their own because of these people's
entrepreneurial skills. But the people of Telangana are not asking for any share across
the coastal line of Seemandhra. We are not asking for any share in the natural resources
of ail or natural gas. We are not going to ask for a share in the Vishakha steel. Even
that has the sweat and blood of my brethren, particularly from the Telangana districts
like Palamuru. But we are not going to ask for it.

Let me come to Hyderabad. What was Hyderabad? In 1903, we had our own
electricity generation. We had a wonderful administration, the Hyderabad Civil Service.
We had a stamp paper. We had the currency. We had the railways. We even had a
clinical laboratory which was later converted into the Indian Institute of Chemical
Technology. Such was our growth. But, over a period of time, out of a population of
eighty lakhs, there were 20 lakh people living in 5,000 slums. Are you thinking about
those people of Hyderabad? You are asking for Special Economic Zones. But we are

al Indian citizens.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI ANANDA BHASKAR RAPOLU: All Indian citizens have given certain rights
by the Indian Constitution. The same is the case even with the friends who have come
and settled in parts of Telangana, not only in Hyderabad, but also in Telangana. We
have Gunturupalle; we have Govindraopeta; we have Mangapeta, we have Kamapalm,
we have Kapuwada; they are all across Telangana. We did not have to ask anybody.
They have all assimilated very well into the Telangana culture, traditions and they are
living in perfect harmony and cohesiveness. That is why, though we have a population
of 3,70,44,000, we always say that Telangana has a population of four and-a-half crores.
That is the magnanimity of the Telangana people because those who came and settled

here have al become Telangana people. This is the approach.

| would like to conclude with a quotation. There is a wonderful shloka written
right at the entrance of the Central Hall of Parliament. | had mentioned it in my speech
earlier on 17th August, 2012 adso. It says—

"3 ST R O SR |

SERARAAT J Igdd pomDa | I

It means, if you want harmony, try to be a democrat, encourage division because small
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is beautiful. So, | need to know the real position from the hon. Finance Minister, the
hon. Home Minister and the Union Government as to how it would deal with these
precarious issues while taking a decision about the richness and the resources of the
Telangana State.

SHRI D. RAJA (Tamil Nadu): Sir, | am very much pained to see that all the three
regions—be it Telangana, be it coastal Andhra, or be it Rayalaseema—of the State of
Andhra Pradesh remain in turmoil. They are al in a political turmoail. | hold Congress
Party responsible for this political turmoil. Congress Party is the last party
...(Interruptions)... Allow me to speak and then you will be able to understand. Please

take note of this interruption.

| am trying to say that the Congress Party is the last party to take a stand on
the creation of Telangana. Congress Party was dragging its feet for quite a long time
allowing the State to remain in political turmoil. When the Congress Party took the
decision, it took the decision with all the political and electoral considerations. That
is why | hold Congress Party responsible for this situation.

Sir, the history of the present Andhra Pradesh is closely linked with the struggles
of my party, the Communist Party of India When the country won the Independence,
my party was fighting against the Razakars of Nizam rule. We were fighting against
the Nizam rule. In fact, we led armed struggle against the Nizam rule. Mr. Subbarami
Reddy will agree with me, it is called the glorious ...(Interruptions)...

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Why did you want bifurcation
along with the BJP? ...(Interruptions)...

SHRI D. RAJA: | will explain it to you. The history has acknowledged it as the
glorious Telangana Armed Revolution or Armed Struggle. Comrade Rajeshwara Rao,
the former General Secretary of my party was the leader of that struggle along with
other leaders. We are observing his birth centenary. After we took up that struggle against
the Nizam rule, the then Union Home Minister, Sardar Vallabhbhai Patel, sent the Army.
That is how the Nizam rule was broken and the entire area integrated with India

In 1952, in the first General Elections—Venkaiahgaru is sitting here, he knows better
than me—it was Comrade Ravi Narayan Reddy who polled the highest number of votes
in the country and who won the elections with the biggest margin in the country at
that point of time. So, the present day Andhra Pradesh’s history is closely linked with
the struggle of my party.
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Now, | come to the point. The demand for Telangana was raised. We discussed
this issue in depth. We considered al options whether to give special package for the
development of Telangana. We considered whether it is feasible to create a regional
autonomous council for Telangana. We considered all options; we have exhausted all
options. Finally, my party came to the conclusion that the creation of a separate Telangana
has become inevitable. But, when we said that, we felt very painful because separation
is not a happy thing. But, it became inevitable. Then we said, if at all the bifurcation
of the State takes place, it should happen as brothers separating, as brothers setting
up their own families. There should not be any bitterness. There should not be any
hostility. There should not be any antagonistic relationship amongst these regions. It
should happen like in a family issue. Now, we find that there is a kind of bitterness
which we are witnessing in this very House, for which | hold Congress Party responsible.

That is what | am trying to say. | hold Congress Party responsible.

Sir, when | say this, it does not mean that my party stands for small or smaller
States. | make it clear that, as a matter of principle, in general, we don’t support creation
of small or smaller States. But, Telangana is not under that category. It is an old
issue. It is a vast region. The demand has become a very popular one and it became
inevitable.

That is how my party decided to support the creation of Telangana State.

Sir, now | am coming to the Minister's Statement. Mr. Chidambaram made the
Statement, in which he has said that the Home Ministry will prepare a Note considering
all substantial and procedural issues related to sharing of river water, generation and
distribution of electricity and protection of fundamental rights of the people of al the
regions. So, all these things he has said in his Statement. Now, my question is, how
long the Home Ministry is going to take to prepare the Note. As of now, | understand,
it is the Congress Party’s decision. When is it going to be the Government’s decision?
When will the Cabinet Note be prepared? When will the Cabinet approve it?
...(Interruptions)...

SHRI Y.S. CHOWDARY: After restoring peace.

SHRI D. RAJA: By when this issue is going to be sorted out? Till that time what
is going to happen there? Can we allow the situation to deteriorate further? Can we

allow the political turmoil to continue there? If you see the developments in different
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parts of Andhra, it realy pains us. That is where | hold the Congress Party responsible.
..(Interruptions)... That is why | am asking.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude,
Mr. Raja. Your time is over.

SHRI D. RAJA: How long the Home Ministry is going to take to prepare the Note?
When will the Government be ready to come out with some clear-cut position on the
creation of Telangana State? The Government will have to explain. Mr. Chidambaram
made just a statement. The Home Minister was not there. So, he came and made the
statement, in which he has said that the Home Ministry will prepare the Note. | am
asking the Home Ministry as to when it is going to prepare the Note.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
SHRI D. RAJA: Sir, | am concluding.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over,
Mr. Ragja.

SHRI D. RAJA: So, | ask the Government to tell the House when the Home Ministry
will make that Note, and when you are going to sort out the problems so that peace
and normalcy can be restored in the entire State of Andhra Pradesh, | mean, all three
regions of Andhra Pradesh. Thank you very much, Sir.

sft R I|ET : SUWWRHA HWEIGY, ANl UH Wdedeld e W W A =l @ W@
gl #, § A FT 9eal § P deant o oreet TE gl o 3 ff @ W QW
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gl o wR s el o b affem d Sar oW @ wmnl duwt FoswR wwel
93 BT T Teide B AP IS T RY § R B2 AW, @ I|§ N T FRAT uS
5 WeR I T A Wed TSI Tl IE N TS 9gd I YE ¥, gAY THH W @
TSl S 3 W fAER eRAr ARyl

TISIT § 9 IS¥ 9917, 9 ST 990 B B Il A S9dl WRGR g9 Su, al
Tg BN fF 29 & a9 I H TASIU Bl WHR T A WNUT Pl WHR &1 IARiad
P A 7 /R R SwiEd @ Fwd 7 3w e ) R 5ok =
P 3BT TEl Bl Bl MR AN SR USY IR ITRiEd TS BN, A ARe O AEl
P TIRMEA ATST gl BT 8, 98 T8l Bl AR IR U< Uh I 9T P WY H 99
A Bl S ofd |

IS BRI B /1 R B, IREs @ & Rafd g2 AliEe 7 BN SR
TRES H WHRI B W H} RAT| G WHR AW @ A T8 2, agl Aeiaral
P FAMR AHR I I8 T FT TG BIC T DI Houdl §7 T BIC I b AU
MUPH AL WA g2 R VW TSl ®, Al 84 ddg|

JCART TN ATl 9 G S Al dear FU A, 9 MW & MR W Y I 7MW U
B A ARG dOme B A wR AN T AT done, sRAmn &k REme udw e 9
JAfeT S WY I W dear Y, 9 W F MUR W EY, AFEdl & MER W Y 3R
gg G T 6 g8l B seie RgeeE HA eRll, F9-9-e9 59 REPEWE & sMuR R

dearT fear Tl Afd, o9 YoFIfae BRUT W §earT 8 & ®

I F TAR 98 W Wl 9T €, oW B WA RReX I W T, uE oA Bl
qa I H gie fea wanl ome 9% 3w 99 8§ 6 59 sy @ ' @I wef snii
ol A BH RIS IR Al Tsal & {6 '1E dIC ®El BNl @hied SR oy gew
F dr\ Ul @ dedRT oSl dd oY A8l gal| WA Hdted W §9 W bs AR
SRNRM T g@l ¢l I dear & fog J9m afifedt & | afery 899 TR U_e 3R STRigd
4 Sl gag 1 &l g8l (Aol 1 9gd et o1 6 fFEe v 9@ faga @ ek
frad ua e @M ' de T 5 e ke g1 few R g Swel afe femn, dfed
S oW Sy §e, A M| dcl B, die Uolg §cl B, W8 HERIE ¥l 8l e 9reY

B, S q® ST AT B GEARH BT GHEM ARl gl |
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I RN ot W a g €1 oA e oWl St M RT use 39 wew A e
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ot Suawaly . SET <A 8 AT (HaE)...

it TR AT ¢ S, WIR ST SNSRI '8F §, @ w1 &9 g R g (aawm)...
S, § @ W@ o f& deant = ¥ Ra F forg B, @wt @ Swar ¥ R & forg
B Al 99 WEH H o ®, Wb § I8 Rl wAs U R 99 oy uew A Ud
I, TH YW, UH B INF, TH B oed g O R SHe ded @ 9@ ;& @b Wi
..(CTET)...

s, § I8 P e O fF 39 A w® PR 4 AR #=an wfegl b ghEe &
fag <o @1 ST $ VAT B S IE T BRI A A I a9, FRe-ae 9
TE 98 BR TR IR o g Rfd H Tl R FHUH B YT TAqweH! © b S de
g1 &, Al Y U BT JHAE BH dei W QR PY o, A SN YE Teidbedl quA fGH
q e o TRyl ofR R WRPR M & fIg Iw @I dfed @ 9 A T, @
A, 3T H I8 WH HE a1 § P SR YE HUM (Al b dedR B 9d Sorg, af
TN T PN 3F W F dear o) g off I &R S e wfeat ww @) € 5 Rgwm
F AP FAOR IR &1, I ARE F Rl frerht ok v srda Ter e ©
T @ IR 7 B ¢, 39 W W BH AT USWI (AT @ uS.. § g9 9@l & _mER
W IE AR B AFEE WIS o oemEe < dl 9 g9 W9 wel Woes < # bg e
AT T a1 W AR FR SR AU gHb AU Ue sffe et wAcl e < S |l
GEEIGEEad

MR. DEPUTY CHAIRMAN: Okay. Good suggestion.

2 T AT . FR THb beaelod b A6 Y by oy of, a1 H wweren g e
9% SUE ST BN IR g% IW fRd A BRI UGl IgA-9gd g9as |
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Committee

RECOMMENDATIONS OF THE BUSINESS ADVISORY
COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform the House that the Business Advisory
Committee, at its meeting held on the 12th of August, 2013, allocated time as follows
for Government legislative and other Business.—

Business Time allotted

1 2

l. Statutory Resolution seeking disapproval of the
National Food Security Ordinance, 2013 (No. 7
of 2013) promulgated by the President on the
5th July, 2013 admitted in the name of Shri Ram
Jethmalani, M.P, Shri Ravi Shankar Prasad, M.P,
Shri M.P. Achuthan, M.P, Dr. V. Maitreyan, M.P.
and Shri D. Raja, M.P.

. Consideration and passing of the National Food 6 Hrs. (to be
Security Bill, 2013, after it is passed by Lok discussed together)
Sabha.

1. Consideration and passing of the Securities and
Exchange Board of India (Amendment) Bill, 2013,
after it is passed by Lok Sabha — to replace
an Ordinance.

IV. Consideration and passing of the Land Acquisition,
Rehabilitation and Resettlement Bill, 2011, after it
is passed by Lok Sabha

V. Consideration and passing of the National Waterway 2 Hrs. (to
(Lakhipur — Banga Stretch of the Barak River) be discussed
Bill, 2013. together)
VI.  Statutory Resolution seeking disapproval of the 6 Hrs.

Securities Laws (Amendment) Ordinance, 2013
(No. 8 of 2013) promulgated by the President

on the 18th July, 2013 admitted in the name of
Shri M.P. Achuthan, M.P, and Shri D. Raja, M.P.
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1 2
VIIl. Consideration and passing of the Securities Laws 1 Hr.
(Amendment) Bill, 2013, after it is passed by
Lok Sabha
VIII. Consideration and passing of the National 2 Hrs.

Highways Authority of India (Amendment) Bill,
2012, as passed by Lok Sabha

The Committee also recommended that the sitting of the Rajya Sabha fixed for
Friday, the 16th August, 2013 may be cancelled. The Committee further recommended
that there will be a sitting of the House on Tuesday, the 20th August, 2013 and
accordingly the sitting scheduled for Wednesday, the 21st August, 2013 stands cancelled
on account of Raksha Bandhan. The Committee also decided that a sitting may be
scheduled for Saturday, the 24th August, 2013 for transaction of Government Legislative
Business and that there will be no Question Hour on that day.

CLARIFICATIONS ON THE STATEMENT BY MINISTER

On the statement made by the Minister of Finance on the reported

formation of the Sate of Telangana — Contd.

#ft IR e (@ weE) ;- "4EEY, oMUY HY 39 WAyl T W gged 9Hl Ul &t
WE A o BT AR UYSH [pAT, AMUBT g=IdIS | HAFIAR, MY USY H qHTHT el W

I 99, SHHI T GHN U] WEE Rl §, Hifd BARI Il SERoidT d'd HHR
AMETE S I IMEIEN, Jgo WA UEl, BIC-BIC Iodl & WU Bl, SHaT UgRR T
3 Wdy H 9 U geme Wt T gal € fr R v vw B € Sa & uemate
gfte 3, B gfe I |el Bl &1 O dgod WA Ul el dHdd HRdl g AR,
Sl HHR1E sreedR WEd 1 H ®El o fF TR W H N9 BIR-BIC I BN, BIE-BIC
el BN 1 @A ARl iR fadr @ gfe ¥ ggd sl BN SR SMAl Bl gHdl
wrIel fie | safy Ao HT 5T Stem W g9 =@ifRy, SgeM WA Uil g9dl UeER ¥
gIifs orfl SEH ual WEl fhaw g oEnm, fheg sEH S W 9l of @ E, U™
H IBHR FABT FHHM BR oAl AV AR, § AMAl § & deE o | Iy g
P B AY URW H o fREWMN Tl fEg W OH o H d8eR 99 9l AHwmel




Clarification on the [12 AUG, 2013] Satement by Minister 491

BT FHEM P o AMRT| TEXEIE Bl IO g9 BT PR ol fRIEm9 8, Sadl W

Jo § Joex e =nfevl

AR, G - H AUH! qqA AR b 2010 H IR Y DI Achleie JER0NAT
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T, g A A B GET F Fell I B ¥ AERTE F AN IE A wR I B b
faed T e | g fag faed @ oft e 9 wow € e mnm ¥ 9geH |
el 7 eRal ¥ 5 faed @ oft o W sy w9rn Wi, R {5 weRTS & oer Wi
Bl R SH&T fawe B ATER, 9god 99e Ul 39 u" ¥ fF 59 Bkl I
B I BIC-BIC I B & AN S B AT BR R fae e W orew B
A H S AN B W fF T IS S ¥ g, I% 9 ded g¢ A MUl I W
PHRAT 1 gaIg |

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, as many here have indicated that
everybody is talking about this, splitting of a State, with a lot of pain and anguish,
it is not a very easy thing. It is an emotional issue. There is a lot of concern, worry
and fear about their day-to-day life. More than that, it is a very sentimental and emotional
issue. We have to deal with it with a lot of patience and understanding. Our Leader,
Dr. Karunanidhi, has mentioned why this announcement has come at this point, just
one year before the elections. Will it be possible to finish all the formalities before
that? Will we, actually, be able to see through this whole announcement? Will the
bifurcation of the State be done in a way that would appease people, make them feel
secure and alay their fears? That is the most important thing. Sir, | just rise to bring
to the notice of this House, the Minister and the Government that people are reacting
out of fear. People are worried about their future. Students are worried about their future.

There are people who are making comments without any responsibilities. They say,

‘You can’t stay here any more. You can't work here any more. You have to move out
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from the place.’” This does not give people any feeling of security or belonging. What
happens to students who are studying in some other places? What happens to people
who live there for years? Their businesses are there, their homes are there! There is
so much of fear and so much of insecurity. All this has to be addressed. Without that,
we can't continue. Without taking our people's fears and considerations into account,
we can't continue with this. You cannot find peace without addressing this problem
properly and the Government has to come out with a proper proposal, taking everybody’s
fears and concerns into account. The views of al the political parties have to be taken
into consideration. The views of the people who have been for it and againgt it, the
views of the businessmen and the views of the people belonging to the other leagues
of thoughts have to be taken into consideration. Everybody’s views have to be taken
into consideration, everybody’s fears have to be alayed, and, only then, can there be

a peaceful solution to this. Thank you.

MR. DEPUTY CHAIRMAN: | have got two more names which | got very late.
But since those names are from Andhra Pradesh, | am allowing them two-three minutes
each. Now, Shri Harikrishna; not there. Then, Dr. Subbarami Reddy. ...(Interruptions)...
You have got three minutes. ...(Interruptions)... Your Party’s time is aready over.

DR. T. SUBBARAMI REDDY : Sir, | will take only five minutes. ...(Interruptions)...
Sir, al political parties, the BJP, the CPI, the CPM, the Telugu Desam, etc., in 2009
had given in writing that they want separation of Andhra Pradesh. The BJP has always
been saying that if they would get into power by chance, whoever be the leader, they
would declare the formation of Telangana State within twenty-four hours. Today, they
are finding fault with Congress and saying that what Congress has done is absolutely
wrong. ...(Interruptions)... | don't understand what wrong has it done. | am surprised.
| can't imagine it. The most important thing is, on the one side, every political party
in Andhra Pradesh had given in writing in 2009 that they want separation of Andhra
Pradesh. ...(Interruptions)... Sir, it is not the question of differences between leaders.
It is the people of Andhra Pradesh who are united at heart and mind. They are actually
of one heart and mind. They are brothers. But, unfortunately, what is happening today
is that there is a lot of misunderstanding in Andhra and a lot of agitation is going on
there. Now, the most important thing before our Government and our Party is to solve
this problem amicably so that the sentiments of the people of Andhra and Telangana
are not hurt. Both should be amicably settled.
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MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy, you have to speak from your
seat. Your name is not getting reflected. It is not coming.

DR. T. SUBBARAMI REDDY: Right, Sir. Everybody is talking about it in its
own style. One Party says, ‘Congress is wrong.’” | don't understand what wrong the
Congress Party has done when every political party in the country has expressed its
willingness about it in writing. BJP says that within 24 hours of getting into power,
they will form a Telangana State, and today they are just finding fault with Congress
Party and Mr. Chidambaram! What wrong has he done? | can't understand it. Sir,
it is not important what the leaders think; the important are the people living in both
the regions, Andhra and Telangana. Telangana girl is marrying to Andhra boy; Andhra
girl is marrying to Telangana boy. All are very, very close and affectionate to each
other. There is no ill-will or ill-feeling. But, at the same time, somehow, there is a
lack of communication, misunderstanding, misconception between the two regions and
that is actually creating a big problem. Therefore, it is a very serious matter. What
| am saying is, it is not justified on the part of any political party to blame Congress
Party. It is totally incorrect. This is one thing. The second thing is, the Congress Party
has taken this decision in view of the fact that every political party has given about
it in writing.

Now, the most important issue is, now that the decision has been taken, the challenge
before the Party and the Government is to see how to address the sentiments of both
the people of Andhra and Telangana and settle the issue amicably. This is a very tough
task, but this needs to be done. Therefore, my appeal is, as early as possible, within
a maximum of 15 days, we must see to it that the problem is solved, that the people
of Andhra are happy and they are not deprived of any right. That is what Samaikyandhra,
Rayalaseema and the Andhra people have been agitating for. Now, delay of every single
day is eroding the system in Andhra Pradesh. Therefore, the most important task is,
on the one side, the feelings of Telangana and the people of Andhra must be taken
together and, on the other, an amicable solution, a formula, should be evolved in such
a way that all political parties support it. You should not politicize it just to find
fault with the Congress Party. ...(Time-bell rings).. Why don't you give some
suggestions? Now, the Telugu Desam Party says that they want an amicable settlement.

MR. DEPUTY CHAIRMAN: That is enough, Dr. Subbarami Reddy.

DR. T. SUBBARAMI REDDY: Therefore, every political party must...(Interruptions)...
Mr. Venkaiah Naidu must give solutions and suggest what could be the best way of



494 Clarification on the [RAJYA SABHA] Satement by Minister

[Dr. T. Subbarami Reddy]

doing it...(Interruptions)... That they won’t do. They simply want to say that the Congress
Party is not correct. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No more names. | am not going to accept any hames
now. Those who wanted to speak could have given their names earlier. It is not possible

now.

DR. T. SUBBARAMI REDDY: Therefore, what | appeal to al is that the people
of Andhra Pradesh should be fully satisfied and the best solution must be evolved to
see that the people of India are happy.

MR. DEPUTY CHAIRMAN: Now, Shri Nandamuri Harikrishna. Please take only

two-three minutes. ...(Interruptions)...

SHRI NANDAMURI HARIKRISHNA (Andhra Pradesh): Sir, it is a burning issue.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is okay, but you gave your name last. | am
caling your name; that is enough. Take two-three minutes. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, he has not spoken ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.PN. SINGH): He was not there when his hame was called. ...(Interruptions)...

SHRI NANDAMURI HARIKRISHNA * : Sir, | was born in Andhra. | am a Telugu
man and so, | would like to speak in Telugu.

(Hon. Member then spoke in Telugu)

Hon. Deputy Chairman Sir. Telugu is the best language of the country. Sir, | am
explaining history of Telugu language. It is unfortunate that | am participating in a
discussion on division of Telugu people. This is very unfortunate. Andhra Pradesh state
is on fire and there are so many conspiracies to divide Telugu people. On this land
of Telugus, great persons like Prakasham Panthulu, Neelam Sanjiva Reddy, N.T. Rama
Rao and PV. Narasimha Rao were born. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Harikrishna, there is no interpretation.

*English version of the origina speech made in Telugu.
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..(Interruptions)... The Minister will not understand. ...(Interruptions)... No,
Mr. Harikrishna; this is not possible. ...(Interruptions)... Did the Member who spoke
in Telugu earlier speak without prior intimation? ...(Interruptions)...

SHRI BAISHNAB PARIDA (Odisha): Sir, the Hindi trandation is available.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Earlier, a Member was speaking but there was
trandation then. But now there is no trandation because he did not intimate.
..(Interruptions)... This is against the rules. ...(Interruptions)... How can | violate all
the rules? ...(Interruptions)... No, no; this is not allowed.

SHRI NANDAMURI HARIKRISHNA: This is a burning issue. There is no need
for trandation, Sir. Expression is enough. ...(Interruptions)...

sit Swmufy ;- oo RS Sma € @ B A ifew ). craem)...

SHRI NANDAMURI HARIKRISHNA: | will speak in Telugu. Injustice has been
meted out to Telugu people and their self respect has been lowered. ...(Interruptions)...

it SuwwEfy ey gAYl (e@e™)... gl (@), What is this, Mr. Chowdary?
...(Interruptions)... Please go back, Mr. Chowdary. ...(Interruptions)... fiex gRewI....(@@em)...
9 g l...(@aer)... Mr. Hariskrishna, please listen to me. You gave the name very
late and yet, | admitted it. When | called you, you were not there. The rule clearly
says that the Member should not be given a chance again. Yet, | allowed you. Now,
you are saying something which nobody understands. It is against the rule
...(Interruptions)... No, it is not recorded. That is not on record. It is against the rules.
...(Interruptions)... You may sit down, Mr. Chowdary. ...(Interruptions)... Let the Minister
understand. If you know English or Hindi, you may speak. ...(Interruptions)...

SHRI NANDAMURI HARIKRISHNA: You should not insult any language. It's
the responsibility of the House to arrange trandator.

MR. DEPUTY CHAIRMAN: Nothing is recorded. And the Chair should know what
you are speaking. ...(Interruptions)... How can it be? It cannot be. ...(Interruptions)...
| should know what he is speaking. If he is saying something unparliamentary, how
would | know? ...(Interruptions)... | do not understand. ...(Interruptions)... If he is saying
something unparliamentary, shouldn’t | know? ...(Interruptions)... It is very, very
unfortunate. ...(Interruptions)...

SHRI NANDAMURI HARIKRISHNA: You should protect us sit. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: How do | know that you are not speaking
unparliamentary things?...(Interruptions)...

SHRI NANDAMURI HARIKRISHNA: We are in an unfortunate situation and who
is responsible for this situation? Is it not Congress party?

MR. DEPUTY CHAIRMAN: You gave the name very late. You were absent when
you were called. ...(Interruptions)...

SHRI RAJV PRATAP RUDY (Bihar): He is very angry. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He is not angry; heis only acting. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The Chair cannot compel any Member to speak
in an official language. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There should be trandation. ...(Interruptions)... |
cannot understand. ...(Interruptions)... The Chair should understand. ...(Interruptions)...
The Chair should know if there is something unparliamentary. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: People have got a right to speak in their mother
tongue in this House. ...(Interruptions)... People have got a right to speak in their mother
tongue in the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He should have informed early. ...(Interruptions)...
You are asking me to violate al rules. ...(Interruptions)...

SHRI NANDAMURI HARIKRISHNA: It is your responsibility to arrange a
trandlator. There are Members who speak Telugu, Hindi, English, Tamil or Kannada.
It is your responsibility to arrange trandators, not ours. This is an insult to Telugu
speaking people. Today it is such an unfortunate moment that | need to give advance
intimation to arrange for a translator.

MR. DEPUTY CHAIRMAN: Mr. Harikrishna, are you speaking from your seat?
Are you speaking from your seat?

SHRI NANDAMURI HARIKRISHNA: Yes, this is my seat. Sir, | am MP; this
is my card. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, it is unfortunate. ...(Interruptions)... It is unfortunate.
..(Interruptions)... For everything, there is confrontation. ...(Interruptions)...

SHRI NANDAMURI HARIKRISHNA: This is my seat. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Hon. Members, Members can speak in any language
of India; there is no praoblem. The only thing is that they should give advance intimation.
..(Interruptions)... Let me speak. The only thing is that they should give advance
intimation. Every language is important; there is no doubt about it. Every language is
a national language. You know that we have many national languages. | respect all
languages equally. If somebody is speaking and the Chair is not able to understand
it, shouldn’'t | know what he is speaking? Shouldn’t | know if something unparliamentary
is said? If | am not able to know that, | am failing in my duty.

SHRI Y.S. CHOWDARY: The previous speaker spoke in Telugu. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what | am saying. ...(Interruptions)... It is
not a disrespect to any language. | have equal respect for Telugu as any one of you
have. But | am saying that being in the Chair | should know what he is speaking. For
that, he should have given intimation in advance.

SHRI Y.S. CHOWDARY: Instead of this confrontation, we could have arranged.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you don’'t want to adhere to rules, the Chair has
to adhere to rules. It is my duty to enforce rules. Okay; now you do what you want.

M TR NPT : Hoed & R, smow § RO
fe<t € 89, 9a9 & fe=rai AR

sft Suwwmfay ¢ ', &, R § aferwd

SHRI NANDAMURI HARIKRISHNA: | never imagined that | will have to face
such an unfortunate moment in my State and in my country. Had | imagined, | would
have intimated. Sir, many great persons were born on this land and we were living
as Andhrites. As Telugu speaking people, we were united. This is someone's evil
intention to divide people of Andhra Pradesh and Congress party is going ahead with
this intention.

Sir, if there is any family dispute amongst brothers, it can be amicably settled with
the help of elders. Inthiscase, | don’t see such attempt. The way Britishers, gave freedom
to our country at mid night, Congress party took this decision at mid night. Their
approach is like; we made the announcement, now you fight amongst yourselves. They
never thought about people’s welfare. This decision is comforting for some and
unpleasant for others. It's like you are soothing one eye and hurting another. Why are
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we in such an unfortunate situation? My father late Shri N.T. Rama Rao was born in
Krishna district and went as adopted son to Rayalaseema region and finally we settled
in Hyderabad of Telangana. We always lived like brothers for nearly sixty years and
soon we would be celebrating Diamond Jubilee.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI NANDAMURI HARIKRISHNA: Shri Jawaharlal Nehru unified Andhra
Pradesh and it is unfortunate that Shrimati Sonia Gandhi is bifurcating it.

When are you going for bifurcation, what are your plans? What about IT sector?
What about education, water issues and electricity problems?

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI NANDAMURI HARIKRISHNA: We are elected by people and they are our
judges. Without informing them or discussing with them, how can you divide a State?
All these efforts are intended to demolish Telugu Desam Party in Andhra Pradesh.

MR. DEPUTY CHAIRMAN: Mr. Harikrishna, please conclude. ...(Interruptions)...
Please conclude.

SHRI NANDAMURI HARIKRISHNA: Sir, people of Andhra Pradesh elected
Congress Government and Shrimati Sonia Gandhi never visited this State in the last
four years.

MR. DEPUTY CHAIRMAN: You said you would take two minutes. How many
minutes more will you take?

SHRI NANDAMURI HARIKRISHNA: We never differentiated any region. We
always considered these regions as ours and we developed it so well. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Mr. Prakash Javadekar, take only two or three
minutes. Mr. Harikrishna, please conclude. | am not able to understand also. What can
| do?

SHRI NANDAMURI HARIKRISHNA: The IT Sector was promoted here. We made
late Shri PV. Narasimha Rao as our Prime Minister and we developed our State unitedly.

MR. DEPUTY CHAIRMAN: Now, Mr. Javadekar. That is not going on record.

SHRI NANDAMURI HARIKRISHNA: We invited Bill Gates to our State. Now
you are dividing our State at your will and blaming Shri Chandra Babu Naidu's letter
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7.00 p.m.

for this decision on bifurcation. And you are making us fight amongst ourselves. This
is very unfortunate situation. We should get justice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, conclude. Now, Mr. Javadekar, you can start.
Mr. Harikrishna, please conclude. It is not going on record. | am asking you to take
your seat. Now, Mr. Javadekar, please take two or three minutes, not more than that.

oft UBTeT TMASPHY (FERT) : SUGWUY HEIGH, Ml B Sl HEMl B, a8 56 AT
P AT P! BEMl T AR 56 WA W BIUW §RI fHU T * @I HEEN 2l It is a story
of 56 years of struggle by the people and 56 years of * by the Congress. eTHT
B AU b1 Fe S ol form WA €, @8 diuw Ul ok gdiv @1 v 8 sW W
WHR Bl Hex el ol &, U BAIC B IYgdl el Aol €1 A G OGN 8, SHH
9 WEM U TS A Bl GHI TN TP Al & 9/C MU Hel I8M? FAIG H HE
f deiT oMU | AL Sl &, AT WOl WOl €1 gENl drd, oAl el FHior B)y
w}, b1 el e St 9 femr Al @ St 9 wer er & Jharkhand over my dead
body. o S &t it 3, SE @ WeR T 6 7EM H RQwcH @ e waE @
R g8 9dEHld @ U 8 T IS BT FEo $Y 9 BN, sHBI SSE’U B 8, Hife
FUE 4 W oA o & & ve Hee UeT 8 T I R g sfed ot SR BN
¥ ®h ® &2 Ig Bb AT § Fife U P Bl J9Re ufdagdr 81 7, dis Jgifas
uftregar & ¥1 89 wMd § f% both the States of Telangana and Andhra Pradesh will
coexist peacefully and prosper rapidly. That is our commitment. gaferg § S==1 arEd

g & $fIe &1 sgel 39 AwE § BNM AT B Whal g7 A YW =WEG § b T A
I T PE? AU UNASE F T P AU WO A FE WSIR? 39 ST Al Bl G
A1 o & BRYI I oMU I A YT AYIIE WA BN W USA WA SRR oAl A
g, Wife T8l sNwel ¥ W P! T 7, ofdbd ol § fF BN 7 39 W Hdd oD
A W &1 VA UH aR® Al Jell @l OENUT Bl ® SR gERl WRW%, gu Wed d
ST@l & Ut & RO 9ed @l raEl § 9 ael S B § SR dle AW &1 QW
TGS AT IR T £l B R wwE dPE & S F 99 § oM & BROT AT
B3 Bl Th W®® Al g§ Ul oMY USW P AU B IHAR T AR 9 A WM &
fog @edl € ok @ W delTr @ "em #xal €1 Let me remind you, you can
fool all the people some time but you cannot fool all the people al the time. ssfag
4 e 9 AT & A gEREE H O WE AIDl P 9wl gs ol I8 Sal fBR g e
SEM R & A drl Bl W A S Ao, Sy uew, o féer @ ART fedr
o |...(FFH)... I8 BRI Ufiegdl 8, <fed oMU $ael IoFifa &) Y2 &, iy ol @l

*Expunged as ordered by the Chair.
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[ UBreT SaSeR]

AP TH B W AUS T, AN 9 W fIwEN TEl FRA| AW I owisAl P osWTSal @
g ST @R Ue I} T B, TN BH W ded © P 39 wwiE H o $fee &
YA A AT TET AGA? U Th AWE H URAST B AT ol AT T8 o7 Y gHDb!
W =Hwen SIg, T8 @ omud Hd H§ @Wie § ok omud "iwom i @il ¥l 9 R,
2009 # MU U Y Gwem @ off SR S qRA auw W foram o1l 99 9wy Al fewRA
St SR ool Wl SR od WY fewRd St €1 de wedr § fewRd Sfl, I8 wid
TE 2, dfeT B @ A d @ie g1 o™ 39 uNum R OW WX OqE IaNd, I§ AT
STAE ®, sy H ¥E AN @x e g fF oMy 9 SN 9l @1 See Al

SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you very much, Sir. Sir,
we are discussing a very serious issue. Everybody is speaking about Telangana. But
there is a serious effect of the announcement made by the Congress Party in Assam
also. Who is responsible for this, Sir? Before that, | would like to say here, Assam
was quite peaceful. But after taking the decision by the Congress party, Assam is burning
today. Bodo people are demanding a separate State. Karbi Anglong is burning today
and Kamatapur people are also demanding a separate State. Sir, the Congress Party
is totally responsible for what is happening today in Assam. The hon. Home Minister
made a statement on Telangana a few months back also, but it was not implemented.

After that, suddenly the Congress Working Committee took the decision and made
the announcement of establishing a separate State of Telangana. But the problem is
that this decision was taken by a political party. This is not the decision of the Indian
Government.

Secondly, Sir, the Indian Cabinet has not approved it. A Cabinet Note has to be
prepared by the Home Ministry. It then goes to the Cabinet. The Cabinet will pass
it and then it requires the approval of the Andhra Pradesh Legidlative Assembly. It will
take more than nine months. It means the intention of the Government is quite clear.
It means the intention of the Congress Party is quite clear. They are not going to create
Telangana State. They are going to take political advantage by announcing formation
of Telangana State. Your party has announced it. This is not the announcement of the
Indian Government. This is the decision of a political party. After having learned the
facts, you are not going to create Telangana State. Assam is burning unnecessarily. Due
to the decision taken by their party, Assam is facing a serious problem. My appeal
to the Government, through you, Sir, is that you please do something to pacify Assam.
There is a 1000-hour bandh call by some organisation in Assam. There would be
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economic blockade in Assam. Already many establishments, including Government
buildings, private houses and properties of Ruling Party, are being damaged in Karbi
Anglong.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BIRENDRA PRASAD BAISHYA: There is a demand for a separate State.
Before the decision of the Congress Party, Assam was peaceful.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BIRENDRA PRASAD BAISHYA: Sir, Congress Party is totally responsible
for what is happening today in Assam. You have no interest for the nation. Your interest
is political.

MR. DEPUTY CHAIRMAN: Baishygji, please conclude.

SHRI BIRENDRA PRASAD BAISHYA: Sir, | would like to make an apped to
the hon. Minister. Please do something to make Assam peaceful. This problem is created

by your party.
MR. DEPUTY CHAIRMAN: That is enough.

SHRI BIRENDRA PRASAD BAISHYA: Sir, | need peaceful Assam. We want a
peaceful Assam. We request the Government to do something to make Assam peaceful.
Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: sShri Palvai Govardhan Reddy. Take only two minutes.

SHRI PALVAI GOVARDHAN REDDY: Mr. Deputy Chairman, Sir, | don’t want
to take much time because my friend, Shri Ananda Bhaskar, has aready stated many
things. | would bring only a few remaining points to your notice.

Bharat got freedom in 1947. Hyderabad got freedom in 1948. After that, military
rule came and they ruled. They brought Andhra people to Telangana and they ran the
entire show. In 1973, there was non-Mulki agitation. It gave a call, “ldli-sambar go
back and Jai Telangana.” In 1955, the Fazal Ali Commission was appointed. There was
a big demonstration. Ultimately, the Fazal Ali Commission was convinced and it
announced that Telangana State should be formed. Telangana can't be merged with
Andhra area because they are rich and educated people. Here these people were not
educated because these people were under the Nizam’s Rule. Ultimately, Jawaharlal
Nehru took the decision of merging...(Interruptions)...
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DR. K.P  RAMALINGAM (Tamil Nadu): Sir, | have a point of order.
..(Interruptions)... It is an insult to idli and sambar. ...(Interruptions)... That remark
should be expunged. ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: That was a dogan. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't insult idli and sambar. | like to eat idli and
sambar. ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: That was a slogan. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't insult idli and sambar. We like it.
...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: When the Fazal Ali Commission came,
it recommended Telangana and Vidarbha. Gentleman’s Agreement was made between
Telangana and Andhra leaders. Telangana was having surplus funds then. Sir, they created
statutory regional committee and also to develop our own area by our own funds.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PALVAI GOVARDHAN REDDY: Later on, the funds were not given.
Ultimately, the mulki rules were upheld by the Supreme Court, but Andhra people agitated
and they removed PV. Narasimha Rao.

MR. DEPUTY CHAIRMAN: Please conclude. It is sensitive.

SHRI PALVAI GOVARDHAN REDDY: Sir, in 1972, Jai Andhra agitation started.
They wanted a separate State.

MR. DEPUTY CHAIRMAN: | have to respect the sentiments.
SHRI PALVAI GOVARDHAN REDDY: After that, Sir, mulki rules were removed.

MR. DEPUTY CHAIRMAN: Now, Mr. Parida. You have just two minutes.
...(Interruptions)... Mr. Reddy, you take your seat. ...(Interruptions)... That is not going
on record. ...(Interruptions)... Okay. Please sit down.

SHRI PALVAI GOVARDHAN REDDY: *

MR. DEPUTY CHAIRMAN: Okay. Please sit down. ...(Interruptions)... Take your
seat. ...(Interruptions)... Mr. Parida, please start. ...(Interruptions)... | will give you two

*Not recorded.
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minutes. ...(Interruptions)... It is not going on record. ...(Interruptions)... Please take
your seat. ...(Interruptions)... It is not going on record. ...(Interruptions)... Mr. Parida,

you start. ...(Interruptions)...

SHRI BAISHNAB PARIDA: Sir, | thank you for giving me this opportunity to
express the views of my Party, the Biju Janta Dal. Sir, Odisha was the first State in
British India which was formed on the basis of language in 1936. Two States were
formed at that time. One was Odisha and another was Sindh, which is now in Pakistan.
After Independence, when the States Reorganisation Commission was constituted to
divide India on the basis of language, there were a lot of movements in India for having
their own State in different regions. Sir, after Independence, every State was formed
because of movements, sometimes firings, deaths, hunger strikes, etc. Andhra Pradesh
was also formed after the movement of Sriramulu, a martyr, who sacrificed his life.

Sir, after Independence, Telangana aso merged with Madras Presidency in 1948.
After 1956, Andhra Pradesh was separated from Tamil Nadu. Two States were formed.
This is a process since Independence. Separate States were formed in different parts
of India. This is only one thing. There is not only the language, but there are regional
disparities, regional under-development, etc., which also led to discontent in many States.

MR. DEPUTY CHAIRMAN: Please conclude now. Two minutes are over.

SHRI BAISHNAB PARIDA: In many other areas, these movements took place.

But the ruling parties,
MR. DEPUTY CHAIRMAN: Your two minutes are over.

SHRI BAISHNAB PARIDA: | am not talking of this side or that side. They ignore
these facts .

MR. DEPUTY CHAIRMAN: Your two minutes are over. Now, Dr. Barun Mukherji.
...(Interruptions)... Nothing is going on record. Dr. Barun Mukherji, please start. What
Mr. Parida is speaking is not going on record.

SHRI BAISHNAB PARIDA: *

MR. DEPUTY CHAIRMAN: Dr. Barun Mukherji, please start. ...(Interruptions)...
It is not going on record. You please take your seat. ...(Interruptions)...

SHRI BAISHNAB PARIDA: *

*Not recorded.
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MR. DEPUTY CHAIRMAN: Mr. Parida, don't take too much advantage of the
leniency. Take your seat. Dr. Barun Mukherji, if you are not starting, | am not giving
you time. ...(Interruptions)... You start. ...(Interruptions)... What Mr. Parida is speaking
is not going on record. ...(Interruptions)...

This is very, very unfortunate. Promising to take two minutes and then taking more
time than that. This is not going on record. For whom are you speaking? It is not going
on record. Is this a dignified way of speaking?

DR. BARUN MUKHERJ (West Bengal): Mr. Deputy Chairman, Sir, | thank you
for giving me an opportunity to speak on the formation of the Telangana State. In the
midst of protest and counter protest and controversies, | rise to say that we cannot
completely disregard the sentiments of the Telangana people. The Telangana people have
a long tradition of struggle for the downtrodden people. They have their own culture.
So, we cannot outrightly disregard the sentiments of the Telangana people. More than
half a century back the States reorganisation was mainly based on the language, but
nowadays the situation has changed. Though there are vast Hindi-speaking areas still
there are several States within it. Taking the plea of the formation of the Telangana
State, the Gorkhaland people are also demanding a separate State. We should see the
viability of very small portion of that land. So, we bitterly oppose that demand. But
basicaly it is our view that the States should be reorganised. After the formation of
the States Reorganisation Commission, they should take into consideration the economic
viability of the new States, the language, culture, mining resources and water resources
and others. All these things should be taken into consideration while forming new States.
It cannot be formed only on political consideration. Thisis my submission. | can’t further
elaborate on this point.

MR. DEPUTY CHAIRMAN: Thank you for keeping up your commitment. You
kept up your commitment of two minutes, thank you very much. It is an example for
other Members.

st R et (fER): STawfa #e8ika, ¥ ol S g9 gAEce Bl ISl
B TN FRA T BH IE AN € Ao s e W @t S ufear o, S|
IR deR fRur ST Hear ATl AT Soll b AN BHl W Y YW P Al Al
T =@Ed I S gl W IRAASORM BERE I o, UG UIRAT b G Ao
F AN 7 IRAR IE Pel F BH g b WY AT INFY, AT B UH AT Y
ARV SH BT F WRAT T SW 9HY U TaER ol 8w S Bl IS Hell®

@ 5 e 8 89 WU b YR W I BT §CdRT B I8 8, b AT Sl
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F AN Y b WY TS W GdRd g, dibd, SO GHI SAB 1 T8l " s
AR SEF & T F @ F OAMAR TH e 9 ghiesH fear fe 1968 # 300
AN g8l AR Y] e 9§ 1973 H g8l R Ud JERew Sf=ldd gel, el e}
dfagr # s2ai WeNew fRuwr Wl S WREM $ GIRY bgd fear T fb o e
UETS-foRaTS BT AHST B AW NI AR AWl BT AW B S 324 |ened, wfdene
B OURT 371 H S b wU A SISl WA, g8l T A Bl YA bRar & fd e
F Ami b | ARl @GER T8l Bl W81 o7 s|fay, SuwHufd welew, # Al
RS b1 HA dRdl g, ¥E Ped gV [ g@Al dew M W feAr o whar ol
UG WA G S99 B W ARl g fF R qRE W oiemiefe sl H
AP AN TR Al P R F e MMARSRE SeE I TS 3R Fe-37elT
gDl b AN Bl SN B §, S® Ul Q¥ FRAl gsTWl H oW & A
T WAl Sfl 8k WHR A frded &A1 =Edl g b 39 B¥d Bl ddR Sl Uh dAE
g7 goNm © iR oy & sSald & @l d TexEe B o) o 1 @l oA gg
T, SUB! SMU IIgH B F§T F AN F feR S 4T ¥, S MR T, MU @I
FAEE PG I8 I &k oIy, W W & fIU R S g A IR e Al
¥ fag W emaws TSR B A, F AT A I F ST BT wHAA HRd
Y SO g WEW SRl gl Owae |

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Mr. Deputy
Chairman, Sir, this debate and seeking clarifications are on a Statement which | had
made on the 5th of August. | had made it clear on that day that a number of matters
required to be addressed in the formation of a new State and these matters were under
consideration of the Government. | had said that once the Cabinet takes a decision on
these matters, there would be an opportunity for this House to have a structured
discussion on the subject. The Government will welcome such a discussion at an
appropriate time. In my respectful submission, a full-fledged debate at this stage is
premature. Let us go back and ask ourselves how States have been formed in the past.
For example, in the case of Uttarakhand, a decision was announced by the then
Government in the last days it was in office. And then it took several months and several
years to complete the process. In the case of Chhattisgarh and Jharkhand, the date of
announcement was made by the President on 25th of March, 1998.

SHRI BHAGAT SINGH KOSHYARI (Uttarakhand): Mr. Minister, | do not want
to disturb you.



506 Clarification on the [RAJYA SABHA] Satement by Minister

SHRI P. CHIDAMBARAM: You are disturbing me.

SHRI BHAGAT SINGH KOSHYARI: Mr. Minister, you are not right. It was not

the last day of the Government. You are a very senior Minister. ...(Interruptions)...

SHRI P. CHIDAMBARAM: If | am wrong, you can correct me and | will correct
myself. In the case of Chhattisgarh and Jharkhand, the date of announcement was made
by the President on the 25th of March, 1998. And the process was completed in about
two years. All that has happened here is, we initiated a process of consulting the political
parties and asked the political parties to give us their views. | held, as Home Minister,
two meetings with the palitical parties. In fact, some hon. Members correctly pointed
out that the Congress Party is, in fact, the last Party to take a decision. Every other
party has taken a decision. Some parties have changed their decision and some have
changed their decision once again. It is not unusual. It is not a matter for criticism.
It is a matter of fact. The Congress Party took a decision and that decision was taken
by the Working Committee of the Congress Party on the 30th of July, 2013. The Congress
Party has resolved to request the Central Government to please consider a number of
steps in the formation of the State of Telangana. | would have been happy if every
other palitical party — some did; | can’t say none did — tell us what are the matters
that we should consider. | think the CPI said, “These are the matters that you should
consider”. | think Shri Venkaiah Naidu, towards the end of his speech, listed a few
items and said, these are the matters you should consider. All this will be considered
by the Government and the Government will take a decision as has been taken in the
past in previous cases.

At this stage, no questions are being put to the Government, but questions are being
put to the Congress Party. And | am not answering this debate on behalf of the Congress
Party. Accusations have been made against the Congress Party. In fact, some even abused
the Congress Party. Let me say this. The more you accuse the Congress Party, the more
you abuse the Congress Party, the Congress Party will become stronger and stronger
and will remain the premier Party. ...(Interruptions)... Please, Mr. Kaoshyari, listen to
me. | did not interrupt anyone. | listened to the debate for three-and-a-half hours without

interrupting anyone. Please have some patience. ...(Interruptions)...
SHRI BHAGAT SINGH KOSHYARI: But others were interrupting.

SHRI P. CHIDAMBARAM: You interrupt them, not me. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Koshyariji, now, please. He is not yielding. Then,

why do you interrupt?

SHRI P. CHIDAMBARAM: Sir, questions were put as to whether we had done
our homework. And, | said, in my statement, that we did do, and all these would be
considered by the Cabinet. And what have we got to consider? We have got a vast
amount of material to consider. | have, with me, the Srikrishna Committee Report. This
has been put in the public domain. The Srikrishna Committee Report acknowledges
that it has not been an easy task. And they have gone into a great detail about the
different aspects of formation of a new State as well as difficulties in the formation
of anew State. They have written long and detailed chapters on the economic situation
of al the three regions of Andhra Pradesh. They have focused on matters concerning
education and health. They have pointed out issues concerning water resources, irrigation
and power development. They have devoted a separate chapter to Hyderabad. They have
addressed sociological and cultural issues. And they have addressed issues of law and
order and internal security. If you ask me: “Have you done your homework?’, then,
what isthis? Thisis homework. Thisis homework done by the Government by delegating
the responsibility to a very responsible Commission, and the Commission has given
us enough material in order to come to a conclusion. Now, the question is: Why did
you take this decision today? Now, when we held an al-party meeting and then, there
was a demand for greater consultation, we put the earlier decision in abeyance and
said, “All right. We will hold consultations.” Then, the accusation is that there is policy
paralysis, that the Congress Party is dithering, that the Congress Party is unable to take
a decision. Then, after extensive consultations, — in fact, in my experience, the most
extensive consultations within the Congress Party and outside have been on the Telangana
issue — when we take a decision, you ask, “Why did you take the decision in haste?’
Sir, these are matters in which politics overtakes reasoned and responsible debate. And,
therefore, you are damned if you do, and you are damned if you don’t do. We believe
that each party has gone through its own processes. When the Telugu Desam Party
takes a decision, it is a democratic decision, and when the Congress Party takes a
decision, it becomes an autocratic decision, What kind of standards are these?

...(Interruptions)...
SHRI C.M. RAMESH: It happened in 2004. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Your own Chief Minister is questioning your

decision? Where is the homework? ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, please listen to the Minister.

SHRI P. CHIDAMBARAM: Sir, | have been saying that each party has its own
processes of decision making. | do not question the internal process of any party, and
| don’t think this is the forum to question the internal process of the Congress Party.
Decisions have been taken by each political party. Take, for example, the BJP. What
was the BJP's position on the 1st of April, 2002? | have a letter signed by the then
Home Minister in Government saying that the NDA Government did not propose to
yield to the demand for Telangana. This is the letter of 1st April, 2002.

The BJP has since changed its position. | am not questioning your internal processes,
why you changed your position. You are entitled to change your position. Every party
has its own internal process. We are not debating in this House the internal processes
of political parties. We are debating what the Government proposes to do. And, | made
it very clear in my statement that the Ministry of Home Affairs will bring acomprehensive
Note before the Cabinet containing both substantive and procedural issues. We will advert
to the Srikrishna Commission Report. We will advert to various memoranda submitted
by various political parties. And, | assure you, to the speakers here, those who have
made or listed issues which have to be considered by the Government, every one of
those issues will be considered by the Government before a decision is taken.

As | mentioned, | have noted the issues. These issues will be considered before
the Government takes a decision. These issues, as | said, will not be limited to, but
will include issues like river water, electricity, security of residents of all the three regions,
guarantee of the Fundamental Rights, etc. There is also, of course, the vexed issue of
Hyderabad. The Congress Party has recommended that Hyderabad should be a joint
capital for 10 years and help must be given to the State of Andhra to build a new
capital. Now, the Government will, certainly, consider that recommendation as well as
views expressed by other political parties on what the status of Hyderabad should be.
The Government will consider all these matters and we will take a decision.

| respectfully submit that this debate should not be converted into a debate to discuss
internal process of political parties. Each party, in its own way, has taken a decision.
The Congress Party has taken a decision. Every political party’s view will be kept in
mind as expressed here, as expressed in the all party meeting of January, 2010, and
as expressed in the all party meeting in January, 2011. All these views will be kept
in mind before the Government takes a decision of how to take forward the process

of forming a State of Telangana...(Interruptions)...
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DR. V. MAITREYAN: Sir, is any time-frame for this decision?...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, Special Mentions to be laid. ...(Interruptions)...

DR. V. MAITREYAN: Is it before the Parliament elections or after the Parliament
elections?...(Interruptions)...

SHRI C.M. RAMESH: Sir, he has said nothing...(Interruptions)... There is no
roadmap...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, | may be
pardoned for lack of understanding. | am alittle more confused than | was at the beginning
of the hon. Minister’s statement. Do | take it — | want to be clear for my own satisfaction
— that various procedural issues from water to services to Hyderabad will all be
considered, but that there shall be Telangana is the Government very clear about it?

SHRI P. CHIDAMBARAM: Sir, | made it clear that the decision of the Government
is to take forward the process of forming the State of Telangana. That decision has
now to be implemented by going through a process. A process takes time. | have the
time-table which was followed for Chhattisgarh and Jharkhand. | do not think it should
take that long. But, we will have to follow a process. | cannot give a date. All | am
saying is the process would be followed as laid down in the Constitution of India and
in accordance with past practices.

MR. DEPUTY CHAIRMAN: Specia Mentions to be laid on the Table.

SHRI DEREK O'BRIEN (West Bengal): Sir, | have to seek one
clarification...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no..(Interruptions)... No, no. | cannot
alow...(Interruptions)... Now, Special Mentions. Dr. Gyan Prakash Pilania, not
present...(Interruptions)...

SPECIAL MENTIONS*

Demand to direct the Border Roads Organisation for early construction of
Tanakpur-Tawaghat road in Uttarakhand

it o= e 9w (SIRIES) - "EI9y, <9 @ SN M R ¥ A9 YRd @ G
W Py IR FEX qP YAUS FIAT A W& Tl dH 'R T qRedRE & WU ARGAR IR

*Laid on the Table.
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fogeies (S 19000 Wie) TP UETH b o Ugw @ o@lie giH IRAl Bl IR AR
d 6 faT o € uT e S fasw ¥ MR UM Wed AT @ @ glemd g m
& gEce W g wied w1 W B IE W g1 @1 TS deT Ae™d BN - 50 dui
# 200 f FffT aFf &1 GIR T @R UET dm 3EN A Wigd IF fogers, SiodH
A N 4R @ Afaw diel §, 980 9 AsP A &9 UMl

A WT TH WS & AEAH ¥ AME el HE SN 9 ImiE § e AW dse dwed
P T ARy A WY fF 97 cTegR-darae Aex AW &1 foetw e @, S fe
R B | I S I R B i

Demand to take urgent measures to check the menace of

human trafficking in the country

st wr fag (727 ueEn) - AWEIeY, gAEce WeM it o §v yre wigw (UNODC)
P BA B H A Ue RUC A FEl W T P Reeh AN AUR HT TS IWRAT gl
RIS orgT g ar o " ¥, O A fodoMe 9 gl

qUTe, ey, YRR A, SRS, ufYed de, fIER SR SR yew 9@ w=dl wd
AT BT IS AP BN Aerd IHR Aol ST ST ¥, W AT MM & I8 S Ul
Forar 7 5 ST oar aR form M ¥ SR R 9% wmu @1 ofdEH fAaRten I g
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gl 39 TWE ¥ W IHBNS & M HH SH B dABRN Bl I8 AUR A ghd A
ST &1 S dgaT Holgl PRAls SRl § | USTd, BRATT MR I[SRAM SRY Al H Sl
SERT WAl PN & S B

s RUIE # omil wer € 6 O qfeEdl 98 @R P A T8 B, S«
qe R dofs S el d JAT B Ib W@ ST © AR PR FaT B W [T arferaradi
P TRIRG AUR & 9@ MRl 4 gdba f@an S@r g, Sef S9e fag '} e W
TAE E| Heled, H WUl B URTHBIS] Bl Ub HHA Wed b qHE W@ el gl SRES
B 14 T QA Tl B W D AR ¥ ger A o mn, w S Refa o wve
ff f& IFi 9 sIREs Ugad ¥ UsW & o9 H A drs fal

HEIGY, MG B el 9o e}y TWE uRaRt 9 g €, S9d Wia & U g
g R Wy S B ¥ fF 9 dRaR ogFl & =Fee] gl W @ni & Aaefr @
BN PRARET T TRE-dR8 & PRl 3R Fard-o/dd H Sl B IAD WAMHS T
T8 B SRl B

eIy, W1 ¥E AW T fF VS AEel § UNd doRdl 9 BRdis BN, d 9¥dad; 39
TWe P geARl W URME WR W & fRM o F&M R UREd $ gRiel Bl Q@
U MG WaRl & &fi W fR™ o <1 |a |

Demand to adopt three-language formula for secondary
education under CBSE in the country

SHRI TARUN VIJAY (Uttarakhand): Sir, the National Policy on Education, 1986
enunciated as the Resolution of Parliament says that the State Government should adopt
and vigorously implement the Three-Language Formula at the Secondary stage and two
languages at Higher Secondary level.

The Curriculum Framework for School Education by NCERT also says that the
study of all the three languages has to continue up to the end of the Secondary stage,
and two languages at XI and XII.

All the State Boards of Secondary Education, except Tamil Nadu and some States,
have three languages at the Secondary stage and two languages at Higher Secondary

stage.

But the three National Boards, that is, CBSE, CISCE and NIOS do not implement
the Three-Language Formula at the Secondary stage. They have two languages at the
Secondary stage (IX, X) and one language at Higher Secondary stage (XI, XII). Three
languages are taught in VI, VII and VIII only.
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When there are only five papers in X and XII in CBSE, ICSE and NIOS, States
feel that their students are in disadvantage due to six papers. Many State Boards like
Haryana have started following the CBSE pattern on this matter.

Thisway very soon there will be neither Rgjabhasha Hindi nor Sanskrit at Secondary
level and Higher Secondary level since only the regional language and English will

find place in Two-Language Formula and One-Language Formula.

| demand an explanation from the Government on this and urge to make CBSE
follow three-language pattern with immediate effect.

Demand to amend the Narcotic Drugs and Psychotropic Substances Act

for easy availability of pain relieving drug morphine in the country

SHRI C.P. NARAYANAN (Keraa): There are twenty lakh patients afflicted by
cancer and other diseases in India. Morphine and other opioids are essential for giving
relief from excruciating pain to them. Opium is exported from India to other countries.
But due to out moded laws and bureaucratic methods of administering them, morphine
is not available in necessary quantities in hospitals. Doctors, patients and others have
been requesting the Central Government and the State Government to amend the law
to overcome the difficulty. What is needed is to remove multiple Departments in the
State from sanctioning release of morphine which delays the release and make one
Department solely responsible for it. The Narcotic Drugs and Psychotropic Substances
Act have to be amended by the Parliament. The delay in passing it causes unimaginable
pain to lakhs of patients, many of them at terminal stage. Their prayer for early
amendment of the Act, and free availability of opioid drugs to the needy patients should
be looked into without delay. It is the Revenue Department under the Finance Minister
which has to take steps in the matter. The Prime Minister is requested to intervene
and quicken the process of legidation for the purpose.

Concern over pathetic condition of debt ridden farmers in

the country, particularly in Haryana

SHRI PRASANTA CHATTERJEE (West Benga): Sir, | wish to draw the attention
of this august House to the most pathetic condition of farmers from Haryana, who came
out on the streets with an open offer to sell their organs so that they could repay their
debt. In a written prayer to the Prime Minister, the farmers have sought permission
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to sell their organs since they do not have any other means to pay back their bank
loans. From the reply to a question put to one of the farmers who led the rally, it
was learnt that they were left with no other option but to sell their vital organs. In
the recent past, over 20,000 farmers have ended their lives across the country due to
debt burden. At least, selling their organs would enable them to repay their debt and
live for a few years more and feed their families. This is the condition of farmers all
over India

Sir, | seek an explanation from the Government in this regard.

Demand to withdraw the decision of closing Digboi Refinery in

Assam and taking measures for its modernisation

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | would like to raise a matter
of urgent concern that the Digboi Refinery, which is the oldest Refinery in the Asian
Continent, established just before the World War-I1, is decided to be closed down by
its Management, the Indian Oil Corporation. The Refinery, the first-of-its-kind in Asia,
was set up at Digboi in Assam in 1901 by the Assam Oil Company Limited. Later,
in 1981, the Indian Qil Corporation Ltd. (I0OC) took over the Refinery and created a
separate division, namely, the Assam Oil Division (AoD). This Division has both refinery
and marketing operations. The Refinery had an installed capacity of 0.50 MMTPA
(million metric tonnes per annum). It is to be mentioned here that its refining capacity
was increased to 0.65 MMTPA by way of modernization in July, 1996. Since then,
the production capacity of this Refinery has remained the same for the last 100 years.
Here, because of keeping the production capacity of the. Refinery confined to 0.65
million tonnes per year, this oldest Refinery has been facing aloss. Now, the management,
instead of taking up adequate and urgent measures towards modernization of the Refinery
and enhancing its production capacity from the existing 0.65 million tonnes, has taken
the decision to close down the Refinery, which has been a matter of pride for the nation.
Besides, the Digboi Refinery is playing a pivotal role for the entire North -Eastern
Region. Even with its minimum production capacity, its major petroleum products like
fuel, wax, bitumen, etc., have been able to meet the demands of the Region. Accordingly,
with its functioning status, it has always opened a vast scope of employment among
the skilled youth of the North-Eastern Region besides various commercial activities
surrounded to it. Hence, the decision of the IOCL to close down the Refinery has hit
the sentiments of the people of Assam, which, genuinely, creates agitation among the

local people and various organizations strongly opposing the matter.
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| would, therefore, urge upon the Government to kindly intervene in the matter
and to withdraw the decision to close down the 100-year old Digboi Refinery. Similarly,
| would urge upon the Government to take up urgent measures towards modernization
of this oldest Refinery of the country and to enhance its production capacity instead
of closing the Refinery.

Demand for clearance from Ministry of Environment and Forests to declare

Bindukhatta in Nainital district of Uttarakhand a revenue village

it wig T Bl (SWEs) 7ERy, SEe § o e 7 e TmE
@ # fag 6070 auf W 50 TOR W e A o ax w® ¥ g8 ¥ 32
TR dred fdue @91 7 Al @9 A dic < ©l S Waddl & 99 & SR R
P Tplele Sod USRS S T g8l 9l o, R RFgEwn ol 9% e a8
g oo g e g8t & A T 3m dERd 9 w IR ¥ SR 9 I gfwrd gfemd
& @ o RE gl gl 9 el dl, fOEdT Blg qERT AR TRl 8, 98l W gl
Ffed ¥l I g g & oG ME AT e F fv FRT @9 vd uataRwr

AT @ IFEURT AAIS T

I W FRY T & FwE g9 A A R AN & few Ry S

Demand for better supervision of mid-day-meal scheme

to children in schools

SHRI AVTAR SINGH KARIMPURI (Uttar Pradesh): Sir, | am raising a very serious
issue about the plight of children who are taking mid-day-meals in schools under the
Mid-Day-Mea Scheme. This has become more important after the death of 23 children
in Bihar after taking mid-day-meal in a school. There are many violations in
implementation of the Mid-Day-Mea Scheme. Firstly, the supply chain of foodgrains
and its standardisation is essential, storage facilities are primitive in schools leading
to contamination in many places, kitchens are non-existent, utensils are in short supply
and cooks do not turn up. Teachers are, therefore, burdened with cooking. There are
schools that do not have clean drinking water. Fuel is very often not available. It is
not just that the funding is inadequate to supply quality food to such large numbers,
but most often funds do not reach schools on time and teachers are forced to buy food
to feed children. On top of this, supervision is almost negligible and Government officials

do not partake to monitor whether quality of food is given. There should be a better
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management as well, with teams at district/taluka level monitoring the delivery of
materials and inspecting the quality of food. Cooks need to be trained and better paid.
The pathetic infrastructure in schools needs to be improved to some basic standard.
The Government should also partner with NGOs fulfilling the NP-NPSE 2006 criteria
to implement to Mid-Day Meal Programme through centralized kitchens in order to
increase the number of children they reach out to.

MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 11.00 a.m.
tomorrow.

The House then adjourned at thirty-four minutes past seven of the clock
till eleven of the clock on Tuesday, the 13th August, 2013.
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2 Re. Stuation in [RAJYA SABHA] Jammu and Kashmir

| am sorry. ...(Interruptions)... | am sorry. ...(Interruptions)... This is outrageous. What
are you doing? ...(Interruptions)... Silence, please. ...(Interruptions)... Silence, please.
...(Interruptions)... Allow the Leader of the Opposition to speak. ...(Interruptions)..
Please go back to your places. ...(Interruptions)... Please go back. ...(Interruptions)...
Mr. Chowdary, please go back. ...(Interruptions)... Please don’t do this. ...(Interruptions)...
Please don’t do this. ...(Interruptions)... Allow the Leader of the Opposition to speak.
...(Interruptions)... Please don’'t do this. ...(Interruptions)... Please go back to your
places. ...(Interruptions)... There shall be no waiving of banners. amu <8y, el
SE W SgU..(eaur)... The House is adjourned for fifteen minutes.

The House then adjourned at three minutes
past eleven of the clock.

The House reassembled at eighteen minutes past eleven of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Yes;, hon. Leader of Opposition. ...(Interruptions)... Please.
Please. ...(Interruptions)... Silence, please. ...(Interruptions)... Silence, please.
...(Interruptions)... Jaitleyji, please. ...(Interruptions).... Please. ...(Interruptions)... If
you have an issue, take it up in Zero Hour. ...(Interruptions)... Please take it up
in Zero Hour if you have an issue. ...(Interruptions)... Zero Hour, please.
...(Interruptions)... No, no; please don't disrupt. ...(Interruptions)... Please allow the
LoP to speak. ...(Interruptions)... This is not correct. ...(Interruptions)... No, no.
...(Interruptions)... Zero Hour, please; don't raise Zero Hour issue now. ...(Interruptions)...
Please. Please go back to your place. ...(Interruptions)... Don’'t shout slogans. Don’t
show banners. ...(Interruptions)... 3 @ SRT dre ST 1...(@eem)... Please go back
to your places. ..(Interruptions)... Please. Please go back to your places.
...(Interruptions)... Please. ...(Interruptions)... Arunji, please. ...(Interruptions)... Yes,
yes, Zero Hour, please. ..(Interruptions)... Please. ...(Interruptions)... Please.
...(Interruptions)... Take up your issue during Zero Hour, not now. ...(Interruptions)...
Please. Please. ...(Interruptions)... Yes, Arunji, please. ...(Interruptions)... Zero Hour;
Zero Hour...(Interruptions)... Please. ...(Interruptions)...

it AIIT TGS (I UW): FHURT ST, TP B B T ¥ AR UH 3T Al ueA-dre T8
TAT B 1...(FGETH)...

ft Jmfa - wie L (auE).. @i

M N FIR HAY : F9OR Sfl, STHBHR $T el (@IUM)... HIA-FARAT BT HeT
gl g8l dr od g E..(EuH)...
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MR. CHAIRMAN: You have a valid point, but let the hon. Leader of Opposition
speak. ...(TIET)...

M N FIR FWEUA : THHHR P WHR BRI-REY W I 2 |...(aum)...

ot wufy ;. oMU S8 WIEYL..(@FUE). WS, I8 WSV l..(@9EH).. Uh fiHe 95 98Tl
..(FaEH)... @i, @il | have given permission to the hon. Leader of Opposition
to speak. ...(Interruptions)... 98 WEY, ¥ SV L..(@Fer)... What is this? ¥ ¥ S1sUl
i, wiel, wisil One minute, please. ...(Interruptions)... We will have the Question
Hour after that. ...(Interruptions)... We will have the Question Hour after he has
finished speaking. ...(Interruptions)... ...@@Em)... Please sit down. ...(@deM)... &S, @i,
AU TH e 95 SRy, 98 sy l.(@aur).. What is this? ...(Interruptions)... 9 =T,
93 sy, please ...(Interruptions)...

SHRI SHANTARAM NAIK (Goa): Sir, we want the Question Hour.
...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: What are the questions that the hon. Member
wants to ask? ...(Interruptions)... Why should we...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Ruling Party itself does not want the
House to run. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please ...(Interruptions)...

M N PIR T : 87 S @Rl DI el oW Fhd| §H SHLHTER b o W

ft Jumfar : eu Y5 AT L..(FEE™)...

ft W= PIR FRT : 8 A s B @ g AR THSHR H FW @m
T l...(aaem)...

st wumfay - 9E, e WU a9 RN, S8 SRV LL.(aEm)..

M W= PIR $AT : 81 gHH O 8 Bl 3 W MR HEr SR R & wepar

MR. CHAIRMAN: | have given permission to the hon. Leader of Opposition
to speak. ...(Interruptions)...

M TE PAR HAY : BH SHBWR Bl AT gl d80 N qEe Bl e ®, a8l
TN BT Heol-eMH 8 & 2 |...(Iae)...
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MR. CHAIRMAN: Nothing of this is going on record. ...(Interruption)...
M N=F FIR T : *

sft wufy U Y8 IRV L.(wmawE).. 98 WEY, Wil Satishji, please tell the
hon. Member not to create a ...(Interruptions)... Please...(Interruptions)...

M N=F FIR T ;¢

st weiter o fsm . W), d98f IgoM WS Uil & fome &1 dsdl AR T
2, safy 98 U 9 Y@ X8 ©l..(aumr)...

MR. CHAIRMAN: Please ...(Interruptions)... You can raise issues during the Zero
Hour. ...(Interruptions)... This is not the time for it. ...(Interruptions)... M 35 MEY|
WS, MU §8 SISV I...(AEM)...

M N=F FIR T ;¢

MR. CHAIRMAN: You are wasting your breath. This is not going on record.
...(Interruptions)...

M N=F FIR T ;¢

sfiueht aJrm e @ uew): W], g @l Bl diem @ soloid © 1 PR Ud HRR
P Gl B ogomad & W 7, A 9 B e @ sood o SO (SIdE)...

M NF FIR T ;¢

Mt arr g 0 @@, sy % msied &1 gl @1 golloid ©f S| 9%, 869
P TS H AT ... (TEF)...

M NF FIR T ;¢
st gyl ;- Mo gu IRU IR I8 ARYL.(gE™)...

st " R W), 9T BN "@erm? W, P Al Wfe SIY L. (@Eg).. ¥,
ey offr et @ ¥, My gw dl S AR (caaem)...

M TE IR T ;¢

sit §vMfy T i AR FAT I T2 UGl I Bl ARl gA @ Tl g' fe
Rore # =& < & 2l

*Not recorded.
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M TE IR T ;¥
sit |wmfe : oMuat 91 ®Is TEl g9 ' ¥l This will not be recorded. ...(aaem)...
M N=F FIR T ;¢
st o Jbar AEg : W, W OH B A T8 ADd | (...
MR. CHAIRMAN : What am | to do? ...(Interruptions)...

N T G AEY W, W H P el Al Ahdl | (FAEM)... T Bl A b
BT AT el ... (aEm). .

it wumafer : I HIT 9@ g This is anarchy. This is not order. ...(Interruptions)...
et @ R 0 W, w1 o T8 7w F

Nt wumfer - wE, SN SR @1 R Aifew fear | g8 9l But this is not
Zero Hour.

st wclter o5 s W, e ey 5 3 & 9w Hier  fen. (@aum)..
st wwmfay ;- oPR g Aifew fewr & @1 Her el (aem)..
The House is adjourned till 12.00 hours.

The House then adjourned at twenty-five minutes
past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

WRITTEN ANSWERS TO STARRED QUESTIONS
Notices to coal companies
*81. DR. K.P. RAMALINGAM: Will the Minister of COAL be pleased to state:

@ whether it is a fact that Government has issued show cause notices to
companies for their failure to carry out any substantial progress in the development
of coal blocks alocated to them, and if so, the details thereof; and

*Not recorded.
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(b) whether Government has aready de-allocated coal blocks in 22 cases and
bank guarantees have been forfeited in the case of another 36 entities, and if so,
the details thereof?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (a) and (b) Yes,
Sir. The Government periodically reviews and monitors the progress of development
of coal blocks as well associated end use plants through the mechanism of ‘Review
Committee’ earlier and ‘Inter-Ministerial Group (IMG)’ now which has been
constituted on 21.06.2012 in pursuance of the announcement made by the Finance
Minister in the budget speech for the year 2012-13.

The progress of development of allocated coal blocks were reviewed from time
to time by the then Review Committee and on the basis of review made by the
Review Committee, 20 coa blocks were de-alocated due to unsatisfactory progress
and 5 coal blocks surrendered by the allocattees were de-allocated. Out of 25 de-
allocated coa blocks, 2 coal blocks were again alocated to eligible companies in
1999 and 2005 respectively. In addition, de-allocation order in respect of 3 coal
blocks allocated to M/s National Thermal Power Corporation (NTPC) and 2 coal
blocks allocated to Damodar Valley Corporation (DVC) and Jharkhand State Electricity
Board respectively were subsequently withdrawn.

The IMG has held 21 meetings so far and reviewed 149 coa blocks including
the cases earlier reviewed by the then ‘Review Committee’ where Show Cause Notices
(SCNs) were issued. Based on the recommendations of the IMG SCNs have been
issued to the alocattees of 30 coal blocks, order for forfeiture of Bank Guarantee
(BG), in part or full, have been issued in respect of 29 coa blocks, order for
imposition of BG have been issued in respect of 6 coal blocks and 22 coal blocks
have been de-allocated by the Government so far. Further, it has also been decided
to issue SCNs for 27 more coal blocks.

Restructuring of CIL
*82. DR. PRABHAKAR KORE: Will the Minister of COAL be pleased to state:

@ whether Government is examining a proposal to split the State-owned Coal
India Ltd. (CIL) into smaller units; and

(b) if so, whether Government has commissioned a consultant to look into
the proposal of restructuring the behemoth CIL to make it more productive and
competitive, and if so, the details thereof?
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THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (&) and (b) In
line with the recommendations of the T.L. Shankar Committee on Road Map for
Coal Sector reforms, Ministry of Coal has proposed to institute a study on restructuring
of Coa India. Accordingly, Ministry of Coal had floated an Expression of Interest
(EQI) for engaging consultants for restructuring Coa India to strengthen coal
development in the country. Out of 17 applications received in response to the EOI,
9 companies were shortlisted and the Request For Proposal (RFP) was issued to
them. Out of them, 7 companies submitted the technical and financial bids covering
inter-alia the objectives and scope of work projected in the EOI. The bids of the
companies are under evaluation by the Committee constituted for such purposes. Based
on the report of the consultancy organization, Government will take a final view
on the issue in consultation with all stakeholders.

Allocation of coal blocks

1t*83. SHRI RAVI SHANKAR PRASAD: Will the Minister of COAL be pleased
to state:

) whether it is a fact that Government, after 2009, has recently allocated

new coa blocks;

(b) if so, the number of such blocks and the coal reserves in these blocks
along with the quantity of coal which may be produced from these blocks, per day;

and

(c) by when production from these coal blocks is expected to

commence?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (a) to (c) Under
the amended provisions of the Mines and Minerals (Development and Regulation)
Act, 1957 and the rules thereunder, Government of India has recently allocated 14
regionally explored coal blocks to State and Central Government Companies engaged
in power generation. The estimated geological reserves in these 14 regionally explored
coa blocks are 8311 million tonnes. The production capacity and commencement
of production from these 14 coa blocks will be known after detailed exploration

of the blocks is completed and mining plans are prepared.

tOriginal notice of the question was received in Hindi.
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Details of alocation of these 14 coal blocks are as follows—
Sl.  Coa block Proposed Applicant Proposed Government Proposed
No. State/CPSU Company allocated
coal
reserves
(MT)
1 2 3 4 5
1. Tentuloi Odisha Odisha Thermal Power 1234.00
Corporation Ltd.
2. Bhaumuda NTPC NTPC Ltd. 550.00
3. Banai NTPC NTPC Ltd. 629.00
4. Chandrabila NTPC NTPC Ltd. 550.00
5. Kudanali-Luburi NTPC NTPC Ltd. 266.00
Jammu and Jammu and Kashmir State 130.00
Kashmir Power Development
Corporation Ltd.
6. Baisi Chhattisgarh Chhattisgarh State Power 150.00
Generation Co. Ltd.
7. Pachwara-South NLC Neyveli U.P. Power Ltd./ 279.00
Ghatampur
8. Jilga-Barpali NLC NLC/Sirkali (Tamil Nadu) 396.00
Chhattisgarh State Power
Chhattisgarh Generation Co. Ltd. 150.00
9. Sarapal-Nuapara Andhra Pradesh APGENCO 701.00
10. Kente Extn. Rajasthan Rajasthan Vidyut Utpadan 200.00
11. Mahajanvadi Maharashtra MAHAGENCO GSECL 170.00
Gujarat 170.00
12. Gondbahera Madhya Pradesh MPPGCL 532.00
Ujheni
13. Deocha-Pachami Karnataka Karnataka Power Corporation 382.00

Ltd.
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1 2 3 4 5

West Bengal The West Bengal Power 584.00
Development Corporation

Bihar BSPGCL (Pirpainti/Lakhisarai) 486.00
SIVN Ltd/BUXAR

Punjab Punjab State Power Corporation  229.00
Ltd.
Tamil Nadu Tamil Nadu Generation and 171.00

Distt. Corporation Ltd.

Uttar Pradesh UPRVUNL 250.00

14 Kalyanpur- Haryana HPGCL 51.00
Badalpara

Uttar Pradesh UPRVUNL 51.00

Functioning of MGNREGS

*84. SHRI T.M. SELVAGANAPATHI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

@ whether the rural job creation scheme, the Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS) is floundering badly;

(b) whether there has been a dip in rural employment generation during the
last two years and several irregularities have also been detected in its implementation;

(© whether unemployment allowance has not been paid in 47,687 cases while
there is non-payment of wages of ¥ 136.97 crore in 14 States;

(d) whether there has been no record of expenditure running into several crores
in many States, and

(e if so, the steps taken by Government to ensure that the Scheme runs as
per its true letter and spirit?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a)
No, Sir. The Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA) is a demand driven wage employment programme. Being a self-selecting
wage-employment programme, the increase or the decline in the demand for labour
under MGNREGA may arise due to a myriad of factors external to the programme
management viz. available of alternative and remunerative employment opportunities
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outssde MGNREGA, rain fall pattern, prevailing unskilled wage rate in rural, semi-
urban/urban areas, better connectivity to semi-urban/peri-urban/Urban areas etc.

(b) As per the information available with the Ministry, the year 2012-13
witnessed a better performance under the Act than the year 2011-12. The volume
of wage-employment grew from 216.34 crore person-days in 2011-12 to 228.16 crore
person-days in 2012-13. The average person-days per household were 43 person-
days and 46 person-days and women participation rate was 48 per cent and 52
per cent during 2011-12 and 2012-13, respectively.

Complaints and grievances on the implementation of MGNREGA in the country
are received by the Ministry and are forwarded to the concerned State Governments
for taking appropriate action including investigation, as per law. The Ministry has
also put in place a comprehensive monitoring and review mechanism under
MGNREGA to ensure effective implementation of the Act.

(c) and (d) As per the Report (No. 6 of 2013) of the Comptroller and Auditor
General (CAG) of India on the Performance Audit of MGNREGA, 47,687 MGNREGA
workers in seven test checked States (Assam, Bihar, Chhattisgarh, Jharkhand, Kerala,
Maharashtra and Punjab) had not been paid unemployment alowance and wages
amounting to ¥ 959.41 lakh were due to MGNREGA workers in nine test checked
States (Andhra Pradesh, Bihar, Goa, Gujarat, Haryana, Jharkhand, Punjab, Uttar
Pradesh and West Bengal). The report of the CAG has aso found that in a large
number of cases out of the total test checked 182 districts, 458 blocks and 3,848
Gram Panchayats, basic records were not maintained and in 12 test checked States,
there are cases of suspected and confirmed misappropriation amounting to I 125.23
crore and I 5.05 crore, respectively.

(e To address the issues relating to irregular implementation of MGNREGA
and to deal with complaints/grievances, the Ministry has issued detailed instructions
by way of a Standard Operating Procedure (SOP) to all StatesUTs. Other important
measures taken up under MGNREGA to ensure transparency and accountability are.—

. The Ministry has notified MGNREGA Audit of Schemes Rules 2011 in
consultation with the Comptroller and Auditor General of India.

. With a view to ensuring timely payment, infusing transparency and
enhancing the integrity of wage payment, Schedule-ll of MGNREG Act
was amended to ensure wage disbursement to MGNREGA workers through
ingtitutional accounts in Banks or Post Offices (unless specifically
exempted).
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. To reduce time required in payment of wages, State Governments have
been instructed to roll-out electronic Fund Management System (e-FMS).

. To strengthen the institutional outreach for wage disbursement, State
Governments have been instructed to roll out the Business Correspondent
Model to make wage payment through Banks with Biometric authentication
at GPlivillage level.

. Permissible administrative expenditure limit was enhanced from 4% to 6%
for deployment of dedicated staff for MGNREGA, strengthening management
and administrative support structures for social audit, grievance redressal
and Information and Communication Technology (ICT) infrastructure.

. ICT based MIS has been made operational to make data available to public
scrutiny including job cards, muster rolls, employment demanded and
number of days worked, shelf of works, funds available/utilised, social
audit findings, registration of grievances, etc. Uploading of Photographs
of works has been instructed.

. Instructions have been issued for affixing photographs to the existing job
cards.
. States have been instructed to switch to e-Muster Rolls to check instances

of tampering and misuse of muster rolls.

. Instructions have been issued directing all States to appoint Ombudsman
at district level for grievance redressal.

. The State and district level Vigilance and Monitoring Committees have
been established for monitoring of the scheme.

Awareness of solar and wind power

*85. SHRI JOY ABRAHAM: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

@ the steps taken by Government to cultivate awareness in the public for
using non-conventional energy like solar and wind power;

(b) the incentives and subsidies offered by Government in this regard;

() whether Government is aware of the recent incidents of fraud involving
certain private companies and agencies regarding installation of solar power system
with Government subsidy;

(d) whether Government has notified the list of authorised companies and
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agencies which are involved in the installation of solar power system with Government
subsidy and incentives, and

(e if so, the details thereof, State-wise?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (8 Ministry has taken several measures to spread awareness about
the use of renewable energy system including solar energy systems and power plants
and wind power projects. These include (i) publication of booklets on solar energy
and wind energy (ii) articles in magazine on renewable energy including special issues
on solar energy and wind energy, (iii) organization of awareness camps and training
programmes through State nodal agencies, regiona rural banks and manufacturers/
suppliers of solar systems (iv) advertisements in electronic and print media

(b) The Ministry is providing financial and fiscal incentives for the installation
of off-grid and grid connected solar power plants. These include preferential tariffs/
generation based incentives, accelerated depreciation, concessional/nil excise and
customs duties etc. Under the Off-grid and Decentralized Solar Applications Scheme
of Jawaharlal Nehru National Solar Mission, the Ministry provides capital subsidy
of 30% of the project cost in the general category States and 90% of the project
cost in special category States to the Central and State Government Ministries and
their organizations for installation of off-grid SPV power projects having module
capacity upto 100 kWp limited to certain benchmark costs of the project.

The Government is promoting wind power projects through private sector
investment by providing fiscal and promotional incentives such as concessional import
duty on certain components of wind electric generators, excise duty exemption to
manufacturers. 10 years tax holiday on income generated from wind power projects
is also available. Loans for installing windmills are available from Indian Renewable
Energy Development Agency (IREDA) and other Financia Institutions. Technical
support including wind resource assessment is provided by the Centre for Wind Energy
Technology (C-WET), Chennai. This apart, preferential tariff is being provided in
potential States.

(©) The Government has not received any report of recent incidents of fraud
involving private companies and agencies regarding installation of solar power systems
sanctioned under the Off-grid and Decentralized Solar Applications scheme of
Jawaharla Nehru National Solar Mission.

(d) and (e) Yes, Sir. The Ministry has prepared a list of system integrators who
can access subsidy directly from MNRE for installation of solar photovoltaic systems
and power plants in the country. List of system integrators is given in the Statement.
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Production of copper

*86. SHRI T.K. RANGARAJAN: Will the Minister of MINES be pleased to
state:

@ the details of production of copper in the country during the last three

years,
(b) whether there is any shortage in production compared to its demand;
(©) if so, how Government proposes to meet the situation;

(d) whether Government has come across any case of holding stocks of copper
for speculative sale; and

(e if so, the details thereof and the details of action taken against the culprit?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) The production
of refined copper for the last three years is as under:—

Year Production (Lakh MT)
2010-11 6.64
2011-12 6.84
2012-13 6.92
(b) Indiais deficit in copper ore production and imports copper ore concentrate.

This is refined in the country to produce copper metal. The refining capacity is
more than the domestic consumption requirements.

() Does not arise in view of (b) above.
(d) No such case has come to notice.
(e Does not arise in view of (d) above.
Privatization of cooking and distribution of mid day meal

*87. SHRIMATI JAYA BACHCHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

@ whether Government has privatized the cooking and distribution of mid
day meal in many States;
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(b) if so, the details thereof;

(©) whether Government has taken note of the hygiene issues and bad quality
of food being provided under the Mid-Day-Meal Scheme; and

(d) if so, the details of the steps Government has taken to address the issue?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (& and (b) Mid-Day-Mea Guidelines emphasize promotion of
school based cooking in kitchen-cum-store in the school with the help of cook-cum-
helpers through local PRIs. SHGs, Mothers' organisations and the local community.
NGOs/Trusts/Centralized kitchens may however, be engaged for serving the meal to
the children of the schools located in the urban areas and where there is no space
for construction of kitchen-cum-store in the school premises. Many States/UTs have
accordingly, engaged NGOs/Trusts/Centralized kitchens. In some cases these
centralised kitchens serve meals to the children of the schools located even in rural
areas. The State-wise number of districts and children covered by the NGOs is given
in the Statement (See below).

(c) and (d) The MDMS covers 10.68 crore children in 12.12 lakh schools in
the country. During the last one year 14 complaints have been received at the national
level, and prompt action has been taken on all of them. Further, the Government
has reiterated the MDMS Guidelines to ensure a strict compliance with quality, safety
and hygiene aspects. A few additional aspects have also been emphasised to enhance
the effectiveness of the scheme. The salient points of the guidelines are as under:—

0] Setting up of Management Structure at various levels viz. State, District,
Block etc., with clear roles and responsihilities.

(i) Mandatory tasting of meal by at least one teacher/member of SHG before
it is served to the children.

(iii)  Quality supply of ingredients and their safe storage in the schools.

(iv)  Procurement of pulses and ingredients of branded and Agmark quality and
supply to schools through the State civil supplies corporation.

(v) Enhanced awareness of the entitlements under the Mid-Day-Mea Scheme

(vi)  Convening of District level Vigilance and Monitoring Committee meeting
under the Chairmanship of Member of Parliament from the district.
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(vii) Social Audit of the Scheme

(viii) Testing of food samples by Food Safety and Standards Authority of India
(FSSAI)/CSIR institutes/National Accreditation Board for Laboratories
approved Laboratories.

(ix)  Strengthening of the training of cook-cum-helpers, as well as district and
block resource persons for managing safety of food-grains and hygienic
cooking. This is being done in collaboration with Ministry of Tourism,

Schools of home science in selected universities as well as NGOs.

x) Prompt action on findings of the reports of the Monitoring Institutes and

Joint Review Missions.

(xi)  Preparation of a comprehensive contingency health plan to deal with any

untoward situation.
Statement

Sate-wise number of districts and children covered by NGOs

S. State No. of districts No. of NGOs No. of Children
No. where NGOs working covered

are serving

MDM

1 2 3 4 5
1. Andhra Pradesh 8 8 2,98,911
2. Assam 2 1 49,123
3. Bihar 14 14 8,60,145
4.  Chhattisgarh 3 3 1,10,881
5.  Gujarat 6 7 4,64,046
6. Haryana 4 4 3,09,734
7. Jharkhand 2 2 54,516
8.  Karnataka 20 102 10,68,231
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1 2 3 4 5

9. Madhya Pradesh 7 7 2,80,894
10. Maharashtra 2 3 1,60,974
11. Odisha 7 7 2,00,124
12. Punjab 5 5 2,42,373
13. Rgjasthan 12 21 6,68,921
14. Uttar Pradesh 29 185 9,88,649
15. West Benga 5 57 96,937
16. Delhi 21 16,08,767

TotaL: 126 447 74,63,226

Source: (As per AWP&B, 2013-14)
Opening of campuses by foreign universities

*88. SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

@ whether the Ministry has sent proposals to the Department of Industrial
Policy and Promotion and the Department 27 of Economic Affairs to permit foreign
universities to open their campuses in the country as companies as provided under
the Companies Act; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (@) and (b) Yes, Sir. As per the powers vested with the Central
Government to make rules under the University Grants Commission (UGC), 1956,
the Ministry has prepared the UGC (Establishment and Operation of Campuses of
Foreign Educational Institutions) Rules. The Ministry had sought comments and
observations of the Department of Industrial Policy and Promotion (DIPP) and the
Department of Economic Affairs (DEA) on the Rules. Both DIPP and DEA have
supported the proposal.

Under the proposed Rules, Foreign Educational Institutions (FEIS) can set up
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campuses in India once the FEIs have been notified as Foreign Education Provider
(FEPs) by the UGC, subject to fulfilment of certain eligibility conditions. Any FEI
which intends to set up a campus in India would do so through an association
to be registered as a company under section 25 of the Companies Act, 1956. The
FEI shall be ranked among the top 400 universities of the world as per the rankings
published by Times Higher Education, Quacquarelli Symonds (QS) or the Academic
Rankings of World Universities (ARWU) by Shanghai Jiao Tong University. All FEIs
intending to apply under the Rules shall be not-for-profit legal entities, which have
been in existence for at least twenty years and accredited by an accrediting agency
of that country or in the absence of its accreditation in that country, by an
internationally accepted system of accreditation. The FEP will offer programmes of
study or courses to be of quality comparable to those offered to students in its
main campus. Each FEI before being notified as an FEP would be required to maintain
a corpus of not less than Rupees twenty five crores. The Rules also provide for
penalties ranging from Rupees fifty lakhs to Rupees one crore for FEPs who
contravene any provision of these Rules or UGC Act, and the forfeiture of corpus
fund. The degrees awarded by these FEPs would be treated as foreign degrees only
and the same shall be subject to the equivalence accorded by the Association of
Indian Universities (AlIU) as per their system.

Setting up of technical institutes

*89. SHRI N. BALAGANGA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

@ whether Government has any plan to set up technical institutes in the
country including Tamil Nadu;

(b if so, the details thereof, indicating the locations thereof, State-wise;

(©) the funds earmarked and alocated for this purpose during the last two
years, year-wise and State-wise; and

(d) the steps taken by Government to increase the number of technical institutes
in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) Yes, Sir. Education is the most important instrument for social,
economic and political transformation. Recognizing this importance, the Eleventh Plan
placed an unprecedented focus on the expansion of education, on significantly
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improving the quality of education imparted and on ensuring that educational
opportunities are available to all segments of the society. The Twelfth Plan aims
at building on the momentum generated during the Eleventh Plan and on consolidation
and expansion of existing institutions.

Towards this end, the Government has approved a Centrally Sponsored Scheme
(CSS), the Rashtriya Uchchatar Shiksha Abhiyan (RUSA) for the Twelfth Plan. RUSA
enables State Governments to set up new professional colleges for technical education
to address critical gaps in this area.

All India Council for Technical Education (AICTE) which has undertaken the
task of perspective planning and coordinated development of the technical education
system in the country and to promote qualitative improvement, has asked the State
Governments to provide the perspective plan for development of technical education
in their respective States. Such State perspective plans is a consolidation of perspective
plans of individual universities in the State’s Jurisdiction. AICTE grants approval
for setting up of new technical Institutions, based on the applications received from
State Governments, which are processed as per provision of Approval Process
Handbook and Regulation.

Further, under the Sub-Mission on Polytechnics under coordinated action for Skill
Development, Government of India provides financial assistance to the State/UT
Governments, limited to Rs. 12.30 crores per polytechnic to meet the costs of
establishing a Polytechnic in 300 unserved Districts/underserved districts, subject to
the respective State/UT Governments providing land free of cost, meeting 100%
recurring expenditure and also non-recurring expenditure beyond Rs. 12.30 crores,
if any. 287 districts have been provided partial financial assistance of Rs. 2034.69
crores till 31.07.2013.

(b) The State-wise details is given in the Statement-l.

() The year-wise and State-wise details of the funds earmarked and allocated
during the last two years is given in Statement-1l (See below).

(d) During the Eleventh Five Year Plan, 8 new Indian Institutes of Technology
(IN1Ts), 7 new Indian Institutes of Management (IIMs), 10 new Nationa Institutes
of Technology (NITs), 5 Indian Institutes of Science Education and Research (I1SERS)
and 2 new Schools of Planning and Architecture (SPAS) were set up in the Country
and are functional. In addition to this, the Government has approved the setting
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up of twenty Indian Institutes of Information Technology (111Ts), on a Not-for-profit
Public-Private-Partnership (N-PPP) basis.

Statement-|
Sate-wise details of Polytechnics

1. Satewise list of 300 Districts identified under the Scheme of setting up

of New Polytechnics

Sl.No. Districts SI.No. Districts
Haryana 14. Baramula
1. Yamuna 15. Badgam
2. Kurukshetra 16. Pulwama
3 Fatehabad 17. Anantnag
18. Doda
4, Panchkula
19. Udhampur
5. Kaithal
20. Punch
6. Panipat
21. Rajauri
7. Rewari
22. Kathua
Himachal Pradesh
23. Bandipora
8. Lahul and Spiti
24. Ganderbal
9. Kullu
25. Kulgam
10. Bilaspur 2. Shopian
11. Kinnaur 27 Ramban
12. Sirmour 28. Kishtawar
Jammu and Kashmir 290. Reasi

13. Kupwara 30. Samba
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SI.No. Districts SI.No. Districts
Punjab 52. Banswara
31 Kapurthala Delhi
32. Nawanshehr 53. North
33. Barnala 54, North East
34. Fatehgarh Sahib 55. Central
35. Mansa 56. West
36. Faridkot 57. New Delhi
37. M uktasar Uttar Pradesh
Rajasthan 58. K annauj
38. Pratapgarh 59. Auraiya
39. Nagaur 60. Kausharnbi
40. Jalor 61. Shrawasti
41. Baran 62. Balrampur
42. Bhilwara 63. Siddharthnagar
43. Bundi 64, Sant Kabir Nagar
44. Dausa 65. Mahrajgan;
45, Dhol pur 66. Kushinagar
46. Dungarpur 67. Sant Ravidas Nagar
47. Hanumangarh (Bhadohi)
48. Jaiselmer 68. Kanpur Dehat
49, Jhunjhunu 69. Etah
50. Karauli 70. Sonbhadra
51. Tonk 71. Jyotiba Phule Nagar
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SI.No. Districts SI.No. Districts

72. Hamirpur 95. Mirzapur

73. Chitrakoot 96. Gonda

74, Bijnor 97. Azamgarh

75. Moradabad 98. Balia

76. Rampur Uttarakhand

77. Agra 99. Pithoragarh

78. Firozabad Andhra Pradesh
79. Mainpuri 100. Ranga Reddy

80. Budaun Tamil Nadu

81. Pilibhit 101. Theni

82. Shahjahanpur 102. Thiruvarur

83. Kheri (Lakhimpur-Kheri) 103. Villupuram

84. Hardoi 104. Thiruvanannamal ai
85. Unnao 105. Dharmapuri

86. Fatehpur 106. Karur

87. Pratapgarh 107. Perambal ur

88. Barabanki L akshadweep

89. Ambedkar Nagar 108. L akshadweep

90. Bahraich Daman and Diu
9l. Basti 1009. Diu

92. Deoria Gujarat

93. Ghazipur 110. Narmada

94. Varanasi 111 Tapi
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Sl.No. Districts Sl.No. Districts
112. Junagadh 134. Sehore
113. Kheda 135. Hoshangabad
114. Navsari Chhattisgarh
Madhya Pradesh 136. Koriya
115. Sheopur 137. Jashpur
117. Shivpuri 139. Dantewatia
118, Rewa 140. Narayanpur
141. Bijapur
1109. Umaria 1%
142. Surguja
120. Mandsaur
_ 143. Janjgir — Champa
121. Shajapur
144, Bilaspur
122. Dewas
145. Raipur
123. Raisen
146. Bastar
124. Katni
Maharashtra
125. Dindori
147. Akola
126. Anoopur
148. Hingoli
127. Aliragjpur .
Andaman and Nicobar
128. Sidhi Islands
129. Vidisha 149. Nicobars
130. Tikamgarh 150. Middle and North Andaman
331 Panna Bihar
132. Barwani 151. Pashchim Champaran
133. Rajgarh 152. Purba Champaran
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SI.No. Districts SI.No. Districts
153. Sheohar 176. Jamui

154. Sitamarhi 177. Arwal

155. Madhubani 178. Kishanganj
156. Supaul 179. Darbhanga
157. Araria 180, Gopalganj
158. Katihar 181. Saran

159. Madhepura 182. Begusarai
160. Siwan 183. Bhagal pur
161. Vaishali 184. Gaya

162. Samastipur Jharkhand
163. Khagaria 185. Garhwa
164. Banka 186. Hazaribagh
165. Munger 187. Giridih
166. Lakhisarai 188. Deoghar
167. Sheikhpura 189. Godda
168. Nalanda 190. Sahibganj
169. Bhojpur 191. Pakaur
170. Buxar 192. Lohardaga
171. Kaimpur (Bhabua) 193. Gumla

172. Rohtas 194. Pashchimi  Singhbhum
173. Jehanabad 195. Chatra

174. Aurangabad 196. Palamau

175. Nawada 197. Jamtara
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SI.No. Districts SI.No. Districts
198. Khunti 220. Koraput
199. Ramgarh 221. Bhadrak
200. Simdega 222 Balasore
201. Dumka 223. Khandmal
Odisha West Bengal
202. Sambal pur 224, Dakshin Dinajpur
203. Debagarh 225 Jalpaiguri
204. Kendrapara 226. Uttar Dinajpur
205. Jagatsinghapur 227. Malda
206. Jajapur 228. Birbhum
207. Nayagarh 229. Nadia
208. Puri 230. North Twenty Four Parganas
209. Gajapati 231 Bankura
210. Baudh 232. Puruliya
211. Sonapur 233. M edinipur
212 Nuapada 234. South Twenty Four Parganas
213. Kalahandi Arunachal Pradesh
214. Nabarangapur 235. Tawang
215. Malkangiri 236. West Kameng
216. Angul 237. East Kameng
217. Mayurbhanj 238. Lower Subansiri
218. Bolangir 230. Upper Subansiri
219. Baragarh 240. East Siang
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SI.No. Districts SI.No. Districts
241. Upper Siang 263. Udalgiri
242. Dibang Valey 264. Chirrang
243. Lohit 265. Baska
244, Changlang 266. Kamrup Rura
245, Tirap 267. Nagaon
246. Kurung Kumey 268. Golaghat
247. Anjaw 269. Karbi Anglong
248. Lower Dibang Valley Manipur

Assam 270. Senapati
249, Dhubri 271. Tamenglong
250. Goalpara 272. Churachandpur
251. Barpeta 273. Bishnupur
252. Nalbari 274, Thoubal
253. Darrang 275. Imphal East
254. Marigaon 276. Ukhrul
255. Sonitpur 277. Chandel
256. Lakhimpur Meghalaya
257. Dhemaji 278. East Garo Hills
258. Tinsukia 279. South Garo Hills
259, Sibsagar 280. West Khasi Hills
260. North Cachar Hills (Dima 28L. Ri- Bhoi

Hasao) Mizoram
261. Karimgan 282. Mamit

262. Hailakandi 283. Kolasib
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SI.No. Districts SI.No. Districts

284. Champhai 293. Peren

285, Serchhip 294, Longleng

286. Lawngtlai 295, Kiphere

287. Saiha Sikkim
Nagaland 296. North District

288. Mon 297. West District

2809. Tuensang Tripura

290. Wokha 298. South Tripura

291. Dimapur 299. Dhalai

292. Phek 300. North Tripura

2. Sate-wise list of proposed 20 I1ITs under PPP mode

Sl.No. State 1 2
! 2 11. Maharashtra
L Assam 12, Odisha
& Bihar 13. Punjab
3. Chhattisgarh _
14. Rajasthan
4. Gujarat
15. Tamil Nadu
S. Haryana
16. Tripura
6. Himachal Pradesh
7. Jharkhand 17. West Bengal
8. Karnataka 18. Uttar Pradesh
9. Kerala 19. Goa
10. Madhya Pradesh 20. Andhra Pradesh
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Education scenario in the country

*90. DR. GYAN PRAKASH PILANIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

@ the Gross Enrolment Ratio at primary, upper primary, secondary, higher
secondary and college levels in the country, State-wise, and the comparison with
the neighbouring and advanced countries;

(b) the literacy rate in the country, State-wise, and the comparison with the
neighbouring and advanced countries;

(©) the pupil-teacher ratio and shortage of teachers at various levels, State-wise;
(d) the present status of school drop outs;, and
(e whether the above scenario is worrisome and dismal?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) Gross Enrolment Ratio at various levels in the country during
2010-11 (provisional) is given below:—

Primary (1-V) 116.0
Upper Primary (VI-VIII) 85.5
Secondary (1X-X) 65.0
Higher Secondary (XI-XII) 39.3
Higher Education 194

State-wise details of Gross Enrolment Ratio are given in Statement-l (See below).
Gross Enrolment Ratio of selected neighbouring and advanced countries are given
in Statement-111 (See below).

(b) Literacy Rate (Age 7 Years and above) of the Country as per Census
2011 is 72.99. State-wise details of Literacy Rate (Age 7 Years and above) are
given in Statement-Il (See below). Literacy Rate (age 15 years and above) of selected
neighbouring and advanced countries are given in Statement-l1l (See below).

() The Pupil Teacher Ratio at various levels in the country during 2010-11
(Provisional) is given below:—
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Primary Schools 43
Upper Primary Schools 33
Secondary Schools 30
Higher Secondary Schools 34
Higher Education 26

State-wise details of Pupil Teacher Ratio (PTR) for various types of Schools
are given in Statement-1V (See below).

Under the Sarva Shiksha Abhiyan (SSA), a total of 19.82 lakh teacher posts
have been sanctioned till 2012-13 against which 14 lakh teachers have been recruited
by the StatesUTs upto 31.03.2013 and balance recruitment are in the process. This
has substantially reduced the PTR at elementary level. Details showing, State-wise,
teacher vacancies reported by the State Governments/UT Administrations is given
in Statement-V (See below). In addition, States/UTs also have vacancies on the teacher
cadre borne on the State Governments.

As per the University Grants Commission (UGC) norms, expected ratio of PTR
should be 15 and 12 in case of Under Graduate and Post Graduate respectively.

(d) The Drop-out rate of students for the Classes I-X during 2010-11

(provisional) in the country is 49.3.

(e The Government has been making consistent progress in meeting the goals
of Universal Elementary Education through implementation of the Sarva Shiksha
Abhiyan (SSA). The Right of Children to Free and Compulsory Education (RTE)
Act, 2009, provides that, every child in the 6 to 14 age-group shall have a right
to free and compulsory education till completion of elementary education. A multi-
pronged approach has been adopted for reducing dropout rates. This includes, inter-
alia, opening of new schools, appointment of additional teachers including women
teachers, free textbooks, free uniforms, separate toilets for girls and teachers
sensitization programmes to promote participation of girls. Kasturba Gandhi Balika
Vidyalaya Scheme provides for setting up of residential upper primary schools for
girls. Mid-Day-Meal Scheme is also being implemented with a view to enhance
enrolment and retention of children in school. Further, the Rashtriya Madhyamik
Shiksha Abhiyan (RMSA) which has been launched for universal access to secondary
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education, aims at removing gender and socio-economic disparities in access to
education.

There has been a substantial improvement in enrolment, retention and reduction
in drop out rates as a result of initiatives taken by the Government. There is near
universal enrolment at elementary level. Nearly all habitations except few remote
areas have access to a primary school. The share of enrolment of SCs and STs
has been higher than their share in population. The enrolment ratio of girls at primary
level has been higher than that of the boys at primary level. Number of out of
school children had declined substantially. There has also been a greater focus on
education of children with special needs who are being increasingly mainstreamed

in the norma school.

During Eleventh Five year plan, several new Central Universities, Indian Institutes
of Management, Indian Institutes of Technology, National Institutes of Technology,
Polytechnics and other Institutions of Higher learning have been established to increase
the GER in higher education. A new scheme has been approved by the Government
under which central assistance on sharing basis shall be provided to the State
Governments/State Universities for setting up of a model degree college in each
of the 374 identified educationally backward districts, where Gross Enrolment Ratio
(GER) for higher education is less than the national GER. To address all the issues
related to Teachers a new scheme “National Mission on Teachers and Teaching”
has been approved during Twelfth Five Year Plan. Similarly, the Cabinet has recently
approved a new Centrally Sponsored Scheme, namely, Rastriya Uchattar Shiksha
Abhiyan for strategic central funding to State Higher Educational Institutions.
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Statement-I |

Literacy Rate (Age 7 Years and above) as per Census 2011

Sl States/UTs Mae Female Person
No.

1 2 3 4 5

1.  Andhra Pradesh 74.88 59.15 67.02
2. Arunachal Pradesh 72.55 57.70 65.38
3.  Assam 77.85 66.27 72.19
4. Bihar 71.20 51.50 61.80
5. Chhattisgarh 80.27 60.24 70.28
6. Goa 92.65 84.66 88.70
7. Gujarat 85.75 69.68 78.03
8. Haryana 84.06 65.94 75.55
9. Himacha Pradesh 89.53 75.93 82.80
10. Jammu and Kashmir 76.75 56.43 67.16
11.  Jharkhand 76.84 55.42 66.41
12. Karnataka 82.47 68.08 75.36
13. Kerda 96.11 92.07 94.00
14. Madhya Pradesh 78.73 59.24 69.32
15. Maharashtra 88.38 75.87 82.34
16. Manipur 86.06 72.37 79.21
17. Meghaaya 75.95 72.89 74.43
18. Mizoram 93.35 89.27 91.33
19. Nagaland 82.75 76.11 79.55
20. Odisha 81.59 64.01 72.87
21. Punjab 80.44 70.73 75.84

22. Ragjasthan 79.19 52.12 66.11
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1 2 3 4 5
23. Sikkim 86.55 75.61 81.42
24. Tamil Nadu 86.77 73.44 80.09
25. Tripura 91.55 82.73 87.22
26. Uttar Pradesh 77.28 57.18 67.68
27. Uttarakhand 87.40 70.01 78.82
28. West Benga 81.69 70.54 76.26
29. Andaman and Nicobar 90.27 82.43 86.63
Islands
30. Chandigarh 89.99 81.19 86.05
31. Dadra and Nagar Haveli 85.17 64.32 76.24
32. Daman and Diu 91.54 79.55 87.10
33. Delhi 90.94 80.76 86.21
34. Lakshadweep 95.56 87.95 91.85
35. Puducherry 91.26 80.67 85.85
India 80.89 64.64 72.99
Satement-111

A. Level-wise Gross Enrolment Ratio (GER) in Neibhouring and Developed

Countries during 2010

Country Primary Secondary Higher
(1-V) (VI-X11) Education
1 2 3 4
Japan 103 102 60
France 110 113 55
Germany 102 103 NA
Italy 102 100 66
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1 2 3 4
United Kingdom 106 102 59
United States of America 102 96 95
Afghanistan 97 46 3
Bangladesh NA 51 11
Bhutan 111 70 9
Iran (Islamic Republic of) 114 91 43
Maldives 109 NA 13
Pakistan 95 34 5
Sri Lanka 99 NA 15

B. Literacy rate (Age 15 years and above) in Neibhouring and Developed

Countries
Country Reference Mae Femae Person
Year

Russian Federation 2010 99.7 99.5 99.6
Italy 2010 99.2 98.7 98.9
Bangladesh 2010 61.3 52.2 56.8
Bhutan 2005 65 38.7 52.8
Iran, Islamic Republic of 2008 89.3 80.7 85

Maldives 2006 98.4 98.4 98.4
Nepal 2010 73 48.3 60.3
Pakistan 2009 68.6 40.3 54.9
Sri Lanka 2010 92.6 20 91.2

NA: Not Available

Source:  Global Education Digest 2012 — Opportunities lost: The impact of grade repition and early
school leaving — UNESCO Ingtitute of Statistics.
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Statement-1V

Pupil Teacher Ratio (PTR) for all categories of Sudents during
2010-11 (Provisional)

Sl. States/UTs Primary Upper Secondary Sr.
No. Primary Secondary
1 2 3 4 5 6
1. Andhra Pradesh 31 25 26 32
2. Arunachal Pradesh 22 24 21 27
3.  Assam 28 21 25 12
4. Bihar 76 51 68 39
5. Chhattisgarh 29 24 39 23
6. Goa 25 31 19 21
7. Gujarat 35 33 52
8. Haryana 51 38 26 25
9. Himacha Pradesh 15 14 24 24
10. Jammu and Kashmir 23 15 14 14
11.  Jharkhand 73 55 60 47
12. Karnataka 17 27 21 37
13. Kerda 23 25 25 26
14. Madhya Pradesh 38 39 39 21
15. Maharashtra 29 32 32 40
16. Manipur 30 22 28 25
17. Meghaaya 57 17 11 13
18. Mizoram 20 9 13 15
19. Nagaland 20 15 24 31

20. Odisha 33 26 23 16
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1 2 3 4 5 6
21. Punjab 26 15 23 28
22. Raasthan 46 26 22 30
23.  Sikkim 14 15 8 15
24. Tamil Nadu 27 32 35 42
25. Tripura 15 16 21 21
26. Uttar Pradesh 79 69 69 46
27. Uttarakhand 24 27 17 15
28. West Bengal 45 49 46 46
29. Andaman and 13 13 15 19
Nicobar Islands
30. Chandigarh 45 73 42 37
31. Dadra and Nagar 39 39 25 27
Haveli
32. Daman and Diu 33 32 23 26
33. Dehi 39 30 34 32
34. Lakshadweep 23 17 11 31
35. Puducherry 17 17 24 27
India 43 33 30 34

NA: For Jharkhand, PTR has been repeated from 2009-10.

Source:  Statistics of School Education — 2010-11 (Provisiona), Ministry

Development.

Statement-V

Vacancies of teachers

of Human Resource

Sl.No. States/UTs Vacancies as on 31.03.2013

1 2 3

1. Andhra Pradesh 870
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1 2 3
2. Arunachal Pradesh 928
3.  Assam 8052
4. Bihar 201877
5. Chhattisgarh 10314
6. Goa 0
7.  Gujarat 27258
8. Haryana 36
9. Himacha Pradesh 2203
10. Jammu and Kashmir 1203
11.  Jharkhand 39539
12. Karnataka 4777
13. Keraa 142
14. Madhya Pradesh 4298
15. Maharashtra 26704
16. Manipur 152
17. Meghalaya 4212
18. Mizoram 310
19. Nagaland 0
20. Odisha 9965
21. Punjab 3429
22. Raasthan 13243
23. Sikkim 319
24. Tamil Nadu 0
25. Tripura 1269
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1 2 3
26. Uttar Pradesh 146337
27. Uttarakhand 9270
28. West Benga 61358
29. Andaman and Nicobar Islands 12
30. Chandigarh 0
31. Dadra and Nagar Haveli 510
32. Daman and Diu 27
33. Delhi 3270
34. Lakshadweep 21
35. Puducherry 11
India 581916

Source: Annual Work Plan and Budget 2013-14.
Exploration of coal reserves
*91. SHRI P. RAJEEVE: Will the Minister of COAL be pleased to state:
(8 what is the estimated coal reserve in the country;

(b)  whether the Ministry has specific plans to explore these reserves, and if
so, the details thereof;

(c) what has been the output during the last three years, and
(d) what is the quantum of import of coa during that period?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (a) As per the
latest National Inventory on Indian Coa Resources published by Geological Survey
of India, as on 01.04.2013, the total coal resources assessed in the country are about
2,98,914 Million Tonnes.

(b) A programme of 8.14 lakh meters of regional drilling has been drawn
for Twelfth Five Year Plan under the MoC scheme of promotional (Regional)
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exploration for coal and lignite to enlarge the resource base of coal and lignite
in the country. Another programme of about 50 lakh meters of detailed drilling has
been drawn up for Twelfth Five Year Plan to prove coa resources established through
regional exploration. This would increase availability of coal blocks for project

planning and mining.

(c) During the last three years, following coal resources have been added to
the national inventory through exploration.—

(Million tonne)

2010-11 2011-12 2012-13

Resource Added 9052 7635 5417

(d) The import of coal during the last three years is given below:

(In million tonnes)

Year Import of coal
Coking coal Non-coking coal
2009-10 24.690 48.565
2010-11 19.484 49.434
2011-12 31.801 71.052
2012-13 32.55 105.00

2013-14 (upto June, 2013) — —

Central funds to universities in Tamil Nadu

*92. DR. V. MAITREYAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the Central funds allocated to various universities in Tamil Nadu during
the last three years, year-wise and university-wise;

(b) the number of posts of lecturers, senior lecturers, readers and professors
sanctioned by the University Grants Commission in various universities in the State;
and
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(c) whether Government has alocated funds for the conduct of specia
training classes and skill development programmes in that State, and if so, the details
thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) The University Grants Commission (UGC) allocates funds to
Central/State Universities, eligible for grants, for the entire duration of a plan period
and not year-wise. Sanctions and releases are done year-wise. The details of the Central
funds allocated to various universities in Tamil Nadu during the Eleventh Plan, and
funds released during the last three years, year-wise and university-wise, as per the
report of the University Grants Commission (UGC), are given in Statement-1 (See
below).

(b) The details of number of posts of lecturers, senior lecturers, readers and
professors sanctioned by the UGC in various universities in the State is given in
Statement-I1 (See below).

(c) Yes, Sir. The UGC has released funds for introduction of Career Oriented
Course for skill development programmes, to various Universities/Colleges in the
State of Tamil Nadu under its “Career Oriented Courses’ Scheme.

Under the scheme, the UGC provides financial assistance to Universities/Colleges
for introduction of “Career Oriented Courses’ at Certificate/Diploma/Advance Diploma
levels which run concurrently with the conventional degree like B.A./B.Com/B.Sc.
Degrees. The Universities/Colleges, which have introduced Career Oriented Courses,
are provided with a financial assistance of Rs. 7.00 lakh as a “Seed Money” for
five years for Humanities and Commerce streams and Rs. 10.00 lakh as a “Seed
Money” for five years for Science Stream. The UGC has sanctioned grants to the
Universities/Colleges under Career Oriented Courses Scheme for last three years in
Tamil Nadu as below:—

Year Amount sanctioned (in lakhs)
10-11 319.00
11-12 754.20
12-13 168.30

The Ministry of Human Resource Development is implementing a scheme of
“Community Development Through Polytechnics” (CDTP), which aims at providing



Written Answers to [12 AUG, 2013] Sarred Questions 61

non-formal, short-term, employment oriented skill development programmes, through
All India Council of Technical Education approved Polytechnics, to various sections
of the community, to enable them to obtain gainful self/wage employment. Duration
of training under the scheme usualy ranges from three to six months. The Central
Government has released the following grants, under this scheme, during the last
three years to Polytechnics in Tamil Nadu:—

Year Amount sanctioned (in lakhs)
10-11 398.20
11-12 659.00
12-13 416.00

As per the report of the National Skill Development Council (NSDC), as on
31st March, 2013, eleven NSDC funded partners were active in the State of Tamil
Nadu. During 2012-13, NSDC funded organizations had 128 centres covering about
nineteen districts of Tamil Nadu.

Statement-|

Details of Central funds allocated to various universities in Tamil Nadu
during the Eleventh Plan, and grants released during the last three
years, year-wise and university-wise, as per the report
of the University Grants Commission (UGC)

(Rs. in lakhs)
SI.  Name of the Central UGC Allocation Grant Released
No. University/State
University/Deemed during during 2010-11 2011-12  2012-13
to be University in Eleventh  Twelfth
Tamil Nadu Plan Plan
1 2 3 4 5 6 7

Central University

1. Centra University of Tamil 19950.00 30050.00 7000.00 9800.00 10031.25
Nadu
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Sate University

1. Madura Kamrg University 1302.00 2302.00 382.58 - 251.75
2. Tamil University, Thanjavur 811.54 812.00 - - 156.72
3. Manomaniam Sundarnar 1321.50 1322.00 213.04 - 205.50
University
4.  Bharathiar University 1494.00  1494.00 272.37 - 616.75
5. Bharathidasan University 1337.25  1337.00 191.84 331.50 216.69
6. Madras University 1721.50 2722.00 213.53 - 291.75
7. Mother Teresa Women's 1007.38  1007.00 153.11 243.74 155.85
University
8.  Annamaai University 1940.33  1940.00 603.80 - 466.64
9.  Alaggapa University 1339.50 1340.00 212.38 238.50 232.25
10. Anna University, Chennai 2597.10  2597.00 247.30 - 504.87
11. Periyar University 1266.50 1267.00 368.19 - 165.80
12. The Tamil Nadu 862.10 862.00 52.62 298.12 126.10
Dr. Ambedkar Law
University

Deemed to be University

1.  Avinashlingam Institute for - - 3337.95 3531.94  4398.09
Home Sciences and Higher
Education for Women,
Coimbatore

2. Gandhigram Rural Institute, - - 3226.80 3702.38  4291.66
Gandhigram, Dindigul

3.  Shri Chandrasekharendra - - 7.00 7.00 7.00
Saraswati Vishwa
Mahavidyalaya, Enathur,

Kancheepuram
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Statement-I |

Details of number of posts of lecturers, senior lecturers, readers and

professors sanctioned by the University Grants Commission in

various universities in the Sate as per the report of the
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University Grants Commission (UGC)
Sl. The UGC has sanctioned No. of teaching post sanctioned
No.  teaching positions in
Tamil Nadu State Professor Reader/  Assistant Total
University during Associate Professor/
Eleventh Plan period Professor  Lecturer

1. Central University of Tamil 20 40 80 140

Nadu
2.  M.K. University, Madurai 1 - 8 9
3. Tamil University No teaching posts were sanctioned.
4. M.S. University, Tirunelveli - - 17 17
5. Bharathidasan University 1 4 14 19
6. Bharathiar University No teaching posts were sanctioned.
7. Madras University - - 46 46
8. Mother Teresa Women's No teaching posts were sanctioned.

University
9. Annamala University No teaching posts were sanctioned.
10. Alagappa University, - 2 16 18

Karaikudi
11. Anna University 2 5 17 24
12. Periyar University - - 14 14
13. The Tamil Nadu No teaching posts were sanctioned.

Dr. Ambedkar Law

University
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Eradication of manual scavenging

*93. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(@ the number of manual scavengers in the country, as on 31st March, 2013,
State-wise;

(b)  whether the Ministry has prepared a comprehensive plan to eliminate the
manual scavenging completely; and

(c) if so, the details thereof along with the financial provisions and time-
frame therefor?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(KUMARI SELJA): (@) As per the Houselisting and Housing Census, 2011 data
released by the Registrar General of India, there were 7.94 lakh latrines in the country
from which night soil was removed by humans. However, the number of persons
still engaged in manual scavenging is not available.

The ongoing Socio Economic Caste Census (SECC), 2011, in rura India is,
inter-alia, capturing the data about the manua scavenging in rural areas, including
the non-statutory towns. In addition, Ministry of Social Justice and Empowerment
is steering and coordinating a survey of manual scavengers in 3546 statutory towns
in the country.

(b) and (c) Presently, a multi-pronged strategy is being followed for elimination
of the manua scavenging. This, inter-alia, consists of:—

(i)  Administration of the Employment of Manual Scavengers and Construction
of Dry Latrines (Prohibition) Act, 1993;

(i)  Conversion of dry latrines into water seal toilets; and

(iii) Rehabilitation of Manual Scavengers and their dependents, into aternative
occupations.

The Government has also introduced the “Prohibition of Employment as Manual
Scavengers and their Rehabilitation Bill, 2012”, in Lok Sabha on 3.9.2012. A
multi-pronged strategy has been worked out in the provisions of the new Bill with
a view to eliminate manual scavenging and insanitary latrines and to provide for the
rehabilitation of manual scavengers.
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In order to eradicate all existing reported dry latrines, the Ministry of Housing
and Urban Poverty Alleviation is implementing the Integrated Low Cost Sanitation
Scheme in urban areas. The scheme has been extended upto 31st March, 2014 with
a provision of Rs. 367.16 crores as Central subsidy.

Under the Self-Employment Scheme for Rehabilitation of Manua Scavengers,
there is a budget provision of Rs. 570 crore during 2013-14.

Disposal of complaints under MGNREGA

*94. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(8 the aims and objectives of Standard Operating Procedure issued by the
Ministry under the Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA);

(b) to what extent this helps in reducing or quickening the processing of
complaints;

(c) whether it is a fact that if States fail to take action on complaints,
Government can stop release of funds under MGNREGA; and

(d) if so, the details of such instances where States have not taken action
and Government has stopped funds since its implementation, particularly with reference
to Andhra Pradesh?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a)
As per provisions made in Section 27(2) of Mahatma Gandhi National Rura
Employment Guarantee Act (MGNREGA), the Central Government may, on receipt
of any complaint regarding lack of effective implementation of the provisions of the
Act or regarding the improper utilization of programme funds, order an investigation
into such complaint. To give effect to the provision of Section 27(2) read with the
provisions relating to accountability given in Section 23 of the Act, the Ministry has
drawn up a Standard Operating Procedure (SOP). The primary aim and objective of
the SOP is to redress complaints/grievances arising out of MGNREGA implementation
in a time bound manner by categorizing the complaints/grievances on the basis of their
nature and scope and defining probable course of action that is to be followed.

(b) The States/UTs have been instructed to adhere to the SOP while redressing
complaints/grievances under MGNREGA. Depending on the nature and category of
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complaints and time-lines indicated in the SOP, the States are required to act upon
the complaints and submit detailed Action Taken Report (ATR) thereof. The ATR
submitted by the States/UTs are analyzed and decision taken for their final closure
with the approval of competent authority in the Ministry. Out of 4,227 complaints/
grievances, 60.8 per cent have been disposed of after obtaining satisfactory ATRs
from the State/UT Governments.

(¢) and (d) Section 27(2) of MGNREG Act, 2005 empowers the Central
Government to cause an investigation into the complaint and if necessary, order stoppage
of release of funds to the Scheme and institute appropriate remedial measures for its
proper implementation within a reasonable period of time. Since the provision of at
least 100 days of employment is guaranteed under the Act as statutory regquirements,
stoppage of release of Central funds may adversely impact the rural livelihoods and
the provision needs to be considered only in rare and extreme cases. Hence, the
provision relating to stoppage of release of funds has not been invoked by the Ministry,
so far, in respect of the implementing States/UTs including Andhra Pradesh.

Srategic reserves of water resources

*95. SHRI MANSUKH L. MANDAVIYA: Will the Minister of WATER
RESOURCES be pleased to state:

(@ why Government is not considering for strategic reserves of water resources
for drinking water in consultation with the Ministry of Drinking Water and Sanitation
and the State Governments to overcome from scarcity of drinking water in summer
and drought like situations;

(b)  whether the Central Government has set up any road-map in this regard;
and

(c)  whether the Central Government has communicated to State Governments
in this regard during the last three years or going to issue an advisory, and if so,
the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) Safe
water for drinking and sanitation as a preemptive need has been considered as a
basic principle in the National Water Policy (2012), recently adopted by the National
Water Resources Council.

Further, the ‘Guidelines for Preparation of Detailed Project Reports of Irrigation
and Multi-Purpose Projects’ stipulates that water resources development project should
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as far as possible be planned and developed as multi-purpose projects. Irrigation
and multi-purpose projects should invariably include a drinking water component,
whenever there is no aternative source of drinking water.

(b) Panning and execution of water resources projects for provision of drinking
water is within the purview of the States. Implementation of the above Policy and
Guidelines require active cooperation and support of the State Governments/Union
Territories. Accordingly, the above Policy and Guidelines have been forwarded to
al the State Governments/Union Territories.

(c) Keeping in view the possibility of delay in the onset of monsoon and
also uneven gpatial distribution which might result in some areas getting less than
normal rainfall, the Ministry of Water Resources had issued an Advisory in July,
2012 to al the State Governments/Union Territories stating, inter-alia, that priority
be given to drinking water supply and irrigation and that judicious use of water
be made. It was also suggested that use of ground water may be made to meet
the situation to the extent possible.

Progress of PMGSY

*96. SHRI RAJIV PRATAP RUDY: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@  whether the progress of Pradhan Mantri Gram Sadak Yojana (PMGSY)
has not met its set deadline in various States including Bihar;

(b) the details of targets set and construction/progress made during the last
four years, year-wise and State-wise;

(c) whether the level of implementation of road works in certain tribal and
backward regions has been below the national level; and

(d) if so, the details thereof, State-wise and the reasons therefor along with
the actions taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) to (d) The primary objective of Pradhan Mantri
Gram Sadak Yojana (PMGSY) is to provide good all weather connectivity to all
eligible unconnected habitations in the core network with a population of 500 and
above. In respect of the Hill States (North-East, Sikkim, Himachal Pradesh, Jammu
and Kashmir and Uttarakhand), desert areas (as identified in the Desert Development
Programme), and Tribal (Schedule-V) Areas, the objective is to connect habitations
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with a population of 250 and above. Initial target of the programme was to provide
connectivity to al unconnected habitations with a population of 1000 persons and
above in the initial three years (2000-2003) of the programme and all unconnected
habitations with a population of 500 persons and above by the end of 2007.

The details of targets set and progress made during the last four years, year-wise
and State-wise under PMGSY is enclosed as Annexure. [See Appendix 229 Annexure
No. 2]

The Planning Commission and Ministry of Home Affairs have identified
82 selected Tribal and Backward districts under Integrated Action Plan (IAP) for
specia attention in 2011. Consequently, the proposals for connecting eligible
unconnected habitations having population of 250 persons and above (as per 2001
Census) in these districts are also being considered for sanctions. At the National
level, the Ministry has cleared project proposals of Rs. 1,56,288 crore for construction
of 129,892 road works covering a length of 5,01,676 km. under the Scheme till
date to the States. As reported by the States, they have completed 97,040 road works
(75%) covering 3, 81,197 kms length (76%) with an expenditure of Rs. 1,02,156
crore (65%) upto June, 2013. The Status of implementation in 82 IAP districts is
below the National level and the State-wise details given in Statement (See below).
The Special measures taken by the Ministry in 82 IAP districts are as under:—

() Permission to the States to engage Central/State PSUs
(i)  Sanctioning cost of bridges upto 75 metre length by Government of India

(iii)  Eligibility for habitations with population 250 persons and above (as per
2001 census) for new connectivity

(iv) Relaxation in bid capacity of bidders

(v)  Provision of Insurance premium in DPRs for plant and machinery
(vi) Reducing minimum tender package size to Rs. 50 lakhs

(vii) Assistance in forest clearance

(viii) Inclusion of Left-out habitations in original Core Network

(ix) Sanctioning 90% of the additional cost of Cement Concrete road in critical
areas

(x)  Permitting construction of pre-fabricated bridges

(xi) Permission for construction in Stages.
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Performance of NCEF

*97. SHRIMATI RENUKA CHOWDHURY : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to dtate:

(@ whether Government has set up a National Clean Energy Fund (NCEF),
and if so, the details of its aims and objectives;

(b)  whether any study has been conducted by Government to evaluate the
performance of the fund; and

(c) if so, the outcome thereof and the steps taken/being taken by Government

in this regard?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (@) Yes, Sir, the National Clean Energy Fund was created through
Finance Bill 2010-11 for making investment in entrepreneurial ventures and research

in the field of clean energy technologies.

(b) So far Government of India has not conducted any study to evaluate the

performance of the Fund.
(c) Does not arise.
Enrolment and drop out of children

*98. SHRI PANKAJ BORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is aware that around 8 million children have never
stepped into a school and 80 million drop out without completing basic schooling,
as per the United Nations Children’s Fund;

(b) if so, whether Government has been able to find out the reasons therefor;
and

(c) whether Government has found out the solutions for the problem, and

if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) and (b) Government of India had commissioned two independent
surveys by Social and Research Institute (SRI) — a special unit of International
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Marketing Research Bureau (IMRB) to estimate the out of school children in the
country in 2005 and 2009. The 2005 survey estimated the Out of School Children
(O0SC) at 134.6 lakhs which reduced to 81.5 lakhs in 2009, which included 61.04
lakh never enrolled and 20.46 lakh children who had dropped out. The main reasons
for children remaining out of school are poverty, sibling care, children with disability
etc.

(c) The Right of Children to Free and Compulsory Education (RTE) Act, 2009
mandates free and compulsory education for al Children in the age group of
6-14 years. Sarva Siksha Abhiyan (SSA) provides for a multi-pronged approach to
check drop outs and to ensure universal enrolments, which includes inter-alia
enhancing access to primary and upper primary schools, strengthening school
infrastructure, improving the teachers pupil ratio, providing incentives like free
textbooks, uniforms, mid-day-meals in schools as well as strategies for promoting
elementary education for girls and children belonging to disadvantaged groups as
also for community mobilization.

In order to cover Out of school children and to check drop outs in elementary
education 2,12,754 Primary and 1,61,686 Upper Primary schools and
19,82,904 Number of teachers have been sanctioned since the inception of Sarva
Siksha Abhiyan (SSA). SSA also provides for special training for mainstreaming Out
of school children, coverage of children with disability (Children with Special Needs-
CWSN) through inclusive education and residential facilities for far flung areas and
urban deprived children. As a result of SSA and RTE Act, 2009 implementation,
the enrolment at elementary level increased from 18.78 crores in 2009-10 to 19.90
crores in 2011-12.

Allocation of coal linkages to Andhra Pradesh

*99. SHRI Y.S. CHOWDARY: Will the Minister of COAL be pleased to
state:

(@ whether the Ministry has received any requests from Andhra Pradesh
Government for allocation of coal linkages to its various power projects;

(b) if so, the details and the status thereof; and
(c) the steps taken/being taken by Government in this regard?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (a) to () Yes,
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Sir. The State Government of Andhra Pradesh had requested for the coa linkage

for the following projects.—

S.  Name of TPP and Location of the unit Total capacity
No. promoter/project in MW
developer
1. Andhra Pradesh Power Sattupalli/Khammam, Distt. 600
Generation Corporation Andhra Pradesh
Limited
2. Vodarevu STPS of Kanauparti Village, 4000
M/s Andhra Pradesh Naguluppalapadu Mandal,
Power Generation Prakasam, Distt. Andhra
Corporation Limited Pradesh
3. Andhra Pradesh Power Palvancha, Khammam Distt. 800
Generation Corporation Andhra Pradesh
Limited
4. Andhra Pradesh Power Ibrahimpatnam, Krishna Distt. 800
Generation Corporation Andhra Pradesh
Limited
5. Andhra Pradesh Power Nelatur Village, Muthukuur 800
Development Company Mandal, SPSR Nellore, Distt.
Limited Andhra Pradesh
ToTAL: 7000

Coa India Limited (CIL) and its subsidiary coal companies have issued

176 Letters of Assurance (LoA) for coal supply, covering the capacity of about
1,08,000 MW. During the last three years of Eleventh Plan, capacity of about
26,000 MW has been commissioned and the balance capacity of about 82,000 MW
is likely to be commissioned during Twelfth Plan period and beyond. Since LoAs

amounting to more than 80,000 MW for setting up the power projects already exist

and subsidiary companies of Coal India Limited (CIL) are reporting negative coal

balance, there is prima facie no scope for the grant of new coal linkages/LoAs

for Twelfth Plan Power Projects.
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Drinking water supply in villages of Maharashtra

*100. SHRI RAJKUMAR DHOOT: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(8 whether Government has put in place a roadmap for providing drinking
water in water scarce villages of Maharashtra during the Twelfth Five Year Plan,
and if so, the details thereof;

(b)  whether funds have aso been earmarked for this purpose, and if so, the
details thereof; and

(c) if answer to part (@) above be in the negative, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (&) to (c) Under the centrally
sponsored scheme, the National Rural Drinking Water Programme (NRDWP), the
Government of India provides financial and technical assistance to States,
supplementing their efforts, to provide adequate safe drinking water to the rural
population. States have to prioritize coverage of Partially Covered Habitations and
Quality Affected Habitations, which inter-alia includes water scarce habitations in
the country, including Maharashtra.

The Maharashtra Government has informed, that the State has prepared an Action
Plan for the year 2013-14 and 2014-15, targeting the coverage of 14,453 partially
covered habitations, of which 5066 habitations will be covered in 2013-14. The State
has reported that funds have been earmarked for the purpose and an amount of
Rs. 1719.64 crores, comprising of both Central and State funds is proposed to be
made available for the purpose in 2013-14.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Supply of coal by CIL

621. SHRIMATI JAYA BACHCHAN: Will the Minister of COAL be pleased
to state:

(@ whether Coa India Limited (CIL) has repeatedly failed to meet its
commitment of coa supply;
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(b) if so, the details of commitment and supply made by CIL during the last
three years;

(c) whether Government has taken note of the shortage in coal supply; and

(d) if so, what steps Government has taken to ensure adequate and timely
supply of coal?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (@) and (b) Coa India Limited (CIL) has been meeting
more than 90% of its commitment as against the Annual Plan target finalised by
Planning Commission. The details of commitment and supply made by CIL during
the last three years and in the current year (upto July, 2013) are as under:—

Actual supply from CIL vis-a-vis supply plan target in raw
coal terms as finalised by MOC in Annual Plan

(In million tonnes)

Year Supply plan Actua % Met
target supply
2010-11 460.50 424.50 92%
2011-12 452.00 433.08 96%
2012-13 (Provisional) 470.00 465.19 99%
2013-14 (upto July, 2013) 156.86 153.47 98%
(Provisional)

(c) and (d) The gap between demand and supply of coal in the country is to
be met through coal imports. Considering the gap between coal demand and indigenous
availability, Government of India has placed coal under Open General License (OGL)
to facilitate import of coal freely by anyone in the country on payment of applicable
duties. Over the years, Government has also reduced the import duty on coal to
0% for coking coal and 5% for non-coking coal in 2004-05. Further, in the Union
Budget for 2013-14, in respect of steam coa and bituminous coal, Government has
reduced the import duty to 2% and has levied countervailing duty of 2%.

In the draft Annual Plan for 2013-14, Ministry of Coal/Planning Commission has
assessed the demand of coal in the country as 769.69 million tonnes. Against this
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demand, supply plan from indigenous sources has been planned to be 614.55 million
tonnes with a demand-supply gap of 155.04 million tonnes which is envisaged to be
met through imports by consuming sectors.

Provision of profit sharing
622. DR. K.P. RAMALINGAM: Will the Minister of COAL be pleased to state:

(8 whether it is afact that a recommendation has been received for the removal
of the provision of 26 per cent profit sharing by coal and lignite miners with project

affected people and replacing it with a system based on royalty payments by the
firms concerned,

(b) if so, the detals thereof;
(c) whether Government has accepted the above proposal; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (d) The Government has introduced the Mines and
Minerals (Development and Regulation) Bill, 2011 (MMDR) in the Lok Sabha on
12th December, 2011 which provides that in case of coal minerals, a mining lease
holder shall pay a sum equivalent to 26% of profit to the District Mineral Foundation
to be set up at District level. The Bill was referred to the Standing Committee
on Coa and Steel by the Lok Sabha. The Standing Committee submitted its
36th Report on the MMDR Bill, 2011 on 7th May, 2013. The recommendations
of the Standing Committee are under consideration with the Government.

Supply of coal to TPSs in Tamil Nadu
623. DR. V. MAITREYAN: Will the Minister of COAL be pleased to state:

(8 the quantity of coa supplied to Thermal Power Stations (TPSs) in Tamil
Nadu during the last three years;

(b) the quantity of coal to be supplied to them, as per the fuel supply agreement
and the shortfall in supply during that period;

(c) whether Government has designed or followed any alternate supply
mechanism to provide adequate quantity of coal to them; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (@) and (b) Details of commitment and coa supply to
the TPPs located in Tamil Nadu during the last three years and current year are

given below:—
(Figures in million tonnes)
Year Commitment Despatch % Mat
under FSA/MoU
2010-11 13.50 12.64 94%
2011-12 13.60 12.96 95%
2012-13 (Provisional) 14.36 12.86 90%
2013-14 (upto July, 2013) 5.84 5.10 87%
(Provisional)

Coa India Limited (CIL) has a commitment to supply 90% of Annual Contract
Quantity (ACQ) to the Therma Power Plants (TPPs) commissioned prior to
31.03.2009 and 80% of ACQ for TPPs commissioned after 31.3.2009.

(c) and (d) In order to improve the overall coal availability for increased power
generation and also to liquidate huge stock lying at the collieries, one-time offer
was made by CIL to all Power Generating Companies drawing coal under FSA during
2012-13 to lift the coal on “as is where is’ basis with the stipulation that the Power
Stations will make their own evacuation arrangement. It was also mentioned that,
the prices applicable for Power Generating Companies would be as per FSA, including
the incentives and the scheme can be extended to Independent Power Plants (IPPs)
too. This scheme was implemented by the coal companies in June, 2012 for the
year 2012-13 and further extended for the year 2013-14 with the same terms and
conditions for Power Generating Companies including IPPs from the pit-head stocks/
loading points of the coal companies. The TPPs of Tamil Nadu have not booked
any coal under this scheme so far.

In addition to the monitoring mechanism available at coal companies and CIL,
coa supplies to Power Utility sector is monitored regularly by an inter-Ministerial
Sub-Group comprising representatives of Ministry of Power, Ministry of Coa and
Ministry of Railways constituted by the Infrastructure Review Committee of Cabinet
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Secretariat. This Sub-Group makes various operational suggestions to ensure
uninterrupted coal supplies to power utilities and for meeting any contingent situations
relating to Power sector including critical coal stock position. The monitoring
mechanism has ensured that coal stock at power plants of Tamil Nadu has improved
from 0.54 million tonnes as on 01.04.2013 to 0.97 million tonnes as on 28.07.2013.

Supply of coal to power plants by CIL
624. SHRI NARESH AGRAWAL : Will the Minister of COAL be pleased to state:

(@ whether Coa India Limited (CIL) has not been able to supply coa to
power plants and industries, as per the agreements;

(b) if so, the reasons therefor;

(c) whether Government has taken any steps to improve the situation;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) Coal India Limited (CIL) has been meeting more
than 90% of its commitment as against the Annual Plan target finalised by Ministry
of Coal/Planning Commission. The details of commitment and supply made by CIL
during the last three years and in the current year (upto July, 2013) are as under:—

Actual supply from CIL vis-a-vis supply plan target in raw
coal terms as finalised by MOC in Annual Plan

(In million tonnes)

Year Supply plan Actual % Mat
target supply

2010-11 460.50 424.50 92%

2011-12 452.00 433.08 96%

2012-13 (Provisional) 470.00 465.19 99%

2013-14 (upto July, 2013) 156.86 153.47 98%

(Provisional)
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(c) to (e) The gap between demand and supply of coal in the country is to be
met through, coal imports. Considering the gap between coal demand and indigenous
availability, Government of India has placed coal under Open General License (OGL)
to facilitate import of coal freely by anyone in the country on payment of applicable
duties. Over the years, Government has also reduced the import duty on coal to
0% for coking coal and 5% for non-coking coal in 2004-05. Further, in the Union
Budget for 2013-14, in respect of steam coa and bituminous coal, Government has
reduced the import duty to 2% and has levied countervailing duty of 2%.

In the draft Annual Plan for 2013-14, Ministry of Coal/Planning Commission
has assessed the demand of coal in the country as 769.69 million tonnes. Against
this demand, supply plan from indigenous sources has been planned to be
614.55 million tonnes with a demand-supply gap of 155.04 million tonnes which
is envisaged to be met through imports by consuming sectors.

Coal and lignite production by NLC
625. DR. V. MAITREYAN: Will the Minister of COAL be pleased to state:

(8 the quantity of coal and lignite produced by the Neyveli Lignite Corporation
(NLC) during the last three years and its value in rupees;

(b) the income earned by NLC during those years and the funds allocated
by the Central Government for the development of mines in Neyveli, Tamil Nadu;

(c) whether Government has designed any mechanism to provide adequate
machinery and manpower support for exploitation of mines there; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) The quantity of lignite produced by the Neyveli Lignite
Corporation (NLC) during the last three years and its value in rupees are given
below. NLC does not produce coal:—

Details 2010-11 2011-12 2012-13

Quantity of lignite produced 231.44 245.90 262.23
in lakh tonnes

Value of lignite in Rs. lakhs 287553.66 370041.01 412413.66
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(b)  The income earned by NLC during the last 3 years (profit after tax of
NLC) is furnished below:—

Year 2010-11 2011-12 2012-13

Profit of NLC after tax in 1298.33 1411.33 1459.75
Rs. crore.

NLC has not availed any budgetary support from the Central Government for
the development of mines since the year 2002-03.

(c) and (d) NLC has delegated powers for investment in the exploitation and
exploration of mines being a Navaratha Company.

Blocking of stake sale of CIL by trade unions

626. SHRI P. BHATTACHARYA:
SHRI RAJKUMAR DHOOQOT:

Will the Minister of COAL be pleased to state:

(8 whether it is a fact that trade unions have recently blocked the stake sale
of Coa India Limited (CIL) by Government;

(b) if so, the details thereof; and
(c) what action Government has taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (c) Five Central Trade Unions operating in Coal India
and its Subsidiaries [Indian National Trade Union Congress (INTUC), All India Trade
Union Congress (AITUC), Bharatiya Mazdoor Sangh (BMS), Hind Mazdoor Sabha
(HMS) and Centre of Union Trade Unions (CITU)] have given Notice dated 24.06.2013
signed on 05.07.2013, to the Hon’ble Minister of Coal to stop further 10% disinvestments
in CIL, besides other demands. In response to the aforesaid Notice, the Hon' ble Minister
of Coal held meeting with the representatives of five Central Trade Unions on 8.7.2013,
23.7.2013 and 30.7.2013 to arrive at a consensus on the issue of disinvestment.

Royalty on lignite
627. SHRI A.A. JNNAH: Will the Minister of COAL be pleased to state:

(8 the amount of royalty on lignite paid by Government to various State
Governments, State-wise;
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(b) the States asking for enhancement of the existing rate of royalty since 1999;

(c) whether a proposal for enhancement of royalty in respect of Tamil Nadu
was under consideration of Government during the year 2000; and

(d) if so, the final outcome in cases of enhancement of rate of royalty?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) The royalty on lignite paid by Neyveli Lignite
Corporation Limited (NLC) to the State Governments during the last 3 years are as

follows.—
(Rs. in lakhs)
States 2010-11 2011-12 2012-13
Tamil Nadu 15842.31 17187.39 21608.60
Rajasthan 249.54 556.12 781.69
Total 16091.85 1774351 22390.29

(b) to (d) For enhancing/fixing the rate of royalty on coal/lignite, the Government
sets up a Study Group, which interacts and takes views of all the stakeholders,
viz. the producing States, the consuming States and the consuming sectors like power,
iron and steel, cement, etc. After taking into account views of al the stakeholders
and other relevant factors, the Study Group makes recommendations, which are
considered and accepted by the Government. So far royalty has been revised three
times w.ef. 16.08.2002, 01.08.2007 and 10.5.2012.

Notices for non-production of coal
1628. SHRI RAM JETHMALANI: Will the Minister of COAL be pleased to state:

(8 whether it is afact that Government has issued notices to certain companies
which have been allocated coal blocks but have not started production for long time;

(b) if so, the number of such coal blocks and the assessment of their production
capacity; and

(c) when these coal blocks were alocated and the date by when each block
was expected to begin production?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (@) to (c) The Government periodically reviews and
monitors the progress of development of coal blocks as well as associated end use
plants through the mechanism of ‘Review Committee' earlier and ‘Inter-ministerial
Group (IMG)' now. Based on the recommendations of the then Review Committee
and IMG, Government has so far de-allocated 47 coal blocks. Out of 47 de-allocated
coa blocks, 2 coal blocks were again allocated to eligible companies in 1999 and
2005 respectively. In addition, de-allocation order in respect of 3 coal blocks allocated
to M/s National Thermal Power Corporation and 2 coal blocks allocated to Damodar
Valley Corporation and Jharkhand State Electricity Board respectively were
subsequently withdrawn. Based on the recommendations of the IMG show cause
notices have been issued to the allocattees of 30 coal blocks due to unsatisfactory
progress of development of coa blocks and linked end use projects. As per the
guidelines, coa production from a captive coal block should commence within 36
months (42 months in case the area fals in forest land) in case of open cast mines
and in 48months (54 months in case the area fals in forest land) in case of
underground mine, from the date of alocation. If a coal block is not explored,
additional two years are allowed for detailed exploration and three months for
preparation of geological report. The name of the allocattee company(ies), date of
alocation of coa block and estimated geological reserves in respect of these 30
blocks are given in the Statement.

Satement

Details regarding allocatees of 30 coal blocks

Sl Name of the Name of the alocatee Date of Geological

No. block company(ies) alocation reserves

of (in million

block tonnes)

1 2 3 4 5

1 Tokisud North GVK Power (Govindwal Sahib) 07.01.2002 92.3
Ltd.

2-3. Gangaramchak and West Bengal Power Development 23.06.2003 13.68
Gangaramchak Corporation Ltd.
Bhadulia
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1 2 3 4 5
4. Majra Gondwana Ispat Ltd. 29.10.2003 315
5.  Badam Tenughat Vidyut Nigam Ltd. 03.11.2003 144.63
6. Utka B1 Jindal Steel and Power Ltd. 29.09.2003 228.4
7. Jamkhani Bhusan Steel and Power Ltd. 12.11.2003 80
8.  Pakri Barwadih National Thermal Power Corporation  11.10.2004 1600
Ltd.
9. Tdaipali -do- 25.01.2006 965
10. Gondulpara Tenughat Vidyut Nigam Ltd. and
Damodar Valley Corporation Ltd. 13.01.2006 140
11. Radhikapur (West)  Rungta Mines Ltd., OCL India Ltd. 25.04.2006 210
and Ocean Ispat Ltd.
12. Suliyari Andhra Pradesh Mineral Development ~ 25.07.2007 75
Corporation Ltd.
13. Ramchandi Jindal Steel and Power Ltd. 27.02.2009 1500
Promotional
Block
14. North of Arkhapal Strategic Energy Tech. System Ltd. 27.02.2009 1500
15. Rajgamar Dipside Monnet Ispat and Energy Ltd. and 03.06.2009 61.70
(South of Topworth Steel Ltd.
Phulakdih Nallah)
16. Bikram Birla Corporation Ltd. 02.08.2008 20.98
17. Sitanala Steel Authority of India Ltd. 11.04.2007 108.8
18. Kosar Dongargaon  Chaman Metaliks Ltd. 20.02.2007 22.51
19. Mandla North Jaiprakash Associates Ltd. 17.09.2007 194.96
20. Khappa and Extn. Sunflag Iron and Steel Ltd. and 29.05.2009 84.72
Damia Cement Ltd.
21. Marki Barka Madhya Pradesh State Mining 25.07.2007 80.0

Corporation Ltd.
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22. Warora Maharashtra State Mining 25.07.2007 73
Corporation Ltd.

23- Brinda, Sasa and Abhijeet Infrastructure Ltd. 26.05.2005 78.12
25. Mera
26 Urtan North Jindal Steel and Power Ltd. and 12.10.2009 69.82

Monnet Ispat and Energy Ltd.
27. Kesla North Rathi Udyog Ltd. 05.08.2008 36.15

28. Sondiha Chhattisgarh Mineral Development 25.07.2007 70
Corporation Ltd.

29. Mandakini A Tata Power Ltd., Jindal Photo Ltd. 09.01.2008 290.52
and Monnet Ispat and Energy Ltd.

30. Amarkunda Jindal Steel and Power Ltd. and 17.01.2008 410
Murgadangal Gagan Sponge Iron Ltd.

Opposition to disinvestment in CIL
629. SHRIMATI WANSUK SYIEM: Will the Minister of COAL be pleased to state:

(@ whether trade unions have opposed the proposed disinvestment in Coal
India Limited (CIL) which is offering to offload 5 per cent stake in the company

while offering as much stake to its employees;

(b)  whether the trade unions have threatened to go on strike which may lead
to massive dip in coa output and consequently impact power generation; and

(c)  whether any compromise formulais being worked out to avoid the proposed
strike by the unions?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) Five Central Trade Unions operating in Coal India
and its Subsidiaries [Indian National Trade Union Congress (INTUC), All India Trade
Union Congress (AITUC), Bharatiya Mazdoor Sangh (BMS), Hind Mazdoor Sabha
(HMS) and Centre of Union Trade Unions (CITU)] have given Notice dated
24.06.2013 signed on 05.07.2013, to the Hon'ble Minister of Coal to stop further
10% disinvestments in CIL, besides other demands.
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(b) In the aforesaid Notice it is mentioned that if the issue of further
10% disinvestments is not resolved, alongwith other demands, the coal workers/five
CTUs shall be constrained to resort to direct industrial action, including stoppage of
coal despatch/production.

(c) To address these issues, the Hon'ble Minister of Coa held meeting with
the representatives of Five Central Trade Unions on 08.07.2013, 23.07.2013 and
30.07.2013 to arrive at a consensus on the issue of disinvestments as well as to
resolve other demands to avoid any agitation programme of the Trade Unions.

Shortage of coal
630. SHRI S. THANGAVELU: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that the shortage of coal is expected to be significant
by the end of Twelfth Five Year Plan period;

(b) if so, the detals thereof;

(c) whether it is aso a fact that the dependence on imported coa for meeting
the energy requirements is likely to continue in the coming years; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (d) The target of al India coal production in the
terminal year of Twelfth Plan (2016-17) has been placed at 795 MTe and demand
in the same period has been assessed to be 980.50 MTe. to meet the growing needs
of the economy. The balance 185.50 MTe of coal will remain as the gap between
demand and domestic production even by terminal year of Twelfth Five Year Plan
which will need to be met through imports by power producers.

Research to improve efficiency and efficacy of coal
631. SHRI K.N. BALAGOPAL: Will the Minister of COAL be pleased to state:

(8 whether the Ministry is planning to undertake researches to improve
efficiency and efficacy of coal by any method,;

(b) if so, the detals thereof;

(c) whether any research is being carried out to make coal energy to be used
in automobiles; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
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PRAKASHBAPU PATIL): (@) The Government of India through its Coa Science
and Technology (S&T) Plan and Coal India Limited (CIL) through its R&D Board
have been promoting R&D activities in Coal and Lignite Sectors for improving
efficiency and efficacy of coal for its wider acceptance to various industries.

(b) A number of R&D projects for improving efficiency and efficacy of coal
have been completed by Central Mine Planning and Design Institute (CMPDI) and
their details are given below:—

Q) Resource assessment and characterization study of non-coking coal for
sponge iron industry — A study to identify non-coking coal resources,
which can produce “sponge iron grade coal”. The research study proved
that the most of the Indian non-coking coals including inferior grade are
suitable for sponge iron making as such or after beneficiation.

(i)  Resource survey, characterization and blending studies of low volatile
coal for their use in steel industry — A research work with an aim to
identify resource of low volatile coking coals in the lower seams of Jharia
Coalfield, Bharat Coking Coal Limited and Karo group of seams of East
Bokaro Coalfield, Central Coalfields Limited for their use in steel industries.
The investigations carried out on these coal seams, coal from which is
presently used for non-metallurgical purpose, showed that there is a high
potential of these coals (after washing) to be used as blend constituent in
coke making. The clean coals can be used as a blend constituent for coke
making in steel plants and the middlings can be used in power plants.

(iii)  Effective utilization of low rank and low volatile high rank Indian
coking coals for Blast Furnace (BF) coke making — A research work
with an aim to study the suitability of low rank and low volatile rank
coals in blast furnace coke after suitable beneficiation and blending. Coal
samples from Muraidih (Jharia Coalfields), Jhanjra, Sonepur Bazari
(Raniganj Coadlfields), North Urimari and Giddi A (South Karanpura
Coalfields) which are presently considered as non-coking were collected
for laboratory scale washability test and subsequent coa petrography and
chemical analysis. It was observed from the analysis that most of the coal
have good coking properties and can be used in coke making.

(c) and (d) In this direction, as a first step, one research project related to
conversion of Coal-To-Liquid (CTL) is now under implementation by Central Institute
of Mining and Fuel Research (CIMFR) in which indigenously suitable catalysts will
be developed under S&T fund of Ministry of Coal. Coa if converted to liquid could
be used for automobile and other industries.
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Allocation of coal to new power projects

632. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COAL be pleased
to state:

(8 the details of coal allocations made for new projects of various State
Governments during the last five years, year-wise and State-wise;

(b) the details of representations regarding long-term coal linkages and
alocation of mines received from Karnataka Government for Chhattisgarh thermal
power plant during the last four years, and

(c) what is the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (&) The year-wise and State-wise details of coal allocation
made for new projects of various State Government’s power projects during the last
five years is given in Statement (See below).

(b)  One representation has been received from Karnataka Power Corporation
Limited (KPCL) for grant of long-term coa linkage for their proposed 2x800 MW
(1st Phase) and 2x800 MW (2nd Phase) power plant to be set up at Godhna, Janjir,
Champa Chhattisgarh. As far as alocation of mines is concerned it is based on
the applications called for from the State Governments/Public Sector Undertakings
(PSUs) for allocation of identified coal block under Government dispensation. During
the period of last four years, applications for allocation of coa blocks to Government
companies were invited only in December, 2012. In response to the Notice Inviting
Applications (NIA) dated 31.12.2012 for 14 coa blocks for specified end-use i.e.
Power, this Ministry had received application from Karnataka Power Corporation
Ltd. (KPCL) for 8 coa blocks for various TPPs located in the Karnataka State
and Godhna TPP (2x800 MW) in the State of Chhattisgarh

(c) Coal India Limited (CIL) and its subsidiary coal companies have issued 176
Letters of Assurance (LoA) for coa supply, covering the capacity of about 1,08,000
MW. During the last three years of Eleventh Plan, capacity of about 26,000 MW has
been commissioned and the balance capacity of about 82,000 MW is likely to be
commissioned during Twelfth Plan period and beyond. Since LoAs amounting to more
than 80,000 MW for setting up the power projects already exist and subsidiary
companies of Coal India Limited (CIL) are reporting negative coal balance, there is
prima facie no scope for the grant of new coa linkages/LoAs for the plant under
reference.

In so far as allocation of mines is concerned, the proposal received from Godhna
TPP (2x800 MW) in the State of Chhattisgarh was not recommended by CEA/Ministry

of Power.
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Lignite reserves

633. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of COAL
be pleased to state:

(8 whether the Ministry is in consultation with the State Governments which
have conducted any study about the probable stock of lignite and if so, the details
thereof, State-wise;

(b) whether the Central Government has, in consultation with the Gujarat
Government, identified new lignite fields during the last five years and if so, the

details thereof; and

(c) what target has been set up by Government for mining of lignite for the

next three years?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) The annual lignite inventory published by Geological
Survey of India with lignite resources added through exploration by the State
Governments and other exploration/exploiting agencies (as on 01.04.2013) is as
follows.—

Sate-wise inventory of Geological Reserves of Lignite as on 1.04.2013

State Reserves in MT

Proved Indicated Inferred  Grand Total
Gujarat 1278.65 283.70 1159.70 2722.05
Jammu and Kashmir 0.00 20.25 7.30 27.55
Keraa 0.00 0.00 9.65 9.65
Puducherry 0.00 405.61 11.00 416.61
Rajasthan 1167.02 2671.93 1850.57 5689.52
Tamil Nadu 3735.23 22900.05 7712.43 34347.71
West Bengal 0.00 113 164 2.77

ALL INDIA: 6180.90 26282.67 10752.29  43215.86
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(b)  Sub-Group-V on Energy Mineral and Resources of the Central Geological
Programming Board (CGPB) plans for the regional exploration for coal and lignite
in the country to identify new coal and lignite deposits. Regional Exploration under
Promotional Exploration scheme funded for lignite by Ministry of Coa is being
carried out since 1989. During the last five years (2008-09 to 2012-13) no lignite
exploration has been carried out in Gujarat under promotional exploration scheme
since major part of the area has already been covered by earlier exploration. However,
the Commissionerate of Geology and Mines/Gujarat (CGM/G) is carrying out the
lignite exploration in Gujarat State under their own programme.

(c)  Asper the report of the Working Group on Coal and Lignite for formulation
of Twelfth Plan, the target fixed for lignite production during the current and the
next three years for different States is as follows—

(In million tonne)

State 2013-14 2014-15 2015-16 2016-17
Tamil Nadu 24.23 24.23 25.08 27.20
Gujarat 17.48 18.53 20.00 21.60
Rajasthan 9.89 15.09 17.67 19.80
ToTAL: 51.60 57.85 62.75 68.60

Enhancement in area of dwelling units meant for
rehabilitated population

634. DR. CHANDAN MITRA: Will the Minister of COAL be pleased to state:

(8 the present area of dwelling units meant for rehabilitated population in
and around BCCL and ECL codlfields in Jharia and Raniganj respectively;

(b)  whether there has been a demand to enhance the area of dwelling units
as the earlier one approved under the master plan is not sufficient; and

(c) if so, the concrete steps taken by Government to enhance the area of
dwelling units?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) As per the Master Plan approved in August, 2009
dealing with fire, subsidence and rehabilitation in lease hold of Bharat Coking Coal
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Ltd. (BCCL) in Jharia Codlfields and Eastern Coalfields Ltd. (ECL) in Raniganj
codlfields, the following were indicated:—

(i)  The area of dwelling units for BCCL/ECL employees under rehabilitation
scheme will be in equivalent type of houses in triple storeyed building.

(i)  For non-BCCL/ECL people having no homestead land (encroachers) will
be provided with a house constructed with a carpet area of 18.90 sg.m
(with a super builtup area of 27 sg.m).

(iii) Head of every such house will be entitled to cash compensation equivalent
to the assessed cost of homestead land and in addition, he will be provided
with a plot of land measuring 100 sg.m free of cost. If the offer is not
acceptable then head of each house will be provided with a constructed
flat of 38.90 sq.m super built up area having two rooms, one kitchen
and an attached toilet in triple storeyed building.

(b)  Yes, there has been a demand to enhance the area of dwelling unit for
the encroachers to be rehabilitated in Jharia and Ranigunj Coalfields.

(c) As decided in the 4th High Powered Centra Committee (HPCC) meeting,
it was proposed to enhance dwelling unit after incorporating Basic Services to Urban
Poor (BSUP) housing provision under INNURM norms for encroachers by enhancement
of carpet area from 18.90 sq.m (with a super built up area of 27 sq.m) to 25.10 sg.m.
(with a super built up area of 38.92 sg.m). This proposal was approved by Government
on 10th January, 2013.

Allocation of coal mines to PSUs
635. DR. K.P. RAMALINGAM: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that Government has allocated coal mines to Central
and State public sector undertakings;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has allocated such mines to
NTPC as well; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (d) Yes, Sir. The Government has recently allocated
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14 coal blocks meant for power sector to Central and State public sector undertakings
including National Therma Power Corporation Ltd. (NTPC) as per details given

below:—
Sl Coa block Proposed Proposed Government Proposed
No. Applicant State/ Company allocated
CPSU coal
reserves
(MT)
1 2 3 4 5
1. Tentuloi Odisha Odisha Thermal Power 1234.00
Corporation Ltd.
2. Bhalumuda NTPC NTPC Ltd. 550.00
3. Bana NTPC NTPC Ltd. 629.00
4.  Chandrabila NTPC NTPC Ltd. 550.00
5. Kudanai-Luburi NTPC NTPC Ltd. 266.00
Jammu and Jammu and Kashmir State 130.00
Kashmir Power Development
Corporation Ltd.
6. Baisi Chhattisgarh Chhattisgarh State Power 150.00
Generation Co. Ltd.
7.  Pachwara-South NLC Neyveli Uttar Pradesh Power 279.00
Ltd./Ghatampur
8. Jilga-Barpai NLC NLC/Sirkali (Tamil Nadu) 396.00
Chhattisgarh Chhattisgarh State Power 150.00
Generation Co. Ltd.
9.  Sarapa-Nuapara Andhra Pradesh APGENCO 701.00
10. Kente Extension Rajasthan Rajasthan Vidyut Utpadan 200.00
Nigam
11. Mahganvadi Maharashtra MAHAGENCO 170.00
Gujarat GSECL 170.00
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1 2 3 4 5
12. Gondbahera Madhya Pradesh MPPGCL 532.00
Ujheni
13. Deocha Karnataka Karnataka Power Corporation 382.00
Pachami Ltd.
West Bengal The West Bengal Power 584.00

Development Corporation

Bihar BSPGCL (Pirpainti/Lakhisarai) 486.00
SIVN Ltd/BUXAR

Punjab Punjab State Power 229.00
Corporation Ltd.

Tamil Nadu Tamil Nadu Generation and 171.00
Distt. Corporation Ltd.

Uttar Pradesh UPRVUNL 250.00

14. Kayanpur- Haryana HPGCL 51.00
Badalpara

Uttar Pradesh UPRVUNL 51.00

Use of CSR funds by CIL
636. DR. K.P. RAMALINGAM: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that the Coal India Ltd. (CIL) has failed to make
use of CSR funds during the year 2011-12;

(b) if so, the reasons therefor;

(c) whether CIL has initiated any action against officers for dereliction of
duty; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (d) The Coal India Limited (CIL) and its subsidiaries
spent a total of Rs. 82 crore on Corporate Social Activities (CSR) related activities
in 2011-12 as against an allocation of Rs. 553 crore set out for the year. The Department
of Public Enterprises (DPE) had framed the CSR guidelines in 2010, based on which,
Coa India Ltd. formulated a CSR policy in June, 2010. As per the CSR policy, the
budget allocation for CSR increased tremendously. However, the CIL and its subsidiaries
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were not geared to utilize the funds within the financial year commensurate with higher
allocation. Besides, the CSR projects are to be implemented by specialized agencies.
In order to quantify the impact made by CSR activities, baseline data had to be compiled
by conducting baseline survey before start of a project. The above formalities took
time resulting in slow utilisation of funds. However, the unutilized funds for 2011-
12 was carried over to the next financial year. Further, CIL has taken measures to
step up utilisation of CSR funds in the current year. A separate Cell in CIL, H.Q.
as well as its subsidiaries has been established under senior level executives of the
Company. For monitoring of CSR activities the Committee comprising of Board Level
Directors have been formulated at CIL (H.Q.) and its subsidiaries separately. CIL has
entered into a Memorandum of Understanding (MoU) with Tata Institute of Social
Science (TISS), a National CSR Hub for extending assistance in implementing CSR
activities for CIL and its subsidiaries.

Allocation and cancellation of coal blocks

637. SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:

Will the Minister of COAL be pleased to state:
(8 whether all the coal blocks allocated after 1993 have been found illegal;
(b) if so, the detals thereof;

(c) whether Government has cancelled those coal blocks where production is
yet to start;

(d) if so, the details thereof, block-wise, alongwith the year of their award; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) The Central Bureau of Investigation (CBI) has
registered 3 Preliminary Enquiry (PE) cases regarding alleged irregularities in allocation
of coal blocks — relating to allocation of coal blocks to private companies during the
period 2006-09, relating to allocation of coal blocks to private companies during the
period 1993-2004 and relating to alocation of coal blocks to Government companies.
As per information available, in the cases related to allocations of coa blocks made
to private companies during 2006-09, 13 FIRs have been lodged by the CBI.

(c) and (d) The details of coa blocks de-allocated are given in Statement (See
below).

(e) Does not arise in view of reply given at (c) and (d) above.
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Allocation of captive coal mines

1638. SHRI RAVI SHANKAR PRASAD: Will the Minister of COAL be pleased
to state:

(8 whether it is a fact that Government has allocated captive coal
mines to the companies for consumption in different industrial sectors of the

country;

(b) if so, the details of industrial sectors which have been alocated coal blocks
till June, 2013;

(c) the details of coal reserve in coal blocks alocated to each industry and
whether this reserve is more than the need of their consumption; and

(d) if so, the quantity of additional coal reserve in each industria

sector?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (d) 218 coa blocks with geologica reserves of
about 50 billion tonnes have been allocated to eligible public and private companies
under the Coal Mines (Nationalisation) Act, 1973. Sector-wise break up of coal blocks
allocated to Government/Private companies and power projects allotted on tariff based
competitive bidding/Ultra Mega Power Projects (UMPP) is given below:—

Sl. Sector To To Private To UMPPs/ Total
No. Government  Companies  Tariff based blocks
Companies bidding
No. of No. of No. of
blocks blocks blocks
1 2 3 4 5 6
1. Power 55 28 12 95
2. Mining 41* - - 41
3. Iron and Steel 4 65 - 69
4, Cement - 8 - 8

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6
5. Small and Isolated - 3 - 3
6. Coa to liquid - 2 - 2

Total 100 106 12 218

*Vijay Limited Central coal block allocated to Coal India Limited as leader and SKS Ispat and Power

as associate. Hence taken in Government category.

Out of the 218 allocated blocks, as on date 47 coa blocks stand de-allocated.
Out of 47 de-allocated coa blocks, 2 coal blocks were again alocated to eligible
companies in 1999 and 2005 respectively. In addition, de-allocation order in respect
of 3 coal blocks allocated to M/s National Thermal Power Corporation (NTPC) and
2 coa blocks allocated to Damodar Valley Corporation (DVC) and Jharkhand State
Electricity Board (JSEB) respectively were subsequently withdrawn. Thus, the net
allocated coal blocks are 178 with geological reserves of about 40 billion tonnes.
Geologica reserves in the coal blocks have been allocated to meet the requirement
of end use plants of coal block allocatees. As per one of the conditions of allocation,
the modalities for disposal of surplus coal/middlings/rejects, if any, would be as per
the prevailing policy/instruction of the Government at the relevant point in time and
could aso include handing over such surplus coal/middling/rejects to the local Coal
India Ltd. (CIL) subsidiary or to any person designated by it at a transfer price
to be determined by the Government.

Independent Regulatory Authority for coal sector

639. SHRI AJAY SANCHETI:
SHRI S. THANGAVELU:

Will the Minister of COAL be pleased to state:

(8 whether Government has proposed to set up an Independent Regulatory

Authority for coa sector;
(b) if so, the objectives behind this move;
(c) whether the proposed authority would oversee the coal block allocations;

(d) if not, the reasons therefor;
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(e) whether some of the major functions of the proposed Authority would

be related to pricing quality and supply of coal; and
(fy if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (f) The Government has decided to set up a Coal
Regulatory Authority.

The objectives and functions of the Authority are to specify by regulation methods
of testing for declaration of grades or quality of coal; to monitor and enforce closure
of mines as per approved mine project plan towards closure of mine; to ensure
adherence of approved mining plans; to specify the principles and methodology for
determination of price of raw coal and washed coal or any other by-product generated
during the process of washing; to call for information, record or other documents
from the entities and publish statistics and other data in relation to the coal industry;
to specify the standards of performance and norms of operationa efficiency except
in the area related to mines safety. The Authority will have the power to adjudicate
upon disputes between the parties.

The Authority will also advise the Central Government in formulation of polices
in coa sector, including allotment or earmarking of coa blocks for any purpose
and promotion of competition, efficiency, economy and investment in coal industry.

Report on Walmart's lobbying activities

640. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(@  whether a Committee looking into US giant Walmart's lobbying activities
to enter into the country has submitted its report to Government recently;

(b) if so, the whether Government has examined the report; and
(c) the details of the main findings of the report?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) to (c) Yes, Sir. The Report of the One man Inquiry
Committee headed by Justice Mukul Mudgal, to look into media reports concerning
Walmart's lobbying activities in India, has been received and the comments of the
concerned Ministries have been solicited on the same for examination.
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Contaminated drinking water in Kerala

641. DR. T.N. SEEMA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether Kerala has reported the highest chemical/bacterial contaminated
drinking water in the country;

(b) if so, the details thereof;

(c)  which are the other States in the country with high levels of contaminated

drinking water;

(d)  whether Government has failed to prevent widening of the gap between
the demand and the supply of water due to rapid urbanization, increased economic

activity, population explosion and changes in land use pattern;

(e whether Government has any plans to develop an integrated water
management system and augmentation of existing water resources;, and

(fy if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b) No, Sir. As on 1.4.2013,
Kerala State has not reported the highest nhumber of habitations in the country with
chemical contamination in rural drinking water sources. As reported by the Kerala
State into the Integrated Management Information System (IMIS) of the Ministry
of Drinking Water and Sanitation, as on 01.04.2013, 893 habitations have been
reported with chemical contamination in one or more rural drinking water sources,
which inter-alia include 106 fluoride affected habitations, 564 iron affected habitations,
167 salinity affected habitations and 56 nitrate affected habitations. However, as
reported into IMIS, for the year 2012-13, Kerala is one of the States having high
bacterial contaminated sources.

(c) Other States that have reported high levels of chemical contamination in
terms of number of habitations wherein one or more sources contaminated with excess
arsenic, fluoride, iron, salinity or nitrate include Andhra Pradesh, Bihar, Chhattisgarh,
Karnataka, Madhya Pradesh, Maharashtra, Odisha, Punjab, Rajasthan, Tamil Nadu,
Uttar Pradesh, West Bengal, Assam and Tripura. In remaining States, only few or
no water quality affected habitations have been reported as on 1.4.2013. Other high
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bacterial contaminated sources were reported by Andhra Pradesh, Jharkhand,
Maharashtra and West Bengal during the year 2012-13.

(d) to (f) No, Sir. Ministry of Water Resources, Government of India informed
that several steps for augmentation, conservation and efficient management in order
to ensure sustainability of water resources are taken up by the respective State
Governments which include creation of storages, restoration of water bodies, rainwater
harvesting, artificial recharge to ground water, adoption of better irrigation practices,
etc. Further, the Central Government supplements the efforts of the State Governments
through technical and financial assistance.

Ministry of Water Resources, Government of India has launched the National
Water Mission with the objective of conservation of water, minimizing wastage and
ensuring its more equitable distribution across and within States through integrated
water resources development and management.

Arsenic and fluoride-affected habitations in
Andhra Pradesh

642. SHRI C.M. RAMESH: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(8 the details of arsenic and fluoride-affected rural habitations in Andhra
Pradesh out of the total 14,000 habitations;

(b) in how many habitations water purification plants have been set up;

(c) whether it is a fact that mgority of habitations not have purification
plants;

(d) how NRDWP helping in setting up of such plants; and

(e) what special emphasis the Ministry has made to deal with arsenic and
fluoride issues in the Twelfth Five Year Plan?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) As reported by the Government
of Andhra Pradesh a total of 14,794 quality affected rural habitations exist in the
State, of which, as on 1.4.2013, 3549 water quality affected habitations are yet to
be provided with safe drinking water facility and out of these, 2179 habitations are
fluoride affected. The State has not reported any arsenic affected habitations.
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(b) and (c) The State Government has reported that no water purification
plants have been set up in the remaning 3549 water quality affected rural
habitations.

(d) and (e) Drinking water supply is a State subject. Government of India
supplements the efforts of the State Governments with technical and financial
assistance for provision of safe drinking water supply in the rural areas of the country
under the centrally sponsored National Rural Drinking Water Programme (NRDWP).
Under NRDWP, States can utilize upto 67% of funds released to them for provision
of safe drinking water in water quality affected habitations. States may like to set
up community water purification systems as a short/medium term measure for
immediate provision of safe drinking water as powers to plan, design, implement
and monitor water supply projects including water treatment plants has been delegated
to them. Further, 5% of the NRDWP funds are earmarked for Water Quality and
allocated to those States with habitations affected by excess chemical contamination
and with high priority districts affected by Japanese Encephalitis’Acute Encephalitis
Syndrome. In addition, 3% of funds allocated to the States are earmarked for water
quality monitoring and surveillance activities on a 100% Central share basis which,
inter-alia, includes testing of drinking water sources at the Panchayat level by using
simple field test kits, upgrading of existing water quality testing laboratories and
setting up of new State/district/sub-district water quality testing laboratories wherever
such facility is not available or needed.

Apart from NRDWP, a World Bank funded water supply project is also currently
operational in Andhra Pradesh State for providing safe drinking water to the rural

populace.
Shortage of sanitation facilities

643. SHRIMATI RENUBALA PRADHAN: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(8 whether the country is facing serious shortage of sanitation facilities;
(b) if so, the details thereof, State-wise;
(c) the steps taken up by Government to solve the problem; and

(d) the funds allocated to States during the current year to solve the problem,
State-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b) Yes, Sir, As per Census
2011, only 32.67% of Rural households have access to latrines. State-wise details
is given in Statement-l (See below).

(c) Government of India has designed a paradigm shift in Total Sanitation
Campaign (TSC) which is now caled the Nirmal Bharat Abhiyan (NBA), in the
Twelfth Five Year Plan. The objective of NBA is to achieve sustainable behavior
change with provision of sanitary facilities in entire communities in a phased,
saturation mode with “Nirmal Grams’ as outcomes. Under NBA, following steps
have been taken:—

. A shift from motivating individual household toilet construction to covering
whole communities in a Gram Panchayat saturation mode for holistic
sanitation outcomes.

. The scope of providing incentives for individual household latrine units
has been widened to cover al APL households who belong to SCs, STs,
small and marginal farmers, landless labourers with homesteads, physically
challenged and women headed households along-with all BPL households.
Financial incentive for construction of toilets has been raised for all eligible
beneficiaries to Rs. 4600/- from the earlier amount of Rs 3200/- under
NBA. In addition upto Rs. 4500/- can be spent under Mahatma Gandhi
National Rural Employment Guarantee Scheme for construction of the toilet.
Along-with beneficiary contribution of Rs. 900/-, the total unit cost of
toilet is now Rs. 10000/- (Rs. 10500/- for hilly and difficult area)

. More emphasis on Information Education Communication (IEC) with
earmarked 15% of the total outlay of district projects for IEC activities.
With a view to give thrust to a new approach towards IEC, the Ministry
has launched a Communication and Advocacy Strategy (2012-2017).

. Conjoint approach with National Rural Drinking Water Programme
(NRDWP) to ensure water availability for sanitation in Gram Panchayats.
Focused convergence of rural sanitation with associated Ministries including
Health, School Education, Women and Child Development with NBA.

. During Twelfth Five Year Plan, Government of India has allocated
Rs. 37159 crores for sanitation.
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(d) As NBA is a demand driven programme, only tentative allocation for the
year 2013-14 under NBA, based on the projections made by StatesUTs in their
respective Annual Implementation Plan (AIP) and unspent balances available with
each State/UT as on 31.03.13 has been made and is given in Statement-I1 (See below).
The same is subject to change based on the performance of the States’UTs during

the year.
Statement-|
Sate/UT-wise % Rural household having access to toilets as
per Census, 2011
Sl. State/UT name % rural households having
No. access to latrines as
per Census, 2011
1 2 3
1. Andaman and Nicobar Islands 61.08
2. Andhra Pradesh 34.88
3. Arunachal Pradesh 55.75
4, Assam 61.54
5. Bihar 18.61
6. Chandigarh 94.31
7. Chhattisgarh 14.85
8. Dadra and Nagar Haveli 29.28
9. Daman and Diu 65.80
10. Ddhi 86.50
11. Goa 72.60
12.  Gujarat 34.24
13. Haryana 57.71

14. Himachal Pradesh 67.45
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1 2 3
15.  Jammu and Kashmir 41.71
16. Jharkhand 8.33
17. Karnataka 31.89
18. Keraa 94.41
19. Lakshadweep 98.34
20. Madhya Pradesh 13.58
21. Maharashtra 44.20
22.  Manipur 87.73
23. Meghdaya 56.94
24.  Mizoram 87.10
25. Nagaand 77.69
26. Odisha 15.32
27.  Puducherry 40.41
28.  Punjab 71.89
29. Rajasthan 20.13
30. Sikkim 85.14
31. Tamil Nadu 26.73
32. Tripura 84.59
33. Uttar Pradesh 22.87
34.  Uttarakhand 54.96
35. West Bengal 48.70

32.67
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Tentative allocation made for 2013-14 under NBA

S. State/UT name Tentative Allocation for 2013-14
No. (Rs. in crore)
1 2 3
1 Andhra Pradesh 167.34
2. Bihar 135.37
3. Chhattisgarh 27.82
4. Dadra and Nagar Haveli 0.00
5. Goa 7.92
6. Gujarat 183.94
7. Haryana 262.35
8. Himachal Pradesh 60.99
9. Jammu and Kashmir 79.14
10.  Jharkhand 87.88
11. Karnataka 65.95
12. Kerda 43.01
13. Madhya Pradesh 660.39
14. Maharashtra 151.61
15. Odisha 120.61
16.  Puducherry 0.00
17.  Punjab 2251
18. Rgasthan 144.70
19. Tamil Nadu 311.92
20. Uttar Pradesh 752.63
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1 2 3
21.  Uttarakhand 20.56
22.  West Bengal 242.34
Sus-ToTAL: 3549.00
1 Arunachal Pradesh 5.19
2. Assam 177.15
3. Manipur 0.00
4. Meghalaya 103.04
5. Mizoram 8.06
6. Nagaland 0.00
7. Sikkim 8.25
8. Tripura 32.97
Sus-ToTAL: 334.64
TotaL: 3883.64

Coverage of Total Sanitation Campaign in Maharashtra

644. SHRI RAJKUMAR DHOOT: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(8 the number of districts which were covered under the Total Sanitation
Campaign (TSC) in Maharashtra during the last four years, year-wise;

(b) the funds alocated to the State under TSC during the said period,
year-wise; and

(c) the results achieved under TSC during the said period in the State?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (&) Under Nirmal Bharat Abhiyan
(NBA) formerly known as Total Sanitation Campaign (TSC), 33 district projects have
been sanctioned in Maharashtra so far. During last 4 years, no new projects have
been received from Maharashtra for approval by Government of India. All 33 district
projects sanctioned so far are under implementation.
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(b) TSC/NBA is demand driven programme. Funds released from Government
of India to the Maharashtra under TSC/NBA during the last 4 years, year-wise is

as under:—
(Rs. in lakh)
2009-10 2010-11 2011-12 2012-13
Centre share released 9894.05 12911.7 5799.94 12409.22

(c) The physical achievement received in Maharashtra during last four years

is as under:—
(All figures in numbers of units)
Component 2009-10 2010-11 2011-12 2012-13
Individual household 934879 562183 519563 189306
latrines
School toilets 3540 4222 539 159
Anganwadi toilets 3735 1574 579 5800

Non-utilization of funds under Nirmal Bharat
Abhiyan and NRDWP

1645. SHRI MOTILAL VORA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(8 whether Government is aware that funds sanctioned under Nirmal Bharat
Abhiyan have been unused in Andhra Pradesh, Bihar, Odisha, Maharashtra, Jharkhand,
etc. during the last three years;

(b)  whether it is also a fact that some States like Uttar Pradesh, Rajasthan,
Maharashtra, Karnataka, Gujarat, etc. have not used the sanctioned funds under the
National Rural Drinking Water Programme (NRDWP);

(c) if so, the details thereof; and

(d) the steps Government proposes to take to provide the benefits under Nirmal
Bharat Abhiyan and NRDWP to the people?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Under Nirmal Bharat Abhiyan
details of fund released and expenditure incurred along with opening balances State/
UT-wiseis given in Statement (See below). It can be seen that funds rel eased/sanctioned
under Nirmal Bharat Abhiyan (NBA) has been utilised, though % expenditure has been
less in Andhra Pradesh, Jharkhand and Odisha as compared to other States.

(b) Yes, Sir.

(c) The status of funds available under National Rural Drinking Water
Programme (NRDWP) which remained unutilized as on 31.3.2013 as reported by
the States on the Integrated Management Information System (IMIS) of the Ministry
is given as below:—

(Rs. in crores)

Sl. State Unspent fund as on
No. 01.04.2013
1 2 3

1 Andhra Pradesh 113.62
2. Bihar 217.82
3. Chhattisgarh 67.61
4, Goa 5.95

5. Gujarat 247.13
6. Haryana 85.59
7. Himachal Pradesh 67.78
8. Jammu and Kashmir 141.95
9. Jharkhand 122.36
10. Karnataka 256.64
11. Kerada 93.31
12. Madhya Pradesh 148.82
13. Maharashtra 552.26

14. Odisha 67.61
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1 2 3
15.  Punjab 26.04
16. Rgjasthan 416.86
17.  Tamil Nadu 185.44
18. Uttar Pradesh 539.18
19. Uttarakhand 76.41
20. West Bengal 298.68
21.  Arunacha Pradesh 11.46
22.  Assam 199.82
23. Manipur 16.38
24. Meghadaya 34.12
25. Mizoram 25.8
26. Nagaland 3.69
27.  Sikkim 44.95
28.  Tripura 6.27
29. Andaman and Nicobar Islands 0.78
30. Puducherry 0.88
TotaL: 4079.21
(d)  Rura drinking water supply is a State subject. The Central Government under

the National Rural Drinking Water Programme provides the States with technical and

financial assistance to supplement their efforts in providing safe and adequate drinking

water in rural areas of the country. A budgetary provision of Rs. 11,000 crore has
been made for NRDWP in 2013-14. Under the NRDWP, the State Governments are
vested with the powers to plan, approve, execute and implement drinking water supply

schemes. The State Governments, in consultation with the Ministry, prepare Annual

Action Plans to implement rural water supply schemes and activities under the

programme, to cover partially covered and quality affected habitations with adequate

and potable water supply. Under Nirmal Bharat Abhiyan, following steps have been

taken to provide the benefits to the people—
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. Information, Education and Communication (IEC) is an extremely important
component for rural sanitation programme that lays the basis for successful
implementation of the programme. 15% of project outlays are earmarked
for IEC activities. With a view to give thrust to a new approach towards
IEC, the Ministry has launched a Communication and Advocacy Strategy
(2012-17).

. The actual implementation of the programme is done by the State
Government. They have been urged to step up their IEC activities to
generate demand for toilets.

. Government of India has also stepped up its efforts by increased allocation
and increased spending on IEC activities to bring awareness amongst the
rural households about the need to build toilets.

. Government of India is reviewing the implementation of the NBA in
different States on a regular basis to identify the bottlenecks and remove
the same so that the programme can be implemented more speedily to
provide the benefits to the people.

. The guidelines and other administrative instructions for implementation of
NBA are being modified wherever required to speed up the implementation
of the programme.

. Government of India has a robust on-line monitoring system for the
implementation of the programme.

. In addition to the field visits by the Officers of Government of India
to the extent possible, the States are also being urged to step up their
own review and monitoring through State Water and Sanitation Mission
(SWSM) at the State level and District Water and Sanitation Mission
(DWSM) at the district level.
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Water contamination due to septic tanks

646. SHRI JAGAT PRAKASH NADDA: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(8 whether it is a fact that septic tanks are a major source of contamination

of drinking water sources;

(b) what are the rules, guidelines, etc. for regulating the use of septic tanks
in the country;

(c) whether each habitation is required to have access to technology for safe
disposal from septic tanks, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Improperly designed septic
tanks and its poor maintenance are likely to contaminate nearby drinking water

sources bacteriologically.

(b) to (d) As intimated by the Ministry of Urban Development, the design of
septic tanks has been mentioned in Chapter 21 of the Manua of Sewerage and
Sewage Treatment, 1993. Ministry of Urban Development has also published Advisory
Note on Septage Management in January, 2013 wherein guidelines for treatment and
disposal of septic tank sludge is elaborated. Under the centrally sponsored Nirmal
Bharat Abhiyan, Ministry of Drinking Water and Sanitation provides financial support
for construction of Individual household toilets with sanitary latrine. There are several
technological options available including septic tank as per the hydro-geological
conditions of the areas and socio-cultural behaviour of people. Twin pit toilet is
mostly preferred in rural areas. The pit pour flush water seal toilet has many
advantages and is suitable for rural areas.

CAG findings on NRDWP

1647. SHRIMATI MAYA SINGH: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(8 whether it is a fact that the Comptroller and Auditor General (CAG) has

tOriginal notice of the question was received in Hindi.



Written Answers to [12 AUG, 2013] Unstarred Questions 123

pointed out that the samples taken to ascertain the quality of water under the National
Rural Drinking Water Programme (NRDWP) were deficient in quality;

(b) if so, the States wherein deficiencies have been noticed in the quality
of water and the steps taken/being taken to do away with them;

(c) whether CAG has also indicated that there was an increase in costs due

to untimely release of funds under this scheme; and

(d) if so, the details of the cost escalation of the projects due to the delay
in release of funds?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) As reported by the Office of
Comptroller and Auditor General of India (CAG), issues regarding drinking water
quality have been reported to the Parliament in CAG's Audit Report No. 12 of
2008 for the period ending 2007 as Performance Audit of Accelerated Rural Water
Supply Programme (ARWSP). The Report mentioned that States were not paying
adequate attention to water quality and that the States had inadequate infrastructure
for testing at the State and district level, resulting in non-compliance with the periodic
testing requirements.

(b) As per the Performance Audit Report No. 12 of 2008, in 17 States
(Arunachal Pradesh, Assam, Bihar, Gujarat, Haryana, Himachal Pradesh, Jammu and
Kashmir, Jharkhand, Karnataka, Maharashtra, Meghalaya, Nagaland, Odisha, Punjab,
Rajasthan, Sikkim and Uttarakhand) there was no system or practice of testing at
the State level of a percentage of samples, including positive samples, tested by
the District laboratories.

Drinking water supply is a State subject. Government of India supplements the
efforts of the State Governments with technical and financial assistance for provision
of safe drinking water supply in the rural areas of the country under the centrally
sponsored National Rural Drinking Water Programme (NRDWP). Under NRDWP,
States can utilize upto 67% of funds released to them for provision of safe drinking
water in water quality affected habitations. 5% of the NRDWP funds are earmarked
for Water Quality and alocated to those States with habitations affected by excess
chemical contamination and with high priority districts affected by Japanese
Encephalitis’/Acute Encephalitis Syndrome. In addition, 3% of funds allocated to the
States are earmarked for water quality monitoring and surveillance activities on a
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100% Central share basis which, inter-alia, includes testing of drinking water sources
at the Panchayat level by using simple field test kits, setting up of new State/district/
sub-district water quality testing laboratories and upgrading of existing water quality
testing laboratories.

(c) Chapter-3 of the Performance Audit Report cites State-specific findings
on various deficiencies observed during implementation of works which included cases

of time and cost over run.

(d) Under National Rural Drinking Water Programme (NRDWP), the State
Governments are vested with powers to plan, approve, implement and monitor drinking
water supply projects. The Government of India releases funds to States as per
pre-approved criteria. Funds are released to the States by the Ministry on the basis
of the utilization of available funds and submission of pre-requisite documents like
Utilization Certificate and Audit Report by the State Governments. States are
responsible for delay in the implementation of projects and any cost escalation after
the sanctioning of the project by State Governments either due to delay or change
of scope or any other reason is to be borne by the State Governments. Therefore,
the details of cost and time over run projects are maintained by the States and
not at the National level.

Drinking water facility for rural families

648. SHRI BAISHNAB PARIDA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether it is a fact that around 67 per cent rural families in the country

have not been provided drinking water;
(b) if so, the details thereof;

(c) what is the action plan of Government to cover the whole population
with drinking water facility;

(d) the details of alocation of funds under the annual Budget during the last

5 years to address the above issue, year-wise; and
(e)  how far these funds have been used for provision of this facility, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b) No, Sir. As reported
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by the States on the online Integrated Management Information System (IMIS) of
the Ministry, as on 1.4.2013, out of 16,90,870 rural habitations in the country,
11,14,877 habitations are fully covered, 4,91,701 partialy covered and 84,292 are
water quality affected habitations.

(c) Drinking Water supply is a State subject. The Government of India provides
financial and technical assistance to States under the National Rural Drinking Water
Programme to supplement their efforts to provide adequate safe drinking water to
the rural population. Under the NRDWP, State Governments are vested with the
powers to plan, approve and implement rura drinking water supply schemes. The
State Governments in consultation with the Ministry, prepare Annual Action Plans
each year, proposing projects to cover partially covered and quality affected habitations
with drinking water facilities. States have to ensure that funds allocated under NRDWP
are utilized in such a way to move towards coverage of the entire population.

(d) and (e) The funds allocated and released to the States under the National
Rural Drinking Water Programme during the last five year are as below:—

(Rs. in crore)

Year Allocation Utilization
2008-09 7300.00 7298.78
2009-10 8000.00 7989.72
2010-11 9000.00 8986.74
2012-13 8500.00 8493.15
2013-14 10500.00 10489.05

Utilization of NRDWP funds by Andhra Pradesh

649. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ whether it is a fact that Andhra Pradesh is the top State which has an
unspent balance of Rs. 300 crore, as on 31st March, 2012, under the National Rural
Drinking Water Programme (NRDWP);

(b) if so, since how long the money has been lying with the State and the
reasons therefor;
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(c) the details of unspent balance as on 31st March, 2013;

(d) how the Ministry proposes to persuade the State to spend the unspent
balance;

(e) whether it is aso a fact that guidelines on NRDWP have been revised
recently; and

(f) if so, to what extent revision of guidelines helps in more spending and

achieving the goals?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) As per the information provided
by the States on the Integrated Management Information System (IMIS) of the
Ministry, Andhra Pradesh is among the four States which had an unspent balance
of Rs 300 crores or more, as on 31st March, 2012 under the National Rural Drinking
Water Programme (NRDWP). Andhra Pradesh had a closing balance of Rs. 301.30
crores. The States of Gujarat, Maharashtra and Rajasthan had an unspent balance
higher than that of Andhra Pradesh.

(b)  Under the NRDWP, Andhra Pradesh had an opening balance of Rs. 285.20
crores in the beginning of the year 2011-12 and an amount of Rs. 462.47 crore
was released to the State during the year, making the total availability of funds
Rs. 747.67 crores. Out of this the State was able to utilise Rs. 446.37 crores, resulting
in an unspent balance of Rs. 301.30 crores as on 31.03.2012.

(c) As per the data entered by the State on the IMIS of the Ministry, an
amount of Rs. 113.62 crore was the unspent balance with the State under NRDWP
as on 31st March, 2013.

(d) The Ministry has decided that in the year 2013-14, the full first installment
of NRDWP alocation to the State shall be released only after the State utilises
the excess unspent balance as on 01.04.2013. The Ministry has also been writing
to the States including Andhra Pradesh, to expedite the expenditure of the unspent
balances available with them under the programme. The Ministry monitors the progress
of implementation of NRDWP through the financial reports provided by the States
on the online IMIS. The Ministry also monitors the proper utilization of funds by
reviewing the programme periodically by conducting conferences of the State

Secretaries in charge of rural water supply, regional review meetings, video conferences
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etc. Senior officers’Programme officers/Technical officers of the Ministry visit the
States to see the progress of implementation of the programme.

(e) and (f) The amendments made in the NRDWP guidelines, since 2009 have
now been included in the revised published version of the guidelines. As per the
current NRDWP guidelines, the release of the first installment of fund to States,
amounting to 50% of the annual allocation, will be released to States/UTs, taking
into consideration available excess Opening Balance with the State/UTs. This shall
help in expediting the utilization of available funds by States/UTs.

Provision of safe drinking water

650. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(8 whether the Ministry is aware that at present there is a huge gap in demand
and supply position of drinking water throughout the country;

(b) if so, the detals thereof;

(c) whether Government has set any time-frame to provide safe drinking water
facility to households/habitations in the country;

(d) if so, the details thereof;

(e) the estimated expenditure likely to be incurred in this regard and by when
all habitations would be covered;

(f)  whether Government proposes to rope in private players under
Public-Private-Partnership (PPP) for such activity; and

() if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b) As reported by the
States on the online Integrated Management Information System (IMIS) of the
Ministry, as on 1.4.2013, out of 16,90,870 rural habitations in the country,
11,14,877 habitations are fully covered, 4,91,701 partialy covered and 84,292 are
water quality affected habitations.

(c) to (e) To ensure availability of safe drinking water facility in all rural habitations
within a timeframe, rural drinking water had been included as one of the components
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of Bharat Nirman. At the commencement of Bharat Nirman as on 1.4.2005,
55067 uncovered habitations, 3,31,604 slipped back/partially covered habitations and
2,16,968 quality affected habitations existed in the country. Of these targeted
habitations, at the end of Bharat Nirman Phase-l, i.e. on 31.3.2009, there were
627 uncovered, 509403 slipped back/partially covered and 1,79,999 quality affected
habitations yet to be covered with provision of safe drinking water. As on 1.4.2013,
there are no uncovered habitations remaining in the country. However as reported
by the States on the online Integrated Management Information System of the Ministry,
as on 01.04.2013, there are still 84,292 quality affected and 4,91,701 partially covered
habitations. To ensure that these remaining habitations are covered, State Governments
have been requested to prepare their Annual Action Plans targeting to cover these
habitations on priority basis. To achieve the target of providing safe drinking water
to al habitations in the country, alocation of funds for rural drinking water has been
increased substantially from Rs. 2,585 cr. in the year 2004-05 i.e. year preceding
the launch of Bharat Nirman, to Rs. 11,000 cr. in 2013-14. The Government of India
is taking steps to cover all habitations with safe and adequate drinking water supply

on a continuous basis.

(f) and (g) In the NRDWP guideline, provision exists for implementing projects
under the Public-Private-Partnership (PPP) mode for providing drinking water supply
in rural areas. It is for the State Governments to decide on implementing rural water
supply projects in the PPP model in their State. At the Government of India level,
the Provision of Urban Amenities in Rura Areas (PURA) Scheme is being
implemented on a pilot basis. The scheme proposes holistic and accelerated
development of compact areas around a potential growth centre in a Gram Panchayat
(or a group of Gram Panchayats) through PPP framework for providing livelihood
opportunities and urban amenities which inter-alia includes the provision of drinking

water supply, to improve the quality of life in rural areas.
Installation of Doppler Weather Radar

651. SHRI RAJV PRATAP RUDY: Will the Minister of EARTH SCIENCES
be pleased to state:

(@  whether the Doppler Weather Radars are set to be installed across the

country;

(b) the details on the Polarimetric Doppler Radar system installed and
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functional across various parts of the country including those which are at various
stages of implementation;

(c) whether Doppler Radar systems were installed at the places which were
recently subjected to flash floods and landslides;

(d) if so, the details thereof and if not, the reasons therefor; and

(e whether lack of Doppler Radars in the higher reaches to analyze
tell-take signs of an extreme weather event prevented the India Meteorological
Department from foreseeing Uttarakhand’'s calamitous cloudburst?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Yes, Sir in a phased manner.

(b) Asontoday, 2 Nos. of polarimetric Doppler Weather Radar (DWR) systems
.a Delhi-Lodi Road and Jaipur respectively are functional along with 15 Nos.
non-polarimetric DWR systems, respectively at Chennai, Sriharikota, Machilipatnam,
Visakhapatnam, Kolkata, Mumbai, Bhuj, Hyderabad, Nagpur, Patiala, Delhi Palam,
Lucknow, Patna, Mohanbari, Agartala, in the country. It has been planned that all
future DWR procurements are likely to be of polarimetric type.

(¢0 No, Sir.
(d) Does not arise.

(e) In a phased manner, the expansion of the DWR network to cover the
whole country needs to be taken up as sustenance of such country wide networks
demands augmentation of massive infrastructure (land/office/line of sight elevated
tower), support service systems (power/cooling/water/spares and services/operating
frequency clearance/security clearance, manpower availability/deployment to remote
areas etc.) across various States/UTs. Accordingly, Earth System Science Organization
(ESSO) — India Meteorological Department (IMD) of the Ministry of Earth Sciences
has formulated a plan of Himalayan Meteorology Program for its implementation
during the Twelfth Plan to augment observing systems over the hill States by deploying
Doppler Weather Radars, rain radars, Automatic Weather Stations (AWSs), Automatic
Rain/Snow Gauges (ARGSASGs) etc. The new observations are to contribute for
improved understanding of Himalayan weather in genera and severe weather in
particular. The assimilation of the above observational data will facilitate improvement
in now-casting and forecasting over the hill States.
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Research stations in Arctic and Antarctica

652. SHRI PRAKASH JAVADEKAR: Will the Minister of EARTH SCIENCES
be pleased to state:

(@  whether India intends to increase research stations in Arctic and Antarctica;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d)  whether India has ice-breakers for exploration and research in the above
places;

(e) if not, the reasons therefor; and

(f) what steps Government contemplates for construction of indigenous
ice-breakers?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY): (a) No, Sir.
(b) Does not arise.

() India presently has two research stations at Antarctica namely ‘Maitri’ and
‘Bharati’. New station ‘Bharati’ has just been constructed and established in March,
2013. At both the stations, research and investigations are undertaken to understand
the Polar processes and phenomenon. Observations and studies are carried out in
atmospheric, biological, geological, ecological sciences etc. Maitri station has been
in operation since 1989.

Indian Arctic station ‘Himadri’ is located at Ny Alesund, Spitsbergen Island,
Norway and serves as a hub of Indian scientific investigations since 2008.

(d No, Sir.

(e In Antarctica scientific studies and investigations are undertaken on the
continental part and contiguous shelf ice area. Observations in the ocean in austral
summer months are made during the voyage to ‘Maitri’ and ‘Bharati’ on board the
chartered vessel hired for transport of material and personnel to these stations.

At Arctic also, meteorological, biological, glaciological and past climate studies
are undertaken in the vicinity of the station ‘Himadri’. Loca boats are hired for
marine research.

A chartered ice breaker ship along with cargo vessel has been used during the
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construction of “Bharti” Station in Larsemann Hills. Earlier, chartered vessels were
used for transporting the personnel and material for the Maitri station.

(f)  Acquisition/construction of Polar Research Vessel is under consideration.
Tampering of CAT scores

653. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether the Ministry has set up a committee to look into the alleged
tampering of Common Admission Test (CAT) scores of 80 candidates who took the
test for admission to the Indian Institutes of Management and a few other B-schools;

(b) if so, the details thereof; and

(c) what effective steps Government is taking to avoid such discrepancies in
future?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (@) to (c) Yes, Sir. A Committee under
the Chairmanship of the Chairman, Board of Governors (BoGs) of the Indian Institute
of Management (IIM) Tiruchirappalli has been constituted to enquire into the case
of tampering with the CAT-2012 scores of eighty candidates, as reported by the
CAT Convenor, IIM Kozhikode. Prof. Ajay Pandey, Director-in-Charge and Dean
(Faculty) 1IM Ahmedabad and Prof. Devanath Trupati, Dean Academic, |[IM Bangalore
are the members of the Committee. To take effective steps to avoid such discrepancies
in future, the Committee has been tasked to examine in details the various aspects
of the current incident of tampering of the scores of CAT-2012 candidates, identify
the reasons for the systemic failure leading to the said incident, to fix the responsibility
for the lapses, as well as to suggest remedial measures for systemic improvements
to prevent the recurrence of such failures, and to make recommendations regarding
any other relevant issues that may come up in course of the above.

Obscene MMS in schools and colleges

1t654. SHRI RASHEED MASOOD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has chalked out any policy to check the rising
incidents of obscene MMS of students in colleges and schoals;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) Education being a subject
in the Concurrent List of the Constitution, and the majority of schools and colleges
being under the jurisdiction of the State Governments, it is for the respective State
Governments to take appropriate decisions in the matter. No such policy proposal
is under the consideration of the Ministry of Human Resource Development.

Growth of coaching institutes

655. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether there is an unchecked growth of coaching institutes al over the
country;

(b)  whether these institutes have no accountability;
(c) whether these ingtitutes are generating money in the name of education;

(d) whether they are fleecing aspirants by charging a hefty amount of
Rs. 1.5 lakh as fee for the preparation of civil services exams and over Rs. 50,000
for AIEEE; and

(e) if so, whether Government would consider creating a regulatory body to
keep a vigilant eye on it?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (@) to (d) Education being a subject
in the Concurrent List of the Constitution, and since the coaching institutes operate
under the jurisdiction of the State Governments, it is for the respective State
Governments to take appropriate action to curb such activities.

(60 No such proposal is under consideration of the Government of India
Lack of basic infrastructure in schools

1656. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

tOriginal notice of the question was received in Hindi.
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(8  whether children in most States in the country are being taught in the

open under the tree;
(b)  whether the children fall ill frequently due to studying at open places;

(c) whether the children are deprived of water and toilet facilities at such
places of study;

(d)  whether most State Governments are also not giving attention towards the

menace of studying at open places;
(e) whether Government has received any complaint in this regard;
(fy if so, the detals thereof; and

(g) whether keeping in view the condition of children bound to study at open
places, Government is taking any steps for their future?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (g) As per the District
Information System for Education (DISE), 2011-12, there are overall 14,12,178 schools
imparting elementary education in the country, out of which 1.68% were without
a building, 94.45% schools have drinking water facilities, 72.16% schools have girls
toilets and 81.14% schools have boys tailets.

Since the inception of the SSA, a total of 3,06,667 school buildings, 18,03,935
additional classrooms, 8,81,437 toilets and 2,31,865 drinking water facilities have
been sanctioned to the State to augment the school infrastructure in Government
schools.

Bonus to teachers

657. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALl KHAN:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(8 whether Government has any proposal to give bonus to those teachers
who betters students particularly in the rural and backward areas including scheduled
areas in Andhra Pradesh;

(b) if so, the details worked out so far; and
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(c) if not, by when such a proposal would be implemented in each State
in the Twelfth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) No, Sir. No such proposal
exists. However, the Government of India has been taking all required measures
for providing quality education to all children of age 6-14 years across the country
including the rural and backward areas and the scheduled areas of the State of Andhra
Pradesh in compliance with the RTE Act, 20009.

(¢) In view of (@) and (b) above, does not arise.
Poor teaching standard in rural schools

1t658. SHRI RAGHUNANDAN SHARMA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether the poor standard of teaching in the schools especialy in rura
areas is a matter of serious concern;

(b) if so, the details thereof;

(c) whether Government has contemplated to prepare any plan to improve
teaching standard in the schools of the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) There are 5,34,946
untrained teachers in the Elementary Schools in the Country. The quality of teaching
is reflected in the learning achievements of the students. The National Council of
Educational Research and Training (NCERT), which uses a rigorous research
methodology, conducts very detailed periodic national surveys of learning achievement
of children in classes — I, V and VIII, which have reveded a dlight improvement
in pupil achievement learning levels, even though the overall achievement remains
low.

(c) and (d) Under the Sarva Shiksha Abhiyan (SSA), the State Governments

and Union Territory (UT) Administrations are supported on several interventions to

tOriginal notice of the question was received in Hindi.
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improve teaching standards, including regular in-service teacher training, a 30-days
induction training for newly recruited teachers, the training of al untrained teachers
to acquire professional qualifications, the recruitment of additional teachers for better
pupil-teacher ratios, academic support for teachers through block, and cluster resource
centres, a continuous and comprehensive evaluation system to equip the teacher to
measure pupil performance and provide remedial action wherever required, and teacher
and school grants for the development of appropriate teaching-learning materials, etc.
The Right of Children to Free and Compulsory Education (RTE) Act, 2009 specifies
the statutory duties and responsibilities of teachers and lays down the minimum
qualifications for a person to be eligible for appointment as a teacher in elementary
schools, which have been notified by the National Council for Teacher Education
(NCTE) in its Natification dated 23rd August, 2010. For secondary education, the
Rashtriya Madhyamik Shiksha Abhiyan programme similarly provides for in-service
teacher training and academic support to schools for improving teacher performance.

Setting up of open polytechnic institutes

659. SHRI RAM KRIPAL YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government has any plan to set up open polytechnic institutes
all over the country through National Institute of Open Schooling (NIOS);

(b)  whether Government has also entered into agreement with New Zeeland
Government for their support in opening of Open Polytechnic Institutes in the country;

(c) if so, the details thereof and how much is the budget for this project;
and

(d) the details of such institutes to be established and where?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) No such proposa is under the
consideration of the Ministry of Human Resource Development.

(b) The Nationa Institute of Open Schooling (NIOS) has signed a
Memorandum of Understanding (MoU) with the Open Polytechnic New Zeaand
(OPNZ) to strengthen the distance education programmes run by it. The MoU aims
to promote vocational and technical education as per the socio-economic needs of
the workforce in the country.
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(c) No budget has been allocated.
(d) Does not arise.
Coverage of MDMS against enrolment

660. SHRI C.M. RAMESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is not a fact that coverage under Mid Day Mea Scheme (MDMYS)
against enrolment is just 70 per cent;

(b) whether it is dso a fact that, in some States, the coverage is just 45
per cent;

(c) if so, the reasons therefor;
(d) the details of coverage in Andhra Pradesh; and

(e what efforts the Ministry is making to increase the coverage to, at least,
90 per cent in the Twelfth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The coverage against enrolment,
under the MDMS, during the 4th quarter of 2012-13 was 75%; as against 72%
during 2011-12 and 71% during 2010-11.

(b) and (c) The UT of Chandigarh has recorded the lowest coverage against
enrolment of 43%. According to the local officials, children in Chandigarh do not
prefer to take mid-day-meal in schools as they are from relatively well-off
families.

(d) 81% of the enrolled children have been covered under Mid-Day-Meal
Scheme in Andhra Pradesh during 2012-13.

(e) The coverage against enrolment, under the MDMS, is more than 90%
in 13 States/UTSs; between 80-90 % in 7 States/'UTs and between 70-80% in another
7 States and UTs. The issue of coverage of enrolled children is discussed in the
Programme Approval Board Meetings, in the review meetings with the State Education
Secretaries, in the Regiona Review Meetings. The information submitted through
the Quarterly Progress Reports is also analyzed and feedback shared with the States/
UTs for taking remedial measures for improving the coverage of children.
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Kendriya Vidyalayas

661. SHRIMATI RENUBALA PRADHAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 the total number of Kendriya Vidyalayas functioning in the country,
State-wise;

(b)  the number of Kendriya Vidyalayas having without own building, State-wise;

(c) whether the Central Government take up the matter with the States to
alot the lands for establishment of KVs in their respective States;, and

(d) the steps taken against those who have not responded?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) At present, atotal of 1091 Kendriya
Vidyalayas (KVs) are functioning in the country. The State-wise details are given
in Statement-1 (See below).

(b) A total of 264 KVs are functioning without their own building. The
State-wise details are given in Statement-11 (See below).

(c) and (d) Yes, Sir. For alotment of land etc. for the establishment of the
KVs in the Civil Sector on the sponsorship of the respective State Governments,
the Ministry of Human Resource Development and the Kendriya Vidyalaya Sangathan
take up the matter regularly with the concerned authorities, viz. the Chief Ministers
of the StatesAdministrators of the Union territory concerned and for the KVs
established in the Defence Sector and in Central Police Organizations, with the
Ministries of Defence and Home Affairs respectively.

Statement-|

Sate-wise number of functional Kendriya Vidyalayas in the country
(As on 07.08.2013)

Sl Name of State Civil Defence  Project I.H.L. Tota
No.

1 2 3 4 5 6 7

1. Andaman and Nicobar 01 01 00 00 02

Islands (UT)
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1 2 3 4 5 6 7
2. Andhra Pradesh 29 19 05 01 54
3. Arunachal Pradesh 12 01 00 01 14
4., Assam 24 14 14 03 55
5.  Bihar 37 06 02 00 45
6. Chandigarh 00 05 00 00 05
7.  Chhattisgarh 19 00 07 00 26
8. Dadra and Nagar 01 00 00 00 01
Haveli
9. Daman and Diu 01 00 00 00 01
10. Delhi 32 08 02 01 43
11. Goa 00 05 00 00 05
12. Gujarat 18 16 09 01 44
13. Haryana 17 10 01 00 28
14. Himachal Pradesh 12 08 03 00 23
15. Jammu and Kashmir 19 16 03 00 38
16. Jharkhand 23 04 05 00 32
17. Karnataka 23 10 06 01 40
18. Kerda 25 08 02 00 35
19. Lakshadweep 01 00 00 00 01
20. Madhya Pradesh 62 19 11 00 92
21. Maharashtra 13 38 03 02 56
22.  Manipur 05 01 01 00 07
23. Meghaaya 02 04 00 01 07
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1 2 3 4 5 6 7
24. Mizoram 03 00 00 01 04
25. Nagaand 03 02 00 00 05
26. Odisha 44 05 04 00 53
27. Puducherry 03 00 00 01 04
28. Punjab 13 34 01 01 49
29. Raasthan 37 22 05 00 64
30. Sikkim 01 00 01 00 02
31. Tamil Nadu 19 15 03 04 41
32. Tripura 07 00 01 01 09
33. Uttar Pradesh 48 44 10 03 105
34. Uttarakhand 23 13 05 02 43
35. West Bengal 27 24 05 02 58
ToTAL: 604 352 109 26 1091
Statement-1 |

Sate-wise details of Kendriya Vidyalayas functioning without
school buildings in the country

Sl. Name of State Total
No.

1 2 3
1. Andaman and Nicobar Islands —

(uTm

2. Andhra Pradesh 10
3. Arunachal Pradesh 4
4. Assam 11
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1 2 3
5. Bihar 23
6. Chandigarh -
7. Chhattisgarh 7
8. Dadra and Nagar Haveli 1
9. Daman and Diu 1
10. Ddhi 6
11. Goa -
12. Gujarat 4
13. Haryana 4
14. Himachal Pradesh 9
15.  Jammu and Kashmir 21
16.  Jharkhand 12
17. Karnataka 8
18. Kerda 9
19. Lakshadweep 1
20. Madhya Pradesh 19
21. Maharashtra 5
22.  Manipur 3
23. Meghadaya -
24. Mizoram 2
25. Nagaand 3
26. Odisha 20
27.  Puducherry 2
28. Punjab 14
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1 2 3
29. Rgjasthan 11
30. Sikkim 0
31. Tamil Nadu 5
32. Tripura 4
33. Uttar Pradesh 19
34.  Uttarakhand 14
35. West Bengal 12

ToTAL 264

EWS quota in private schools

662. SHRI RAM KRIPAL YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether EWS quota is applicable in private schools in NCT of Delhi;

(b)  whether there is any provision and reservation for SC/ST students in private
schools in NCT of Delhi; and

(c) if so, the details thereof and if not, it is not a matter of concern for
poor citizens as well as SC/ST communities?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) The Right of Children to
Free and Compulsory Education (RTE) Act, 2009 provides for free and compulsory
education to all children in the age group of 6-14 years. The Section 12(1)(c) of
the RTE Act provides that a specified category school and an unaided private school
shall admit in class-| (or pre-primary as the case may be) to the extent of at least
twenty-five per cent of the strength of that class, children belonging to the weaker
sections and disadvantaged groups in the neighbourhood and provide free and

compulsory elementary education to them till its completion.

The Section 2(d) of the RTE Act defines that a child belonging to a disadvantaged
group means a child belonging to the Scheduled Caste, the Scheduled Tribe, the
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socialy and educationally backward class or such other group having disadvantage
owing to social, cultural, economical, geographical, linguistic, gender or such other
factor, as may be specified by the appropriate Government, by notification.

It is for the appropriate State Government and the concerned local authority
to ensure the implementation of the RTE Act. The complaints, if any, received in
this regard are monitored by the Directorate of Education, Government of NCT of
Delhi and at the District level by the District Admission Monitoring Committee under
the chairmanship of the Dy, Director of Education of the district concerned.

Condition of schools

663. SHRI PANKAJ BORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government is aware that even after three years the Right to
Free and Compulsory Education Act, 2009 came into effect, many schools are unsafe,
lack in electricity, toilets and safe drinking water;

(b)  whether Government is also aware that there is no proper fencing and
boundary wall from security point of view besides pupil-teacher ratio and one-

classroom-one teacher are yet to be established; and
(c) if so, what is Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a8 to (c) As per the District
Information System for Education (DISE), 2011-12, there were 10,78,407 Government
and government aided schools imparting elementary education in the country, out
of which. 39.5% schools had electricity. 65.35% schools had girls toilets. 87.81%
schools had boys toilets, 94.26% schools had drinking water facilities, 47.51%. schools
had boundary wall, 59.05% schools had the requisite pupil teacher ratio (PTR), as
prescribed in the Schedule to the RTE Act and 65.41% schools had one classroom
per teacher.

Since the coming into force of the Right of children to Free and Compulsory
Education (RTE) Act, 2009, a total of 43,668 school buildings 7,00,460 additional
class-rooms, 5,46,531 toilets and 33.703 drinking water facilities have been sanctioned
to the States under the Sarva Shiksha Abhiyan (SSA) programme to augment their
school infrastructure in compliance with the RTE Act.
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Opening of model schools

t664. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government propose to open 2500 model schools throughout the
country under public private partnership;

(b) if so, the details thereof;

(c) the details of the areas where these schools are to be opened and by
when the decision in this regard is likely to be taken; and

(d) the number of teachers required for 2500 schools and by when the
recruitment therefor is likely to be made?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) As a component of the Model School Scheme, the Government has
approved the scheme for setting up of 2.500 model schools under Public-Private-
Partnership (PPP) mode in blocks which are not educationaly backward.
Implementation of this component has been initiated from 2012-13. The private entities
will acquire land and then develop, design, build, finance, provide infrastructure,
operate, maintain, manage and own these schools. The Government will contribute
to the recurring cost on a per capita basis for the 980 select students of a maximum
student strength of 2,500 per school permitted under the scheme. Besides, a sum
equal to 25% of such support for each sponsored student, not exceeding an amount
equal to 10% of the capital investment in the school, shall also be provided as
infrastructure grant. The initial agreement for such provision of quality education
would be for 10 years for each school, which is extendable by mutual consent.

(c) The Ministry has identified 3,203 blocks in the country, which are not
educationally backward, for setting up of 2,500 such model schools and has initiated
the process for the selection of entities. The estimated number of schools to be
set up is dependent upon the interest shown by the private entities.

(d) The scheme envisages that the Teacher Pupil Ratio should not exceed
1:25 and that the teachers are to be recruited by the selected private entities once
they enter into the Concession Agreement for the setting up of these schools with
the Government.

tOriginal notice of the question was received in Hindi.
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Promotion of higher education

665. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether Government is making efforts to promote higher education system
in the country;

(b) if so, the details thereof;

(c) whether any eligibility criteria has been fixed to be followed by private
institutions with regard to maintaining the standards in higher education; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Yes, Sir. During the
Eleventh Plan period, the Government has established 16 Central Universities, 8 Indian
Institute of Technology (I1Ts), 7 Indian Institute of Management (IIMs), 3 Indian
Institutes of Science Education and Research (IISERs), 10 Nationa Institute of
Information Technology (NIITs) and 2 School of Planning and Architecture (SPAS).
The University Grants Commission (UGC) and the All India Council for Technical
Education (AICTE), the two main regulatory bodies under the Department of Higher
Education, not only regulate the quality but also provide grants to the Higher
Educational Institutions (HEIS). The Department is also implementing several Centrally
Sponsored Schemes (CSSs) and Central Sector Schemes to promote higher education.
As a result of the expansion of institutions and the increase in institutional capacity
of existing institutions, the Gross Enrollment Ratio (GER) of the country has increased
to 18.8% in 2010-11 from 11.5% in 2005-06, indicating an annual increase of
6.45 percentage points.

(¢) and (d) Yes, Sir. UGC has framed the UGC (Establishment of and
Maintenance of Standards in Private Universities) Regulations, 2003 under which
all Private Institutions in the country are regulated. The Private ingtitutions have
to fulfill specified minimum criteria in terms of programmes, faculty, infrastructural
facilities, financial viability, etc. as laid down from time to time by the UGC/
Statutory Bodies to ensure that requisite standards in higher education are met.
Similarly private colleges are regulated by different regulatory bodies controlling
the specific disciplines, viz, the All India Council for Technical Education (AICTE),
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the Council of Architecture (CoA), the Medical Council of India (MCI), the
Dental Council of India (DCI) etc.

Setting up of NUSRL campus at Ranchi

666. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether it is a fact that the villagers of Nagri have been protesting against
the setting up of the Campus of National University of Study and Research in Law
(NUSRL) at Nagri Village, Ranchi since 2010;

(b) if so, the details thereof;
(c) the reasons for resistance from villagers; and

(d) the steps being taken by Government to protect the right of the
villagers?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) Asinformed by the Government of Jharkhand, the residents of Nagri were
protesting against the amount of compensation paid for the acquisition of their land
by the State Government for setting up the National University of Study and Research
in Law (NUSRL) and the Indian Institute of Management (IIM) Ranchi. The
Government of Jharkhand had acquired 63.76 acres and 76.74 acres respectively
for the two institutions in Nagri village. The matter was under litigation and the
High Court of Jharkhand vide its order dated 26.04.2011 ordered additional payment
to the tune of 15% of the compensation already paid. The Government of Jharkhand
has already paid the additional amount ordered by the High Court to some of the
affected persons. The Special Leave Petition filed by some other affected persons
against the order of the High Court was dismissed by the Supreme Court on
28.06.2012.

(c) The villagers are unwilling to part with the agricultural land since it is
the only source of their livelihood.

(d) As informed by the Government of Jharkhand, the matter now stands
resolved by relocating the IIM Ranchi from Nagri village to Mouja-Chedi. The
construction of the building for the NUSRL has accordingly commenced.
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Skill for employment

1t667. SHRI RAM JETHMALANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether it is a fact that, due to lack of skill the youths of the country
do not succeed in bagging employment even after completing school education;

(b) if so, Government’s reaction thereto;

(c) whether Government would consider introduction of any new scheme in
the current education system to ensure attainment of skill during the period of
education; and

(d) if so, the framework thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The Government of India
has formulated the National Policy on Skill Development in 2009. The objectives
of the National Policy on Skill Development are: to create opportunities for al to
acquire skills throughout life, and especially for youth, women and disadvantaged
groups and to develop a high-quality skilled workforce/entrepreneur relevant to current
and emerging employment market needs. The 12th Five Year Plan envisages that
the quality and relevance of skill development will be the key to India’'s global
competitiveness as well as for improving an individual’s access to decent employment.
As part of the ingtitutional arrangement for skill development, the Government has
set up the National Skill Development Agency (which subsumes three erstwhile entities,
viz., the Prime Minister’'s National Council on Skill Development, the National Skill
Development Coordination Board and the Office of the Adviser to the PM on Skill
Development), and the National Skill Development Corporation (NSDC).

(c) and (d) An Executive Order on the National Vocational Education Qualification
Framework (NVEQF) has been issued by the Ministry in September, 2012. The
NVEQF is a nationally integrated education and competency based skill framework
that provides for multiple pathways both within vocational education and between
general and vocational education to link one level of learning to another higher
level and enable learners to progress to higher levels from any starting points in
the education and/or skill system. It allows for the cross mobility of students and

tOriginal notice of the question was received in Hindi.
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their absorption in Industry with certain skills gained over a fixed period of time
or their seamless integration into higher learning that enables them to acquire a formal
degree and higher skills so that they are able to perform higher level jobs in industry.
The schemes currently being implemented by the Ministry, including the scheme for
Vocationalisation of Higher Secondary Education and the scheme for Community
Development, through Polytechnics are to operate within this framework.

Findings of ASER

668. SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(8 whether Government’s attention has been drawn towards the findings
relating to quality of education from the Annual Status of Education Report (ASER)
2010 released by PRATHAM (NGO);

(b) the steps taken by Government to ensure quality of education especially
at the primary school level; and

(c) the average pupil to teacher ratio in the country and the steps taken to

improve this ratio?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (&) and (b) Yes, Sir. However, the
Government relies on the National Learners’ Achievement Surveys conducted by the
National Council of Educational Research and Training (NCERT), which are a more
comprehensive and reliable source than the Annual Status of Education Report (ASER).
Under the Sarva Shiksha Abhiyan (SSA), the State Governments and Union Territory
(UT) Administrations are supported on severa interventions to ensure the quality
of elementary education, including annual in-service teacher training, the distribution
of free and improved textbooks, the recruitment of additional teachers for better
Pupil-Teacher Ratio (PTR), academic support for schools and teachers through block
and cluster resource centres, a continuous and comprehensive evaluation system,
teacher and school grants for development of appropriate teaching-learning materials,
etc.

(c) As per the District Information System for Education (DISE) — 2011-12,
the PTR in the country is 30:1 at the elementary level. Over 14 lakh teacher posts
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have been filled upto 31.03.2013 against 19.82 lakh sanctioned teacher posts to improve
the PTR.

Compliance targets under RTE Act

669. DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether the compliance targets of the Right to Education Act for 2013
have been met;

(b) if so, the details thereof, State-wise;
(c) if not, the reasons therefor;

(d) whether Government proposes to extend the targets of the Right to
Education Act; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to () The Right of Children to
Free and Compulsory Education (RTE) Act, 2009 mandates the provision of free
and compulsory education to al children in the age group of 6-14 years. As per
the District Information System for Education (DISE), the enrolment of children at
the elementary level has increased from 18.77 crore in 2008-09 to 19.90 crore in
2011-12. The schedule to the RTE Act had specified norms and standards for schools
which were to be put in place by March, 2013. As per the DISE 2011-12, in
Government and Government aided schools 59.05% schools had a Pupil Teacher
Ratio (PTR) as prescribed, 65.35% of the schools had girls toilets, 87.81% had
boys toilets, 94.26% schools had drinking water and 61.66% had ramps. The
State-wise details are given in the Statement (See below). Since the RTE Act
came into force, under the Sarva Shiksha Abhiyan (SSA), a total of 43,668 schools.
7,004,60 additional classrooms, 5,46,513 toilets and 33,703 drinking water facilities
have been sanctioned to the States for ensuring compliance with the RTE Act.

In order to enable the States/UTs to comply with the norms stipulated in the
RTE Act, a sum of Rs. 74993.19 crore of Centra Government funds have been
released to the States’UTs so far, under the SSA since 2010-11.
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The Government has heeded the advice of the Central Advisory Board on
Education in its meeting held on 8th November, 2012 not to relax the timelines
for school infrastructure standards of the RTE Act, 2009.

Satement

Sate-wise details of compliance targets under RTE Act

Name of State/UT Percentage of schools with
PTR Girls Boys Drinking Ramp
toilet toilet water
1 2 3 4 5 6
Andaman and Nicobar 96.36 82.12 86.36 96.06 23.33
Islands
Andhra Pradesh 85.69 48.59 76.84 85.39 20.80
Arunachal Pradesh 45.49 31.33 51.04 75.84 4.56
Assam 50.24 52.30 84.95 88.15 66.55
Bihar 14.85 50.88 73.62 93.34 58.38
Chandigarh 60.36 100.00 100.00 100.00 42.34
Chhattisgarh 73.22 4291 67.06 93.41 43.41
Dadra and Nagar 30.91 63.27 74.91 98.55 2291
Haveli
Daman and Diu 67.05 95.45 98.86 100.00 6250
Delhi 53.88 99.46 100.00 100.00 79.62
Goa 65.00 68.75 92.12 99.42 52.79
Gujarat 77.89 72.29 99.84 99.99 92.70
Haryana 66.94 89.28 97.05 99.40 69.60

Himachal Pradesh 90.55 82.17 97.29 98.63 58.20
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1 2 3 4 5 6

Jammu and Kashmir 85.69 23.58 44.95 79.58 13.21
Jharkhand 35.04 68.03 79.10 90.01 39.60
Karnataka 82.60 98.05 99.51 99.45 73.71
Keraa 91.81 87.39 95.01 98.32 73.72
L akshadweep 100.00 78.26 89.13 100.00 60.87
Madhya Pradesh 42.03 71.44 96.35 97.76 60.93
Maharashtra 81.66 71.76 95.17 92.22 86.14
Manipur 79.86 99.96 100.00 94.49 7.05

Meghalaya 86.92 37.06 61.87 59.20 25.12
Mizoram 87.82 56.45 87.49 90.29 53.95
Nagaland 85.47 63.82 90.46 72.98 10.78
Odisha 63.29 38.67 81.72 94.66 51.57
Puducherry 96.55 96.55 99.77 100.00 69.89
Punjab 68.57 86.96 99.71 99.99 85.42
Rajasthan 57.71 75.50 96.55 93.75 67.58
Sikkim 95.09 83.84 98.33 95.88 3.68

Tamil Nadu 75.13 64.28 92.78 100.00 78.48
Tripura 88.37 47.20 81.87 74.90 58.15
Uttar Pradesh 38.57 81.19 92.10 97.94 83.39
Uttarakhand 64.05 79.26 96.76 95.39 54.56
West Bengal 63.10 52.45 90.68 97.57 52.78

TotAL: 59.05 65.35 87.81 94.26 61.66
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Targets under RTE Act

670. DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(8 the details of the progress in satisfaction of the targets under the Right
to Education Act, to be implemented by March, 2013, State-wise;

(b)  whether Government is proposing to sanction any additional support to
States which are significantly behind the targets under the Right to Education Act;
and

(c) if so, the detals thereof and if not, what aternatives it proposes?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) The Right of Children to
Free and Compulsory Education (RTE) Act, 2009 mandates the provision of free
and compulsory education to all children in the age group of 6-14 years. As per
the District Information System for Education (DISE), the enrolment of children at
elementary level has increased from 18.77 crore in 2008-09 to 19.90 crore in
2011-12. The schedule to the RTE Act had specified norms and standards for schools
which were to be put in place by March, 2013. As per the DISE 2011-12, in
Government and Government aided schools 59.05% schools had a Pupil Teacher
Ratio (PTR) as prescribed, 65.35% of the schools had girls toilets, 87.81% had
boys' toilets, 94.26% schools had drinking water and 61.66% had ramps. The State-
wise details are given in the Statement. [Refer to the Statement Appended to the
Answer to SQ/USQ No. 669 [Part (a) to (e€)]. Since the RTE Act came
into force, under the Sarva Shiksha Abhiyan (SSA), a total of 43,668 schoals,
7,004,60 additional classrooms, 5,46,513 toilets and 33,703 drinking water facilities
have been sanctioned to the States for ensuring compliance with the RTE
Act.

The SSA funds are sanctioned annually to the States on the basis of their proposals
and appraisal of their unmet demands by the MHRD. Since coming into force of
the RTE Act, the allocation to the States has been prioritised on the basis of levels

of compliance to the norms and standards mandated by the Act.
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Kendriya Vidyalayas in the country

671. SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 the number of Kendriya Vidyalayas throughout the country;
(b) the sanctioned strength of staff for these schools;

(c) whether there is any short fal in the sanctioned strength; and
(d) if so, the measures proposed to fill up the shortfall?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The number of Kendriya Vidyalayas
(KVs) throughout the country at present is 1091.

(b)  As on date the total sanctioned strength of teaching and non-teaching posts
in the KVs is 57,170.

(¢ No, Sir.

(d) A total of 9853 posts in different categories are lying vacant in KVs all
over the country. The occurrence of the vacancies due to retirement, resignation etc.
and the filling up of these vacancies by promotion, direct recruitment and limited
departmental examination as per the provisions of the Recruitment Rules of the KVS,
is a continuous process. The shortfall of teachers, if any, is met by measures like
placement on contractual basis and by providing teachers from the neighboring KVs
so that the education of the students do not suffer.

Admission of disabled children in KVs

t672. SHRI OM PRAKASH MATHUR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether Government proposes to fix some quota for the admission of
disabled children in Kendriya Vidyalayas,

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) As per the reservation
policy of the Kendriya Vidyalaya Sangathan, a total of 3% seats are aready reserved
across the board for physically challenged children — the visually, the orthopaedically
and the aurally impaired. Horizontal reservation means that 3% of 15% is reserved
for handicapped children of SC, 3% of 7.5% is reserved for handicapped children
of ST and 3% of 77.5% is reserved for the physically chalenged children of the
General Categories.

(c) Does not arise.
Sudents in research projects

673. SHRI N. BALAGANGA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has assessed the number of students engaged in
research projects in different science establishments in the country, to promote
scientific enrichment in the country;

(b) if so, the details thereof;

(c) the details of the number of research scholars the country has produced
during each of the last three years, year-wise; and

(d) the steps taken by Government to encourage research among youth of
this country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (@) to (d) The data is hot maintained
by the Ministry of Human Resource Development. However, the Government has
taken various measures to encourage scientific research among youth in the country.
These measures include the setting up of new ingtitutions for science education and
research, the creation of centres of excellence and facilities in emerging and frontline
areas in academic and national ingtitutes, the induction of new and attractive
fellowships, the strengthening of infrastructure for R&D in universities etc. The
Department of Science and Technology through various schemes/programmes
encourages students to undertake Research by giving scholarships, awards and
fellowships etc. at various levels of education through its INSPIRE Programme. The
Government has introduced the Universities for Research and Innovation Bill which,
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if passed, would considerably enhance research opportunities for young students
through the creation of 14 Universities dedicated to research and innovation.

Budgetary provision for infrastructural facilities in Schools

674. SHRI NATUJ HALAJ THAKOR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether it is a fact that Central Government is not of the view to accord
sanction to the proposed budgetary provision of Gujarat to carry out all the civil
works, infrastructure facilities in schools till March, 2013; and

(b)  whether it would bear the responsibility of non-implementation of Supreme
Court mandate in case Central Government does not alot the proposed additional
budget to the State Government immediately?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The Government of India
has approved an outlay of Rs. 44904.76 lakh including a spillover of Rs. 24810.74
lakh for carrying out the Civil Works/infrastructure facilities in schools during the
current year 2013-14 for the Sarva Shiksha Abhiyan (SSA), in the State of Gujarat.
Keeping in view the financial ceiling norm of 33% on civil works under the SSA,
the Government has approved priority works viz., the construction of schools in un-
served areas, girls toilets and drinking water facility in compliance with the Right
of Children to Free and Compulsory Education (RTE) Act, 2009, while the
Construction of Block Resource Centres (BRCs)/Cluster Resource Centres (CRCs)
buildings and other small works like electrification were not approved.

Recruitment of teachers

675. SHRI DEVENDER GOUD T.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether it is a fact that to implement Right to Education Act, there is
a need to recruit 14 lakh more teachers, and

(b) if so, till now how many teachers have been recruited since implementation
of the Act in 2009, State-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Under the Sarva Shiksha Abhiyan
(SSA), a total of 19.82 lakh teachers had been sanctioned to the States till March,
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2013 against which 14.01 lakh had been recruited. In addition, the States/UTs also
have vacancies in the teacher cadre borne on the State Governments. In order to
expedite the filling up of teacher vacancies, 26 States’'UTs have already conducted
the Teacher Eligibility Test (TET) for recruitment of teachers and the process is
underway in others. Teacher availability has improved, which is reflected in Pupil
Teacher Ratio (PTR) of 30:1 at the national level as per District Information System
for Education (DISE) 2011-12 compared to 32:1 as per dies 2009-10.

(b) State/lUT-wise and year-wise details indicating teachers recruited against
posts sanctioned under the SSA after the enactment of the RTE Act, 2009 is given
in the Statement.

Satement

A Sate/UT-wise and year-wise statement indicating teachers recruited against
posts sanctioned under SSA after enactment of RTE Act, 2009

Sl. State/UTs Recruitment  Recruitment Recruitment Tota
No. of teachers  of teachers of teachers

during during during

2010-11 2011-12 2012-13
1 2 3 4 5 6
1.  Andhra Pradesh 55 26 0 81
2. Arunachal Pradesh 0 0 1108 1108
3.  Assam 0 0 40756 40756
4. Bihar 31838 0 9553 41391
5. Chhattisgarh 1837 0 2208 4045
6. Goa 0 10 0 10
7. Gujarat 15052 11625 4753 31430
8. Haryana 0 197 4266 4463
9. Himacha Pradesh 93 7 100 200

10. Jammu and Kashmir 9318 0 2529 11847
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1 2 3 4 5 6
11.  Jharkhand 27 562 0 589
12. Karnataka 1396 0 0 1396
13. Kerda 0 0 2783 2783
14. Madhya Pradesh 19615 0 71270 90885
15. Maharashtra 3153 0 76 3229
16. Manipur 0 0 2719 2719
17. Meghaaya 896 2043 0 2939
18. Mizoram 0 0 289 289
19. Nagaland 0 0 2557 2557
20. Odisha 19690 0 0 19690
21. Punjab 4881 0 967 5848
22. Raasthan 1082 0 6688 7770
23. Sikkim 0 0 220 220
24. Tamil Nadu 2412 7695 0 10107
25. Tripura 353 0 17 370
26. Uttar Pradesh 9443 0 18292 27735
27. Uttarakhand 0 0 0 0
28. West Benga 49087 3644 22559 75290
29. Andaman and 0 127 4 131
Nicobar Islands
30. Chandigarh 36 0 605 641
31. Dadra and Nagar 0 0 50 50
Haveli
32. Daman and Diu 32 0 0 32
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1 2 3 4 5 6
33. Delhi 0 0 3798 3798
34. Lakshadweep 4 4 0 8
35. Puducherry 0 0 1 1
TortAL: 170300 25940 198168 394408

Unaided colleges

676. SHRI NATUJ HALAJ THAKOR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ the number of unaided colleges established and run by the Trusts and
Societies, across the country, State-wise;

(b) out of which, how many are getting grants under 2F and 12B of UGC
Act, 1956;

(c) whether it is fact that unaided private colleges, which are operational for
more than five years are not given permanent affiliation by the concerned universities
due to which they are deprived of UGC grants,

(d) how many private and State universities are getting grants under 2F and
12B of the Act, if not, what is the criteria and procedure laid down thereof for
registration; and

(e the number and list of colleges, State-wise, whose applications for
registrations are pending under those provisions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) As per the report of the University
Grants Commission (UGC), there are 2208 unaided colleges established and run by
Trusts and Societies. The State-wise list of such colleges is given in Statement-I
(See below).

(b) The UGC, as per its policy, does not provide general development
assistance to self-financed colleges.

(c)  While there may be cases where the unaided Private Colleges, which are
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operational for more than five years, are not given permanent affiliation by the
concerned university, such data is not centrally maintained. The Universities are fully
empowered, as per the UGC (Affiliation of Colleges by Universities) Regulations,
2009 to affiliate/disaffiliate colleges as per the provisions of the Regulations.

(d) The list of 153 State Universities getting grants under 2(f) and 12B of
the UGC Act, 1956 are available at http://mww.ugc.ac.in/stateuniversity.aspx. The
UGC, as per its policy, does not provide general development assistance to Private
Universities.

The UGC recognises universities and colleges under Section 2(f) and 12B in
accordance with the provisions of rules framed in this regard. These rules are available
at http://’mwww.ugc.ac.in/page/UGC-Regulations.aspx.

(e) State-wise list of colleges, whose applications, for recognition under
Sections 2(f) and 12B of UGC Act, 1956, are pending with the UGC, is given
in Statement-I1.

Statement-|

No. of unaided colleges run by Trusts and Society included under
Section 2(f) and 12(B) of the UGC Act, 1956 (Sate-wise)
as on 31.7.2013

S. State/Union Territory No. of Colleges
No.

1 2 3

1. Andhra Pradesh 130

2. Arunachal Pradesh 0

3. Assam 36

4. Bihar 49

5. Chhattisgarh 5

6. Goa 3

7. Gujarat 45
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1 2 3
8. Haryana 8
9. Himacha Pradesh 2
10. Jammu and Kashmir 81
11. Jharkhand 16
12. Karnataka 103
13. Keraa 11
14. Madhya Pradesh 46
15. Maharashtra 203
16. Manipur 3
17. Meghalaya 10
18. Mizoram 2
19. Nagaland 8
20. Odisha 74
21. Punjab 26
22. Rajasthan 47
23. Sikkim 0
24. Tamil Nadu 138
25. Tripura 0
26. Uttar Pradesh 1119
27. Uttarakhand 7
28. West Benga 21
29. Andaman and Nicobar 0

Islands
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1 2 3
30. Chandigarh 0
31. Dadra and Nagar Haveli 0
32. Daman and Diu 0
33. Delhi 6
34. Lakshadweep 0
35. Puducherry 9
TotaL: 2208
Statement-| |

Details of pending receipts

State No. of pending receipts

1 2
Karnataka 52
Tamil Nadu 32
Keraa 13
Jammu and Kashmir 0
Rajasthan 22
Andhra Pradesh 21
Madhya Pradesh 12
North East 13
West Bengal 14
Uttar Pradesh 65
Odisha 1

Chhattisgarh 14
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1 2
Puducherry 4
Delhi 1
Haryana 5
Maharashtra 32
Bihar 10
Uttarakhand 4
Himachal Pradesh 3
Punjab 12
Jharkhand 5
Goa 1
Gujarat 15
TotaL: 361

Arbitrary admission and overcharging of fees

1t677. DR. PRABHA THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is aware that getting admission in private English
medium schools has become very difficult for students and taking advantage of this
situation, private schools are overcharging fees and are giving admission arbitrarily;
and

(b)  whether, keeping in view the craze for English medium schools in public
at large and also for the convenience of students, Government contemplates to provide
facility of bilingua medium in most of the Government schools and medium of
teaching through English or regional language, so that public could get rid of arbitrary
attitude of private educational institutions and students too could get their desired
medium of instruction?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The Central Board of Secondary
Education (CBSE) receives sporadic complaints against schools affiliated with it for
overcharging fees and arbitrary admissions. In such cases, after the examination of
explanations submitted by the schools, suitable action is taken against the defaulting
schools, depending on the merits of each case i.e. issue of advisory, refund of the
amount to the complainants etc. The Government is unable to take such action in
respect of unaffiliated schools.

(b) Teaching in English medium is available in a large number of central
Government schools such as the Kendriya Vidyalayas and the Navodaya Vidyalayas.
Under the scheme of studies in classes 1X, X, Xl and XIl, a child has to offer
two languages and one of them has to be English or Hindi. Bilingual question papers
are provided for the examination of classes X and XII. The students appearing for
the board examination may choose to write their exams either in Hindi or in English.
Each State Government makes its own policy in this respect.

Development of Kannada language

678. DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether it is a fact that Kannada was accorded classical language
status;

(b) if so, the details of funds allocated and released till date for the development
of Kannada language; and

(c) the details of the funds released to other classical languages in the country
in the same period?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) and (c) The Ministry of Human Resource Development issued an order on
29.9.2011 for establishing the Centre of Excellence for Studies in Classica Kannada
at the Central Institute of Indian Languages (CIIL), Mysore, a subordinate office
of this Ministry. The details of funds allocated and released till date for the
development of Classical Languages in the country including Kannada, after it was
accorded the status of a classical language, are as underi—
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(Rs. in lakhs)
Language/ 2011-12 2012-13 2013-14
year
Allocation Release  Allocation Release  Allocation Release
Kannada 55.63 54.54 218.00 218.00 218.00 218.00
Telugu 55.63 54.54 218.00 218.00 218.00 218.00
Tamil 1200.00 1000.00 928.00 644.44 1800.00 400.00

Sanskrit 14962.21  14962.21 18355.28  18355.28 20643.00  6068.00

Crackdown against private universities

679. SHRI S. THANGAVELU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether it is a fact that Government has decided to launch a crackdown
against all the private universities across the country operating beyond their territorial

jurisdiction;
(b) if so, the details thereof;

(c) whether it is also a fact that there are more than 34 private universities
in complete violation of their prescribed jurisdiction; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Private Universities can
be established either through a State Act or a Central Act. At present, all the Private
Universities existing in the country have been set up by the Acts of the respective
State Legislatures and the norms and parameters for operating campuses beyond their
territorial jurisdiction are stipulated by the State Governments concerned. The UGC
has issued UGC (Establishment of and Maintenance of Standards in Private
Universities) Regulations, 2003 to regulate the functioning of Private Universities.
The UGC has also published an advertisement regarding the Courses/Study Centres/
Off-Campuses and the Territorial Jurisdiction of Universities including Private
Universities in National Dailies on 12.07.2013.
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(c) and (d) Yes, Sir. Some Private Universities are running courses outside their
territorial jurisdiction and the UGC has clarified in its advertisement that Private
Universities should confine their activities to their territoria jurisdiction. Some of
the Universities which have closed down their off-campus centre(s) established outside
their territorial jurisdiction after the intervention of UGC are (i) The Goa off-campus
of the Himgiri Zee University, Dehradun, Uttarakhand (ii) The Bangalore, Hyderabad
and Goa off-campuses of the ICFAI University, Dehradun, Uttarakhand and (iii) The
Gurgaon and Raahmundry (Andhra Pradesh) off-campuses of the University of
Petroleum and Energy Studies, Dehradun, Uttarakhand.

Employability of Indian graduates

680. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ what is Government’s response to the fact that about two-thirds of the
Indian graduates are unemployable; and

(b) what are the measures the Ministry would like to adopt to overcome this
crisis in higher education in cooperation with the UGC and AICTE?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (&) The Universities use a common
curriculum that is continuously revised by experts. This curriculum is expected to
develop core subject specific skills, analytical reasoning skills and overall personality
development. However the curriculum is generic for a specialization and does not
cater to any specific industry needs. At present, specific industry skills are acquired
either through specific skill courses or through on the job experience.

While some bodies like NASSCOM, Ernst and Young, Mckinsey have conducted
surveys in specific sectors, where out of the applications received, the percentage
of employability was estimated against the number actually employed from amongst
the applications received for those job positions in the specific sectors. These surveys
can in no way assume that the employability figures would be the same for all
students vis-a-vis all the sectors. Hence a generic statement like the one mentioned
in part (&) of the Question above needs to be validated and empirically tested.

(b) The Universities and regulatory bodies such as the University Grants
Commission (UGC) and the All India Council of Technical Education (AICTE) are
striving to constantly enhance the employability of graduates in the higher education
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system. An increased emphasis has been placed on academia-industry inter-action
to ensure that academic institutions are sensitized to the needs and expectations of
employers.

The AICTE has also notified its Grant of Approval for conducting Vocational
Education Programme, Community College courses and Skill Knowledge Providers
under the National Vocational Education Qualifications Framework (NVEQF)
Regulations, 2012. The above skill framework addresses the problems of skilled
manpower and youth unemployment. To enhance the employability of engineering
students, the AICTE also implements various schemes such as Finishing Schools for
students, Innovation Programme schemes etc.

The UGC has also notified a Bachelor of Vocation degree (B.Voc). The framework
provides for multiple pathways and exit options after every certificate level so that
a student can opt to drop out at any certificate level and be employed at a certain
job role within a sector and come back into education if he/she so desires. The
UGC is implementing a scheme of Career Oriented Courses in Universities and
Colleges under which it provides financial assistance to universities/Colleges for the
introduction of career oriented courses at the certificate/diploma/advance diploma
levels, which run concurrently with conventional degree courses like the Bachelors
of Artsg/Science/Commerce etc.

Model Schools at block level

681. SHRI D.P. TRIPATHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government has decided to set up Model Schools
at block level in the country;

(b) if so, the sdient features of these schools; and

(c) whether Government would upgrade the existing schools or new schools
would be opened under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) The Government has decided to set up 6,000 model schools at the rate
of one school per block as benchmark of excellence. Out of these. 3,500 schools
are to set up through the respective Stale/UT Government in Educationally Backward
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Blocks (EBBs) and the remaining 2,500 schools are to be set up under the Public-
Private-Partnership (PPP) mode in blocks which are not educationally backward. The
model schools are to be set up based on the Kendriya Vidyalaya (KV) template
with infrastructure and faculty as per norms of the Kendriya Vidyalaya Sangathan.

(c) The scheme envisages the setting up of new schools as well as the
upgradation of the existing schools into model schools under both the components
viz. model school under the State sector component and model school under the
Public-Private-Partnership (PPP) mode.

Monitoring of Mid-Day-Meal Scheme

682. SHRI NAND KUMAR SAIl: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government proposes to set up a State-of-the-art system to monitor
the Mid-Day-Meal Scheme on a rea-time basis in the recent past;

(b) if so, the details in this regard along with the salient features thereof;

(c) whether Government has developed the infrastructure for monitoring of
the said system in the country;

(d) if so, the details thereof;

(e)  whether Government proposes to cover Government-aided schools, local
bodies schools, National Child Labour Project Schools and madrasas/maqgtabas under
the said scheme in various States; and

(fy if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (&) The Ministry has launched a
web-enabled Management Information System for the monitoring of the Mid-Day-
Meal Scheme. All the States/lUTs have entered their annual and monthly data entry
into the portal. The data relating to key indicators of the Mid-Day-Meal Scheme

is available on the portal.
(b) The Sdlient Features/Benefits of the MDM-MIS Project are as under:—

(i)  Availability of school-wise data on the enrolment of children, children-
availed MDM, utilization of food grains, utilization of funds etc.
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(i) Category-wise engagement of cook-cum-helpers in the school and the

payment of honorarium to them.

(iii)  Availability of infrastructure namely kitchen-cum-store and kitchen devices

in school.
(iv) Availability of drinking water facility and toilets.
(v) Mode of cooking.
(vi) Auto submission of Quarterly Progress Reports.

(vii) Auto generation of annual work plan and budget for the State based on

the performance of the scheme in the previous year.
(viii) Generation of exception reports.

(c) and (d) The Management Information System for the Mid-Day-Mea Scheme
has been developed in collaboration with the NIC. The National Data Centre for
the MDMS project is maintained by NIC.

(e) and (f) The Management Information System for the Mid-Day-Mea Scheme
covers all Governments, Governments aided, local body schools and National Child
Labour Project Schools and madrasas/magtabas supported under the Sarva Shiksha
Abhiyan.

Suggestions on discrimination against SC/ST students
in central universities

1t683. SHRIMATI MAYA SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 the details of suggestion made by the Committee headed by Dr. Bhalchandra
Mungekar in respect of discrimination, physical violence, harassment and other
mischievous acts against the students belonging to Scheduled Castes and Scheduled
Tribes in various central universities,;

(b) the details of the incidents of discrimination and harassment of students
belonging to Scheduled Castes, Scheduled Tribes and other categories in the
educational ingtitutions during the last five years;

tOriginal notice of the question was received in Hindi.
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(c) the number of such incidents wherein students have committed suicide

after such harassment during the last five years;, and

(d) the steps taken by the Ministry to do away with the discrimination in
educational institutes?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (@) No such Committee has been
constituted by this Ministry to look into caste based discrimination in the Central

Universities (CUs) under its purview.

(b) The Jamia Millia Islamia, the Jawaharlal Nehru University and the Sikkim
University have reported complaints relating to the harassment of SC/ST/other category

students whose details are as under:—

S.  Name of the CU Details about complaints
No.

No. of Complaints No. Disposed off

1.  Jamia Millia Islamia 1 1
2. Jawaharlal Nehru University 21 16
3. Sikkim University 1 1

No other CU has informed this Ministry of any such incident.

(c) As reported by the CUs under the purview of this Ministry, no such
incidents have occurred during the last five years.

(d) The University Grants Commission (UGC) is giving financial assistance
to the CUs to establish Equal Opportunity Centres to oversee the effective
implementation of the policies and programmes implemented for the welfare of the
disadvantaged groups, to provide guidance and counseling with respect to academic,
financial, social and other matters and to enhance diversity within the campus. The
UGC is dso providing financial assistance to the CUs to establish the Centre for
Study of Social Exclusion and Inclusive Policy to support focused research on the
issue of social exclusion related to dalits, tribals and religious minorities. The UGC
(Promotion of Equity in Higher Education Institutions) Regulations, 2012 notified
on 19.1.2013 provide for the establishment of Equal Opportunity Cells and the
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appointment of an Anti-Discrimination Officer in each higher educational institution
to give effect to the Regulations. The Ministry issues advisory letters from time
to time to all Centrally Funded educational institutions to emphasize that officials/
faculty members should desist from any act of discrimination against students on
grounds of their socia origin.

KVs and NVs in all districts and subdivisions

1t684. SHRI FAGGAN SINGH KULASTE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Kendriya Vidyalayas (KVs) and Jawaharlal Navodaya Vidyalayas
(NVs) have been established in all districts and sub-divisional headquarters of the

country;

(b) if so, the number of districts in the country where these schools have
been established; and

(c) whether it is aso a fact that the buildings of these schools have been
constructed and if not, the details and number of such districts where the construction
is yet to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The Kendriya Vidyalayas
(KVs) are opened primarily to cater to the educational needs (upto the Senior
Secondary Level in the Science, Humanities and Commerce streams) of the wards
of transferable Central Government Employees, including Defence personnel, on
the receipt of a proposal in prescribed proformae from the various Ministries
of the Government of India/State Government/UTs committing the availability of
requisite resources from their side for setting up a new KV as well as after
securing the necessary sanction of the Government. The KVs are not opened
on the criteria of State-wise/District-wise/Block-wise or backward and needy
area-wise etc. The Navodaya Vidyalaya Scheme provides for opening of one Jawahar
Navodaya Vidyalaya (JNV) on an average in each district of the country. However,
so far no JNV has been established in the State of Tamil Nadu. The number
of KVs and INVs established so far in various districts of the country is as
follows.—

tOriginal notice of the question was received in Hindi.
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Name of Organizations Number of Number of
KVs/INVs districts covered
Kendriya Vidyalaya Sangathan 1091 495
Navodaya Vidyalaya Samiti 586 576

(c) A total of 680 KVs and 515 JNVs are functioning from their own permanent
buildings. The KVS does not construct its own building for the Vidyalayas running
under the Projects Sector/Institute of Higher Learning Categories. The construction
of buildings for 264 KVs in 219 districts and 58 IJNVs is yet to be completed.

Vacancy of teachers under SSA

1685. SHRI THAAWAR CHAND GEHLOT: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether it is a fact that about 2 lac posts of teachers are vacant under
Sarva Shiksha Abhiyan (SSA);

(b) if so, the details thereof;

(c) whether, due to appointment of para teachers, interest in education is
decreasing;

(d)  whether Government is considering to appoint regular teachers under Sarva
Shiksha Abhiyan; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (e) Under the Sarva Shiksha
Abhiyan (SSA), a total of 19.82 lakh teacher posts have been sanctioned till
2012-13, against which 14.00 lakh teachers have been recruited by the States/UTs
upto 31.03.2013. A State/lUT-wise statement of teacher vacancies under the SSA is
given in the Statement (See below).

The SSA supports the States/UTs for additional teachers which are recruited as
per the recruitment rules of the State concerned. After the coming in force of the
Right of Children to Free and Compulsory Education (RTE) Act, 2009, the National
Council for Teacher Education (NCTE) has been notified as the Academic Authority

tOriginal notice of the question was received in Hindi.
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for the purpose of section 23(1) which is responsible for laying down the minimum
qualifications for teachers in elementary schools. The NCTE has on 23.08.2010 and
29.07.2011 notified the minimum qualification required for a person to be appointed
as a teacher.

Satement

Details indicating Sate/lUT-wise teacher vacancies under
Sarva Shiksha Abhiyan

Sl. State/UT Sanctioned Working Vacancies

No. Post under as on
SSA 31.03.2013

1 2 3 4 5

1.  Andaman and Nicobar 210 198 12

Island

2. Andhra Pradesh 39189 38319 870

3. Arunachal Pradesh 7262 6334 928

4. Assam 48808 40756 8052

5.  Bihar 403413 201536 201877

6. Chandigarh 1390 1390 0

7. Chhattisgarh 67507 57193 10314

8. Dadra and Nagar Haveli 937 427 510

9. Daman and Diu 119 92 27

10. Delhi 7104 3834 3270

11. Goa 169 169 0

12. Gujarat 58688 31430 27258

13. Haryana 13435 13399 36

14. Himachal Pradesh 5856 3653 2203
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A 2 3 4 5
15. Jammu and Kashmir 43471 42268 1203
16. Jharkhand 120396 80857 39539
17. Karnataka 29055 24278 4777
18. Keraa 2925 2783 142
19. Lakshadweep 38 17 21
20. Madhya Pradesh 173855 169557 4298
21. Maharashtra 42091 15387 26704
22.  Manipur 2871 2719 152
23. Meghaaya 13262 9050 4212
24. Mizoram 2485 2175 310
25. Nagaand 3147 3147 0
26. Odisha 89901 79936 9965
27. Puducherry 48 37 11
28. Punjab 14090 10661 3429
29. Rajasthan 114132 100889 13243
30. Sikkim 724 405 319
31. Tamil Nadu 33214 33214 0
32. Tripura 6980 5711 1269
33. Uttar Pradesh 423553 277216 146337
34. Uttarakhand 14316 5046 9270
35. West Benga 198253 136895 61358
TotaL: 1982894 1400978 581916

Source:. AWP & B 2013-14.
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Amenities in Government primary schools

686. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether the report of 8th All India Education Survey regarding lack of
proper amenities in Government-run primary schools is true;

(b) if so, what measures Government has taken to ensure proper working toilets

and clean drinking water facilities in al schools;, and

(c) the number of toilets and water facilities built, across the country during

the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The provisional 8th All India
School Education Survey (giving data as on 30.09.2009) conducted by the National
Council of Educational Research and Training (NCERT) reveals that out of a total
of 524234 Government Primary Schools, 345317 (65.87%) and 416819 (79.51%)
Schools were having toilet facilities and drinking water facilities respectively.

(b) The Government has endeavoured to improve the quality of school
education in the country. The Right of Children to Free and Compulsory Education
(RTE) Act, 2009 has become operative with effect from 01.04.2010. The Act mandates
that every child in the age groups of 6-14 years shal have the right to free and
compulsory education. The Sarva Shiksha Abhiyan (SSA) has been revised to
correspond to the provisions of the RTE Act, 2009 in terms of the provision of
additional teachers, classrooms and facilities in schools as quality interventions. The
SSA has covered rural and backward regions extensively. As per the District
Information on School Education (DISE) 2011-12, a total of 87.63% of Government
elementary schools had toilets and 94.45% had drinking water facility. The Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) launched in March, 2009 envisages inter-alia
the opening of new secondary schools (through up-gradation) and the dispensing
of additional schools with a special focus on backward areas. Interventions such
as the construction of school buildings, additional classrooms, laboratories, toilets
etc. are provided for under the RMSA.

(c) A statement showing the number of toilets and water facilities built, across

the country during the last three years is given in the Statement.
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Unrecognized schools in the country

687. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government has a record of the number of unrecognized schools
functioning in the country, and the details thereof, State-wise;

(b)  whether Government proposes to ensure that these schools get necessary
recognition to function in accordance with the Right to Education Act; and

(c) whether Government has shut down any unrecognized schools and the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) No, Sir. As per the District
Information System for Education (DI1Sc) 2011-12, against a total of 14,12,178 schools
in the country, only 25,898 (1.8%) were unrecognized. The State-wise details are
given in the Statement (See below).

The Section 18 of the Right of Children to Free and Compulsory Education
(RTE) Act, 2009 provides that no school can be established without obtaining a
certificate of recognition from the authority prescribed by the concerned State/UT
Government.

The State Governments have defined the procedures and processes for the
recognition of schools by the designated authority in the concerned State/UT. Since
the process of recognition of the schools is done at the State level, the data on
the grant of recognition or the shutting down of schools is not maintained centrally.

Satement

Percentage of Unrecognized schools 2011-12

State/UT Total Number of Percentage of
schools unrecoghized schools
1 2 3
Andaman and Nicobar 428 -

Islands
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1 2 3
Andhra Pradesh 108045 24
Arunacha Pradesh 4343 _
Assam 61110 16.5
Bihar 70501 -
Chandigarh 187 -
Chhattisgarh 52822 0.1
Dadra and Nagar Haveli 303 -
Daman and Diu 113 -
Delhi 5064 -
Goa 1509 -
Gujarat 40943 -
Haryana 21300 2.8
Himachal Pradesh 17388 -
Jammu and Kashmir 27493 -
Jharkhand 44835 4.2
Karnataka 70896 -
Kerala 15534 6.2
L akshadweep 46 _
Madhya Pradesh 140993 -
Maharashtra 100084 0.3
Manipur 3957 2.9
Meghalaya 12796 0.1

Mizoram 2935 0.2
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1 2 3
Nagaland 3370 -
Odisha 66689 22
Puducherry 707 -
Punjab 30181 20.5
Rajasthan 109189 0.1
Sikkim 1235 -
Tamil Nadu 55753 0.4
Tripura 4503 -
Uttar Pradesh 221653 0.1
Uttarakhand 23207 11
West Bengal 92066 0.9
ALL STATES! 1412178 18

Expert committee on endangered languages

688. PROF. MRINAL MIRI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether an Expert Committee was constituted by the University Grants
Commission to make recommendations to the Commission on preservation and

promotion of endangered languages in the country;

(b) if so, whether the recommendations of the Committee included setting up
of specialised centres in central universities to undertake research into different aspects

of endangered languages; and

(c) if so, the steps that Government and UGC have taken with regard to
this recommendation of this Committee?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Yes, Sir.



180 Written Answers to [RAJYA SABHA] Unstarred Questions

(c)  The University Grants Commission (UGC) has informed this Ministry that
it has formulated the guidelines for Centres for Endangered Languages to be
established in the Central Universities and invited proposals from them. In response,
13 Central Universities have submitted their proposals. In addition, the Central Institute
of Indian Languages (CIIL), Mysore, a subordinate office of this Ministry, is
implementing the Scheme for Preservation and Protection of Languages spoken by
less than 10,000 people during the current Five Year Plan through the documentation
of their linguistic features which includes various activities like preparation of
grammars, dictionaries, encyclopaedias, collection and publication of folklores, etc.

Regulator for technical and management institutes

689. DR. CHANDAN MITRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has formulated a new regulator for technical and
management institutes viz. Indian Board of Accreditation (IBA);

(b) if so, the details of difference between the function, objectives and
parameters of IBA and National Board of Accreditation (NBA) under AICTE;

(c) the reasons which compelled Government to constitute IBA; and
(d) the corrective steps taken by Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (& No, Sir.

(b) to (d) In view of (a) above, do not arise.
Mismanagement and irregularities in central universities

690. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALl KHAN:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(8 whether Government has ordered any enquiry by setting up committee or
writing to Vice Chancellors in the central universities for the mismanagement and
irregularities committed;

(b) if so, the details thereof, State-wise during the last three years and the
reports received and implemented, so far; and
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(c) if not, by when such committee would be appointed to oversee them?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The Central Universities
are autonomous bodies established by the respective Acts of the Parliament and are
governed by their respective Acts and the Statutes and the Ordinances framed thereunder.
Whenever any complaint regarding mismanagement/irregularities is received, it is
forwarded to the concerned Central University for appropriate action at their end.

Based on the observations of the Comptroller and Auditor General of India
regarding overpayment to the contractor and complaints received about other
irregularities committed by the University of Hyderabad, the Government has
constituted a three-member Fact Finding Inquiry Committee.

(c) Whenever the complaint is supported by concrete evidence and the reply
of the University is not found satisfactory, then depending upon the facts of the
case, either a Fact Finding Inquiry Committee is constituted or if it relates to a
proceeding, then the proceeding is annulled with the approval of the Visitor.

Allocation under the MDMS

1t691. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 the amount allocated to the States of Uttar Pradesh, Bihar, Madhya Pradesh,
Punjab, Jammu and Kashmir and Haryana for the year 2012-13 under the Centrally
Sponsored Mid-Day-Meal Scheme (MDMYS);

(b) the details of utilisation of the said fund in the above mentioned States,
and the amount surrendered in this regard, State-wise;

(c)  whether Government has sought any explanation from the concerned States
for surrendering the amount; and

(d) if so, the details thereof and the further action, Government proposes to
take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Information in this regard
is given in the Statement (See below).

tOriginal notice of the question was received in Hindi.
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(c) and (d) A part of the unspent funds is required to run the scheme during
the first two months of next financial year, till the funds are released by the Central
Government and they reach districts. Any additional savings are discussed, component-
wise, with the State Governments during the Programme Approval Board meetings
with the States, in the bi-annual review meeting with the Education Secretaries of
the State Governments, as well as during the State Level Steering-cum-Monitoring
Committee meetings. The State level expenditure during a particular year forms a
basis for release of funds in the following year; the central assistance in a particular
year is released only after adjusting the unspent balance of the previous year.

Statement
Mid-Day-Meal Scheme

Amount Allocated/Released, Utilized and unspent balance for the year
2012-13 under Mid-Day-Meal Scheme (MDMS)

(Rs. in lakh)
Sl. Name of State Amount Amount Unspent
No. Allocated/ Utilized balance as on
Released 01.04.2013
1 Bihar 99889.68 84250.41 7590.33
2  Hayana 17852.49 18764.26 1982.57
3  Jammu and Kashmir 6660.1 8868.51 2850.64
4 Madhya Pradesh 79048.11 78054.38 12254.86
5  Punjab 18916.89 17008.16 2153.15
6  Uttar Pradesh 132113.69 110536.65 30035.05

Decline in suicide cases of students

1692. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(8 whether there has been decline in cases of suicide by students, especially
after the examination result in different States of the country;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether any training is being provided by Government to teachers and
counsellors in every schools to detect symptoms and causes of tension and depression
among students; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) There are sporadic reports
in the media of suicides committed by the students of various grades. Such data
is not maintained by the Central Board of Secondary Education (CBSE). However,
the report of National Crime Records Bureau (NCRB) shows that the number of
suicides by school students declined in 2011 and 2012. The year-wise details are

as under:—
Sl.No. Year No. of suicides
1. 2010 2479
2. 2011 2381
3. 2012 2246

(c) and (d) The following steps have been taken by the CBSE to dea with
the tension and depression experienced by some school students.—

(i)  Appointment of full-time counsellor in schools
(i)  Avallability of counselling services in schools
(iii) Web-based interaction with CBSE throughout the year

(iv) Introduction of subjects like Music, Dance, Painting, Theatre etc. for the
development of a harmonious personality in the students.

Schools under Mid-Day-Meal Scheme

693. SHRI RAJV PRATAP RUDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the details on the number of schools in the country covered under the
Mid-Day-Meal Scheme, State-wise;
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(b) the financial assistance provided by the Central Government for the
Mid-Day-Meal Scheme over the last four years, State-wise and year-wise;

(c) the complaints received by the Government of ill health of students and
deaths reported after having the meal over the last four years, State-wise;

(d) the details on the percentage of schools where the mid-day-meal standards
are not met, State-wise; and

(e) the measuredactions taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (&) The information is given in
Statement-1 (See below).

(b) The information is given in Statement-1l (See below).
(c) The information is given in Statement-1l1 (See below).

(d) The State-wise and School-wise statistics of 12.12 lakh schools in this
aspect are not maintained.

(e) The Mid-Day-Meal Guidelines provide for the lifting of good quality
foodgrains of at least Fair Average Quality from the Food Corporation of India (FCI)
godowns, the storage of food items in dry and safe places, and for the cooking
of the meals in a hygienic environment through properly trained cooks-cum-helpers.
The cooked food has to be tasted by 2-3 adults including one teacher before it
is served to the children. In addition, community involvement is promoted in the
implementation and supervision of the Mid-Day-Meal Scheme. The States are also
being encouraged to promote social audit of the scheme.

The Government has reiterated the MDMS Guidelines to ensure a strict
compliance with quality, safety and hygiene aspects. A few additional aspects have
also been emphasised to enhance the effectiveness of the scheme. The salient points
of the guidelines are as under:—

(i)  The setting up of Management Structure at various levels viz. State, District,
Block etc. with clear roles and responsibilities.

(i)  The mandatory tasting of mea by at least one teacher before it is served
to the children.

(iii)  Ensuring quality supply of ingredients and their safe storage in the schools.
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(iv)

v)
(vi)

(vii)
(viii)

(ix)

)

(xi)

The procurement of pulses and ingredients of branded and Agmark quality
and supply to schools on the lines of Maharashtra.

Raising awareness about the Mid-Day-Mea Scheme.

The convening of the District level Vigilance and Monitoring Committee
meeting under the Chairmanship of the seniormost Member of Parliament
from the district.

Promoting the Social Audit of the Scheme.

The testing of food samples by the Food Safety and Standards Authority
of India (FSSAI)/CSIR institutes/National Accreditation Board for
Laboratories approved Laboratories.

The strengthening of the training of cook-cum-helpers, as well as district
and block resource persons for managing safety of foodgrains and hygienic
cooking in collaboration with the schools of home science in different
universities.

Taking Prompt action on findings of the reports of the Monitoring Institutes,
and Joint Review Missions.

The preparation of a comprehensive contingency Medical Plan to dea with
any untoward situation.

Statement-|

Sate-wise details of schools covered under Mid-Day-Meal Scheme

S. States/UTs No. of Schools covered under
No. MDMS 2012-13

Primary Upper Primary Total
1 2 3 4 5
1. Andhra Pradesh 61435 19488 80923
2. Arunachal Pradesh 3190 1048 4238
3.  Assam 51379 15152 66531
4. Bihar 47482 23291 70773
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1 2 3 4 5

5. Chhattisgarh 33962 13906 47868
6. Goa 1123 432 1555
7.  Gujarat 11349 22874 34223
8. Haryana 4579 11017 15596
9. Himacha Pradesh 10615 4446 15061
10. Jammu and Kashmir 13356 9522 22878
11. Jharkhand 26406 14256 40662
12. Karnataka 23287 32777 56064
13. Kerda 12198 5189 17387
14. Madhya Pradesh 86038 29094 115132
15. Maharashtra 81417 39679 121096
16. Manipur 2289 697 2986
17. Meghaaya 7613 3019 10632
18. Mizoram 1484 1022 2506
19. Nagaand 1759 502 2261
20. Odisha 48043 20976 69019
21. Punjab 15338 6697 22035
22. Raasthan 71871 7968 79839
23. Sikkim 563 316 879
24. Tamil Nadu 28089 13385 41474
25. Tripura 4432 2099 6531
26. Uttar Pradesh 106628 51673 158301
26. Uttarakhand 12524 5224 17748
28. West Bengal 69637 14049 83686
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1 2 3 4 5
29. Andaman and Nicobar 191 145 336
Islands
30. Chandigarh 12 104 116
31. Dadra and Nagar Haveli 196 86 282
32. Daman and Diu 56 42 98
33. Dehi 2340 1207 3547
34. Lakshadweep 21 22 43
35. Puducherry 255 211 466
TotaL: 841157 371615 1212772
Statement-1 |

Sate-wise details of assistance provided by Central Government for
Mid-Day-Meal Scheme during last four years

(Rs. in lakh)
gl States/UTs Fund Allocated/Released
No.
2010-11 2011-12 2012-13 2013-14
(till date)
1 2 3 4 5 6
1. Andhra Pradesh 48302 85191 61233 22320
2. Arunacha Pradesh 2043 2092 3133 1509
3. Assam 34408 53221 47452 23920
4. Bihar 80506 81820 99890 66092
5. Chhattisgarh 36188 47463 40486 18154
6. Goa 1168 825 1365 385

7. Gujarat 28852 35302 39610 22904
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1 2 3 4 5 6
8. Haryana 15325 16713 17852 10800
9. Himacha Pradesh 6488 7352 7932 4477
10. Jammu and Kashmir 7991 13431 6660 3933
11.  Jharkhand 32595 52252 25035 9317
12. Karnataka 45368 56526 73785 34037
13. Kerda 18511 14277 19740 10339
14. Madhya Pradesh 65782 76704 79048 42853
15. Maharashtra 107492 69256 105630 30368
16. Manipur 5658 1894 1193 1445
17. Meghalaya 13832 3528 5884 3790
18. Mizoram 1902 3307 1948 1117
19. Nagadand 4027 2464 2818 734
20. Odisha 38959 37124 49163 32153
21. Punjab 16605 17562 18917 5652
22. Raasthan 46226 52901 49728 21832
23.  Sikkim 900 1036 1078 439
24. Tamil Nadu 44251 40334 70054 28998
25. Tripura 4857 8408 5236 2221
26. Uttarakhand 10963 14256 15759 4865
27. Uttar Pradesh 102715 107639 132114 52449
28. West Benga 79480 77251 91666 40697
29. Andaman and 247 509 1329 992
Nicobar Islands
30. Chandigarh 526 681 502 682
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1 2 3 4 5 6

31. Dadra and Nagar 290 343 349 262
Haveli

32. Daman and Diu 148 137 121 151

33. Delhi 9072 6562 8524 2561

34. Lakshadweep 81 76 76 22

35. Puducherry 693 636 506 198
TotaL (IN LAKHS): 912452 989072 1085816 502668

Statement-111

Abstract of complaints of ill health and deaths after having
MDM during 2010-2013

States 2010 2011 2012 2013 Total Number of children fell

Reported Death
ill (Year) (Year)

1 2 3 4 5 6 7 8
Karnataka 1 0 0 1 153 (2010) -
Tamil Nadu 1 1 158 (2013) -
Delhi 1 2 1 4 29 (2010) -
126 & 22 -
(2011)
12 (2012) -
Madhya Pradesh 1 1 2 9 (2011) -
85 (2012) -
Bihar 1 1 3 5 128 (2010) -
100 (2012) -
46; 113; 8 23

(2013) (2013)
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1 2 3 4 5 6 7 8
Rajasthan 1 1 78 (2013)
Haryana 2 2 22 & 3 -
(2011)
West Bengal 1 1 50 (2012)
Odisha 1 1 39 (2013) -
ToTAL: 3 5 4 6 18 1183 23

Neglecting of process of measuring of educational schemes

694. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 whether Government has taken note of the fact that its education-related
schemes, including the RTE, stress a lot on inputs like providing food, uniforms,
etc. and neglect the process of measuring outcomes,

(b) if so, the details thereof, including the steps being taken to address the
same; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c¢) The Nationa Council of
Educational Research and Training (NCERT), which uses a rigorous research
methodology, conducts very detailed periodic national surveys of learning achievements
of children in classes — IIl, V and VIII. Two rounds of these National Learners
Achievement Surveys have been completed by the NCERT which have reveaded
improvements in the overall learning levels, even though achievements remain low.
The findings of the third round conducted recently for class V also indicate that
there is enhancement in the level of achievement in most States. The Project Approval
Board of the Sarva Shiksha Abhiyan has, while approving the Annual Work Plan
and Budget, sanctioned funds for conducting achievement surveys of students in
various grades for all the States’Union Territories during the year 2013-14.

Uniformity in central universities

695. SHRI RAVI SHANKAR PRASAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:
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(@ whether it is a fact that central universities have been established under
various Acts;

(b) if so, the details thereof, Act-wise

(c) whether Government has in principle agreed to bring uniformity in all
these universities; and

(d) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Yes, Sir. The details of
the Acts establishing the various Central Universities under the purview of the Ministry
of Human Resource Development are given in the Statement (See below).

(c) and (d) Yes, Sir. A six-member Committee, constituted in 2010, on the issue
of the autonomy of Central Educational Institutions (CEIls) recommended that the
legislative framework of the Central Universities may be uniformly revised and
subsumed into one single Act. Keeping in view the recommendations of the Committee
on the autonomy of CEls including Central Universities, a Committee has been
constituted to prepare a draft Bill for the administration of all the Central Universities,
protecting the autonomy, uniqueness and diversity of every University.

Satement

Details of the Acts establishing various Central Universities under
the purview of Ministry of Human Resource Development

Sl. Name of University Name of the Act

No.

1 2 3

1.  Aligarh Muslim University The Aligarh Muslim University Act,

1920

2. Assam University The Assam University Act, 1989

3. Babasaheb Bhimrao Ambedkar The Babasaheb Bhimrao Ambedkar
University University Act, 1994

4. Banaras Hindu University The Banaras Hindu University Act, 1915

5. English And Foreign Languages The English and Foreign Languages

University University Act, 2006




192 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3

6. Indira Gandhi Nationa Open The Indira Gandhi National Open
University University Act, 1985

7. Indira Gandhi Nationa Tribal The Indira Gandhi National Tribal
University University Act, 2007

8.  Jamia Millia Islamia The Jamia Millia Islamia Act, 1988

9. Jawaharlal Nehru University The Jawaharlal Nehru University Act,

1966

10. Manipur University The Manipur University Act, 2005

11. Maulana Azad National Urdu The Maulana Azad National Urdu
University University Act, 1996

12. Mahatma Gandhi Antarrashtiya The Mahatma Gandhi Antarrashtiya
Hindi Vishwavidyalaya Hindi Vishwavidyalaya Act, 1997

13. Mizoram University The Mizoram University Act, 2000

14. Nagaland University The Nagaland University Act, 1989

15. North-Eastern Hill University The North-Eastern Hill University Act,

1973

16. Puducherry University The Puducherry University Act, 1985

17. Rajiv Gandhi University The Ragjiv Gandhi University Act, 2006

18. Sikkim University The Sikkim University Act, 2006

19. Tezpur University The Tezpur University Act, 1993

20. Tripura University The Tripura University Act, 2006

21. University of Allahabad The University of Allahabad Act, 2005

22. University of Delhi The Delhi University Act, 1922

23.  University of Hyderabad The University of Hyderabad Act, 1974

24. Visva-Bhardti The Visva-Bharati Act, 1951

25. Centra University of Bihar The Central Universities Act, 2009

26. Central University of Gujarat
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1 2 3

27. Centra University of Haryana

28. Centrd University of Himachal Pradesh
29. Central University of Jammu

30. Central University of Jharkhand

31. Centra University of Karnataka

32. Centra University of Kashmir

33. Central University of Kerala

34. Central University of Odisha

35. Centra University of Punjab

36. Centra University of Rajasthan

37. Central University of Tamil Nadu
38. Doctor Harisingh Gour Vishwavidyaaya
39. Guru Ghasidas Vishwavidyaaya

40. Hemvati Nandan Bahuguna Garhwal
University

Satus of second language to Sanskrit

1t696. DR. RAM PRAKASH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(8 the names of States where Sanskrit has been accorded the status of second
language;

(b)  whether Sanskrit language is compulsory in any State from First to Twelfth
standard; and

(c) the details of class standards in schools recognized by CBSE wherein
Sanskrit is taught as a subject?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (@) to (c) The information is being
collected and will be placed on the Table of the House.

tOriginal notice of the question was received in Hindi.
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Modernisation of GSI

697. SHRIMATI JAYA BACHCHAN: Will the Minister of MINES be pleased
to state:

(8 whether the Geological Survey of India (GSl) is facing the shortage of
manpower and modern machineries and techniques;

(b) if so, the details thereof;
(c) whether Government has taken any steps to modernise GSI; and
(d) if so, the details thereof?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) and (b) Geologica
Survey of India (GSI) is facing shortage of manpower at present. Details of the
sanctioned and filled in strengths of GSI are given in the Statement-I (See below).

Regarding modern machineries and techniques, GSI is presently equipped with
several precision egquipments for carrying out ground, aerial and marine surveys and
analyses of rocks and minerals. However, development of equipment and technology
is a dynamic process which continuously changes with new technology and more
high precision equipments which are developed through advanced research. GSI tries
to keep abreast of these new developments in Geosciences.

(c) and (d) The Government of India, Ministry of Mines had formed a High
Power Committee (HPC) to examine and restructure GSI to make it a world class
organization. The HPC recommendations were approved by the Cabinet on 25.10.2011.
With the recommendation of HPC, GSI was reorganized in the Mission-Region-Hybrid
Matrix Mode. Further the sanctioned strength of manpower was increased from 11,420
to 12,369. GSl is taking action to fill up the vacancies in a phased manner which
is to be completed by 2018. The additional manpower will enable GSI to take up
more programmes in the quest for new mineral resources and carry out research
programmes for the development of geosciences as well as for societal benefits.

Steps have been taken by the Government to make GSI a world class organization
with cutting edge technology and state-of-the-art equipments. Towards this end
Ministry of Mines on 30.6.2009 had formed a Modernization Committee to look
into the requirements of technology and equipments for GSI. The Modernization
Committee submitted its report after peer reviewing in August, 2011 for
implementation. GS| is carrying out its modernization according to the projections
made in the Modernization Committee Report. Details of planned technology infusion
are given in the Statement-II.
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Statement-11|

Planned technology infusion during Twelfth Five Year Plan Period

Activity Technology Infusion in Twelfth Plan period
1 2
1. Geologica I nstrument Quantity
Mapping
Research polarizing microscope 2 nos.
Electron Probe Micro Analyser (EPMA) 2 nos.
Thermal lonization Mass Spectrometer (TIMS) 1 no.
Ash content Analyzer 1 no.
Bomb Calorimeter 1 no.
2. Geochemica Atomic Absorption Spectrometer (AAS) 10 nos.
Mapping
(Higher Version) (replacement)
Inductively Coupled Plasma-Mass 2 nos.
Spectrometer (ICP-MS) (replacement)
Gas Chromatograph 1 no.
Direct Mercury Analyzer (DMA) (replacement) 6 nos.
X-Ray Fluorescence (XRF) (replacement) 2 nos.
3. Geophysical High Resolution Seismic survey instruments. 2 nos.
Mapping
High Resolution Multi-Channel Seismic 3 nos.
Tomography System
Digital Multi-Parametric Geophysical Logging 2 nos.
System
High Precision Gravimeter 18 nos.
Total field Magnetometer 18 nos.
Differential Ground Positioning System (DGPS) 12 nos.
Ground Penetration Radar (GPR) 4 nos.
Cone Penetration Testing (CPT) Truck 2 nos.
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1 2
I nstrument Quantity
4. Drilling Deep Drill Machine — (Wire line, hydraulic, 2 nos.
Equipment etc.)
5. Airborne 1. Heliborne survey system with sensors : Electro and
Geophysical magnetic, magnetic, gravity and radiometric Heliborne
Survey Sensors

2. Upgradation of the Twin Otter Airborne Survey
System

3. Hyper Spectra Sensors and continuous upgradation of

hardware and software

Marine Survey 1. The Ocean Going Research Vessel (OGRV) is in the final
stage of procurement. The OGRV is expected to be
delivered by September, 2013.

2. GSl aso proposes to procure a Geotechnical Vessel for

which the procurement process is on.

Information 1. Online Core Business Integrated System (OCBIS) is a

Dissemination system for integrating online all core geoscientific and
administrative processes. It will integrate all available data
in a spatial environment, allowing search and exploration
using diverse queries. It will capture, store, utilize and
manage all information generating out of GSI's activities,
it will disseminate reports through the Web Portal as per
the requirement of the users.

Illegal mining in Andhra Pradesh

698. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of MINES be
to pleased state:

(8 whether it is a fact that the number of illegal mining cases in Andhra
Pradesh has gone up from 5,300 in 2006 to 17,882 in 2010;
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(b) if so, the details thereof;

(c) whether it is also a fact that only 18 FIRs have been lodged, so

far;
(d)y if so, the details of each of the FIR; and
(e) the action taken on each of the FIR, case-wise?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) and (b) As per
information complied by Indian Bureau of Mines (IBM) (a subordinate office under
the Ministry of Mines) based on information provided by the State Government of
Andhra Pradesh in their quarterly returns on illegal mining, cases of illegal mining
have gone up in Andhra Pradesh from 2006 to 2010 as indicated below:—

Year 2006-07  2007-08 2008-09 2009-10 2010-11

Cases of illegal mining 6521 9475 15374 15530 18533

(c) As per information complied by IBM based on information provided by
the State Government of Andhra Pradesh in the quarterly returns on illegal mining,
18 FIRs have been lodged in the year 2009 in cases of illegal mining of minor
minerals during the concerned period.

(d) and (e) As per section 23C of the Mines and Minerals (Development and
Regulation) Act, 1957, the State Governments have been empowered to make rules
for preventing illegal mining, transportation and storage of minerals. Since the State
Governments deal with cases of illegal mining, specific details are not centrally
maintained in the Ministry.

Implementation of scholarship schemes

699. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(@ the details of implementation of pre-matric, post-matric and merit-cum-
means scholarship schemes for minorities in Andhra Pradesh during the last five
years, year-wise, scheme-wise and district-wise vis-a-vis the country;

(b) the physical, financial and other targets set for each of the above schemes
and the achievements during that period, year-wise and scheme-wise; and
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(c) the details of quarterly physical and financial reports submitted under the
above schemes during that period, year-wise and scheme-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (@) and (b) The Ministry of Minority implements
Pre-matric, Post-matric and Merit-cum-means based Scholarship Schemes for
Educational Empowerment of students belonging to the notified Minority Communities
throughout the country including Andhra Pradesh. Details of the Scholarship Schemes
are available on the website of the Ministry viz. www.minorityaffairs.gov.in. The
physical and financia targets and achievements under these Schemes in Andhra
Pradesh during the last five years, year-wise, and Scheme-wise vis-a-vis the country
are given in Statement-l and Statement-Il (See below). District-wise data is not
maintained by this Ministry.

(c)  No quarterly reports on the performance of these Schemes is sent by States/
UTs. However, States/UTs are directed to furnish the list of beneficiaries under these
Schemes as well as to upload this list on the website of their respective State/UT.
States/UTs also send Utilization Certificate/s in respect of funds released in the previous
year's.

Statement-|

Year-wise and Scheme-wise Physical targets and achievements under the
various Scholarship Schemes for students belonging to the minority
communities during last five years in the Sate of Andhra Pradesh

Year Pre-matric Scholarship Post-matric Merit-cum-means
Scheme Scholarship Scheme based Scholarship
Scheme

Target Achievement Target Achievement Target Achievement

2008-09 13006 25923 10837 9248 867 1411
2009-10 65032 86248 13006 26692 867 1319
2010-11 86709 225462 17342 42972 867 1314
2011-12 147406 191973 22761 20550 867 1126

2012-13 173418 301275 21345 26904 2601 1664
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Year-wise and Scheme-wise Financial allocation and fund released under the
various Scholarship Schemes for students belonging to the minority
communities during last five years in the Sate of Andhra Pradesh

Year Pre-matric Scholarship Post-matric Merit-cum-means
Scheme Scholarship Scheme based Scholarship

Scheme
Budget Fund Budget Fund Budget Fund

alocation released  allocation released dlocation released
(Rs. in (Rs. in (Rs. in (Rs. in (Rs. in (Rs. in

crore) crore) crore) crore) crore) crore)
2008-09 5.37 6.23 3.61
2009-10 13.90 19.96 2.36
No State-wise No State-wise No State-wise
2010-11 ) 42.85 ) 35.24 ) 3.39
Allocation Allocation Allocation
2011-12 26.88 17.28 3.09
2012-13 47.91 16.65 458
Statement-I |

Year-wise and Scheme-wise Physical targets and achievements under the
various Scholarship Schemes for students belonging to the minority
communities during last five years in the country

Year Pre-matric Scholarship Post-matric Merit-cum-means
Scheme Scholarship Scheme based Scholarship
Scheme

Target Achievement Target Achievement Target Achievement

2008-09 300000 512657 125000 170273 20000 26195
2009-10 1500000 1729076 300000 364387 20000 35982
2010-11 2000000 4421571 400000 525644 20000 41056
2011-12 3400000 5528557 525000 701950 20000 42476

2012-13 4000000 6436984 500000 755643 60000 68096
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Year-wise and Scheme-wise Financial allocation and fund released under
the various Scholarship Schemes for students belonging to the minority
communities during last five years in the country

Year Pre-matric Scholarship Post-matric Merit-cum-means
Scheme Scholarship Scheme based Scholarship
Scheme

Budget Fund Budget Fund Budget Fund
alocation  released allocation  released  dlocation  released

(RE) (Rs. in (RE) (Rs. in (RE) (Rs. in

(Rs. in crore) (Rs. in crore) (Rs. in crore)

crore) crore) crore)
2008-09 79.90 62.20 70.00 70.63 65.00 64.73

2009-10 200.00 202.74 150.00 148.74 100.00 97.43

2010-11 450.00 446.25 265.00 228.97 135.00 108.67

2011-12 600.00 615.47 450.00 362.99 140.00 115.72

2012-13 795.78 786.19 340.75 326.55 184.07 181.21

Conditions for declaration of minorities

700. SHRI AVINASH RAI KHANNA: Will the Minister of MINORITY AFFAIRS
be pleased to state:

(@ what are the conditions to declare a community as minority community;
(b) at present how many communities are declared as minority communities;

(c) whether Government is planning to add more communities in this category
and if so, the details thereof;

(d)  whether Government is planning to remove any community from the list
and if so, the details thereof and the reasons therefor; and

(e)  whether Government is aware of any UNO report on the status of minority
communities and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
NINONG ERING): (a) The Constitution of India used the word ‘ minorities’ or its plural
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form in some Article 29 to 30 and 350A to 350B — But does not define it anywhere.
Article 29 has the word “minorities’ in its marginal heading but speaks of “any section
of citizens having a distinct language, script or culture”. This may be a whole community
generally seen as a minority or group within a majority community. Article 30 speaks
specifically of two categories of minorities- religious and linguistic. The remaining two
articles — 350A and 350B relate to linguistic minorities only.

(b)  As per clause (c) of Section 2 of the National Commission for Minorities
Act. 1992, five communities vide Ministry of Welfare notification dated 23rd October,
1993 are declared as minority communities viz. — Muslims, Christians, Sikhs,
Buddhists and Zoroastrians (Parsis).

(¢) and (d) No, Sir.

(e) Yes, Sir. The UN Commission on Human Rights in its 55th Session of
working Group on Minorities on 12th to 16th May, 2003 in Geneva has raised the
socio-economic deprivation of Muslims in India. The Working Group had pointed
out that Muslims in India are lagging behind in education, employment, representation
in public bodies, Parliament and State legislatures and other socio-economic aspects.
The working Group had also suggested some of the solutions for the prevailing
ills among the Muslim Community. The Report is available on the official website
of UNO at www.un.org. and www.minorityrights.org.

Universities for minorities

701. SARDAR SUKHDEV SINGH DHINDSA:
SHRI MOHAMMAD ADEEB:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(8 whether Government has decided to open five universities for minorities
in the country in near future;

(b) if so, the procedure laid down for establishing such universities in
identifying the locations;

(c) whether the Punjab Government has requested the Central Government to
open one such university in the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
NINONG ERING): (@) and (b) No, Sir. However, the Ministry of Minority Affairs
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is considering the possibilities to establish six Centra University in Minority
Concentration Areas to promote higher education among minorities in the country.

(¢0 No, Sir.
(d) Does not arise.
Schemes for welfare of minorities

702. SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RALI:
SHRI PRABHAT JHA:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(8 the details of schemes announced and implemented by the Central
Government during the current financial year for welfare of minorities;

(b) the details of funds allocated, released and spent, so far, scheme-wise and
State-wise; and

(c) the details of steps Government has taken to increase the coverage of
Muslims under various schemes for minorities during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) and (b) The following schemes which were included
in Twelfth Five Year Plan for the welfare of the notified minority communities have
been approved for implementation during the current financial year i.e. 2013-14.—

Scheme BE 2013-14 Fund spent
(Rs. in crore)

1 2 3
Interest subsidy on Educational 2.00 No expenditure has been incurred
Loan for Overseas Studies for till date. There is no State-wise
the Minority Students. financial allocation.
Support for Students clearing 4.00

Prelims Conducted by UPSC/
SSC, State Public Service
Commission (PSC) etc.
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Skill development initiatives 17.00
with the brand name *“Seekho
Aur Kamao”

(c) Multi-sectoral  Development Programme has been restructured for
implementation during Twelfth Five Year Plan. Block has been made the unit of
planning in place of district, the programme has been expanded to minority
concentration towns/cities and cluster of minority concentration villages. The
restructured programme covers 710 Minority Concentration Bocks (MCBs) and
66 Minority Concentration Towns (MCTs) covering 196 districts of 26 States in
the country. This would sharpen the focus on minority concentration areas.

Multimedia campaigns i.e. publicity through electronic and print media and priority
to Minority Concentration Districts during implementation of the Schemes, are
measures for increasing the coverage of minorities including Muslims.

Targets under RVEP

703. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(8 whether Government has achieved the targets set under the Remote Village
Electrification Programme (RVEP) in the country during the Eleventh Five Year Plan;

(b) if so, the detals thereof and if not, why and how the shortfall would
be achieved,

(c) the targets set for the Twelfth Plan period, State/UT-wise under RVEP;

(d) the details of the proposals received, approved and pending for approval
of Government under the programme, so far along with the time by which the pending
proposals are likely to be approved, State/UT-wise; and

(e) the details of the funds allocated/released for the purpose during the said
period along with the mechanism, if any, to monitor the progress of RVEP, State/
UT-wise?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (@) and (b) The RVEP (Remote Village Electrification Programme)
scheme is based on proposals submitted by States for coverage of such villages/hamlets
as cannot be covered under the RGGVY Scheme of the MoP. However, based on
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tentative projection by the States overall target of 10,000 villages and hamlets was
made for Eleventh Plan.

During the Eleventh Plan period, complete proposals for coverage of 6033 nos.
of villages and hamlets were received from various State Governments, which were
sanctioned under the RVE Programme by the Ministry.

(0 The RVE programme is currently sanctioned for continuation upto
30th June, 2013. However, the Ministry is in the process of developing a new scheme
“Rural Area Energy Access Programme’ by modifying the existing RVE scheme.

(d) The State-wise details of villages and hamlets sanctioned based on the
complete proposals as per the guidelines of the scheme submitted by different States
and approved by the Ministry during the Eleventh Five year plan are given in Statement
(See below).

Two complete proposals of 61 hamlets and 161 hamlets of Uttar Pradesh and
one of 14 villages of Rajasthan and one of 13 villages and 274 hamlets of Jammu
and Kashmir have been received and arc currently under consideration.

(e) State-wise details of funds released to various States under the programme
during the Eleventh Plan period are given in Statement (See below).

The monitoring of implementation of RVE projects is the responsibility of the
respective State notified implementing agencies. Further, third party monitoring by
the concerned State notified implementing agency after completion of the project
is mandatory for final closure of the project. After instalation also it is the
responsibility of the implementing agencies to ensure functionality of the systems.

Statement

Sate-wise details of villages and hamlets covered and funds released
to various Sates under RVE programme

Sl. Sate No. of villages and Funds released
No. hamlets covered in (Rs. in lakhg)**
proposals as on
31.03.2012
1 2 3 4
1. Andhra Pradesh 13 31.47

2. Arunacha Pradesh* 0 476.09
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1 2 3 4
3.  Assam 1691 11089.97
4.  Chhattisgarh 314 1621.34
5. Ddhi** 0 24.96
6. Goa 19 9.74
7. Haryana 92 68.55
8. Jammu and Kashmir 320 5954.69
9.  Jharkhand 251 4424.99
10. Karnataka 59 125.98
11. Keraa 49 339.04
12. Madhya Pradesh 424 3150.7
13. Maharashtra 82 2220.207
14. Manipur 49 520.59
15. Meghaaya 66 229.73
16. Nagaland 8 83.477
17. Odisha 1528 5244.19
18. Rajasthan 103 2152.74
19. Skkim* 0 8.04
20. Tamil Nadu 32 66.76
21. Tripura 479 2740.41
22. Uttarakhand 173 640.525
23. Uttar Pradesh 257 1969.19
24. West Bengal 24 2785.24
ToTAL: 6033 45978.619

Note: *Funds may be released for settlements of projects sanctioned prior to Eleventh Plan Period.

**Funds may be released for carrying out evaluation of the scheme.
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Distribution of solar lamps to rural households

704. SHRI PIYUSH GOYAL: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(8 whether Government proposes to distribute solar lamps to village
households to reduce the consumption of subsidised kerosene in the country;

(b) if so, the details thereof, State/UT-wise, particularly in Maharashtra;
(c) if not, the reasons therefor; and

(d) the fresh steps if any, taken by Government to intensify the distribution/
installation of solar lanterns, and street lights, particularly in the rural areas to improve
the quality of life?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) No, Sir. Subsidy is, however, available from Government on solar
lamps and lamps are being supplied by various agencies to village households.

(b) Does not arise.

(© The Ministry, under the Off-grid and Decentralized Solar Applications
Scheme of Jawaharlal Nehru National Solar Mission (JNNSM) provides a subsidy
of 30% of the cost of solar lanterns/lhome lighting system limited to Rs. 81/- per
watt peak to individuals through State Renewable Energy Development Agencies in
general category States. Alternatively, under the scheme, the Ministry provides a
subsidy of 40% of the cost of solar lanterns, solar home lighting systems and
small capacity PV systems having module upto 210 Watt peak capacity limited to
Rs. 108/- per Watt peak through NABARD, Regional Rural Banks and Commercial
Banks. Balance cost of the system is borne by the beneficiary through own resources
or loan from the Bank at commercia interest rate.

(d) The Ministry will continue to provide subsidy for solar lanterns and street
lights during the Twelfth Five Year Plan as per the Off-Grid and Decentralized Solar
Applications Scheme.

Power deficiency in remote and rural areas

t705. DR. VIJAYLAXMI SADHO: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(8 whether it is a fact that the remote, rural areas as well as the settlements

tOriginal notice of the question was received in Hindi.
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of Scheduled Castes and Scheduled Tribes in several States of the country continue
to be acutely power deficient;

(b) the efforts being made by Government in this direction, the plans of
Government in this regard;

(c) the details of allocation of funds to Madhya Pradesh under Rajiv Gandhi
Gramin Vidyutikaran Yojana, district-wise; and

(d) the number of villages benefited under this Yojana and by when, the
remaining villages would be electrified?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) Yes, Sir, some remote, rural areas continue to be power
deficient.

The Government is implementing Rajiv Gandhi Gramin Vidyutikaran Yojana
(RGGVY, MoP) to provide grid connectivity. Installed capacity for generating power
is also being increased through efforts of Government of India and State Governments.

Ministry of New and Renewable Energy had been implementing Remote Village
Electrification (RVE) Programme for providing financial support for lighting/basic
electrification in those remote unelectrified census villages and unelectrified hamlets
of electrified census villages where grid extension was not found feasible by the
State Governments and hence were not covered under the Rajiv Gandhi Gramin
Vidyutikaran Yojana. Such villages were provided basic facilities for lighting/el ectricity
through various renewable energy sources. RVE projects intended to cover all the
households in the village/lhamlets, including those in the dalit bastis of the village.

(c) Thereis no upfront alocation of funds for any State/district under RGGVY.
Funds are rel eased against sanctioned projectsin instal ments based on the 80% utilisation
of amount in the previous installment(s) and fulfillment of other conditionalities.
However, an amount of Rs. 1589.48 crore has been disbursed by REC towards subsidy
to the State of Madhya Pradesh as on 31.07.2013. The district-wise details of allocation
of funds to Madhya Pradesh under RGGVY are given in the Statement (See below).

(d) Under RGGVY, 648 projects have been sanctioned covering electrification
of 1,12,972 Un/de-Electrified Villages (UEV) and intensive electrification of
3,82,859 Partially Electrified Villages (PEV). Cumulatively, as on 31.07.2013, the
electrification works in 1,07,497 UE villages and 2,99,690 PE villages have been
completed in the country including Madhya Pradesh. The scheduled completion time
is 24 months from the date of award of contract by the implementing Agencies.
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Statement

District-wise sanctioned project cost and subsidy disbursed by REC under
RGGVY for the Sate of Madhya Pradesh as on 31.07.2013

Sl. Name of District Project cost Subsidy
No. (Rs. in lakhs) (Rs. in lakhs)
1 2 3 4

1. Chindwara 6983.07 5656.28
2. Damoh 4706.92 3709.09
3. Jabal pur 6800.43 5265.63
4, Seoni 7502.18 5597.39
5. Indore 3308.82 2436.31
6. Ujjain 4996.21 4046.91
7. Ashok Nagar 8512.42 6811.36
8. Guna 9948.82 7917.70
9. Betul 9838.14 7849.36
10. Datia 2835.10 2218.92
11. Harda 3352.54 2674.82
12. Morena 9455.76 78544.28
13. Sheopur 2379.54 1822.85
14. Shivpuri 6768.07 4812.99
15.  Annupur 3111.17 2482.25
16. Balaghat 6405.79 319341
17. Chhatarpur 2860.60 1764.48
18. Dindori 3991.57 3184.67
19. Katni 4842.38 3863.49
20. Manda 3381.13 1958.61

21.  Narsinghpur 4829.91 2894.71
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1 2 3 4

22. Panna 3330.98 1698.51
23.  Rewa 10849.64 3147.07
24.  Sagar 6605.51 5270.250
25. Sana 4493.44 3584.97
26.  Shahdol 4656.09 3144.16
27.  Sidhi 8786.78 7010.53
28.  Tikamgarh 5598.54 2587.70
29.  Umaria 2504.23 779.78
30. Dhar 9476.79 6237.64
31.  Jhabua 9139.43 74132.54
32. Ratlam 7745.08 5412.97
33.  Bhind 5215.48 1563.42
34.  Bhopa 2449.26 731.45
35.  Gwalior 3066.24 915.71
36.  Hoshangabad 5182.19 1524.66
37. Raisen 6541.56 1894.99
38. Raggarh 9187.11 2705.76
39.  Sehore 4986.17 1418.74
40.  Vidisha 7939.31 2278.95
41.  Bawani 5327.82 1220.22
42. Burhanpur 2352.65 631.17
43. Dewas 5801.26 1479.41
44.  Khandwa 4188.10 761.69
45.  Khargone 8994.26 2111.48
46.  Mandsaur 4598.38 1190.71
47.  Neemuch 2332.11 586.04
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1 2 3 4

48.  Shajapur 5883.61 1578.70
49.  Chhatarpur(S) 4750.08 813.40
50.  Satna(S) 3152.43 594.41
51.  Balaghat(S) 3445.07 554.81
52.  Sidhi(S) 2926.95 478.62
53. BPL (2004-05) 202.22 202.22

TotaL: 288219.34 158948.14

Bidding for JNNSM

706. SHRI AAYANUR MANJUNATHA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(8 whether Government has successfully completed the bidding for project
in Phase-l of the Jawaharlal Nehru National Solar Mission (JNNSM);

(b) if so, the details thereof indicating the projects approved under phase-1 of
the mission along with their status of implementation;

(c) whether a number of projects have turned riskier due to commercialy
unviable bidding rates and facing funding issues, and

(d) if so, the details thereof and the remedial measures initiated by Government
in this regard?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Yes, Sir.

(b)  Under Phase-l of INNSM, 62 solar power projects of 950 MW aggregate
capacity (Solar PV: 55 nos./480 MW and Solar Thermal: 7 nos./470 MW) were selected
in two batches on the basis of tariff based reverse bidding. In addition, 16 ongoing
projects of 84 MW aggregate capacity were selected under Migration Scheme. Out
of these, 66 projects with 550.5 MW aggregate capacity have been commissioned,
4 projects of 26 MW aggregate capacity have been abandoned and the remaining are
at different stages of implementation as on 31.7.2013. Project-wise details are given
in the Statement (See below).

(c) The Ministry has not received any such reports.

(d) Does not arise in view of the position mentioned in reply to part (c) above.
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Solar appliances at fair prices

707. DR. T. SUBBARAMI REDDY: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to dtate:

(8 whether Government has prepared any scheme to provide solar appliances
like solar cooker and solar energy at fair prices to the people including those in

rural areas;
(b) if so, the details thereof;

(c) the funds allocated for this purpose during the last three years, State/

UT-wise;

(d) whether Government has taken any decision to enhance the subsidy
amount for promoting use of solar energy in households as well as other sectors;

and

(e) if so, the details thereof along with the measures taken by Government

to create awareness among people for use of solar energy?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) The Ministry provides capital subsidy for various appliances
including solar cookers and solar water heating systems. These appliances are available
through a variety of channels including Akshay Urja Shops being run under a
programme of the Ministry, through channel partners designated by the Ministry
and through various projects submitted by State Nodal Agencies. A summary of the
capital subsidy scheme to support off-grid solar thermal applications is given in
Statement-I11 (See below).

(c) The funds alocated to various States and Union Territories during the last
3 years for solar cookers, State/lUnion Territory-wise are given in Statement-I
(See below).

(d No, Sir.

(e) The Ministry creates awareness among the people regarding use of solar
energy through publications, advertisements and write ups. It also supports workshops
and seminars by State Nodal Agencies and other reputed organizations in various

sections and sectors of solar energy.
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Statement-|

Capital subsidy schemes to support off-grid solar thermal application

Sl. Solar collector type Bench mark  Capital subsidy/

No. cost/collector/Re-  collector area
flector area (Rs./Sg.m)
(Rs./Sg.m)

1. Evacuated Tube Collectors (ETC) Domestic 8,500 2,550

2. Evacuated Tube Collectors (ETC) Commercid 8,000 2,400

3. Flat Plate Coallectors (FPC) with liquid as 11,000 3,300

working fluid (Domestic)

4. Flat Plate Collectors (FPC) with liquid as 10,000 3,000
working fluid (Commercid)

5. Flat Plate Collectors (FPC) with air as 8,000 2,400
working fluid

6. Solar collector system for direct 12,000 3,600
heating applications

7. Concentrator with manual tracking 7,000 2,100

8. Non-imaging concentrators 12,000 3,600

9. Concentrator with single axis tracking 18,000 5,400

10. Concentrator with double axis tracking 20,000 6,000
Statement-| |

Funds allocated (in rupees) to respective SatesUT during the last
three years for solar cookers

gl State/UT 2010-11 2011-12 2012-13
No.
1 2 3 4 5

1. Uttarakhand 17,21,412/- 26,08,200/- Nil
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1 2 3 4 5
2. Himachal Pradesh 22,49,478/- 1,38,60,000/- Nil
3. Odisha Nil 1,98,000/- Nil
4. Haryana 42,07,500/- Nil 21,26,000/-
5. Jammu and Kashmir Nil 1,11,24,000/- Nil
6. Leh Region 42,00,000/- Nil Nil
7. Kargil Region 20,88,000/- Nil Nil
8. Madhya Pradesh Nil 49,50,000/- Nil

Subsidy to roof top solar power generators

708. SHRI N. BALAGANGA: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(8 whether Government has plans to subsidize the cost of roof top solar
power generators for production of electricity in individual households in the country;

(b) if so, the details thereof;

(c) whether Government would consider alowing individual house-owners to
install solar panels on the roof tops, and

(d) if so, the details thereof, and the reasons therefor?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (&) and (b) Yes, Sir. The Ministry is providing Central Financial
Assistance (CFA) upto 30% of the project cost limited to benchmark cost of
Rs. 100 Per Watt for grid connected roof top Solar Power Generators. The individual
households are also eligible to avail this CFA.

(c) and (d) Yes, Sir. The individual house-owners are already allowed installation
of roof top Solar systems on their roofs.

Wind power in Rajasthan

709. DR. GYAN PRAKASH PILANIA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(8 whether the wind power potential of Rajasthan has been estimated to be
4,858 MW,
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(b)  whether only two cumulative wind power capacity of 1298 MW has been
installed in Rajasthan through private sector investment;

(c) whether pace of harnessing of wind power potential in Rajasthan has been
tardy; and

(d) if so, the corrective steps taken thereon?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (@) The wind power potential of Rgasthan has been estimated to
be 5005 MW at 50 m height.

(b) A cumulative Wind Power Capacity of 2717 MW has been instaled in
Rajasthan as on June, 2013.

(c) and (d) No, Sir, Rajasthan is one of the progressive States in deployment
of wind power. During 2012-13, a capacity of 614 MW of wind power was installed
in the State, which was the highest in the country.

Subsidy to private parties

710. SHRI K.N. BALAGOPAL: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether Government would give any subsidy or other kind of financial
assistance to private parties to set up solar panel;

(b) if so, the details thereof; and

(c) the details of such assistance given to private parties during the last three
years, State-wise?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Yes, Sir.

(b) The Ministry, under the Off-grid and Decentralized Solar Applications
scheme of Jawaharlal Nehru National Solar Mission (JNNSM) provides a subsidy
of 30% of the project cost ranging from Rs. 30/- to Rs. 63/- per watt peak for
installation of off-grid SPV power plants having module capacity upto 100 kWp
depending on their capacity and configuration.

(c) Anamount of Rs. 304.79 crore was sanctioned to various System Integrators
for the installation of off-grid SPV power plants by private parties in different parts
of the country during the last three years. State-wise funds sanctioned to these system
integrators are given in the Statement.
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Satement

Sate-wise funds sanctioned to various system integrators for the
implementation of off-grid SPV power, plants and systems during
2010-11, 2011-12 and 2012-13 are given below

State/UT Funds sanctioned during 2010-11,
2011-12 and 2012-13
(Rs. in lakhs)

Andhra Pradesh 4338.25
Delhi 1784.60
Gujarat 1220.20
Haryana 3709.85
Karnataka 7698.27
Keraa 304.08
Madhya Pradesh 51.27

Maharashtra 3179.83
Tamil Nadu 3176.33
Uttarakhand 13341

Uttar Pradesh 406.17

West Bengal 4476.87
GraND TOTAL: 30479.13

Promotion of clean energy

711. SHRI BAISHNAB PARIDA: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@  whether it is proposed to promote world's funding mechanism to promote
clean energy in the country;

(b) if so, the detals thereof;

(c) whether it is also proposed to launch a knowledge-exchange facility across
the world, to enable exchange of knowledge and experience in clean energy; and
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(d) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (&) No, Sir.

(b) Does not arise.
(¢ No, Sir.
(d) Does not arise.
Financial incentives to wind energy sector

712. DR. T.N. SEEMA: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ whether Government agrees that wind energy sector has been undergoing
some critical issues after key financial incentives were withdrawn from the sector;

(b) if so, the details thereof;

(c) whether Government has chalked out a long-term policy vision and
implementation mission, alignment of national renewable energy deployment targets
as per recommendations of National Action Plan on Climate Change;

(d) if so, the details thereof, if not, the reasons therefor;

(e) whether Government has taken any concrete steps for enforcement of
Renewable Purchase Obligation (RPO) targets and finalization of a strong off-shore
wind energy policy; and

(fy if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (@) and (b) Yes, Sir. After withdrawal of Accelerated Depreciation
(AD) and Generation Based Incentive (GBI) w.ef. 01.04.2012, the wind power
installation in the country has shown a decline.

(c) and (d) In the approved Twelfth Plan document, Planning Commission has
suggested creation of a Wind Mission so that al the related issues for speedy
exploitation of wind potential of the country can be addressed.

The National Action Plan on Climate Change (NAPCC) suggests, that, from
2009-10 the national renewables standard may be set at 5 per cent of total purchase
of grid electricity, which should increase by 1 per cent each year for the next
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10 years. As per Centra Electricity Authority’s estimates the share of renewable
power in total electricity mix in the period April-August, 2012 was about 7 per
cent, which was broadly in line with the suggestions for the share of renewable
power in the electricity mix made in NAPCC.

(e) and (f) The Forum of Regulators (A forum comprising of Chairperson, of
the Central Electricity Regulatory Commission and Chairpersons of the State Electricity
Regulatory Commissions) has approved a Model Regulation for SERCs on RPO and
its compliance, wherein there is a provision for levy of compliance charge, in event
of obligated entities not fulfilling the renewable purchase obligation.

The Government has prepared a draft policy for off-shore wind power
development. The draft policy has been put on the Ministry’s website for comments.

Grid-fed solar power plants

713. SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAI:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(8 whether Government has any details of the Grid-fed solar power plants
sanctioned/commissioned during the Eleventh and Twelfth Plan period;

(b) if so, the details thereof, State-wise including Andhra Pradesh; and

(c) the amount spent for each plant and the foreign technology used for
commissioning of solar power plants?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Yes, Sir.

(b) State-wise details of grid-connected solar power generation capacity
commissioned in the country during the Eleventh and Twelfth Plan period upto
31.7.2013 are given in the Statement (See below).

() The grid solar power plants with an aggregate capacity of about
1830 MW as detailed in Annexure have been set up mostly in private sector with
largely private investment, on Build-Own-Operate basis. As a rough estimate, a total
investment to the tune of Rs. 20,000 crore has been made by the project developers
on the setting up of these plants. Many of these plants are utilizing foreign technology,
as Solar Cell Modules and Inverters, etc. are used in the power plants which involves
technology in manufacturing and installation.
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Schemes for development of new and renewable energy

714. SHRI PIYUSH GOYAL: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ the details of the various schemes being implemented by the Central
Government for the development of new and renewable energy sources in the country,
and tapping their potential, State-wise;

(b) the details of the targets set and the achievements made in power generation
from various renewable energy sources in the country during the last three years
and the current year, State/UT-wise and source-wise;

(c) the incentives being given by the Central Government to the States for
power generation from renewable energy sources, and

(d) the other steps being contemplated by the Central Government to promote
power generation from aternative sources of energy in the country?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) The Ministry of New and Renewable Energy is implementing a
number of schemes/programmes, throughout the country, for the development and
tapping of renewable energy potential. Details of these schemes/programmes are given
in Statement-1. (See below).

(b) A capacity addition of 11,262 MW against a target of 10,522 MW has
been achieved from various renewable energy sources during the last 3 years. During
2013-14, a capacity addition of 640 MW has been achieved till 30.06.2013 against
the target of 4325 MW. Source-wise targets and achievements are given in Statement-
Il (See below). State-wise renewable power generation capacity added during the
last 3 years and current year (as on 30.06.2013), are given in Statement-Ill.

(c) The Government is giving various fiscal and financial incentives, such as
capital/interest subsidy, generation based incentives, accelerated depreciation,
concessional excise and customs duties to promote power generation from new and
renewable energy sources in the country. The incentives/subsidy given under various
programmes are given in Statement-1V (See below).

(d)  Among the other steps to promote power generation from renewable energy
are, setting up of demonstration projects, intensive resource assessment, development
of power evacuation and testing facilities.
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Statement-|

Details of the Renewable Energy Schemes/Programmes
implemented in the country

1. Grid-Interactive/Off-grid Renewable Power:

Wind Power: MW-scale Wind Farms/Aero generators/Hybrid systems
Bio-power: Biomass power/Cogeneration

Small Hydro Power: Small hydro power plants upto 25 MW capacity;
Watermills/Micro hydel plants

Solar Power: Grid-interactive — Solar Thermal and SPV power generation
plants, and off-grid/decentralized systems for various applications.

2. Renewable Energy for Rural Applications:

Remote Village Electrification Programme: provision of lighting/
electricity in the unelectrified remote villages/hamlets

Biomass Gasifier for Rural Energy/Industrial Energy

Biogas Programme: setting up of Family Type biogas plants for cooking/
lighting/manure/small scale power generation

Solar Thermal Systems: deployment of decentralized solar thermal systems/
devices (mainly solar cookers/driers for cooking, drying farm produce).

3. Renewable Energy for Urban, Industrial and Commercial Applications:

Biomass (non-bagasse) Cogeneration/U& 1 Waste to Energy

Solar Water Heating Systems. for domestic, institutional, commercial/
industrial applications,

Solar Air Heating/Seam Generation Systems: for community cooking/
other applications in institutions and industry,

Geen Buildings: incorporating active renewable energy systems and passive
designs

Solar Cities: Planning for reducing their conventional energy consumption
through energy conservation and use of renewable energy devices/systems.

4. Research, Design and Development:

Supporting research and development projects at premier institutions and
industries on different aspects of new and renewable energy technologies.
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Statement-I |

Source-wise targets and achievements of power generation during
last 3 years and current year (till 30.06.2013)

Sl.  Programme/ 2010-11 2011-12 2012-13 2013-14
No. system
Target  Ach.  Target Ach. Target Ach. Target Ach.
(as on
30.6.13)

1. Wind Power 2000 2350.00 2400 3197.00 2500 1699.00 2500 512.00
2. Smdl Hydro 300 307.22 350 353.00 350 237.00 300 54.00
3. Bio Power 472 47350 475 487.90 475 47200 425 -

4. Solar Power 200 26.59 200 905.00 800 75400 1100 74.80

TotAL: 2972 3157.31 3425 494290 4125 3162.00 4325 640.00

Statement-I 11

Sate-wise renewable power generation capacity added during the
last 3 years and current year (as on 30.06.2013)

S. State/UT SHP Wind Bio- Solar Total
No. Power Power Power

MW MW MW MW MW
1 2 3 4 5 6 7
1. Andhra Pradesh 32.20 377.90 25.00 33.15 468.25
2. Arunacha Pradesh 30.49 30.49
3. Assam 4.00 4.00
4. Bihar 16.10 43.42 59.52
5. Chhattisgarh 33.95 50.00 4.00 87.95
6. Goa

7. Gujarat 3.00 1385.37 30.00 857.90 2276.27
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1 2 3 4 5 6 7

8. Haryana 37.50 16.80 54.30

9. Himacha Pradesh 272.59 27259

10. Jammu and 8.20 8.20
Kashmir

11. Jharkhand 16.00 16.00

12. Karnataka 347.30 697.20 155.00 8.00 1207.50

13. Kerala 24.55 7.35 31.90

14. Madhya Pradesh 15.00 156.60 17.40 37.22 226.22

15. Maharashtra 62.60 1215.25 540.40 160.00 1978.25

16. Manipur

17. Meghalaya

18. Mizoram

19. Nagaland

20. Odisha 20.00 13.00 33.00

21. Punjab 21.95 62.00 8.00 91.95

22. Rajasthan 1628.70 62.00 552.75 2243.45

23. Sikkim 5.00 5.00

24. Tamil Nadu 33.00 2289.28 145.40 17.00 2484.68

25. Tripura

26. Uttar Pradesh 209.50 17.00 226.50

27. Uttarakhand 41.40 10.00 5.00 56.40

28. West Benga 10.00 6.02 16.02

29. Andaman and 5.00 5.00
Nicobar Islands

30. Chandigarh
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1 2 3 4 5 6 7

31. Dadra and Nagar
Haveli

32. Daman and Diu

33. Delhi 16.00 248 18.48
34. Lakshadweep

35. Puducherry

TortaL: 951.33 7757.65 1433.62  1759.32 11901.92

MW = Mega Wait
Statement-1V

Incentives/Subsidy available under renewable schemes/programmes
for power generation in the country

1. Wind Power:

Demonstration Projects in:

Special Category Sates Rs. 3.00 crore x C™0.646
(NE Region, Sikkim, Jammu and

Kashmir, Himacha Pradesh and

Uttarakhand)

Other Sates Rs. 2.50 crore x C"0.646

C: Capacity of the project in MW, ~: Raised to the power

2. Small Hydro Power Projects

Support to new SHP projects in Sate sector:

Category Above 100 KW Above 1 MW — 25 MW
and upto 1000 KW

Special category Rs. 50,000/KW Rs. 5.00 crore for first MW + Rs. 50 lakh/
and NE States lakh/MW for each additional MW
Other States Rs. 25,000/ KW Rs. 2.50 crore for first MW + Rs. 40 lakh/

MW for each additional MW
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Support to new SHP project in private/co-operative/joint sector:

Category Upto 1000 KW Above 1 MW - 25 MW
Special category Rs. 20,000/KW Rs. 2.00 crore for first MW + Rs. 30 lakh/
and NE States MW for each additiona MW
Other States Rs. 12,000/KW Rs. 1.20 crore for first MW + Rs. 20 lakh/

MW for each additional MW

3. Biomass Power Project and Bagasse Cogeneration Projects:

Private/Joint/Cooperative/Public Sector Sugar Mills:

Special category and Other States
NE States
Biomass Power Projects Rs. 25 lakh x Rs. 20 lakh x
(C MW)"0.646 (C MW)"0.646
Bagasse Co-generation Rs. 18 lakh x Rs. 15 lakh x
(C MW)"0.646 (C MW)"0.646
Bagasse Co-generation Rs. 40 lakh Rs. 40 lakh
projects by cooperative/
public sector sugar mills
40 bar and above Rs. 50 lakh Rs. 50 lakh
60 bar and above Rs. 60 lakh Rs. 60 lakh
80 bar and above Per MW of surplus Per MW of surplus
power (maximum support power (maximum
Rs. 8.0 crore per support Rs. 8.0 crore
project) per project)
4. Solar Energy
Solar Energy Systems Subsidy of 30% of project cost and/or 5% interest
(Photovoltaic/Thermal) bearing loans.

For solar light through NABAAD, RRD and other
commercial bank 40% subsidy is available.
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Finance to solar companies

715. SHRI PIYUSH GOYAL: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether Government has formulated any policy to provide low cost and
long-term finance to the solar energy generation companies to bring their cost down;

(b) if so, the details thereof;

(c) the details of proposals received from the State/UT Governments regarding
setting up of solar energy projects, State/UT-wise including Maharashtra along with
the details of funds allocated and utilised during the last three years and current
year, State/UT-wise for the purpose;

(d) whether any study has been conducted to examine the cost efficiency of

solar energy for use in air-conditioners;, and

(e) if so, the details thereof along with financial assistance provided to install
solar power capacity for domestic use?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (8 and (b) Solar Power generation has been promoted under various
schemes of INNSM and there is no specific low cost fund and long-term finance

scheme available for solar energy-projects.

(c) The grid connected solar power plants have been allocated through bidding
process and the bidder has to invest for setting up of the project.

The details of off-grid proposals received from State/UT Governments and
sanctioned by the Ministry regarding setting up of Solar Energy Projects is given
in Statement-1 (See below). State/UT-wise details of funds released during last three
years and current year is given in the Statement-1l (See below).

(d) No detailed study to examine the cost efficiency of solar energy for use
in air-conditioners has so far been conducted. The technology is still in development
stage.

(e) A few pilot plants with a variety of configurations in different climatic
conditions of the country to study the efficacy of such systems have been proposed
with suitable financial support from the Ministry.
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Statement-I |

Funds released for off-grid SPV systems/projects during the
last three years and current year

Sate-wise funds released under SPV Programmes during
2010-11, 2011-12, 2012-13 and current year

Sl. States/UTs Fund released in Rs. in lakhs during
No.
2010-11 2011-12 2012-13 2013-14
1 2 3 4 5 6
1.  Andhra Pradesh 631 287.99 134.41
2. Arunacha Pradesh 372.67 250 582.26 240
3. Assam 0 500 223
4. Bihar 0 576.88 20
5. Chhattisgarh 2891.53 4841.45 5282.13
6. Delhi 0 0 0
7. Goa 2.95 0 0
8. Gujarat 13.75 100.42 0
9. Haryana 603.07 691.33 225.69
10. Himacha Pradesh 440 515 191.39
11. Jammu and Kashmir 2145.58 7893.11 3361.1 1450
12. Jharkhand 206.7 353 270.49
13. Karnataka 95.75 58.45 113.59
14. Kerda 45 551.11 854.68
15. Lakshadweep 1387 871.2 0
16. Madhya Pradesh 1071.91 1793.11 448.97
17. Maharashtra 115.35 126.08 27.57

18. Manipur 265.98 499.35 1483.3
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1 2 3 4 5 6
19. Meghaaya 618.98 178.86 0

20. Mizoram 246.4 60 178.8

21. Nagaand 14.86 866.1 1036.4

22. Odisha 125 113.44 0

23.  Puducherry 0 154.8 0

24. Punjab 489.57 160 96.51

25. Rajasthan 3097.37 47735 3890.32 845.62
26. Sikkim 223.2 1030 261.63

27. Tamil Nadu 45.08 2798.78 127.95

28. Tripura 91.23 0 401.9

29. Uttarakhand 2489.67 592.9 123

30. Uttar Pradesh 635.21 2185.87 2675.35

31. West Bengal 1247.02 811.95 382.02

33. Others CEL, REIL, 5986.75 14691.33 17526.01 3507.68
NABARD, RRBs,
NGOs and System
Integrators, etc.)

ToTAL: 2544558 48326.01 39916.47 6043.3

Solar energy enabled power supply to villages

716. SHRIMATI RAJANI PATIL:
SHRI PIYUSH GOYAL:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(@  whether Government has formulated any scheme of adopting certain pockets
or villages in a district to provide solar energy enabled power supply;

(b) if so, the details thereof along with funds allocated, State/lUT-wise; and
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(c) the present status of implementation of the scheme, State/UT-wise?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Yes, Sir.

(b) and (¢) The Ministry had been implementing Remote Village Electrification
(RVE) Programme for providing financial support for lighting/basic electrification in
those remote unelectrified census villages and unelectrified hamlets of electrified
census Villages where grid extension was not found feasible by the State Governments
and hence were not covered under the Rajiv Gandhi Gramin Vidyutikaran Yojana.
Under the programme, 12771 nos. of villages/hamlets have been sanctioned and 10154
nos. of village and hamlets are reported to be completed as on 30th June, 2013.
The State/lUT-wise details of villages’lhamlets sanctioned, reported to be completed
and CFA released are given in the Statement.

Statement

Sate/UT-wise details of villagesshamlets sanctioned, reported
to be completed and CFA released

Sl. State No. of No. of CFA released
No. villages and villages and (Rs. in
hamlets hamlets lakh)
sanctioned reported to
be completed

1 2 3 4 5
1. Arunachal Pradesh 298 297 1584.08
2. Andhra Pradesh 13 13 146.97
3. Assam 2192 1883 11580.1
4.  Chhattisgarh 682 568 3435.97
5. Dehi* 0 0 24.96
6. Goa 19 19 10.24

7.  Gujarat 38 38 88.88
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1 2 3 4 5
8. Haryana 286 286 276.42
9.  Himachal Pradesh 22 21 251.88
10. Jammu and Kashmir 471 349 7819.99
11.  Jharkhand 720 493 6877.2
12. Karnataka 79 30 174.98
13. Kerala 607 607 340.65
14. Madhya Pradesh 623 515 3465.16
15. Maharashtra 353 340 3629.7
16. Manipur 240 240 2329.19
17. Meghalaya 163 149 863.85
18. Mizoram 20 20 144.75
19. Nagaland 11 11 100.817
20. Odisha 1743 950 5788.85
21. Rajasthan 430 382 2811.46
22.  Sikkim 13 13 16.64
23. Tamil Nadu 184 131 433.76
24. Tripura 1029 842 4989.38
25. Uttarakhand 818 594 2414.34
26. Uttar Pradesh 507 184 3808.86
27. West Bengal 1210 1179 8075.5
TotaL: 12771 10154 71484.577

*Funds may he released for carrying out evaluation of the scheme.
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Impact of inadequate sanitation on malnutrition

717. SHRIMATI GUNDU SUDHARANI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether lack of sanitary facilities are linked to malnutrition;
(b) if so, the details thereof;

(c) what efforts the Ministry is making to use SHGs to promote and highlight
nutritional importance and interventions;

(d)  whether there is any specia plan in the Twelfth Five Year Plan for this
purpose; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) Individual Health and hygiene is largely
dependent on adequate availability of proper sanitation. There is, therefore, a
relationship between sanitation and health. Improper disposal of human excreta,
improper environmental sanitation and lack of personal and food hygiene have been
major causes of many diseases such as dysentery, schistosomiasis, Japanese
encephalitis, malaria, dengue and trachoma. Suffering from diseases is one of the
reasons for malnutrition.

(c) Under Nirmal Bharat Abhiyan, SHGs are being engaged for opening and
operating Production Centers/Rural Sanitary Marts so that cost effective affordable
sanitary materials at local level could be produced and materials, services and guidance
needed for constructing different types of latrines and other sanitary facilities for
a clean environment could be made available.

(d No, Sir.
(e Does not arise.
Rural housing knowledge network

718. DR. CHANDAN MITRA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether Government had launched Rural Housing Knowledge Network
(RHKN) scheme for showing information on rural housing;
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(b) if so, the number of rural people who took benefit of the above scheme
vis-a-vis the expenditure thereon during the last three years along with the reasons
for failure of RHKN in yielding desired results;

(c) whether Government proposes to conduct interactive sessions between
housing practitioners and 1AY home owners;

(d) if so, the details thereof; and

(e) the steps taken by Government to reach at the door steps of rura people
to advise them on common practical solutions to the bottlenecks in constructing and
maintaining their houses?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (@) and (b) Yes, Sir. A knowledge network has
been launched in July, 2012 for building an updatable repository of knowledge in
the rural housing sector in collaboration with 11T, Delhi. A large number of partners
countrywide have joined the Rural Housing Knowledge Network (RHKN). These
partners have disseminated the new knowledge on cost-effective, safe and sustainable
RH solutions that they have gained through this network to RH beneficiaries. The
RHKN has conducted exhaustive consultation with Government, Non-Government
ingtitutions and experts and beneficiaries of the States of Tamil Nadu, Kerala,
Karnataka, Andhra Pradesh, Tripura, Chhattisgarh, Bihar and Rajasthan. A multi-lingual
portal providing information in two formats — one for IT savvy users and one
for lay users — has been developed. The total budget requirement for creation of
this network is Rs. 4,16,59,528. For the first year the requirement is for
Rs. 1,09,36,488/-, Rs. 1,52,06,305 for second year and Rs. 1,55,16,735 for third

year.

() and (d) The RHKN Project has initiated an Interactive Session Series by
name: “Grameen Awas — Sawaal Jawaabaur Samvaad” with IAY beneficiaries.
Sessions have been conducted in association with District and Local Administration
in the districts of Jodhpur, Rajasthan, Samastipur and Supaul, Bihar, Rajnandgaon
and Raipur, Chhattisgarh, West Tripura, Tripura.

(e) In the context of rural housing, for the rura home owner, very often
the mason is the adviser, architect, engineer and builder all rolled into one. RHKN
has initiated a process of mason outreach and knowledge upgradation to ensure quality
construction using both conventional and alternate technologies. RHKN's approach
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is to create master masons who would then act as innovators and catalysts among
their community. This is probably the most efficient way to ensure quality and safety
in construction of Rural Houses.

Funds under flagship programmes

719. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ the funds released under different flagship programmes to Odisha,
Jharkhand, West Bengal and Chhattisgarh from 2009 to till 2013 as on date;

(b)  whether it is a fact that the State Governments could not utilise the funds
released by Government; and

() the details of implementation of Government’s flagship programmes in these
four States during last four years?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (&) The flagship programmes of the Ministry of Rural
Development are Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), Indira Awas Yojana (IAY), Pradhan Mantri Gram Sadak Yojana
(PMGSY), National Social Assistance Programme (NSAP) and Swaranjayanti Gram
Swarojgar Yojana (SGSY)/National Rural Livelihood Mission (NRLM). The funds
released under flagship programmes to Odisha, Jharkhand, West Bengal and
Chhattisgarh from 2009 to till 2013 as on date is given in the Statement (See below).

(b) The funds are utilized by the District Rural Development Agency (DRDAS)/
Zila Parishads (ZPs)/Implementing Agencies as per the programme guidelines and
the unspent funds are carry forward to the next financial year for continuity of the
projects/schemes.

(c) The Ministry of Rural Development has developed a comprehensive system
of monitoring the implementation and impact of the programme including utilization
of funds through Periodical Progress Reports, Performance Review Committee, Area
Officer’s Scheme, Vigilance and Monitoring Committee at the State/District Level, and
National Level Monitors. Besides, the State Governments have been advised to adopt
five pronged strategy i.e. (i) creation of awareness about the schemes, (ii) transparency,
(iii) people's partnership, (iv) accountability, social audit and (v) strict vigilance and
monitoring at al levels to improve the implementation process.
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Utilization of budgetary allocation

1t720. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ the percentage of the budgetary allocation utilised by the Ministry during
the last three years and till date, year-wise; and

(b) the steps taken by Government to ensure total utilization of the budgetary
allocation?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) The percentage of the budgetary allocation utilized
(actuals over Revised Estimates) by the Ministry in the last three years are 94.58%
(2010-11), 95.83% (2011-12) and 96.63% (2012-13) and during current year it is
34.99% (actuals over Budget Estimate) upto 31st July, 2013.

(b) The Ministry of Rural Development has developed a system of monitoring
the programmes including utilization of funds through Periodical Progress Reports,
Performance Review Committee, Area Officer's Scheme. Vigilance and Monitoring
Committee at the State/District level and National Level Monitors. In order to ensure
better financial management, the Ministry of Rural Development imposes proportionate
financial cut at the time of release of 2nd instalment as per the programme Guidelines.

Special schemes for upliftment of rural women

1t721. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(8 the details of the specia schemes launched by Government for the
upliftment of rura women in different States’/Union Territories,

(b)  whether Government has formulated any scheme for the empowerment of
women and employment generation for them in the rural areas of the country,
particularly in Uttarakhand and Himachal Pradesh;

(c) if so, the details thereof, State-wise/Union Territory-wise; and

(d) the details of the funds allocated and released by the Central Government
for women under different rural schemes and the utilization thereof by the States,
State-wise and scheme-wise?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (&) The schemes operated by the Ministry of Rural
Development namely National Rural Livelihoods Mission (NRLM), Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA) and Indira Awas Yojana
(IAY) lays special emphasis for the upliftment of rural women.

National Rural Livelihoods Mission (NRLM)

Since 1999, the Government was implementing Swarnjayanti Gram
Swarojgar Yojana (SGSY) which has now been restructured as National Rural
Livelihoods Mission (NRLM) and renamed as Ageevikaa. NRLM has been
formally launched on 3rd June, 2011. The programme is being implemented
across the country, in a mission mode in a phased manner for targeted and
time bound delivery of results. NRLM works towards organising the rural
poor, identified through a process of Participatory Identification of Poor (P.I.P)
into ingtitutions of the poor and empowering these institutions who, in turn,
support their members in enhancing their income levels through improved
and easy access to credit and their entitlements. SGSY has ceased to exist
with effect from 01.04.2013.

Universal social mobilization through formation of Self-Help Groups
(SHGs) under NRLM will ensure at least one member of each rural poor family,
preferably a woman member, is covered under SHG network. With a view to
form strong people’s institutions, NRLM focuses on setting up of federations
of SHGs of village panchayat level and sub-district levels. NRLM would ensure
universal financial services to the poor women by facilitating opening of savings
accounts of the SHGs, encouraging thrift and credit activities, facilitating access
to credit to SHGs from banks etc. The programme provides for training and
capacity building of interested beneficiaries to take up the micro-enterprises for
enhancing their incomes. In addition to the self-employment, the programme also
focus on supporting rural poor youth for accessing skilled wage employment
through placement linked skill development projects.

Mahila Kisan Sashaktikaran Pariyojana (MKSP) is a sub-component of
the National Rural Livelihoods Mission (NRLM) to meet the specific needs of
women farmers and to enable socio-economic and technical empowerment of

the rural women farmers, predominantly small and marginal farmers.
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Mahatma Gandhi National Rural Employment Guarantee Act

MGNREGA is demand driven wage employment programme, backed by
legislation. State Governments are obliged to provide at least upto 100 days
of guaranteed wage employment in a financial year if demanded to every rural
household whose adult members volunteer for doing unskilled manual work, at
any time of the year, as mandated in the Act. The Act extends to all rural
areas in the country.

There is no separate component under MGNREGA for rural women in
the country. While providing wage employment, however, priority shall be given
in such a way that at least one-third of the beneficiaries shall be women who
have registered and demanded for work under the scheme. Under MGNREGA,
Worksite facilities like creche if there are more than five children below the
age of six years, will have to be provided by the Implementing Agency. If more
than five children below the age of six years are present at the worksite, a
person (preferably a woman) should be engaged to look after them. She will
be paid a wage equal to the prevalent wage rate paid to the unskilled worker.
The expenditure will be separately recorded and will not be included as part
of the work measurement. As per revised guidelines GP should identify widowed
women, deserted women and destitute women, who qualify as a household under
the Act, to ensure that they are provided Job Cards and are given 100 days
of work. Specific type of works, which require less effort and those that are
close to their house are to be given to pregnant women and lactating mothers.

MGNREGA is implemented as demand driven schemes, to be prepared
and implemented by the State Governments. There is no allocation of funds
to States. Funds are released by the Central Government to States/Districts, as
per their requirements which is assessed on the basis of advance projection of
labour demand. There is no separate provision made for women under the
MGNREGA.

Indira Awas Yojana

IAY a Centrally Sponsored Scheme is being implemented in the rural areas
of all States/UTs including Uttarakhand and Himachal Pradesh (except Delhi and
Chandigarh) since 1985-86. Under the scheme, financial assistance is provided
to rural BPL households for construction of dwelling units, upgradation of katcha
houses and purchase of house sites. There is no special provision for women
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in Indira Awas Yojana (IAY), however, IAY houses are alloted jointly in the
name of husband and wife except in the case of a widow/unmarried/separated
person. The State may also choose to alot it solely in the name of the woman.
While making allotment of IAY houses, priority is given to women in difficult
circumstances, including widows, those divorced or deserted, women victims of
atrocities and those whose husbands are missing for at least three years, and,
women headed families and also widows and next-of-kin of members of defence/

paramilitary/police forces killed in action (even if not BPL).

(b) and (c) The above programmes are under implementation in various part
of the country. However in the case of NRLM, only 21 State Rural Livelihoods
Missions (SRLMs) have submitted their Annual Action Plan which have been approved
by an Empowered Committee under the Chairmanship of Additional Secretary
(Rural Development) and the funds have been sanctioned/released. The other States,
including Uttarakhand and Himacha Pradesh, have not yet submitted their Annual

Action Plan.

(d) The funds released to women under various rural schemes are as per the
respective programme guidelines. State/UTs-wise details of the funds allocated, released
and total expenditure incurred under SGSY/NRLM is given in Statement-l (See
below). State/UT-wise details of the funds released and the expenditure incurred
under MGNREGA is given in Statement-1l (See below). State/lUTs-wise details of
the funds allocated, released and the expenditure incurred under IAY is given in
Statement-111.
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